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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 549 OF 2019

IN THE MATTER OF:

Mahakar Singh ' ...Applicant
VERSUS
State of Uttar Pradesh ... Respondent

WRITTEN SUBMISSIONS ON BEHALF OF RESPONDENT NO. 2 IN

COMPLIANCE OF THE ORDER DATED 02.11.2022,

1. The present Written Submissions are being filed on behalf of Respondent
No. 2, M/s Uppal Chadha Hi Tech Developers in compliance with Order
dated 02.11.2022 for clarifications on queries raised during the course of
the hearing held on 02.11.2022 as well as to give an overview of the

compliances of the Project Proponent for appropriate adjudication of the

present case.

2. Respondent No. 2 is a reputed developer and current project proponent of
the smart city “Wave City”, a Hi- Tech City being developed with a self-

sustaining planning structure and commitment to providing an eco-

friendly environment.

3. From the 1990’s the State Government and Public Authorities noticed that
agricultural areas in the proximity of developed urban limits of cities in
Uttar Pradesh have the potential to be utilized for urban purposes. It was
felt that if the development of land on the outskirts of the urban limits were
not regulated then haphazard and unplanned development would take
place. For this reason, policy decisions were taken from time to time to
ensure that high-quality residential facilities were available to citizens at

affordable prices by encouraging public-private partnerships in the
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housing sector. Looking at the ongoing population growth and the resuiting
increase in urbanization, the State Government and Development
Authorities, the Town and Country Planning Department, Uttar Pradesh
while bearing in mind the financial constraint of such projects introduced
the “Hi-Tech Township Policy- 2003" for the development of Hi-Tech
Townships in various towns of UP. The answering respondent was selected
under the set Policy for developing a Hi-Tech Township in Ghaziabad on
21.05.2005. (Please see Annexure R/5 on pages 458 — 468 of Counter
Affidavit by R-2). As such a Memorandum of Understanding (MOU) was
executed between the Ghaziabad Development Authority and the
Answering Respondent on 30.11.2005. Needless to add, Ghaziabad being
an integral part of Delhi NCR acts as a satellite city to provide
accommodation to individuals especially considering saturation and lack

of space in Delhi. (Please see Annexure R/ 6 on pages 469-476 of Counter
Affidavit by R-2)

. Thereafter in terms of the MOU the answering respondent submitted its
Detailed Project Report (DPR). The Ghaziabad Development Authority
granted approval for DPR on 05.08.2006. {(Please see Annexure R/7 on
pages 477 to 489 of Counter Affidavit by R-2)

. The Answering Respondent in view of the approval granted to DPR, applied
for Environmental Clearance to the SEIAA, Uttar Pradesh on 30.12.2008
for the project proposed in total plot area of 1503.00 acres in Villages
Mehrauli, Shahpur Bamhaita, Duriyai, Sadigpur/ Kazipur, Bayana and
Nayphal. The land under the proposed project fell into villages which come
under the purview of Ghaziabad Development Authority. The list of villages
under the purview of Ghaziabad Development Authority are appended as
Annexure R/32 at page 23 to 28. -

The Villages coming under the project area appear at Serial No. 89
{Mehrauli), Serial No. 88 (Shahpur Bamhaita), Serial No. 121 (Duriyai),
Serial No. 90 {Sadigpur/ Kazipur), Serial No. 91 (Bayana} and Serial No.



5

92 (Nayphal). The SEIAA granted Environment Clearance on 07.10.2009
for construction in the plot area of 1503 acres.
It is pertinent to point out herein that the development in these villages

was part of the First Phase of the entire project.

. However, due to the change in government Policy, the MoU between the
Answering Respondent and Ghaziabad was amended on 17.03.2009
{(Please see Annexure R/ 8 on pages 490 — 493 of the Counter Affidavit by R-
2), and in terms of the same, the Ghaziabad Development Authority
approved the revised DPR for the project on 23.05.2009 (Please see
Annexure R/ 9 on pages 494 — 496 of the Counter Affidavit by R-2}.

. However, due to the growing demand for housing and civic infrastructure,
the Government of U.P. granted an expansion of the project area from 1503
acres to 4494.31 acres under the Hi-Tech Town ship Policy (Please see page
498 of the Counter Affidavit by R-2). Consequently, the MOU between
Answering Respondent and Ghaziabad Development Authority was again
revised on 17.02.2010. {Please see Annexure R-10 on pages 497 — 504 of
the Counter Affidavit by R-2)

. The Answering Respondent submitted its application dated 24.02.2011 to
the SEIAA for expansion of EC dated 07.10.2009 for an increase in the
area of the project due to the change in policy.

The true copy of Form 1 and Form 1A submitted for the grant of EC is
appended herewith and marked as Annexure R/33 on pages 29 to 140.

. SEIAA considered the proposal for expansion of EC to expand the projects
in Villages Arifpur, Sadat Nagar Iqla, Inayatpur, Talabpur, Kaccheda
Barsabad, Dujana and Girdharpur all falling within the contours of
Ghaziabad De\ielopment Authority. The villages appear at Serial No. 146
Arifpur, Serial No. 118 Sadat Nagar Igla, Serial No. 144 Inayatpur, Serial
No. 124 Talabpur, Serial No. 119 Kaccheda Barsabad, Serial No. 120
Dujana and Serial No. 122 Girdharpur of the list of villages falling within
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the purview of Ghaziabad Development Authority which has already been
appended as Annexure R/33 of the instant Written Submissions.
The SEIAA granted an expansion of EC on 31.10.2011 which expanded the
project area to 1,81,88,178.62 sq. mt. (approx. 4494 acre). (Please see
Annexure R/ 13 on pages 518-522 of the Counter Affidavit by R-2}.

In the meanwhile the Answering Respondent also applied for Consent to
Establish/ NOC from the UPPCB for the project area 4494.31 acres. The
UPPCB granted its consent to establish dated 10.03.2011 valid for five
years. (Please see Annexure R/ 15 on pages 531-541 relevant to page 532
of the Counter Affidavit by R-2). It is pertinent to note herein that all the
villages mentioned in the Consent to establish dated 10.03.2011 within
which the project falls are listed as part of Ghaziabad Development
Authority as per the list of villages appended as Annexure R/32 at pages
23-28 of the present Written Submissions. Further, the CTE was granted

for the establishment of Diesel Generator Sets and Sewage Treatment

Plants in the Project Area.

Subsequently, the Answering Respondent applied for approval of a revision
to DPR which was considered by the Ghaziabad Development Authority on
20.09.2013, and a letter dated 03.10.2013 was issued in favor of the
Answering Respondent approving the revised Conceptual DPR for 4494.31

acre land. {(Please see R/ 11 on page 505 — 512 of the Counter Affidavit by
R-2)

The Answering Respondent upon receiving the Approval for revision of DPR
promptly made an application dated 01.10.2013 for revision of EC dated
31.10.2011. The true copy of the Application dated 01.10.2013 for revision
of Environmental Clearance dated 31.10.2011 has been appended
herewith and marked as Annexure R/34 on pages 141 to 191.

The SEIAA considered the application made by Answering Respondent for
revision of EC dated 31.10.2011 and granted EC dated 31.07.2014 which
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was for the total land area of 4494.31 ha. This EC permits the Project
Proponent to construct an area of 5.15 Cr Sq Mts. The EC dated
31.07.2014 is not under challenge before this Hon’ble Tribunal. {Please see
Annexure R/ 14 on pages 523- 530 of the Counter Affidavit by R-2)

In the meanwhile, the Answering Respondent and Ghaziabad Development
Authority started acquiring the land for the project. The Ghaziabad
Development Authority acquired land and leased it to answering
Respondents. An exhibit of a lease deed dated 04.10.2011 executed
between GDA and Answering Respondent for the land situated in Village
Shahpur Bamheta along with the Khata details of the land leased has been
annexed herewith and marked as Annexure R/35 on pages 192 to 224,
Similarly, some land parcels acquired by the Answering Respondent in
villages Bayana and Sadikpur/ Kazipur which are recorded in the Khata
details are annexed herewith and marked as Annexure R/36 on pages
225 to 230.

The Khata details illustrate certain pre existing borewell/ hand pump/

wells in the lands acquired for the project.

The Answering Respondent initiated the construction work in 2016 and
obtained requisite water from local vendors who in turn obtained water
from Govindpuram Sewage Treatment Plant in Ghaziabad. The purchase
of such water through tankers can be proved from the audited books of
accounts of the Developer and invoices from such vendors wherein

payments specifically towards water have been made starting from
February, 2016.

The Answering Respondent was granted the partial Completion Certificate
by the GDA for the completion of development work on 23.09.2017 which
18 necessary to start construction of the residential buildings in the project.
(Please see Annexure 24. on pages 610-614 of Counter by R-2) 1t is
submitted that there is no legal requirement preventing the start of

construction for want of a sector completion certificate. However, sector
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completion certificate and building completion certificate are required to
be obtained from the GDA before the handover of possession.

The Answering Respondent applied for NOC from the Central Ground
Water Authority on 27.09.2017 for the abstraction of groundwater for
domestic purposes of the residents who would start living in the project
after the completion of the project. (Please see Annexure R/ 1 of the Affidavit
dated 27.02.2020 on behalf of CGWA). The Answering Respondent
informed about the preexisting tubewells in the land acquired by the
Answering Respondent and the “year of establishment of the preexisting
borewells” was mentioned as 2015’ as it was only in 2015 that the land
under the First Phase of the Project was completely acquired. The exact
information regarding the date from which the borewell existed would only
be available with the erstwhile landowner and hence the Developer marked
the said date as 2015 as that is when the developer was put into possession
of the land. After the acquisition, a survey of the area was conducted for
the purpose of applying of NOC of CGWA when the preexisting borewells
were discovered and marked. The Application for a grant of NOC was kept
pending by the CGWA. However, since the Answering Respondent had just
started construction in 2016, there was no requirement of groundwater for
domestic purposes as there were no residents and the project was still
under construction. .

The Answering Respondent continued the construction works by procuring

water from vendors who in turn procured water from Govindpura STP in
Ghaziabad.

The Answering Respondent applied for renewal of CTE/ NOC on
16.11.2017 which was granted by the UPPCB on 29.11.2017 valid for five
years and continues to be in force. The said CTE however is not in
challenge before this Tribunal. (Please see Annexure R/ 16 on pages 542-
548 of Counter Affidavit by R-2) |

Subsequently, the Answering Respondent completed two towers in Sector

S of the project and applied for Consent to Operate for the operation of
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Sewage Treatment Plant and D.G. Sets to enable the process of giving out
possession to potential residents. The Answering Respondent was granted
Consent to Operate valid from 25.02.2019 to 31.12.2020 on 17.03.2020.
{Please see Annexure R/ 17 on pages 549-550 and Annexure R/ 19 on pages
554-557 of the Counter Affidavit by R-2)

The Answering Respondent completed two towers in Sector S of the project
and was granted its first Partial Completion Certificate of the project dated
01.05.2019 for the completion of Tower 3 and Tower 4 in Sector 5. The true
copy of the Partial Completion Certificate dated 01.05.2019 for Tower 3

and Tower 4 is annexed herewith and marked as Annexure R/37 on pages
231 to 232,

In the meanwhile, the Answering Respondent reinitiated the process of
obtaining the NOC for groundwater extraction for domestic purposes and
was granted the NOC dated 17.05.2019 valid from 08.05.2019 to
07.05.2021. A perusal of the application made for grant of NOC for ground
water extraction reveals that there were 31 pre-existing borewells, and the
Developer proposed for establishing 100 new borewells. The CGWA after
considering various parameters, allowed the Developer to operate only 45
borewelis w.e.f. 08.05.2019. The said NOC however is not under challenge
before this Tribunal. {Please see Annexure R/21 on pages 561-562 of
Counter Affidavit by R-2).

The Answering Respondent had obtained the Completion Certificates for
Towers 3 and 4, valid Consent to Operate for the operation of STP and D.G.
sets for residents of Tower B and C w.e.f. 25.02.2019. In view of the same,
the Answering Respondent started giving out possessions to the buyers
immediately while the registration process of their flats was underway to

fulfil its contractual obligations within time in a phased-out manner.

In the meanwhile, the Applicant upon getting the wind that Towers 3 and

4 were about to be ready for moving in, the Applicant with the sole motive
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of blackmailing the Answering Respondent started threatening about
stopping the projects unless his demands were satisfied. Upon realizing
that the Answering Respondent will not agree to his demands, he sent his
Complaint Letter dated 14.03.2019 raising false complaints regarding the
illegal cutting of trees, extraction of groundwater, and construction without
environmental clearance and without disclosing his own antecedents
which have been dealt with in great details in Paragraph Nos. 10-13 of the
Counter Affidavit filed by the Developer.

This Hon’ble Tribunal considered the complaint on 13.08.2019 and
constituted a Committee comprising of Central Ground Water Authority,
the Chief Conservator of Forest, Ghaziabad, and the Uttar Pradesh

Pollution Control Board to look into the matter and furnish the factual and

action taken report.

In the meanwhile, the registration process of flats in Towers 3 and 4 was
underway and the First Registration of Towers 3 and 4 after obtaining the
Completion Certificate was done on 03.09.2019 while the others were still
in process. It is for this reason that the Committee Report dated
23.11.2019 in Paragraph No. 4 of its Observation by UPPCB finds that only
40-50 families were residing at the project. It is the submission of the
Developer that though in any case the CTO was in operation w.e.f.
25.02.2019 therefore there was nothing wrong in residing at the premises
however in addition to the above it is submitted that the said families could
have just taken possession for fit-outs while not actually physically staying
there. The true copy of the list of Registrations of sale deeds for residents

in Tower 3 and Tower 4 is annexed herewith and marked as Annexure

R/38 on pages 233 to __.

The Committee constituted by this Hon’ble Tribunal vide its Order dated
13.08.2019 conducted the site inspection on 19.09.2019 wherein the
CGWA, UPPCB, and Forest Department made certain observations. The

Committee observed certain violations of the Ground Water NOC and the
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Consents granted under the Air and Water Act. The Committee did not
make a case of not obtaining Consent or Groundwater NOC and
construction without EC. The Committee recommended the imposition of
environmental compensation of INR 5,00,000/- and seizure of bank

guarantee of INR 10,00,000/-. The Committee filed its Report dated
23.11.2019.

The District Magistrate, Ghaziabad served notice / Order dated 20.11.2019
on the Answering Respondent imposing environmental compensation of
INR 5,00,000/- and INR 50,000/- for improper storage of construction
materials. (Please see Annexure R/25 on pages 615 to 624 of the Counter
Affidavit by R-2)

This Hon'ble Tribunal considered the report dated 23.11.2019 on
16.01.2020 wherein this Hon'ble Tribunal directed the Committee to take
further remedial actions in view of the observations made by the
Committee. It is submitted that due to the filing of an incomplete Report,
this Hon’ble Tribunal held a view that the CGWB has failed to take

necessary action even after finding deficiencies.

In view of the Notice dated 20.11.2019 from the District Magistrate,
Ghaziabad, the Answering Respondent paid the environmental
compensation of INR 5,50,000/- on 18.02.2020. (Please see Annexure
R/26 on page 625 of Counter Affidavit by R-2).

The CGWA filed a separate Affidavit dated 27.02.2020 wherein it has
provided an incomplete picture of the entire project and merely placed the
NOC Application of the Answering Respondent without the supporting
documents. The documents placed in support of the NOC Application
would have established the pre-existence of the pumps/ borewells in the
project area which were used for agricultural purposes. Copy of the said
Affidavit was made available to the answering Respondent only on

02.11.2022, while the hearing of the case was going on.
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Further, the Committee in compliance with the Order dated 16.01.2020 of
this Hon’ble Tribunal conducted another inspection on 10.07.2020 and
submitted its Second Report dated 13.07.2020. The Second Report by
UPPCB noted Answering Respondent's compliance with the First Report's
recommendations dated 23.11.2019. The Second Report notes that the
environment compensation of INR 5,00,000/- and INR 50,000/- has been
deposited by the R-2 and the bank guarantee of INR 10,00,000/- has been
forfeited by the UPPCB. It further notes that all the recommendations of
the First Report have been complied by R-2. Thus, the Answering
Respondent has paid a penalty/ environmental compensation of INR

10,00,000 (Bank guarantee) + 5,00,000 + 50,000 = INR 15,50,000.

This Hon’ble Tribunal considered the Second Report dated 13.07.2020 on
14.07.2020 alongwith the Affidavit filed by CGWA. This Hon’ble Tribunal
was of the view that the Affidavit filed by CGWA was incomplete and
hypothetical as there was no verification of the illegal withdrawal of
groundwater. This Hon’ble Tribunal directed another report to be furnished

by a Joint Committee Comprising CPCB, SEIAA, UPPCB, CGWA and DM,
Ghaziabad.

The CGWA issued an Order dated 04.08.2020 imposing a penalty of INR
1,00,000/- for violation of conditions of NOC related to the installation of
electric flow meters, piezometers, etc. The answering Respondent
submitted the penalty of INR 1,00,000/- to the CWGA vide letter dated

03.09.2020. (Piease see Annexure R-27 on pages 626-627 of the Counter
Affidavit by R-2).

In the n‘ieanwhile, the Answering Respondent had applied for renewal of
Consent to Operate under the Air and Water Act as the same was about to
expire on 31.12.2020. The renewal of the Consent to Operate was granted
for a period valid from 01.01.2021 to 31.12.2025 on 05.08.2021. It is a

matter of record that the said CTO is not under challenge before this
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Tribunal. (Please see Annexure R/ 18 on pages 551 — 553 and Annexure
R/ 20 on pages 558 — 560)

In compliance with the Order dated 14.07.2020 the Joint Committee filed
a Third Report dated 09.03.2021 after conducting an inspection on
05.03.2021. It is submitted that no verification as to illegal withdrawal of
ground water for construction purposes was made by the CGWA, however,
the Report concluded that there was no evidence of commissioning of the
31 pre-existing tubewells. It is submitted that the CGWA made no effort to
verify whether the claim made by the Answering Respondent was correct
or not with respect to the preexistence of tube wells. Despite the same, the
Report concluded that there is a need to ascertain the total water
consumption from the construction phase to till the date of the report to

impose environmental compensation.

In the meanwhile, since the Groundwater NOC dated 17.05.2019 was
about to expire on 07.05.2021, the Answering Respondent submitted an
Application for Renewal of NOC. The Answering Respondent was granted
Renewal of NOC dated 29.08.2021 and 24.09.2021 valid tili 07.05.2026.
(Please see Annexure R/22 on pages 563 - 601 and Annexure R/23 on
pages 602 to 609 of the Counter Affidavit by R-2)

This Honble Tribunal considered the Third Report dated 09.03.2021 on
14.06.2021 wherein this Hon’ble Tribunal expressed its dissatisfaction
with the report and directed that a fresh report be furnished on the

remedial action taken against the Answering Respondent.

The Joint Committee in compliance of the Order dated 14.06.2021
conducted a meeting on 19.08.2021 at the project site and discussed the
issues with regard to bill of quantities and built up area with the
representatives of Answering Respondent. The Answering Respondent was
directed to provide land conversion certificates, details of Form 1 and Form

1A submitted to SEIAA, details of the project, total built up area and its
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quantities, payments made during the construction phase for the purpose

of procurement of water through approved or authorised tankers/ vendors

The Answering Respondent sent two letters dated 19.08.2021 {Annexure
R/29 on pages 634- 651 of Counter Affidavit by R-2) and 01.09.2021
{(Annexure R/ 30 on pages 652 -675) for providing the details of Form 1 &
Form 1A; details of building constructed till date; summary of built up area
of all types of construction; project wise built up area details; work orders

pertaining to water tankers procured from vendors and status report of the

project.

The Joint Committee without consideration of the documents submitted
by the Answering Respondent and without any application of mind with
respect to the proof of water procured from vendors came to a conclusion
that the Answering Respondent has failed to prove the authenticity of the
vendors,

The Status Report submitted by the Answering Respondent to the
Committee on 01.09.2021 has been appended herewith and marked as
Annexure R/39 on pages 239 to 392 of the Written Submissions for the

consideration of this Hon'ble Tribunal.

It is submitted that the Answering Respondent has placed on record the
topography sheets of the project which was prepared in 2010 by the
National Survey of India, The National Survey and Mapping Organization

which shows the preexisting tubewells within the contours of the project

“area in blue triangle figures. (Please see internal Annexure 10 of the Status

Report at page no. 301 of the Written Submissions) The Topography sheet
along with the khata details appended as Annexure R/35 and Annexure

R/36 prove the preexistence of tubewells in the project area.

Further the Answering Respondent also placed on record the work orders
issued to vendors of water for the supply of water for construction

purposes. The Answering Respondent submitted the tax invoices raised by
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the vendors and the work orders before the Joint Committee. {Please see
internal Annexure 13 of Status Report on pages 319 to 380 of the Written
Submissions)

It is submitted that none of the evidences placed before the committee
were considered by the Joint Committee and the Joint Committee proposed
imposition of an environmental compensation of INR 59,93,892/- in its
Fourth Report dated 21.09.2021. Further, the Report did not even place
the documents submitted by the Answering Respondents before this

Hon’ble Tribunal which is clear violation of natural justice.

This Hon’ble Tribunal considered the erroneous Fourth Report dated
21.09.2021 on 06.01.2022 wherein this Hon’ble Tribunal held a view that
the CTO was granted on 17.03.2020 for a built-up area of 1,49,292 sq. m.
while the construction had already started in January 2016 and built-up
area of 6,87,059 sq. m. has already been constructed in excess of the
permitted area of construction although EC permits construction of
51578130.39 sqm. It was further observed that groundwater has been
extracted during construction even for the period prior to the grant of NOC,
though the area is overexploited in terms of groundwater. It is submitted
that the Tribunal came to this conclusion without the presence of the
Respondent No.2 and perhaps on the basis of misstatements made before

this Tribunal as even the Report dated 21.09.2021 did not mention a word

on the construction being illegal.

This Hon’ble Tribunal on the basis of the incomplete and incorrect Report
directed the Joint Committee to assess the liability of the project proponent
in terms of the judgement in Goel Ganga Developers India Pyt Ltd. vs Union

of India [{2018} 18 SCC 257] amongst various other directions.

The UPPPCB filed a Fifth Report dated 18.10.2022 before this Hon’ble
Tribunal stating the action taken in pursuance of Order dated 06.01.2022

of this Hon’ble Tribunal. A show cause notice was issued to the developer

which has been responded to.
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This Hon’ble Tribunal heard the instant matter on 02.11.2022 and raised
certain factual queries which were not raised in the Committee Reports

and hence were not addressed by the Answering Respondents in Counter

Affidavit dated 02.04.2022. Vide Order dated 02.11.2022, this Hon’ble

Tribunal granted liberty to the Answering Respondent to file written

submissions so as to be able to respond to the queries raised.

Response to queries raised by the Hon’ble Tribumnal on 02.11.2022

w.r.t. Environment Clearance

48. The Answering respondent applied for the latest environmental clearance

49.

0.

on 01.10.2013 and submitted an Application for revision of EC dated
31.10.2011 (See Annexure R/34 on pages 141 to 191 of the Written
Submissions) for expansion of the project in villages Arifpur, Sadat Nagar
Igla & Inayatpur, Talabpur, Kachera Warisabad, Dujana & Girgharpur.
The EC dated 31.07.2014 was granted for all the villages mentioned in
Form 1. It is submitted that all the villages covered in the Project fall
under the control boundary of Ghaziabad Development Authority as per
the List of Villages appended as Anmnexure R/32 of the Written
Submissions. Therefore it is submitted that though jurisdictionally the
villages might fall under the Distrcit Gautam Buddh Nagar but for the

purposes of development, they fall under GDA. {superimposed boundary
on Ghaziabad Master Plan)

Further, the villages which shall be covered under each phase of the
Project is also provided in Form 1 and Form 1A which was approved by
the SEIAA while granting the EC dated 31.07.2014. (Please see page 75
of the Written Submissions})

Phase 1 of the project covers the development of area falling within the
villages Sadikpur Qazipur, Shahpuru Bamheta, Bayana, Naiphal,
Mehroli, Dasna and Duryai which cover a total area of 1503.457 acres.
Phase 2 of the project covers the villages Duriyai, Kachera Warsabad,

Dujana, Talabpur, Girdharpur, Inayatpur, Sadatnagar llaga and Arifpur
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covering a total area of 2991.32 acres as per the Form I and Form 1A
submitted by the Answering Respondent.

The first partial Completion Certificate for completion of development
work for laying down the infrastructure of the project under Phase I was

granted on 23.09.2017 (Please see Annexure 24 on pages 610-614 of
Counter by R-2)

Subsequently, the construction of two towers i1.e. Tower 3 & 4 was
completed and the first partial Completion Certificate for residential
building was granted on 01.05.2019 for the completion of Tower 3 and
Tower 4 which fall in Sector 5, Phase 1 of the project. (Please see Annextre

R/ 37 on pages 231 to 232 of the Written Submission.)

The EC dated 31.07.2014 is valid for 10 years as per the EIA Amendment
Notification dated 12.04.2022. The true copy of EIA Amendment
Notification dated 12.04.2022 has been appended herewith and marked
as Annexure R/40 on pages 393 to 394.

Further, the SEIAA granted an extension to EC dated 31.07.2014 vide
letter dated 06.06.2022. The EC of the Answering Respondent is now valid
till 30.07.2025. The true copy of the EC extension letter dated 06.06.2022

has been appended herewith and marked as Annexure R/41 on pages
395 to 396.

Response to queries raised by the Hon’ble Tribunal on 02.11.2022

w.r.t. extraction of Ground water before grant of NOC.

55.

The answering Respondent has placed on record the Status Report
submitted to the Committee which contains the Topography map
prepared by the National Survey of India, The National Survey and
Mapping Organization in 2010. The Map outlines the contours of the
Project area and also shows the preexisting tubewells within the project

area. (Please see internal Annexure 10 of the Status Report on page no.
301 of the Written Submissions)
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Further, the khata details appended as Annexures R/35 and Annexure
R/36 of the Written Submissions as illustrations show the pre-exiting
borewells in the land acquired by the GDA and the Answering
Respondent. In fact, the answering respondent has to pay extra charges

in acquiring land which has pre-existing borewells/ wells.

It is submitted that all the construction work undertaken by the
Answering Respondent was done by obtaining the water from vendors on
the basis of work orders issued by the Answering Respondent. The
Answering Respondent has paid TDS and Service taxes applicable for
such purchase. The true copies of the Work Order raised by the
Answering Respondent and the Tax invoices raised by the vendors are

part of the Status Report and appear on pages 319 to 380 of the Written

Submissions.

[t is submitted that the conjoint reading of the Topography map, Khata
details, work orders, tax invoices show that the Answering Respondent

has never extracted groundwater for construction purposes.

Further, the Answering Respondent was granted the first partial
Completion Certificate on 01.05.2019 while the Ground water NOC for
domestic use was granted on 17.05.2019 which was valid from
08.05.2019 to 07.05.2021. It is submitted that the first registry of the
residents in Tower 3 & 4 was done on 03.09.2019 which shows that the
Answering Respondent has never extracted ground water even for

domestic purposes without obtaining NOC from CGWA.

Response to queries raised by the Hon’ble Tribunal on 02.11.2022 w.r.t.

operation of Sewage Treatment Plant and D.G. Sets.

60,

It is submitted that since the Consent to Operate of Answering
Respondent was valid from 25.02.2019 to 31.12.2020 and the partial
Completion Certificate was granted on 01.05.2019, the STP was not
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required to be operated before the grant of CTO as the registration of the

first resident of Towers 3 & 4 was done on 03.09.2019,

Thus, no case of illegal discharge of sewage waste is made out against the

Answering Respondent for operating/ not operating STP before obtaining
CTO.

62. Though in paragraph 33 of the Counter Affidavit it has been stated that

the answering Respondent has delivered possession of approximately
6038 units till date. No inference ought to be drawn to the effect that the
said possession was delivered immediately as we have been given
completions in our project. The said number of families are residing at
the project as of the present date. The Project, as stated hereinabove, is a
city in itself and as of today, there exists infrastructure to support the
units of which possession has been delivered, notwithstanding that most
of the units stand unoccupied. The construction of the town has been

undertaken in a phased manner and would take a long time to come up

and be occupied.

Response to queries raised by the Hon’ble Tribunal on 02.11.2022 w.r.t.

regeneration of ground water

63. It is submitted that under Phase 1 of the project, the developer has

constructed 63 rain water harvesting pits which have a total
regeneration capacity of 2726 CuM volume of water during peak hours.
Thus, the rainwater harvesting capacity of the Answering Respondent
in one season is 2726 Cum.

The list of all the rainwater harvesting pits in Phase 1 of the project
along with their location in respective Sectors has been marked and

appended as Annexure R/42 on pages 397 to 405.
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Submissions on the compliance of permissions by the Answering

Respondent

64.

65.

66.

It is submitted that the Answering Respondent has filed I.LA. No. 119 of
2022 for placing on Additional Documents. The Answering Respondent
has conducted an independent Environment Compliance Audit
through a NABET Accredited Consultant. The Audit Report dated
07.04.2022 has been scrutinized by IIT Delhi. The Report provides the
compliance status of all the conditions prescribed under the
Environmental Clearance, Consent to Establish, Consent to Operate,
Ground Water NOC, and concludes that the Project has complied with
all the prescribed conditions. The Report verifies the environmental
compliance of the Answering Respondent.

The true copy of the Environmental Compliance Audit report prepared
by J.M. EnviroNet Pvt. Ltd. has been appended herewith and appended
herewith as Annexure R/43 on pages 406 to 412 of the Written

Submissions.

The J.M. EnviroNet Pvt. Ltd. is a NABET Accredited EIA Consultant
which has undertaken prestigious studies.

The list some of the prestigious studies under taken by J.M. EnviroNet
Pvt. Ltd. along with its profile are appended herewith and marked as
Annexure R/44 on pages 413 to 429 of the Written Submissions.
The Consultant has a team comprising of distinguished Scientists who
have undertaken the study.

The resume of the team members of J.M. EnviroNet Pvt. Ltd. is

appended herewith and marked as Annexure R/45 on pages 430 to
433.

Further, the Report prepared by J.M. EnviroNet Pvt. Ltd. was checked
vetted by Prof. A.K. Nema, Department of Civil Engineering, IIT Delhi,
New Delhi who is distinguished and widely recognised in his field.
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Further the pointwise response to all the issues raised in the Order
dated 06.01.2022 have been provided at page 401 — 403 of the Counter
Affidavit filed by the Answering Respondent.

CONCLUSION

In the present case, four Committee Reports have been called for and
are on record. None of the Reports alleges illegal construction. The only
major allegation inferred is regarding the illegal extraction of ground
water which has been countenanced by the Developer by submitting
evidence of purchase of water through vendors. The expanse of the
project i.e. 4494 acres shows that it is a city in itself one which has
been conceptualised by the State of Uttar Pradesh for providing
ancillary support as a satellite town to Delhi. The construction of the
town is in a phase wise manner where Regulatory Authorities have
been monitoring the progress since its inception. Whether it is
environmental clearance, or consent to establish or consent to operate,
or NOC from CGWA, the Developer has obtained all necessary
permissions applicable. The said permissions or clearances are not
under challenge before this Tribunal. The Second Report of the
Committee dated 13.07.2020 has verified the rectification of all
deficiencies whilst imposing compliances and penalties. A reputed
Consultant has conducted envircnmental audit after Site visit which
has been vetted by a Professor of IIT Delhi. The above however, is
without prejudice to the right of the Developer to question the
credentials of the Applicant in terms of the Judgement dated
21.10.2022 in case titled The State of Uttar Pradesh & Ors. Etc. Etc.

vs Uday Education and Welfare Trust and Anr. Etc. Etc. [Civil Appeal
No. 2407-2412 of 2021].

A bare perusal of the Counter Affidavit dated 02.04.2022 by R-2, 1A No.
119 of 2022 and the present Written Submissions make it clear that

the Answering Respondent always operated in compliance of all the



22

environmental compliances and therefore the present O.A. is liable to

be rejected with costs.

DATE: 16.11.2022
PLACE: NEW DELHI

DRAWN AND FILED BY:

A5

VSA LEGAL

Counsels for Respondent No.2
32, Ground Floor, Uday Park,
South Extension Ii,

New Delhi 110047

Phn - 01143541022
office@vsalegal.in
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M/S UPPAL CHADHA HI-TECH
DEVELOPERS PVT. LTD.

FORM - 1

AND

FORM - 1A

FOR
EXPANSION OF “WAVE ”
HI-TECH TOWNSHIP, GHAZIABAD
AT
Existing in villages Mehrauli, Shahpur Bamheta,
Duriyai, Dasna, Sadigpur/Qazipur, Bayana, Naiphal
and expansion in villages Arifpur, Sadat Nagar Iqgla
& Inayatpur, Talabpur, Kachehra Warisabad,
Dujana & Girdharpur
(UTTAR PRADESH)

(MOTHER CITY= 1512.59 ACRES, EXPANSION =2981.72 ACRES
TOTAL PROJECT AREA = 4494.310 ACRES (12314.409 HA),
TOTAL RESIDENTIAL POPULATION = 550285 PERSONS
TOTAL FLOATING POPULATION = 229001 PERSONS)

JUNE, 2011
(Issue 1, Rev 0, March 2011)
(Issue 2, Rev 1, June 2011)

Prepared by:
/75 MIN MEC CONSULTANCY PVT. LTD. & [
£ A-121, Paryavaran Complex, IGNOU Road, New Delhi — 110 030 s

;;O,C'”" Ph : 29534777, 29532236, 29535891 ; Fax: 091-11-29532568 AnlSOQOO;:ZOOO
Estb. 1983 Email :min_mec@vsnl.com; Web site : WwWw.Mminmec.co.in approved company



VSA LEGAL
Typewritten Text

VSA LEGAL
Typewritten Text
Annexure R-33


M

30

APPENDIX |
(See Paragraph — 6)

Basic Information

Name of the Project:

S. No in the Schedule

Proposed capacity/ area/

drilled

New/ Expansion/ Modernization

Existing capacity/ area* etc

Category of Projecti.e. ‘A’ or ‘B’

Does it attract general condition? If
yes, please specify

Does it attract specific condition? If
yes, please specify

Location
Plot/ Survey/ Khasra no.
Village

length/
tonnage to be handled/ command are/
lease area/ number of wells to be

FORM 1

Wave Hi-Tech Township (Expansion),
Ghaziabad of M/s Uppal Chadha Hi-Tech
Developers Pvt. Ltd.

8(b)

Existing Area= 1512.59 acres

Proposed Area =2981.72 acres

Total Project Area = 4494310 Acres
(12314.409 Ha)

Total No. of Dwelling Units = 82,160

Total built up area = 2,25,66,815 sg. m.

No. of Tube Wells = 92

Total residential population = 550285
persons

Expansion

Existing Area= 1512.59 acres
Existing no. of dwelling units =30,661
Existing built up area = 59,92,928 sg.m

B category

The project lies within 10 km radius of the
following in the Ghaziabad, as per CEPI:
Mohan Nagar -10.4,kmWNW

Kavi Nagar-3.0km,W

Bulandshahr Road-4.4km,W

Amrit Nagar-4.2km,W

Meerut Road Industrial Area-5.3,NW
Dasna-2.6,NE

Jindal Nagar-5.8,NE
Chhaparaula-1.4,SW

Surajpur-7.4,S

No

Location plan is given in Annexure |

Several as given in Annexure Il

Existing area is in villages Mehrauli, Shahpur
Bamheta, Duriyai, Dasna, Sadigpur/Qazipur,

Form-1 for Expansion of Wave Hi-Tech Township, Ghaziabad of M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd. 1
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13

14

15

Tehsil
District

State

Nearest railway station/ airport along
with distance in km

Nearest town, city, district head
quarters along with distance in kms

Village Panchayats, Zilla Parishad,
Municipal Corporation, Local Body
(complete postal addresses with
telephone nos. to be given).

Name of the applicant

Registered Address

Address for correspondence :
Name

Designation (Owner/ Partner/ CEQ)
Address

Pin Code

E mail
Telephone no.
Fax

31

Bayana, Naiphal and expansion area is in
villages Arifpur, Sadat Nagar Igla &
Inayatpur, Talabpur, Kachehra Warisabad,
Dujana & Girdharpur

Ghaziabad,Hapur and Dadri

Ghaziabad as well as in district Gautam
Buddha Nagar

Uttar Pradesh

Ghaziabad Station- 2.0 km, W

Mehrauli Railway station- 0.3 km, N

Railway Line

Ghaziabad to Hapur- 0.34 km, N

Ghaziabad to Aligarh- 2.4 km, WSW
Ghaziabad to Ukhlarsi- 3.1 km,WSW

Hindon Airport — 12.7 km,NW

Indira Gandhi International Airport — 37 kms,
WSW

(all above distances are aerial)

Ghaziabad-Adjoining
Dadri-10 km, SE

Ghaziabad Development Authority

Vikas Path Near Old Bus Stand Ghaziabad-
201 001, Uttar Pradesh

Vice chairman, Ph- 0120-2791114

M/s Uppal Chadha Hi-Tech Developers Pvt.
Ltd.

M/s Uppal Chadha Hi-Tech Developers Pvt.
Ltd.

33, Community Centre,

New Friends Colony

New Delhi - 110065

Mr. Rakesh Garg,

Director

Address: 33, Community Centre,
New Friends Colony

New Delhi - 110065

110065

240@yahoo.com

9711000694

Form-1 for Expansion of Wave Hi-Tech Township, Ghaziabad of M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd. 2
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20

21

22

23

24

25

Details if Alternative sites examined, if
any. Location of these sites should be
shown in a toposheet

Interlinked Projects

Whether separate application of
interlinked project has been submitted?

If yes, date of submission
If no, reason

Whether the  proposal involves
approval/ clearance under : if yes,
details of the same and their status to
be gives:

(a) The Forest (Conservation) Act,
19807

(b) The Wildlife (Protection) Act, 19727
(c) The CRZ Notification, 19917

Whether there is any Government
Order/ Policy relevant/ relating to the
site?

Forest land involved (hectares)

Whether there is any litigation pending

against the project and/or land in which

the project is proposed to be set up?

(a) Name of Court

(b) Case No.

(c) Orders/ directions of the Court, if
any and its relevance with the
proposed project

Expected cost of the project:

32

No site alternatives are under consideration

This the expansion of an existing hi-tech city
development project

The existing hi-tech city received
environmental clearance for 1512.59 acres

Not applicable

Not applicable

Permission will be sought for cutting of any
trees within the site. Forest land
dereservation is not required as no forest
land will be used for township development

Part of the area lies under Ghaziabad Master
Plan 2021 which is under residential and
remaining lies in the agricultural land out side
the Master plan 2021 of Ghaziabad. Change
in land use will be applied for. Refer
Annexure Il for location of project with
respect to Master plan of Ghaziabad.

No forest land is involved.

Nil at present

Rs. 15103.47 Crores (land cost, internal,
external & city development charge)

Capacity corresponding to sectoral activity (such as production capacity for manufacturing, mining
lease area and production capacity for mineral production, area for mineral exploration, length for
linear transport infrastructure, generation capacity for power generation etc.)

Form-1 for Expansion of Wave Hi-Tech Township, Ghaziabad of M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd. 3
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(I  Activity
1. Construction, operation or decommissioning of the Project involving
actions, which will cause physical changes in the locality (topography, land
use, changes in water bodies, etc.):
Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities /rates, wherever possible) with
source of information data
1.1 |Permanent or temporary| Yes |Land cover will change from agricultural area
change in land use, land cover to built-up, provided with storm water drains
or topography including to mitigate any interference to rain water flow
increase in intensity of land use due to construction. Township will be
(with respect to local land use constructed on the above said land area as
plan) per U.P. Govt. norms.
1.2 |Clearance of existing land,| Yes |Land available is mostly agricultural and few
vegetation and buildings? trees are scattered. Clearance of existing
vegetation will be as minimum as possible.
Abadi villages are within township boundary
but there are no changes. The layout is
planned is such a way that tree cutting is
avoided to the extent possible, At present,
tree cutting is not envisaged to be cut,
therefore permission from forest department
is not required. However, in the future, due to
unforeseen circumstances, if some tree
needs to be cut, the prior permission will be
taken.
1.3 |Creation of new land uses? Yes | The project area lies partly under proposed
area for Hi-tech city in Ghaziabad Master
Plan 2021 and partly outside it in agricultural
land. Change in land use, as and when
applicable, will be applied for. Refer
Annexure Ill for location of project with
respect to Master plan of Ghaziabad.
1.4 |Pre-construction investigations| Yes |Soil and water quality testing shall be done
e.g. bore holes, soil testing? before start of any construction activity
1.5 |Construction works? Yes |Construction of township will be done as per

applicable norms/ byelaws which include
residential areas, commercial areas,
industrial areas, public/ semi public areas,
green areas, road network, recreational
facilities etc.

Form-1 for Expansion of Wave Hi-Tech Township, Ghaziabad of M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd. 4
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Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities /rates, wherever possible) with
source of information data
Sl. Description Area (Acres)
No.
Existing | Proposed Total
1 |Plotted 343.68 | 731.904 | 1075.584
2 |Group houdsng 151.75 | 408.515 | 560.265
EWS/LIG 15.1 56.439 71.539
Sub Total 510.53 | 1196.858 | 1707.388
(Residential)
4 |Commercial 7414 | 373.815 | 447.955
5 |Industrial 57.11 216.713 273.823
6 |Public/Semi-public| 117.4 | 242.159 | 359.559
7 |Recreational 41.87 101.114 | 142.984
8 |Green/Open space| 279.39 | 292.645 | 572.035
(including master
plan green belt)
9 |Green in Group Part of 2 84.04
housing above
10 |Green in Part of 4 44.795
Commercial above
11 |Roads (including | 432.16 | 558.41 990.57
master plan roads)
Grand Total 1512.59 | 731.904 | 4494.314
1.6 |Demolition works? Yes | The land is predominantly under agricultural

besides water bodies, roads, mixed land
uses and abadi areas. In the existing abadi
areas, there are buildings, but no demolition
will be carried out as the area will not be
disturbed for township development. All the
temporary construction such as warehouses,
site office and sanitation facilities for worker
will be demolished after the completion of
project.

Warehouse/stock yard: 5000 sg.m (50mX
100m)

Site office:1000 sg.m

The temporary construction will be of porta
cabin type and will be dismantled after the
completion of construction works. Maximum
components are recyclable and therefore,
minimum waste will be generated.

Form-1 for Expansion of Wave Hi-Tech Township, Ghaziabad of M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd. 5
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Sl. Information/Checklist Yes/ Details thereof (with approximate

No. confirmation No | quantities /rates, wherever possible) with

source of information data

1.7 |Temporary sites wused for| Yes |Temporary site office will be established at
construction works housing of the site with some provision for housing of
construction workers? workers. Worker housing will be provided

with sanitation & drinking water facilities. The
accommodation shall be temporary &
dismantled after completion of work.

1.8 |Above ground buildings,| Yes |Construction of buildings of public utility.
structures or earthworks Erection of structures like Overhead water
including linear structures, cut storage, Sewage Treatment Plant, piping,
and fill or excavations electric sub-stations, etc. and temporary site

offices, maintenance workshop facilities &
other infrastructure to support all these
activities. Besides, there shall be plotted
housing, group  housing, institutional
buildings, commercial complexes, etc. in the
project. Building related earth work is given
below:

Sl. | Description Quantity (Cum)

No. Cutting Filling

1 |Buildings 15382325| 11536744

2 |Roads 3535253 353525

3 |Underground | 8891488 8002338

Services
4 |Landscaping 0 6179177
Total 27809066 | 26071784

1.9 |Underground works including| No |Not applicable
mining or tunneling?

1.10 |Reclamation works? No |Not applicable

1.11 |Dredging? No [Not applicable

1.12 |Offshore structures? No |Not applicable

1.13 |Production and manufacturing| No |No manufacturing units are proposed in the
processes? township. Though total 273.823 acres

(6.09%) land out of 4494.31 acres is
proposed under industrial land use, the
nature of industries proposed is knowledge
based industries

1.14 |Facilities for storage of goods| Yes | The storage of constructions material will be

or materials?

done in temporary sheds, warehouses and
stock yards which will be dismantled after
completion of construction activities. The
temporary construction will be of porta cabin
type and will be dismantled after the

Form-1 for Expansion of Wave Hi-Tech Township, Ghaziabad of M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd. 6
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Sl

No.

Information/Checklist
confirmation

Yes/
No

Details thereof (with approximate
quantities /rates, wherever possible) with
source of information data

completion of construction works. Maximum
components are recyclable and therefore,
minimum waste will be generated.

Facilities for treatment or
disposal of solid waste or liquid
effluents?

Yes

The project will have its independent
sewerage system, appurtenant works and
sewage pumping station. As per the
calculation done on the basis of MOEF/
SEAC norms, the STP required will be of 59
MLD. Therefore, capacity proposed in the
DPR in Table 5 of Annexure X1V (EMP) will
have to be reduced by approximately 10%.
SBR, i.e., Sequential Bed reactor technology
has been proposed for the sewage
treatment.

For solid waste, segregation at source will be
done. The recyclable component will be sold
to recycling vendors. The location for
dumping the waste would be at suitable site
that Master Plan or Municipal Corporation of
Ghaziabad has notified and approved by
Ghaziabad Development Authority.

After sorting and treatment, the waste
suitable for landfill disposal will be disposed
after taking proper precautions at either of
the sites proposed in the Master Plan near
Dasna Village or Kanauni village.

Facilities for long term housing
of operational workers?

Yes

There shall be provision for some LIG and
EWS housing for the workers who will be
service providers in the plotted and group
housing. The total number of dwelling units
proposed within the Township is about
82,160 and 8216 will be drawn for both LIG
as well as EWS housing.

New road, rail or sea traffic
during construction or
operation?

Yes

After the completion of project there will be
increase in the vehicular movement in the
region therefore it is necessary to provide the
necessary roads to manage the traffic
effectively. The road circulation pattern has
been designed by taking entries from NH 24
and GT road.

New roads will be developed within the
township area and the National Highway is
also near by for providing access.

Construction of:
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Sl.
No.

Information/Checklist
confirmation

Yes/
No

Details thereof (with approximate
quantities /rates, wherever possible) with
source of information data

Rail : Nil
Road : 990.570 Acres

Operational traffic load:
Rail Nil
Road : 9,02,000 Trips/Day

1.18

New road, rail, air waterborne
or other transport infrastructure
including new or altered routes
and stations, ports, airports
etc?

No

No airport, station or  waterborne
infrastructure is proposed. No alterations of
the routes will take place unless specified in
the master plan and straightening for better
traffic movement.

Transportation and infrastructure
requirement is fulfilled by roads on 990.570
acres. It will be 22.04 % of total land of the
township. Roads shown on layout plan have
been enclosed as Annexure XI.

1.19

Closure or diversion of existing
transport routes or
infrastructure leading to
changes in traffic movements?

No

No major changes in the existing transport
routes such as closure or diversion is
proposed. The connectivity between the
vilages will be maintained through the
township roads aligned similar to the existing
transport routes. New roads will be
developed within the township area. The
layout plan given in Annexure IV.

1.20

New or diverted transmission
lines or pipelines?

No

There will be no diversion of transmission
and pipe Line.

1.21

Impoundment, damming,
culverting, realignment or other
changes to the hydrology of
watercourses or aquifers?

No

No impounding or damming of surface water
bodies is envisaged. Realignment of Dasna
drain is not envisaged. The water table in the
project area varies from 12 m to 25 m only.
The natural drainage system alignments will
be maintained to the extent possible.
Construction of scientifically designed storm
water drains in the township layout will be
done. Culverts will be constructed over
natural drains, where required and storm
water drains that are constructed. The
existing ponds and drains will be maintained
to the extent possible and green areas
provided on both its banks.

1.22

Stream crossings?

Yes

The Dasna drain will be maintained and
green areas provided on both its banks with
culverts for stream crossing.

1.23

Abstraction or transfers of

Yes

The total requirement of water for the
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Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities /rates, wherever possible) with
source of information data
water from ground or surface township will be 125.45 MLD as per DPR
waters? including greenery while calculating on the
basis of the MOEF/ SEAC norm, the total
water requirement during summer and winter
works out to be 105.3 MLD, out of which
fresh water demand will be 57.45 MLD and
during monsoon, the fresh water demand
reduces to 51.45 MLD making the total
demand as 99.3 MLD.
The details of water requirement are given in
Table No. 3 of Annexure XIV (EMP).

1.24 |Changes in water bodies or the| Yes |The land surface will change due to the
land surface affecting drainage development of infrastructure and sheet flow
or run-off? of run off can get affected. Therefore, the

project is provided with a duly designed
effective storm drainage system ultimately
finding its way to River Hindon via the Dasna
drain.

1.25 |Transport of personnel or| Yes |Construction materials, etc. will be
materials  for  construction, transported by means of trucks, tippers, etc.
operation or decommissioning?

1.26 |Long-term dismantling or| No [There is no long-term dismantling or
decommissioning or restoration decommissioning or restoration works due to
works? this project.

Only dismantling of warehouse/stock yard of
5000 sg.m (50m x 100 m) and site office of
1000 sg.m. This temporary construction will
be of porta cabin type and will be dismantled
after completion of construction works.

1.27 |Ongoing activity during| No |There will be minimal impact on the
decommissioning which could environment due to the activities during
have an impact on the decommissioning. Porta cabin type and will
environment? be dismantled after the completion of

construction works. Maximum components
are recyclable and reusable therefore,
minimum waste will be generated.

1.28 |Influx of people to an area in| Yes |Proposed Township will accommodate a
either temporarily or residential population of about 550285
permanently? persons including 41080 in EWS and 41080

in LIG residential areas. Expected floating
population would be about 229001. The total
population of 7 villages is expected to be
approximately 35333 persons by year 2021.
1.29 |Introduction of alien species? No
1.30 |Loss of native species or| No
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Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities /rates, wherever possible) with
source of information data
genetic diversity?
1.31 |Any other actions? No
2. Use of Natural resources for construction or operation of the Project (such as
land, water, materials or energy, especially any resources which are non-
renewable or in short supply):
Sl. Information/checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities /rates, wherever possible) with
source of information data
2.1 |Land especially undeveloped| Yes [The land for hi-tech city development has
or agricultural land (Ha) been already earmarked for the development
of Hi- Tech Township in the Ghaziabad
Master Plan 2021. This project partly falls
under the designated land use within the
master plan and partly outside it, in
agricultural area.
2.2 |Water (expected source &|Yes |The availability of the ground water in
competing users) unit: KLD Ghaziabad and especially in the vicinity of the
project area has been studied through the
available reports and the Master Plan. The
conclusion has been drawn that sufficient
quantity of potable underground water is
available inside the project area. Therefore,
the fresh water requirement of the township
will be met by tapping the underground water
and the bulk requirement for flushing in group
housings, commercial area and watering
green areas will be met from treated effluent
from STPs. As per the calculation done on the
basis of MOEF/ SEAC norms, the STP
required will be of 59 MLD. Therefore,
capacity proposed in the DPR in Table 5 of
Annexure XIV (EMP) above will have to be
reduced by approximately 10%.
2.3 |Minerals (MT) No
2.4 |Construction material — stone,| Yes |Stone, aggregates will initially be required for

aggregates, sand /  soil

(expected source — MT)

the construction of roads. Thereafter different
types of construction material will be required
according to building design and size, which
will be decided by individual plot developer.
Tentative consumption of building Materials
for select land uses is given below:

Units
Cum

Sl. No. Materials
1. Bricks

Quantity
6,827,320
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Sl.
No.

Information/checklist
confirmation

Yes/
No

Details thereof (with approximate
quantities /rates, wherever possible) with
source of information data

Cum
Ton
Cum
Kg
Cum

Cement 2,221,012
Steel 734,620
Aggregate 6,616,375
Bitumen 16,953,362
Sand 5,973,905

o0 IW N

These will be purchased from various
vendors. Hence no permission is required
separately.

2.5

Forests and timber (source —
MT)

Yes

No deforestation is proposed. Timber will be
required at places for construction of door and
window frames or for woodwork. To reduce
the requirement of timber during construction,
the use of steel scaffolding and shuttering will
be encouraged.

Approximately 180534.52 MT of timber is
anticipated to be used at the rate of 0.8
MT/100 sg.m.

Latest environmental friendly options like
aluplast, PVC frames, alternative materials
doors etc. will be used for construction of door
and window frames etc. Due to this the
requirement of timber shall also be minimized.

2.6

Energy including electricity and
fuels (source, competing users)
Unit: fuel (MT), energy (MW)

Yes

The total power requirement will be 822 MW.
The supply shall be taken from UPPCL on
One 220 KV substation and 12 No. 33/11KV.
Outdoor type Sub-Station and11/0.433 KV
Package Substation shall be installed in
centre location of Load.

Power backup shall be provided to important
service i.e. STP and Water Works.

2.7

Any other natural
(use  appropriate
units)

resources
standard

No

Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise concerns
about actual or perceived risks to human health:

Sl.
No.

Information/Checklist
confirmation

Yes/
No

Details thereof (with approximate
quantities/rates, wherever possible) with
source of information data

3.1

Use of substances or materials,

Yes

No hazardous substance will be used, stored
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Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities/rates, wherever possible) with
source of information data
which are hazardous (as per and transported during construction phase
MSIHC rules) to human health which could be harmful to human health or the
or the environment (flora, environment.
fauna, and water supplies)
During operation phase, waste oil from DG
sets, transformers and other equipment using
oil coolants/ engine oil will be sold to CPCB
approved recycling vendors.  Chlorine/
chlorine dioxide will be used for disinfection of
water.

3.2 |[Changes in occurrence off No |[No changes in occurrence of disease vectors
disease or affect disease because there will be no discharge of
vectors (e.g. insect or water untreated sewage or waste water to land or
borne diseases) water bodies. Spray of standard insecticides

will be used nearby drainage and along the
road side to control the epidemic. All sewage
will be treated in STP and then utilized for
flushing, horticulture, chiling plant and
balance discharged in Dasna drain, if
remaining.

3.3 |Affect the welfare of people| Yes |There will also be a number of jobs and
e.g. by changing living business opportunities after development of
conditions? township such as salesman, sweeper,

gardener, driver, security guards etc. and
those who are skilled will be given jobs at
management level.

After completion of project, beneficial impacts
will be there due to provision of various
facilities like hospitals, schools, educational
institutions etc. With the outcome of township
project, residents of this township will get
hygienic living condition with full facility of
drainage system, safe drinking water and
proper disposal techniques for solid waste.

3.4 |Vulnerable groups of people| Yes |Due to construction of the health centers
who could be affected by the within the township, the vulnerable groups
project e.g. hospital patients, shall have easy access to medical facilities.
children, the elderly etc., No adverse impact is anticipated

3.5 | Any other causes No

4, Production of solid wastes during construction or operation or
decommissioning (MT/month):
Sl. Information/Checklist Yes/ Details thereof (with approximate

No. confirmation No | quantities/rates, wherever possible) with

source of information data
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Sl

No.

Information/Checklist
confirmation

Yes/
No

Details thereof (with approximate
quantities/rates, wherever possible) with
source of information data

4.1

Spoil, overburden or mine

wastes

No

Not applicable

4.2

Municipal waste (domestic and
or commercial wastes)

Yes

The total anticipated solid waste generation
for the township will be 432 MT/day.

4.3

Hazardous wastes
Hazardous
Management Rules)

(as per
Waste

Yes

As per Government of India notification dated
20.07.1998, the liability of safe disposal of
biomedical waste is the responsibility of the
agency producing such wastes as per laid
down norms with prior government approval.
The disposal of waste oil from generators
shall be as per rules to authorized CPCB
approved recycling vendor.

4.4

Other industrial process wastes

No

Industries envisaged will be knowledge based
industries, thus, the waste will not be polluting
in nature. E-waste might be generated which
will be given to authorized recycling vendors
besides papers and plastics.

4.5

Surplus product

No

4.6

Sewage sludge or other sludge
from effluent treatment

Yes

The sewage treatment plants envisaged for
the project, have been calculated as 73 MLD
in the DPR while on the basis of the
calculation done based on MOEF/ SEAC
norms, the STP required will be of 59 MLD.
Therefore, capacity proposed in the DPR in
Table 5 of Annexure XIV (EMP) above will
have to be reduced by approximately 10%.
shall be generated, which shall be used as
manure.

4.7

Construction or demolition

wastes

Yes

During construction phase, waste excavated
will be earth and boulders. The excavated
earth will be utilized as fill material within the
constructed units or otherwise will be sending
to other low lying areas or Govt. designated
land disposal site. The boulders may either be
used as building materials or sold to
interested building material suppliers.

4.8

Redundant
equipment

machinery  or

No

There will be no generation of redundant
machinery or equipment for disposal. They
will be shifted to other construction sites for
utilization

4.9

Contaminated soils or other
materials

No

There will be no generation of contaminated
soils or other materials.

4.10

Agricultural wastes

No

No agricultural waste will be generated during
operation phase of this project. Only dry
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Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities/rates, wherever possible) with
source of information data
leaves, grasses, weeds etc will be cleared.
4.11 |Other solid wastes No [No other types of solid waste expect

municipal, used oil, e-waste, industrial (e-
waste, paper, plastic, etc) and biomedical will
be generated.

5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr):

Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities/rates, wherever possible) with
source of information data

5.1 Emissions from combustion of| Yes |The combustion of HSD in DG sets will
fossil fuels from stationary or release emissions into the air. However, DG
mobile sources sets will operate only at the time of power

failure. There shall be impact due to
emissions from traffic, commercial activities,
shopping centres, etc which would be
comparatively low.

5.2 Emissions from production| No |Not applicable
processes

5.3 Emissions from materials| Yes |There will be emission of pollutants in the air
handling including storage or due to the traffic activities during construction
transport and operation phase.

Construction time is generally prone to
generation of high levels of SPM and to a
limited extent SO2, NOx and CO due to fossil
fuel based vehicles, machines and earthwork
and fuel combustion etc.

Construction of township will be done by using
various machineries. Hence, dust generation
will be there.

5.4 Emissions from construction| Yes |Dust, SO,, NOx and CO generated by
activities including plant and construction machines and handling of
equipment building material limited to the construction

period, will be short-lived and reversible.

5.5 Dust or odours from handling| Yes |Dust will be produced from loading and

of materials
construction
sewage and waste

including
materials,

unloading of construction materials. Water
spraying during construction phase to control
dust and proper collection and disposal
methods planned to control odour problems.

Water spraying during construction phase to
control dust and proper collection and
disposal methods planned to control odour

Form-1 for Expansion of Wave Hi-Tech Township, Ghaziabad of M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd. 14




aa

Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities/rates, wherever possible) with
source of information data
problems.
5.6 Emissions from incineration of| No
waste
5.7 Emissions from burning of| No
waste in open air (e.g. slash
materials, construction debris)
5.8 Emissions from any other| No
sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:
Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities/rates, wherever possible) with
source of information data with source of
information data
6.1 From operation of equipment | Yes | From operation of equipment e.g. engines,
e.g. engines, ventilation ventilation plant, crushers noise shall be
plant, crushers generated but nowadays the DG sets are
equipped with acoustic enclosures which
minimise the same to below permissible
norms.
6.2 From industrial or similar | No | Not applicable
processes
6.3 From construction or | Yes | Noise from construction equipment during
demolition construction phase and from DG sets during
operation phase but it is temporary only.
6.4 From blasting or piling No | No noise generation from blasting or piling
will be there.
6.5 From construction or | Yes | Marginal increase which shall be mitigated
operational traffic through avenue plantation, maintenance of
vehicles and smooth, well planned circulation
system.
6.6 From lighting or cooling | Yes | Generation of noise, vibration, and emission
systems of Light and Heat from lighting or cooling
systems will be there. For example, during
operation phase people may use air
conditioners which will generate heat outside
the residential/ officiall commercial space
etc.
6.7 From any other sources No
7. Risks of contamination of land or water from releases of pollutants into the

ground or into sewers, surface waters, groundwater, coastal waters or the

sea:
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Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities/rates, wherever possible) with
source of information data

7.1 From handling, storage, use | No | Care shall be taken that no spillage of waste
or spillage of hazardous oil or biomedical wastes takes place into the
materials environment.

There will be no risks of contamination of
land or water since treatment plants are
being proposed.

7.2 From discharge of sewage or | No | As per DPR the requirement of STP will be
other effluents to water or the 73 MLD but as per the calculation done on
land (expected mode and the basis of MOEF/ SEAC norms, the STP
place of discharge) required will be of 59 MLD. Therefore,

capacity proposed in the EMP in Table 5 of
Annexure X1V above will have to be reduced
by approximately 10% which is based on
Sequential Bed reactor i.e. SBR technology.
The treated waste water will be reused in
gardening, flushing and cooling plants.

7.3 By deposition of pollutants | No | Deposition of dust on land & plants from air
emitted to air into the land or due to transportation will be there both during
into water operational and construction phase but will

be minimal. It will get washed off during rains

7.4 From any other sources No

7.5 Is there a risk of long term | No | There is no risk of long term build up of
build up of pollutants in the pollutants.
environment  from these
sources?

8. Risk of accidents during construction or operation of the Project, which could
affect human health or the environment:

Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities/rates, wherever possible) with
source of information data

8.1 From explosions, spillages, | No | There is no proposal for storage, handling,

fires etc from storage,
handling, use or production
of hazardous substances

use or production of hazardous substances
hence, there are no risks. However, as per
the laid down guidelines for a Township the
Developer Company will provide land for a
fire station for the Township and approach
the Department of Fire, Government of Uttar
Pradesh to have a proper fire station
developed and commissioned.

A provision for static firewater compartments
with the underground water storage tanks
proposed to be provided for water supply to

Form-1 for Expansion of Wave Hi-Tech Township, Ghaziabad of M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd. 16




46

Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities/rates, wherever possible) with
source of information data

the city.
A reserve for Fire Fighting has also been
kept from the total water storage, as per
recommendations of Manual on Water
Supply GOIl, and as per norms and
specifications adopted by U.P. Jal Nigam in
the storage capacity of reservoirs of each
zone to meet out this demand as and when
required.

8.2 From any other causes No

8.3 Could the project be affected | Yes | Earthquake can  damage  structures
by natural disasters causing Epicentes of earthquake of magnitude 6 has
environmental damage (e.g. been recorded in the region. The area has
floods, earthquakes, been classified as seismic zone IV. The risks
landslides, cloudburst etc)? of flood, landslides and cloudburst will not be

there.

9. Factors which should be considered (such as consequential development)
which could lead to environmental effects or the potential for cumulative
impacts with other existing or planned activities in the locality:

Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities/rates, wherever possible) with
source of information data

9.1 Lead to development of
supporting facilities, ancillary
development or development
stimulated by the project
which could have impact on
the environment e.g.:

e Supporting infrastructure | Yes | In order to support the township, power lines
(roads, power  supply, will be drawn, roads will be constructed
waste or waste water within the township as well as for access,

treatment, etc.)

e Housing development

Yes

water supply and sewage systems will be
laid down extensively and STP shall be
provided.

As a result of township development,
residential facilities will be developed within
the township. Besides it, the areas
surrounding the township will also see rapid
development of housing and commercial
buildings, taking locational advantage.
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Sl. Information/Checklist Yes/ Details thereof (with approximate
No. confirmation No | quantities/rates, wherever possible) with
source of information data
e Extractive industries No
e Supply industries Yes | In order to meet the requirement of the
residential and non residential people, the
supply industry will grow to meet the demand
for vegetable, processed food, gas, cloth,
groceries, stationary and several other items.
e other No
9.2 Lead to after-use of the site, No
which could have an impact
on the environment
9.3 Set a precedent for later Yes | The area falls under Ghaziabad Master Plan,
developments therefore, no illegal activity is predicted and
development of the entire region is
anticipated as per Ghaziabad Master Plan.
9.4 Have cumulative effects due | Yes | The surrounding projects area is also
to proximity to other existing residential, agricultural and mixed use
or planned projects with project, hence, cumulative effect may be
similar effects there. The mother city is also under
construction.
()  Environmental Sensitivity
Map showing 15 km radius is given in Annexure V.
Sl. Areas Name/ Identity Aerial distance
No. (within 15 km.)
Proposed project
location boundary
1. |Areas protected under | Forest
international conventions, | Gulistanpur P.F. 9.6 kms, SSW
national or local legislation for|Khodnakhurd P.F. 8.2 kms, SSW
their  ecological, landscape,
cultural or other related value
2. |Areas which are important or|Refer to Annexure V
sensitive for ecological reasons -
Wetlands, watercourses or other
water bodies, coastal zone,
biospheres, mountains, forests
3. |Areas used by protected,|As in point 1 and 2
important or sensitive species of
flora or fauna for breeding,
nesting, foraging, resting, over
wintering, migration.
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Sl. Areas Name/ Identity Aerial distance

No. (within 15 km.)
Proposed project
location boundary

4. |Inland, coastal, marine or|Asin point2
underground waters

5. |State, National boundaries Delhi-UP Border-16,W

Nepal Border-242 E

6. |Routes or facilities used by the Railway Line
public for access to recreation Ghaziabad to Hapur 0.34 km
or other tourist, pilgrim areas Ghaziabad to Aligarh 2.4 km

Ghaziabad to Ukhlarsi 3.1 km
Road

NH-24, Ghaziabad to 1.13, N
Hapur

NH-91, G.T. Road, 1.25, W
Ghaziabad to

Sikandrabad

NH-58, Ghaziabad to 5.42, WNW
Merrut

7. |Defense installations Hindon Base 13.0,NW

8. |Densely populated or built-up|Ghaziabad Adjoining
area Dadri 10 km, SE

9. |Areas occupied by sensitive man-|There are  several Within
made land wuses (hospitals,|hospitals, schools,
schools, places of worship,|places of worship and
community facilities) community facilities in

the city. Refer
Annexure VI

10. |Areas containing important, high Nil
quality or scarce resources
(ground water resources, surface
resources, forestry, agriculture,
fisheries, tourism, minerals)

11. |Areas already subjected to|Mohan Nagar 10.4, WNW
pollution or environmental | Rajinder Nagar 13.0, WNW
damage. (those where existing|Sahibabad 11.2, W
legal environmental standards|Kavi Nagar 3.0,W
are exceeded) Bulandshahar Road 44, W

Amrit Nagar 42, W
Merrut Road 5.3, N\W
Dasna 2.6, NE
Jindal Nagar 5.8, NE
Chhaparaula 1.4, SW
Surajpur 7.4,S
(as per CEPI)
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Sl.
No.

Areas

Name/ Identity

Aerial distance
(within 15 km.)
Proposed project
location boundary

12.

Areas susceptible to natural
hazard which could cause the
project to present environmental
problems (earthquakes,
subsidence, landslides, erosion,
flooding or extreme or adverse
climatic conditions)

The area has been
classified as Seismic
zone V.

Within

(IV)

Proposed Terms of Reference for EIA studies

Since the project comes under Section 8 (B) the Form-1, Form 1A and
Project Report are being submitted. The EIA/EMP report is also being
prepared and will be submitted shortly since the environmental monitoring

and testing is going on.
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| hereby give undertaking that the data and information given in the
application and enclosures are true to the best of my knowledge and belief
and | am aware that if any part of the data and information submitted is
found to be false or misleading at any stage, the project will be rejected and
clearance given, if any to the project ill be revoked at our risk and cost.

Date:
Place:
Signature of the Applicant
With Name and Full address
(Project Proponent/ Authorized Signatory)

Submit document supporting claim of authorized signatory for the specific
project. (Annexure VII)
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FORM-1A

(Only for construction projects listed under item 8 of the Schedule)

CHECK LIST OF ENVIRONMENTAL IMPACTS
(Project proponents are required to provide full information and wherever
necessary attach explanatory notes with the Form and submit along with
proposed environmental management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

ANS: Panoramic view of the project site is Attached as Annexure VIII.

1.1 Will the existing landuse get significantly altered from the project that is not
consistent with the surroundings? (Proposed land use must conform to the
approved Master Plan / Development Plan of the area. Change of landuse if
any and the statutory approval from the competent authority are submitted).
Attach Maps of (i) site location, (ii) surrounding features of the proposed site
(within 500 meters) and (iii) the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

ANS: Part of the selected site for the hi-tech city come under the land already declared

for hi-tech city development by Ghaziabad Development Authority as per Master

Plan. Part of the project area falls outside under agricultural land use for which

change in land use will have to be obtained.

Refer Annexure I for location plan, Annexure 1V for map showing the layout plan
of the proposed township, Annexure IX for surrounding features within 500 m of
this project and Annexure X for contour plan/survey plan of the proposed
township area.

1.2 List out all the major project requirements in terms of the land area, built up
area, water consumption, power requirement, connectivity, community
facilities, parking needs etc.

ANS: a) Land Requirement : The break up of the land required for different usages of

the hi-tech city is given below :

Sl. Description Area (Acres)
No. Existing Proposed | Total
1 |Plotted 343.68 731.904 | 1075.584
2 |Group houdsng 151.75 408.515 | 560.265
3 |[EWS/LIG 15.1 56.439 71.539
Sub Total (Residential) 510.53 1196.858 | 1707.388
4 |Commercial 74.14 373.815 | 447.955
5 |Industrial 57.11 216.713 | 273.823
6 |Public/Semi-public 117.4 242.159 | 359.559
7 |Recreational 41.87 101.114 | 142.984
Existing Proposed | Total
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8 |Green/Open space (including 279.39 292.645 | 572.035
master plan green belt)
9 |Green in Group housing Part of 2 above 84.04
10 |Green in Commercial Part of 4 above 44.795
11 |Roads (including master plan roads) 432.16 558.41 990.57
Grand Total 1512.59 731.904 | 4494.314
b) Power
Total Power Demand : 822 MW
Source of Power . Uttar Pradesh Power Corporation Ltd

An efficient power transmission system will be installed to supply the uninterrupted
conventional power in order to make sure that no power supply failures takes
place. Stand by generator will be provided for essential services

c) Water Requirement
1. Source of Water: Ground Water and treated waste water.

2.  Total water requirement will be 125.45 MLD as per DPR including greenery
while calculating on the basis of the MOEF/ SEAC norm, the total water
requirement during summer and winter works out to be 105.3 MLD, out of
which fresh water demand will be 57.45 MLD and during monsoon, the
fresh water demand reduces to 51.45 MLD making the total demand as
99.3 MLD.

d) Connectivity
The project is well connected by NH-24 (Ghaziabad-Hapur) at a distance of 1.13
km in North direction. Mehrauli is the nearest Railway Station which is approx 0.3
km in North Direction and Ghaziabad Railway Station at a distance of 2.0 km in
west direction. Hindon airport is the nearest Airport which is approx 12.7 km in
North west direction.

e) Community Facilities
Hospital, health centers, schools, colleges, parks, amusement and entertainment
centers, parks and parking spaces, malls, retail shopping centers, multiplexes etc.

f) Parking Facilities
Parking will be provided as per norms of NBC 2005/ UP state govt. in various land
uses separately.

What are the likely impacts of the proposed activity on the existing facilities
adjacent to the proposed site? (Such as open spaces, community facilities,
details of the existing land use and disturbance to the local ecology).

Part of the area falls under land use denoted for Hi-tech City in the Ghaziabad
Master Plan (2021). Remaining part falls in agricultural area for which change in
land use will have to be done. Open spaces, community facilities and adequate
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parking facilities will be provided within proposed project. The township will be
developed as per approved plan by Ghaziabad Development Authority (GDA).
Improvement in ecology is anticipated with the development of green belts and
lawns.

Project boundary superimposed on proposed master plan of Ghaziabad is
enclosed as Annexure lll. The ten kilometer radius around the project has been
prepared and the land use assessed for the same on the basis of Census 2001 is
given below:

SUMMARY OF LAND USE IN THE STUDY AREA
(10 KM RADIUS OF THE PROJECT) HECTARES)

Land Use Area (Ha) %
Irrigated Area 25910.57 46.68
Unirrigated Area 3374.50 6.08
Culturable waste 1959.56 3.53
N/A for Cultivation 21112.63 38.03
Forest 3151.91 5.68

Total 55509.17 100.00

Will there be any significant land disturbance resulting in erosion,
subsidence & instability? (Details of soil type, slope analysis, vulnerability to
subsidence, seismicity etc may be given).

Soil investigation has not yet been started. It will be started after environmental
clearance. The land is plain and the kind of activities that will be carried out for
development of the layout will not lead to increase in erosion. There is no
subsidence or instability anticipated. The construction will be carried out as per
BIS standards for seismic safety.

a) Characteristics of soil
e The soil is rich in calcium.
e The soils have normal conductivity but deficient in sulphur.

b) Geological features including seismic zone
e Epicenters of earthquakes up to magnitude 6 have been recorded in the region.
e Seismic zone: IV

Will the proposal involve alteration of natural drainage systems? (Give
details on a contour map showing the natural drainage near the proposed
project site)

No alteration of major natural drainage system is proposed. The main drain flowing
through the project area is Dasna Drain. Dasna Drain will be maintained and green
areas provided along both its banks. In addition storm water drains of adequate
capacity will be provided. The runoff from the rooftop will be taken to the recharge
structures for harvesting. Overflow from the recharge structures and runoff from
roads and open areas will be disposed in the existing natural drain. The
topography and drainage map of the plot can be seen in Annexure V.
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What are the quantities of earthwork involved in the construction activity-
cutting, filling, reclamation etc. (Give details of the quantities of earthwork
involved, transport of fill materials from outside the site etc.)

Layout of this area has been proposed in such a way that there will be minimum
cutting and filing required but for the foundation of buildings, basement
constructions etc in plotted, commercial, industrial and public/semi-public
buildings, construction of roads, provision of underground services and
landscaping which is given below:

Sl. Description Quantity (Cum)
No. Cutting Filling
1 Buildings 15382325 11536744
2 Roads 3535253 353525
3 Underground Services 8891488 8002338
4 Landscaping 0 6179177
Total 27809066 26071784

Give details regarding water supply, waste handling etc during the
construction period.

Construction Phase:

a) Water supply
To meet the water requirements during the construction phase, water shall be
drawn from tube-wells sunk within the project area.

b) Waste handling

Minor construction waste shall be generated, most of which would be recyclable
and sellable to recycling vendors. Remaining waste shall be disposed in
designated land fill site.

c) Sewage
Septic tank will be attached with the toilet blocks for treatment of sewage

Will the low-lying areas & wetlands get altered? (Provide details of how low
lying and wetlands are getting modified from the proposed activity

No, the major natural drain is Dasna drain flowing through the project areas and its
banks shall be protected by provision of greenery. The ponds which are within the
project site will also be conserved and used for natural recharge of ground water.

Whether construction debris & waste during construction cause health
hazard? (Give quantities of various types of wastes generated during
construction including the construction labour and the means of disposal).

No, there will not be any health hazard during construction due to construction
debris and waste since they will be handled and disposed as per procedure.
Further, the laborers will be provided with PPE to avoid any accidental problems.
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Construction waste will predominantly be earth work generated during cutting
which shall be partly reused in the plot itself for filling and the balance for the filling
of low lying areas in adjacent plot. Construction labour will generate minimal solid
waste at the rate of 150 gms/capita/day, which will be segregated and the
recyclable portions sold to recycling vendors. The organic matter will be
composted and used as manure. The non biodegradable portion shall be disposed
off in landfill site. The total anticipated solid waste generation for the township will
be 432 MT/day.

WATER ENVIRONMENT

Give the total quantity of water requirement for the proposed project with the
breakup of requirements for various uses. How will the water requirement
met? State the sources & quantities and furnish a water balance statement.

Fresh water requirement will be met through ground water withdrawal and will be
125.45 MLD as per DPR including greenery while calculating on the basis of the
MOEF/ SEAC norm, the total water requirement during summer and winter works
out to be 105.3 MLD, out of which fresh water demand will be 57.45 MLD and
during monsoon, the fresh water demand reduces to 51.45 MLD making the total
demand as 99.3 MLD.

It is proposed to use recycled water collected from STP so that water would be
conserved. Refer page 6 to 8 of Annexure XIV (EMP) for details of water
requirement and water balance.

What is the capacity (dependable flow or yield) of the proposed source of
water?

Water supply

> The utilization of ground water for the operation of the township will be very
scientific and systematic. The anticipated tube wells, required to trap the
ground water fulfilling the water demand is considered having yield of 1200
LPM it is specific to mention that the yield obtained from the Tube wells in the
water supply schemes running in the vicinity is 1200 Ipm. On the basis of this
parameter 92 numbers of tube wells are required to operate with consideration
of pumping hours 16 hours per day.

» For watering in green areas like gardens, parks, green landscapes etc, chilling
plants and flushing, it is proposed to use recycled water collected from STP so
that water would be conserved.

Therefore, the sources of water identified for Water Supply System in the
Township are:

a) Ground Water

b) Recycling of treated effluent from STP for irrigation, chilling plant & flushing

What is the quality of water required, in case, the supply is not from a
municipal source? (Provide physical, chemical, biological characteristics
with class of water quality)

The source of water would be Ground water. The ground water quality testing in
project area is being done for this season. The water quality as tested in 2006 is
given in Annexure XlI
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How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

The total anticipated sewage to be generated from the township as per DPR is 73
MLD while as per the calculation done on the basis of MOEF/ SEAC norms, the
sewage generation will be 58.39~59 MLD. Therefore, the STP required will be of
59 MLD. Therefore, capacity proposed in the DPR in Table 5 of Annexure XIV
(EMP) will have to be reduced by approximately 10%. The water requirement for
green areas in Master plan Green belt has been assessed around 15.66 MLD as
per DPR but as per the calculation on the basis of MOEF/SEAC norms, the total
water requirement is 6 MLD. The entire treated sewage will be utilized for the
flushing, cooling plant and irrigation purpose. The choice of dual plumbing will be
available with the individual plot developers and they will re-circulate treated waste
water from their own treatment systems. In case of any eventuality, only the
treated discharge from STP will be disposed off in the existing drain after
conforming to the norms of CPCB for disposal in drains.

Will there be diversion of water from other users? (Please assess the
impacts of the project on other existing uses and quantities of consumption)

No, there will be no diversions of water from other users. Since the major source of
water at the project site is ground water so the extraction will be counter balanced
by the swift recharge due to river Hindon and various recharge process. Rain
water harvesting is also proposed for the recharge of rain water to the ground.

What is the incremental pollution load from wastewater generated from the
proposed activity? (Give details of the quantities and composition of
wastewater generated from the proposed activity)

The total anticipated sewage to be generated from the township as per DPR is 73
MLD while as per the calculation done on the basis of MOEF/ SEAC norms, the
sewage generation will be 58.39 ~59 MLD. Therefore, the STP required will be of
59 MLD. Therefore, capacity proposed in the DPR in Table 5 of Annexure XIV
(EMP) will have to be reduced by approximately 10%. The anticipated
characteristics of the wastewater will be that of a typical weak to medium
untreated domestic wastewater. The sewage treatment plant envisaged shall be
designed to bring down BOD to below 20 mg/l and suspended solids to below 30
mg/l levels. The anticipated characteristics are given in the Table below. The
schematic diagram of sewage treatment plant is given in Fig 2 & 3 of Annexure
XIV (EMP).

ANTICIPATED CHARACTERISTICS OF WASTE WATER

Sl. No. Parameter Concentration (mg/l)
1 Total solids 300-720
2 Suspended solids 100-220
3 Settleable solids 5-10
4 BOD (5 day) 110-220
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5 COD 250-500
6 Total Nitrogen 20-40

7 Total Phosphorus 4-8

8 Alkalinity 50-100
9 Oil and Grease 50-100

Source: Wastewater engineering- treatment, disposal, reuse by Metcalf

The sewage generated will be treated in well designed sequential bed reactor
technology based STP and the anticipated characteristics of the treated water
would be as given below :

Parameter Concentration
Color Clear
pH 6.5t07.5
Oil & Grease <10 mg/I
BOD <20 mg/l
COD <100 mg/l
Total suspended solids <10 mg/I

Refer Fig 3 of Annexure XIV (EMP) for schematic diagram of proposed Sewage
Treatment plant.

Give details of the water requirements met from water harvesting? Furnish
details of the facilities created

Rainwater Harvesting Scheme

As per the guidelines of U.P. Govt. the rainwater harvesting technique has been
adopted in the township to recharge the ground water with the rooftop runoff. A
separate network has been laid for collective recharge of the rooftop runoff
generated from the plot size greater than 100 sqg.m and less than 300 sqg.m.
Rainwater from the rooftop will be brought to the recharge pit for harvesting
(having capacity to hold 15 min of rainfall) and the overflow from the recharge pit
has been diverted to the drainage system. For plot size greater than 300 sg.m,
group housing, commercials, public semi public buildings the rainwater harvesting
technique shall be adopted within the plot. Existing natural collectors of water like
ponds, lakes etc will be conserved. The open spaces have been utilized for
constructing collective recharging pit.

Recharge structures

The proposed Rainwater Harvesting Scheme has been designed to harvest the
total average annual rain fall considering 20% losses due to Evaporation, spillage
and first flush. For the purpose 194 numbers at required locations (as shown in the
drawing in Annexure XlII. The depth & diameter of recharge pits has been taken
as 5.0 and 5.5 m respectively. The rainwater harvesting plan is given Fig 4 of
Annexure XIV (EMP).
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What would be the impact of the land use changes occurring due to the
proposed project on the runoff characteristics (quantitative as well as
qualitative) of the area in the post construction phase on a long term basis?
Would it aggravate the problems of flooding or water logging in any way?

The runoff pattern will change after the construction of the township. Open areas
which earlier absorbed runoff would get paved, have buildings which in turn would
increase the runoff. The runoff from the rooftop will be taken to the recharge
structures for harvesting. Overflow from the recharge structures and runoff from
roads and open areas will be disposed in the existing natural drain. The drainage
system will be properly designed as per the norms of Jal Nigam and will ensure no
flooding or water logging in any area of the township. Hence, no negative impact
on runoff characteristics is anticipated.

The rainwater which will percolate into the ground water will contribute fresh water
as well as improve the water table.

What are the impacts of the proposal on the ground water? (Will there be
tapping of ground water; give the details of ground water table, recharging
capacity, and approvals obtained from competent authority, if any).

The complex will be totally dependent of ground water, several impacts can
occur due to long term withdrawal:

(1) The decline of water table due to higher rate of withdrawal than that of rate
of recharge

(2) Effect on water quality is terms of higher mineralisation due to long term
withdrawal

(8) Higher energy consumption for pumping due to decline in water table

(4) Long term local hydrogeological impacts

(5) Competition with other users will increase stress on the ground water
resource and can even lead up to overexploitation

The layout plan of proposed Township is prepared keeping in mind on priority the
installation of efficient water harvesting system.

The anticipated tube wells, required to tap the ground water fulfilling the water
demand, is considered having yield of 1200 LPM. On the basis of assessed water
demand, 92 numbers of tube wells are required to operate with consideration of
pumping hours 16 hours per day. Permission for ground water withdrawal will be
applied by the Developer Company to the Central Ground Water Board separately.

What precautions/measures are taken to prevent the run-off from
construction activities polluting land & aquifers? (Give details of quantities
and the measures taken to avoid the adverse impacts).

Following measures are adopted to avoid land degradation and soil erosion:
i) Side drains have been provided on both sides of the roads to facilitate
drainage, which will, in turn, minimize soil erosion. The drains will have gentle
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gradient and side slopes to carry rainwater without erosion.

i) Surplus excavated material shall not be dumped haphazardly, but will be
utilized for making roads and for filling in the built-up areas.

iil) Wherever possible, vegetative cover shall be immediately established on cut/fill
slopes.

iv) The responsibility of the maintenance agency will be to collect, carry, sort and
final disposal of the solid waste.

How is the storm water from within the site managed? (State the provisions
made to avoid flooding of the area, details of the drainage facilities provided
along with a site layout indication contour levels)

The proposed drainage system for this residential complex shall be planned in the
following manner. The rainwater from the terraces and related clean areas of
individual towers/plots/ villas, shall be collected in the collection chamber and shall
be ultimately connected to the main storm-water drainage system. The drainage of
this Hi-Tech City shall be through proposed storm sewers to recharge pits/ponds
and any surplus shall be diverted to existing natural drainage course leading to the
deep drain culverts from where storm water will ultimately find its way to River
Hindon. The Drainage System on this site is natural and convenient which
contribute an excellent drainage system to this township. The contours and
existing drainage plan is given in Annexure X. The storm water drainage and rain
water harvesting structures are shown in Annexure Xlll & Fig 4 of Annexure XIV
(EMP).

Will the deployment of construction labourers particularly in the peak period
lead to unsanitary conditions around the project site (Justify with proper
explanation)

No, deployment of construction labourers will not lead to unsanitary conditions as
proper temporary sanitation facilities are provided to the labour to prevent
unhygienic condition.

Moreover the deployment of construction labourers is temporary and so will be
their houses, which will be dismantled after construction is over.

a) Septic tank will be attached with the toilet blocks for treatment of sewage.

b) Minor construction waste shall be generated, most of which would be
recyclable and sellable to recycling vendors. Remaining waste shall be
disposed in designated landfill site.

What on-site facilities are provided for the collection, treatment & safe
disposal of sewage? (Give details of the quantities of wastewater generation,
treatment capacities with technology & facilities for recycling and disposal)

The total anticipated sewage to be generated from the township as per DPR is 73
MLD while as per the calculation done on the basis of MOEF/ SEAC norms, the

Form-1A for Expansion of Wave Hi-Tech Township, Ghaziabad of M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd. 9



2.14

ANS:

3.0

3.1

ANS:

60
sewage generation will be 58.39~59 MLD. Therefore, the STP required will be of
59 MLD. Therefore, capacity proposed in the DPR in Table 5 of Annexure XIV
(EMP) will have to be reduced by approximately 10%. Each phase will have its
independent sewerage system, appurtenant works and sewage pumping station.
Adequate capacity of STP will be installed.

A sewage treatment plant based on Aerobic process of treatment, i.e. sequential
bed reactor has been proposed for the sewage treatment. The STP has been
proposed to be constructed by ‘Add on Module’ basis as and when required load
generates. The Sewage generated from houses will be collected in the ‘House
connecting chamber’ from where it will be carried to near by sewers and then to
the Sewage Pumping Station from where it will be pumped ultimately to the STP
for treatment.

The effluent after treatment has been proposed mostly to be recycled inside
campus for flushing, cooling plant and for watering afforestation, parks & gardens
proposed inside the premises and remaining will be discharged into the nearby
drain after bringing down the characteristics of effluent within the norms specified
by CPCB for safe disposal.

Give details of dual plumbing system if treated wastewater is used for
flushing of toilets or any other use.

At township level, dual plumbing is envisaged for the distribution of treated. The
entire treated waste water available from the township will be utilized in green area
watering. However, individual plot developers and grouping housings can have
their dual plumbing systems along with their independent treatment and recycling
mechanisms.

VEGETATION

Is there any threat of the project to the biodiversity? (Give a description of
the local ecosystem with it’s unique features, if any)

No, there will be no threat to the biodiversity due to the project. As project area is
devoid of any major vegetation.

The project area falls under area designated for hi-tech city of Ghaziabad Master
Plan and rest of the area lies outside the Master Plan. The area is free from forest
land. Healthy environ will be created with help of Green covers on 700.87 acres of
land encompassing modest 15.59 % of total land.

The actual green area will be much higher though, since there will be green areas
along roads, in group housings, commercial areas, recreational areas etc. As per
norms green areas and open spaces will left in Group housings, Commercial and
Public and semi public areas and road sides. When such areas are added up,
usually 1/3" of the project i.e. 33% becomes green. Trees will be planted along
the roads. It will be new habitat for birds and biodiversity of area is anticipated to
increase.
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Will the construction involve extensive clearing or modification of
vegetation? (Provide a detailed account of the trees & vegetation affected by
the project).

No. There will be only clearing of shrubs, grasses, weeds etc. present on the
project site area. Some trees are present in the fields. For every tree felled, prior
permission will be sought from the Forest department and compensatory
plantation shall be done. It is also specific to mention that a large area has been
proposed for parks, afforestation, gardening /lawns etc. The land accumulated for
township purpose is mostly agricultural and devoid of any vegetation.

What are the measures proposed to be taken to minimize the likely impacts
on important site features (Give details of proposal for tree plantation,
landscaping, creation of water bodies etc along with a layout plan to an
appropriate scale).

Healthy environs will be created with help of Green covers on 700.87 acres of land
encompassing modest 15.59% of total land. The actual green area will be much
higher though, since there will be green areas along roads, in plots, etc. It will be
new habitat for birds and biodiversity of area is anticipated to increase.

> Various activities in green areas include nursery development and plantation of
medical and aromatic plants of economic value

» Parks will have the mix of shrubs, hedge rows and large plants

» Trees for both sides of roads chosen will have high value of absorption of
pollutants.

Besides the above there will a lot of unaccounted green area within residential
plots as well as schools, medical centers, commercial centers, industrial areas,
public and semi public areas and road side. Refer Table 7 of Annexure X1V (EMP)
for Landscape/ Green Area Plan.

FAUNA

Is there likely to be any displacement of fauna- both terrestrial and aquatic or
creation of barriers for their movement? Provide the details

No, there will be no such displacement. No negative impact on terrestrial eco-
system comprising birds and animals are anticipated. On the contrary, with
progressive growth of greenery, terrestrial micro-habitats will develop in the long
run. No aquatic body will be altered or be used for sewage disposal.

Any direct or indirect impacts on the avifauna of the area? Provide details
No direct impact on avifauna is anticipated. Due to the provision of the green area

and plantation on the project site, it is expected that site will attract small fauna
such as squirrels, birds, etc.

Form-1A for Expansion of Wave Hi-Tech Township, Ghaziabad of M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd. 11



4.3

ANS:

5.1

ANS:

5.2

ANS:

5.3

ANS:

62

Prescribe measures such as corridors, fish ladders etc to mitigate adverse
impacts on fauna

Not applicable since no water bodies involved.
AIR ENVIRONMENT

Will the project increase atmospheric concentration of gases & result in heat
islands? (Give details of background air quality levels with predicted values
based on dispersion models taking into account the increased traffic
generation as a result of the proposed constructions)

The heat island effect shall be countered by plantation of trees which shall keep
the micro climate cool. But there will be increase in fugitive emissions due to
earthmovers and construction equipments and transportation of construction raw
materials during construction phase only. And during operational phase there will
be increased movement of vehicles for the resident’s daily activities.

However, with the rules and regulations pertaining to vehicular emissions enforced
by the Government of India, these emissions shall always be within the
permissible limits.

What are the impacts on generation of dust, smoke, odorous fumes or other
hazardous gases? Give details in relation to all the meteorological
parameters

Construction Phase:

= Adverse impact due to dust, SO, NOx, & CO generated by construction
machines and handling of building material

= Impacts limited to the construction period, will be short-lived and reversible
Operation Phase:

= Silent DG sets with canopies will be used as power back up for STP during
power failure. Stack height as per CPCB norms will be maintained to disperse
the flue gas emission from DG sets. Therefore, the impact will be negligible.

= Increase in traffic will increase the level of criteria air pollutants but the green
belt will reduce it largely

Will the proposal create shortage of parking space for vehicles? Furnish
details of the present level of transport infrastructure and measures
proposed for improvement including the traffic management at the entry &
exit to the project site.

No. There will not be any shortage of parking as adequate parking space will be
provided as per NBC/state Govt. rules. There would be provision of different gates
for the entry and exit.
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1. There will be parking for cars in the plot area. The transportation system to the
project is well developed as the proposed site is along the NH-24 and is well
connected with NH-24.

2. Parking for group housing will be in respective plots on surface, stilt parking
and basement parking, as the case may be when the design is finalised.

3. Commercial areas shall have surface parking and if required, either
underground or multilevel parking additionally

4. Internal roads width would be 18m, 12m and 9.0m to move inside township.

Provide details of the movement patterns with internal roads, bicycle tracks,
pedestrian pathways, footpaths etc., with areas under each category.

Layout plan showing the roads 990.57 acres (400.87 ha) is given in Annexure XI.
The areas under each category are as follows:

Sl. No. Category Area (Sq. m) | Percentage
1 Drive way 2004358 50
Foot path 1002179 25
3 Greenbelt 1002179 25
Total 4008715 100

Will there be significant increase in traffic noise & vibrations? Give details of
the sources and the measures proposed for mitigation of the above.

On completion of construction of the township, about 550285 people including the
existing abadi area (35333 persons) will move in and occupy their dwelling units.
The movement of this population as well as transport of materials of daily
consumption will add to the traffic.

During construction phase, large quantities of construction material will be
transported to the site. This will add to increase in traffic, in terms of trucks
carrying construction material, on the NH as well as on the road connecting the
site to the NH. The NH has well-maintained road, and the impact of traffic on this
road will be relatively low. Further, special attention will be required, to manage the
traffic at the junction of NH and entry points to the city, to avoid accidents.

Impact & management of traffic

e The proposed development would generate around 5,10,000 Trips in a day.
Increased traffic during construction & inhabitation

Substantial increases in traffic load on the G.T road and N.H 24.

Reduction of traffic through provision of amenities within the complex
Maintenance of roads to reduce traffic obstruction

Noise and Vibration
e Noise and Vibration is anticipated during the construction stage due to
movement of heavy equipments, digging, shuttering etc.
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e Noise level is anticipated to increase due to increase in traffic. But plantation
along the roads and in residences will absorb noise energy and will reduce it
significantly.

Management

e Roads of adequate capacity shall be provided within the complex to avoid
congestion.

e Manual Management system is recommended to avoid accidents.

e The road pattern will be so designed that the mass transport services shall be

able to provide access to its service from any part of the town ship by 5-10

minutes walking distance.

Blowing of horns to be discouraged within the township.

Encouragement to residents to ensure PUC certification of their vehicles.

Provision of avenue plantation on road side

During operation phase, impact on noise level is limited mainly to increase due

to increased vehicular traffic. Plantation of trees on the two sides of all roads

as well as the green belt shall be developed for noise attenuation.

What will be the impact of DG sets & other equipment on noise levels &
vibration in & ambient air quality around the project site? Provide details.

Impact & Management of Noise

Silent DG sets with canopies will be used as power back up for essential facilities
i.e. STPs, Water Works etc., during power failure. Stack height as per CPCB
norms will be maintained to disperse the flue gas emission from DG sets.
Therefore, the impact will be marginal. Moreover DG sets of Euro Il quality will be
used, which will minimize the emission to lowest extent. Provision of plantation
shall be there which will act as sink.

Mitigation measures for pollution control:

The DG set shall be provided with acoustic shields or enclosures to limit the sound
level inside the township. Monitoring will be done according to the CPCB
guidelines.

Precautions & safety measures are proposed against fire hazards

e Fire safety will be taken into account and will be followed up all the safety
norms and regulations, which are provided by National Building Code, and
other related Indian Standards.

e All electrical cables will be underground and sophisticated modern electrical
distribution system will be used

e Ample stocks of first aid and installation of fire fighting gadgets

e The maintenance agency will have trained Fire Officers and Fire Men on their
regular rolls, who will conduct mock drills to educate the general public in the
Township about the fire preventive measures and keep a total watch on
systems. People will be trained for fire safety drill. Fire safety drill to take place
at least every 6 months.
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e This activity shall be controlled and monitored from a centralized control room
and will work in close co-ordination with local Fire Authorities.

e All buildings will be having their own fire fighting systems approved by the
regulatory agencies.

We have made fire fighting plan as per norms of UP Govt. For the group housing,
public and semi-public buildings, each complex will have their own fire fighting
equipments as per norms.

> A reserve for Fire Fighting has been kept as per recommendations of Manual
on Water Supply GOI, and as per norms & specifications adopted by U.P. Jal
Nigam in the storage capacity of reservoirs of each zone.

» The water hydrant will be provided at sufficient locations to cater fire fighting
services

> As per the laid down guidelines for a Township the Developer Company will
provide land for a fire station for the Township and approach the Department
of Fire, Government of Uttar Pradesh to have a proper fire station developed
and commissioned.

AESTHETICS

Will the proposed constructions in any way result in the obstruction of a
view, scenic amenity or landscapes? Are these considerations taken into
account by the proponents?

No, it will not cause any obstruction since there are no scenic amenities or
landscapes around.

Will there be any adverse impacts from new constructions on the existing
structures? What are the considerations taken into account

No, there will not be any such impact. The existing structures in the abadi area will
not be disturbed. The infrastructure in terms of water supply, sewage system and
solid waste management will be provided by the hi-tech city development agency
to the abadi areas as well.

Whether there are any local considerations of urban form & urban design
influencing the design criteria? They may be explicitly spelt out.

No, there is no local consideration of urban form and urban design which is
influencing the design criteria.

Are there any anthropological or archaeological sites or artifacts nearby?
State if any other significant features in the vicinity of the proposed site have
been considered

Yes, there are archaeological sites in Ghaziabad district. nearby project area
namely Raja Karan ka Khera in Paragana put, Mustafabad,. In Gulistandpur,
Archaeological Site & Remains comprised in Survey Plot Nos. 736, 738/2, 738/3 &
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parts of Survey Plot Nos. 737, 738 /1 and 738 / 1 and 738 / 4 are there.

SOCIO-ECONOMIC ASPECTS

Will the proposal result in any changes to the demographic structure of local
population? Provide the details

During construction phase there will be an influx of workers. Most of this labour
force will be from local population, who will be paid their wages in cash. With
increased money supply, those who will be able to provide goods and services to
the work force will benefit economically. However, increased money supply may
push up price of local commodities and services and the additional requirement
may have to be met from nearby places. There will be growth of some temporary
shops providing various items of daily necessities for sale as also for other
services. These developments will have positive impact on the local socio-
economic environment.

In post completion period additional jobs will be available in the township in the
form of gardeners, household workers, drivers etc.

Yes. There will be increase in population in terms of residents and persons
providing service to them. The population will increase by 550285 residential
persons permanently.

Besides, the educational and medical facilities developed within the township will
also cater to the needs of the surrounding areas. Additional job opportunities for
support services in trade, commerce, transport, repairs, etc. will have positive
impact on the economy of the area.

Give details of the existing social infrastructure around the proposed
project.

SUMMARY OF EMPLOYMENT AND OCCUPATION IN STUDY AREA

Description Total %
Total workers 1421329 100
Main workers 351775 24.75
Marginal workers 37971 2.67
Non workers 1031583 72.58
Break up of Main Workers
Cultivators 32772 9.32
Agricultural Labourers 6737 1.92
Household industries 12152 3.45
Other workers 300114 85.31
Break up of Marginal workers
Cultivators 3541 9.33
Agricultural Labourers 4985 13.13
Household industries 2400 6.32
Other workers 27045 71.23

16
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Substantial portion of the study area lies within the urban areas of Ghaziabad,
where all types of amenities are available. Details of amenities available in the
individual villages are given in Annexure VI. A summary of the same is as follows:

» Educational facilities in the rural villages of the study area comprise of 179
primary schools, 53 middle schools, 12 secondary schools, 12 senior
secondary schools, 12 adult literacy centers, 1 graduate college, 3 Industrial
school and 4 other institutions.

» There are 6 allopathic hospitals, 3 ayurvedic hospitals, 5 allopathic
dispensaries, 2 homeopathic dispensary, 24 maternity and child welfare
centres, 5 maternity homes, 7 child welfare centres, 8 health centres, 5
primary health centres, 27 primary health sub-centres, 5 family welfare
centres, 114 registered private medical practitioners, 10 subsidized medical
practitioners and 143 community health workers exists as per Census 2001
records within the study area.

> As per the Census 2001 records the main sources of water supply within the
study area are 72 taps, 20wells, 31 tanks, 49 tube wells, 122 hand pumps, 19
canals, 1 lake and 1 river.

» Census data for power supply shows that 44 villages have power supply for
domestic purpose, 55 villages for agriculture purpose, 80 villages have power
for other purposes, and 161 have power for all purposes. Tamolipur,
Bhawanipur and Yushufpur Chak Saberi villages have no power supply.

» Census data for post and telegraphic amenities in the villages shows that
there are 29 post offices, 3 post and telegraph office, 3 telegraph offices and
730 telephones.

» There are 114 pucca road approaches to villages and 34 mud roads in the
rural villages of the study area. 22 are accessible by footpath. The
communication of the study area is through 16 bus stops and 1 railway station
and 1 navigable water way.

» There are 10 commercial bank,4 cooperative banks,4 agricultural credit
society,1 non agricultural society and 2 other credit societies.

Will the project cause adverse effects on local communities, disturbance to
sacred sites or other cultural values? What are the safeguards proposed?

No, there will be no adverse impact. In fact it will create employment opportunity
for near by natives, which will help in increasing the economic standard. The
existing structures in the abadi area will not be disturbed. The infrastructure in
terms of water supply, sewage system and solid waste management will be
provided by the hi-tech city development agency to the abadi areas as well.

BUILDING MATERIALS
May involve the use of building materials with high-embodied energy. Are
the construction materials produced with energy efficient processes? (Give

details of energy conservation measures in the selection of building
materials and their energy efficiency)

> Lighting and ventilation will be energy efficient
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LEDs and CFLs shall be used for lighting

Construction material with high embodied energy shall be avoided
Gardens and parks shall have solar lightning

Streets lights will be provided with timers

Fly ash bricks shall be used, hollow blocks on the periphery shall be used

U &R Values will be according to norms given by Ministry of Energy
Conservation, which is enclosed as Table 13 to 16 of Annexure X1V (EMP)

YV V.V V VYV V

Transport and handling of materials during construction may result in
pollution, noise & public nuisance. What measures are taken to minimize the
impacts?

During construction phase much emphasis is laid on the planning, in which due
care has been taken to prevent any pollution during transportation and handling.
Following are the measures adopted:

1. Due care has been taken during loading and unloading of material.

2. Proper traffic management is done to avoid any kind of congestion on the site
during transportation of material

3. Sprinkling of water during construction for dust suppression

Are recycled materials used in roads and structures? State the extent of
savings achieved?

Where possible, construction waste material, stones and other waste material will
be utilized for roads and structures in conjunction with conventional construction
material.

Give details of the methods of collection, segregation & disposal of the
garbage generated during the operation phases of the project.

» Waste shall be segregated at source in biodegradable, recyclable and non-
biodegradable wastes.

» House to house collection by sweeper shall be done in plotted area and in
case of group housing, there shall be common chutes running vertically in the
buildings with disposal windows in each floor and common dustbins at the
lowest level. The system of disposal in group housing can vary according to
the final design

> Disposal in common bins which are provided at suitable distance in the
complex.

» Transportation by tipper up to final disposal site shall be ensured day-to-day.

A\

Recyclable waste shall be separated and sold to recycling vendors

» The maintenance agency proposes to associate an NGO for solid waste
management.
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ENERGY CONSERVATION

Give details of the power requirements, Source of supply, backup source
etc. What is the energy consumption assumed per square foot of built-up
area? How have you tried to minimize energy consumption?

Total Power Demand of Township
Sl. No. Area Demand Load
1. Residential 376.31 MW
2. Commercial 331.07 MW
3. Industrial 65.75 MW
4. Public semi public 41.40 MW
5. Recreational 2.00 MW
6. Green 1.40 MW
7. Road 3.84 MW
Grand Total 822 MW
Load in MVA 913.09 MW
Required Transformer Capacity in MVA at 80% loading| 1141.36 MW

The source of power will be State Electricity Board. An efficient power
transmission system will be installed to supply the uninterrupted conventional
power in order. The sourcing of power is being investigated from Uttar Pradesh
Power Corporation Ltd and it is planned to have discussion with UPPCL to explore
the possibility of having the entire requirement met from UPPCL. Also installation
of cooking gas piped supply system is being explored.

The energy consumption per square foot of built up residential area maximum 50
KW/ sq. ft. commercial 150 W/sq.m., hospitals 80 W/sq.m.

Principles & guidelines for energy efficient buildings to minimize energy
consumption :

Site planning

Building orientation

Ventilation and lighting

Energy efficient appliances and devices

Windows and Doors

Landscaping features

Use of solar lighting to meet part of the landscape/ street lighting requirement
Provision of solar water heating systems

What type of, and capacity of, power back-up do you plan to provide?

Silent DG sets with canopies will be used as power back up for essential facilities
i.e. STPs, Water Works etc., during power failure. Stack height as per CPCB
norms will be maintained to disperse the flue gas emission from DG sets.
Therefore, the impact will be negligible. Moreover, DG sets of Euro Il quality will be
used with a capacity of 700 KVA, which will minimize the emission to lowest
extent. Provision of plantation shall be there which will act as sink.
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What are the characteristics of the glass you plan to use? Provide
specifications of its characteristics related to both short wave and long wave
radiation?

The characteristics of the glass will be decided at the time of their detailed
designing. They will comply with the ECBC norms

What passive solar architectural features are being used in the building?
lllustrate the applications made in the proposed project.

Building orientation

The orientation of the plotting is done such that the building will be ensured for
maximized solar gains to ensure optimum requirement of energy for cooling and
heating of building spaces depending on climatic conditions.

Windows and Doors

1. It is planned that 15-20% of the room wall area will be allocated to windows
and doors.

2. Use of double-glazing with air gaps doors will be used so that more than 10%
of energy can be conserved.

Does the layout of streets & buildings maximise the potential for solar
energy devices? Have you considered the use of street lighting, emergency
lighting and solar hot water systems for use in the building complex?
Substantiate with details.

Yes. Part of the landscape/ street lighting shall be met from solar lighting. Part of
the solar water heating for public buildings and group housings will be definitely
used.

The green cover has been reported to reduce the ambient temperatures by about
2-3 degrees. Hence, 33% of the area is dedicated to development of lawns, green
belts and plantation.

Is shading effectively used to reduce cooling/heating loads? What principles
have been used to maximize the shading of Walls on the East and the West
and the Roof? How much energy saving has been effected?

= The orientation of the plotting is done such that the building will be ensured for
maximized solar gains to ensure optimum requirement of energy for cooling
and heating of building spaces depending on climatic conditions.

= Proper use of atriums will be encouraged to make a significant difference to
energy consumption in the building.

= Use of blinds curtains, shutters and air curtains will be enforced to use
appropriately for energy efficient operations. Use of double-glazing with air
gaps doors will be used so that more than 10% of energy can conserve.
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Do the structures use energy- efficient space conditioning, lighting and
mechanical systems? Provide technical details. Provide details of the
transformers and motor efficiencies, lighting intensity and air conditioning
load assumptions? Are you using CFC and HCFC free chillers? Provide
specifications.

Designing of energy efficient buildings for the plotted area will be done by
individual builders/customers because these plots will be purchased by different
builders/customers. They will take separate approval & clearance from the
competent authorities. It is difficult to tell at this stage the details of the buildings.

What are the likely effects of the building activity in altering the micro-
climates? Provide a self assessment on the likely impacts of the proposed
construction on creation of heat island & inversion effects?

The construction of the flats will be done in such a way that they are well ventilated
and no closed areas are present in the complex. There shall be minimal heat
island effect due to free flow of convection air, which will further be taken care by
plantation of trees. There are several instances where the green cover has been
reported to reduce the ambient temperatures by about 2-3 °C, hence, 33% of the
township shall be under greenery.

What are the thermal characteristics of the building envelope? (a) roof; (b)
external walls; and (c) fenestration? Give details of the material used and the
U-values or the R values of the individual components.

The thermal characteristics of the building envelope shall comply to the ECBC
norms as given in Table 13 to 16 of Annexure XIV (EMP).

What precautions & safety measures are proposed against fire hazards?
Furnish details of emergency plans

= _Fire safety will be taken into account and all the safety norms and regulations
which are provided by National Building Code and other related Indian
Standards will be followed.

= All electrical cables will be underground and sophisticated modern electrical
distribution system will be used

= Ample stocks of first aid and fire fighting gadgets

= The maintenance agency will have trained Fire Officers and Fire Men on their
regular rolls, who will conduct mock drills to educate the general public in the
Township about the fire preventive measures and keep a total watch on
systems. People will be trained for fire safety drill. Fire safety drill to take place
at least every 6 months.

= This activity shall be controlled and monitored from a centralized control room
and will work in close co-ordination with local Fire Authorities.

= All buildings will be having their own fire fighting systems approved by the
regulatory agencies
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Permission from the Chief Fire Officer for the Fire safety is required only for the
buildings as per norms and not for layout. The individual buildings will be seeking
these permissions after preparing their layout plans.

If you are using glass as wall material provides details and specifications
including emissivity and thermal characteristics.

Not applicable since glass is not proposed as a wall material.

What is the rate of air infiltration into the building? Provide details of how
you are mitigating the effects of infiltration.

A township is being developed here. The buildings requiring ventilation or central
air conditioning will be decided at the time of their detailed designing.

To what extent the non-conventional energy technologies are utilised in the
overall energy consumption? Provide details of the renewable energy
technologies used.

= Use of solar energy based and other non-conventional energy based
appliances shall be promoted

= Energy efficient appliances will be installed in the building.

= Constant monitoring of energy consumption and defining targets for energy
conservation will be employed.

= Awareness on energy conservation will be raised among the users of the
buildings in the complex.

Following renewable energy sources will be used:

Solar hot water systems shall be integrated into the building design, to ensure
that the piping systems are suitably located for hot water requirements, for the
bathrooms, and kitchens. This could result in substantial savings, and more than
payback for the cost of the solar water heaters.

Photo voltaic lighting is proposed for landscape lighting. The building shall be so
designed keeping in view the solar gains, in terms or building orientation to ensure
that the impact of the solar radiation and illumination is optimized depending on
the climatic conditions. Also, the building materials used shall consist of hollow
blocks, tremble walls and other such technologies, which will significantly reduce
the energy requirements of the building.

ENVIRONMENT MANAGEMENT PLAN

The Environment Management Plan would consist of all mitigation measures for
each item wise activity to be undertaken during the construction, operation and the
entire life cycle to minimize adverse environmental impacts as a result of the
activities of the project. It would also delineate the environmental monitoring plan
for compliance of various environmental regulations. It will state the steps to be
taken in case of emergency such as accidents at the site including fire. The details
are given in Annexure XIV.
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Annexure No.

Description

Vi

Vi
VIl

Xl
Xl
X1l
XV

Location plan
Khasra details

Project boundary superimposed on proposed Master Plan of
Ghaziabad

Layout map
Map showing 10 km radius

Details of amenities available in the individual villages in study
area

Authorisation letter to signatory

Panoramic view of the project site

Map showing surrounding features within 500 m
Contour plan

Road map with location of STP

Water quality test results

Rainwater harvesting plan

Environment management plan
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ANNEXURE :1I

75
KHASRA DETAILS
Land detail of Phase-1
Sl. Village Name Acquisition LMC Total Plot Area
No. Area in (in Acre) | (Inacre)
Acre
1 | Sadikpur Qazipura 162.313 7.630 169.943 162.313
2 | Shahpur Bhamita 137.598 4.947 142.545 137.599
3 | Bayana 329.580 14.310 343.890 | 329.580
4 | Naiphal 365.619 14.006 379.625 365.619
5 | Mehroli 198.696 4.282 202.978 198.696
6 | Dasna 15.315 2.140 17.455 15.315
7 | Duryai 237.248 9.773 247.021 237.248
Total In Acre 1446.369 57.088 1503.457 | 1446.37
Bl — QT D Y &1 fdaro
HHID DI gAhd T4 FHTS Bl A
1 AR 221.248 | 546.704 | 12.618 | 31.179 | 233.866 | 577.883
2 ISl TS 316.31 | 781.602 | 21.403 | 52.887 | 337.713 | 834.489
3 QoITT 359.781 | 889.019 | 28.577 | 70.614 | 388.358 | 959.633
4 aremagR /81efiR | 57.284 | 141.549 | 3.060 | 7.561 60.344 149.110
5 AReRgR gt | 57.505 | 142.095 | 2.389 | 5.903 59.894 147.998
@l AT | 1080.175 | 2669.112
INEIRISEICIS
HHID DI gAhd PICISCIT] Hl A
TICAX | Udhe | edcdx| Udhs | zdcd Ths
1 FIAYR 69.805 | 172.488 | 2.694 | 6.657 72.499 179.145
2 ARATR SHel 27.029 | 66.789 | 1.212 | 2.995 28.241 69.784
3 MRBPR 28.141 | 69.536 | 1.515 | 3.744 29.656 73.280
Jel INT | 130.396 | 322.209
Jel AN | 1210.571 | 2991.32
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ANNEXURE :V Contd..

79
SURROUNDING FEATURES WITHIN 15 KM RADIUS
Ponds
Sl. No. Ponds Distance (km) Direction
1. Near Shadipur Chhidauli village 1.4 E
2. Near Kachehra Warisabad Within -
village
3. Near Dujana village Within -
1. Near Masuri village 4.6 ENE
2. Near Dasna village 3.0 N
3. Near Chavna village 4.5 E
4. Near Ukhlarsi village 10.9 N
5. Near Khora village 13.2 w
6. Near Gulistanpur PF 8.2 SW
7. Near Bhil Akbarpur village 10.5 SSE
River /Nala/ Drain
Sl. No. River /nala/ drain Distance (km) Direction
1. Dasna Drain Adjoining NE
2. Kushak Minor 0.9 NE
3. lkla Distributory Adjoining E
4. Warisabad Minor Adjoining E
5. Right Kalda Distributory 0.2 SE
6. Pyawli Minor 0.65 SE
7. Bambawar Minor 1.5 SE
8. Mahawar Minor 0.26 SE
9. Bishnulli Minor Adjoining S
10. | Sadullahpur Minor 0.5 S
11. Dasna Drain Adjoining NE
12. | Tikri Distributory 0.6 W
1. Mindan River 6.8 SW
2. Bhikampur Drain 9.6 NNW
3. Sultanpur Minor 8.0 NW
4. Bhikampur Drain 3.8 NE
5. Kusalia Minor 6.5 NE
6. Khurrampur Drain 11.6 WNW
7. Ujhera Minor 6.4 N
8. Jalalabad Distributory 8.7 NNE
9. Jalalabad Drain 11.3 NNE
10. Nurpur Minor 8.4 NNE
Expansion of Wave Hi-Tech Townsh ip, Ghaziabad of M/'s Uppal Chadh a Hi-Tech D evelopers Pvt. Ltd. [1/3]
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Sl. No. River /nala/ drain Distance (km) Direction
11. Kalchhina minor 12.9 NNE
12. Kinapur Minor 10.9 NE
13. Amrala Minor 14.2 NNE
14. Shamli Drain 11.2 ENE
15. Chhajarsi Drain 8.7 NE
16. Nahal Minor 8.4 NNE
17. Sadarpur Drain 4.6 NNE
18. Jauli Drain 12.7 NW
19. Dehra Distributory 5.6 ENE
20. Lohiya Nala 10.6 S
21. Palla Drain 9.1 S
Road
Sl. No. Roads Distance (km) Direction
1. NH-24, Ghaziabad to Hapur 1.13 N
2. NH-91, G.T.Road, Ghaziabad to 1.25 SW
Sikandrabad
3. NH-58, Ghaziabad to Merrut 542 NW
Railway Lines
Sl. No. Railway line Distance (km) Direction
1. Ghaziabad to Hapur 0.34 N
2. Ghazabad to Aligarh 2.4 WSW
3. Ghaziabad to Ukhlarsi 3.1 WSW
Railway Stations
S. No. Railway stations Distance (km) Direction
1. Ghaziabad Station 2.0 W
2. Mehrauli Railway station 0.3 N
Forest
Sl. No. Forest Distance (km) Direction
1. Gulistanpur P.F. 9.6 SSW
2. Khodnakhurd P.F. 8.2 SSW
Town and populated places
Sl. No. Town and populated places Distance (km) Direction
1. Indar Garhi 1.2 NNE
2. Harsaon 1.5 NNW
3. Sadigpur Within -
Expansion of Wave Hi-Tech Townsh ip, Ghaziabad of M/'s Uppal Chadh a Hi-Tech D evelopers Pvt. Ltd. [2/3]
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Sl. No. Town and populated places Distance (km) Direction
4. Bhurgari 0.8 NE
5. Kuriyagarhi 0.8 NE
6. Raghunathpur 0.6 ENE
7. Dinanathpur Puthi 1.7 E
8. Gujargarhi 0.4 N
9. Saadatnagar Ikla Within -
10. Naiphal Within -
11. | Shadipur Chhidauli 1.2 E
12. | Inayatpur Within -
13. | Islamabad Kalda 0.5 SE
14. | Mahawar 1.2 ESE
15. | Ibadulpur 0.6 S
16. [ Achheja 1.8 WSW
17. | Bishnuli 0.6 SW
18. [ Talawpur Within -
19. Dujana Within -
20. Duryai Within -
21. | Kachehra Warisabad Within -
22. | Dharampura 1.8 SW
23. | Chhapraula 1.3 SW
24. | Girdharpur Sunarsi Within -
25. | Bamheta 1.5 WNW
26. | Shahpur Bamheta 0.9 SW
27. Razapur 1.6 W
28. | Mahrauli Within -
29. | Ghazabad 2.0 W
30. [ Chhabra colony 9.2 W
31. | Ukhlarsi 10.0 N
32. [ Murandnagar 11.8 N
33. | Muhammadpur 8.9 N
34. | Pilkhua 12.7 NE
35. | Dadri 6.3 SE

Expansion of Wave Hi-Tech Townsh ip, Ghaziabad of M/'s Uppal Chadh a Hi-Tech D evelopers Pvt. Ltd. [3/3]



VILLAGE WISE AMENITIES IN THE STUDY AREA AS PER CENSUS 2001

82

CODE NAME F VILLAGE _ EDUCATION Medical DRINKING WATER POWER P& T COMMUN— BANKS / COLTURAL APER. TO TNCOME EXPENCES
SUPPLY ICATION SOCIETIES FACILITY VILLAGES (Rs. Lc) (Rs. Lc.)
DISTRICT : GHAZIABAD
TEHSIL : MODINAGAR
01074800 Mohammadp pP-3,M-1 PHS-1, RMP—6, CHW-1 T, HP EA pPo-1, BS(0-5), COM-1,ACS(0-5), cv (0-5), PR-1 - -
To-1, RS-1, NACS(>10) ,0CS (>10)  SPCL(>10),
PTO-1, NW (>10) STAU (>10)
PH-10
01074900 Asalat Na p-1,M-1,IS-1,TS-1 NH-1,RMP-1, CHW-1 TW, B EA PH-20 BS(0-5), COM(0-5),COP(0-5), CV(0-5), PR-1,MR-1 - -
RS (0-5), SPCL (>10) ,
NW (0-5) STAU (>10)
01075200 Basantpur P-2,M-1 AYH-1,ALD-1,AYD-1, HP EA PH-15 BS(0-5), COM-1,ACS(0-5), cv(0-5), PR-1,MR-1 - —
PHS-1, RMP-2, CHW-1 RS(0-5), NACS(>10),0CS(>10) SPCL(>10),
NW (0-5) STAU (>10)
01075300 Muhiuddin p-1 CHW-1 W, TK, TW, HP EA PH-10 BS(0-5), COM(5-10), cvV (5-10), PR-1 - -
RS(0-5), COP(5-10), SPCL (0-5),
NW (>10) STAU (>10)
01075400 Muradgam p-1,8-1 CHW-1 TK, TW, HP EA PO(0-5), BS(0-5), COM(0-5),COP(5-10), CV(0-5), PR-1 - -
Ph (0-5) RS (0-5), SPCL (>10) ,
NW (>10) STAU (>10)
01075500 Baraka Ar p-1,Ts-1,ALC-1 PHS-1, CHW-1 TK, ™, HP, C EA PH-1 BS(0-5), COM(0-5),COP(5-10), CV(0-5), PR-1 - -
RS (0-5), SPCL (0-5) ,
NW-1 STAU (0-5)
TEHSIL : GHAZIABAD
01087000 Shahpur N p-2,M-1 ALH (5-10), TW, B EA pPo-1, BS(0-5), COM(0-5),COP(>10), CV(5-10), PR-1 - -
MCW (5-10) , PHC (0-5) TO-1, RS (>10), SPCL (>10) ,
PTO-1, NW (>10) STAU (>10)
PH-3
01087500 Ataur P-1,M-2 ALD-1,MCW-1,RMP-1, W, HP ED,EAG,EO, PO-1,PH-4 BS(5-10), COM(5-10), cvV (5-10), MR-1 12000 11000
CHW-1 EA RS(5-10), COP (5-10), SPCL (5-10) ,
NW (5-10) STAU (5-10)
01087600 Morti P-2,M-1 CHW-1 HP EA PO(0-5), BS(0-5), COM(0-5),COP(5-10), CV(5-10), PR-1 65000 65000
Ph (0-5) RS (0-5), SPCL (>10),
NW (>10) STAU (5-10)
01087700 Bhowapur p-1 ALH-1,MCW-1,PHC-1, HP EA PH-1 BS(0-5), COM(0-5),COP(5-10), CV(5-10), PR-1 109780 100780
PHS-1, CHW-1 RS (0-5), SPCL (5-10) ,
NW (>10) STAU (5-10)
01088500 Kanauja pP-2,M-1,ALC-1 ALH (5-10), TW, B EA PO-1 BS(0-5), COM(0-5),COP(>10), CV(0-5), PR-1,MR-1, 143100 143000
MCW (5-10) , PHC (5-10) RS (0-5), SPCL (>10) , FP-1
NW (0-5) STAU (>10)
01088600 Matiala p-1 ALH (>10) ,MCW (5-10), TW,EP EA PO(0-5), BS(0-5), COM(0-5),COP(0-5), CV(0-5), MR-1 141575 141575
PHC (0-5) Ph (0-5) RS (0-5), SPCL (>10),
NW (>10) STAU (>10)
01088700 Rasulpur p-1 ALH (0-5) ,MCW(0-5), HP ED,EAG,EO, PO(0-5), BS(0-5), COM(0-5),COP(5-10), CV(0-5), PR-1 141575 141575
PHC (0-5) EA Ph (0-5) RS (0-5), SPCL (>10),
NW (>10) STAU (5-10)
01088800 Dasna Deh P-6,M-1,ALC-1 MCW-1,CWC-1,FWC-1, TK,TW,HP,C EA PO-1,PH-5 BS-1, COM (0-5) ,COP (0-5),  CV(0-5), PR-1,MR-1 478000 478000
RMP—-2, SMP-2, CHW-2 RS (0-5), SPCL (0-5) ,
NW (>10) STAU (0-5)
01088900 Didwari p-1 PHS-1, SMP-1, CHW-1 TW, B EA PH-1 BS(5-10), COM(0-5),COP(5-10), CV(5-10), PR-1,MR-1, - _—
RS (0-5), SPCL (0-5) , FP-1
NW (>10) STAU (0-5)
01089000 Kushaliya p-1,AIC-1 MCW-1,MH-1, CWC-1, TW, B EA PO-1,PH-2 BS(0-5), COM(0-5),COP(>10), CV(0-5), PR-1,MR-1, 554200 80000
RMP-3 RS (>10), SPCL (>10), FP-1
NW (>10) STAU (>10)
01089100 Masuri P-2,M-2 MCW-1,PHS-1,RMP-1, W, TW,HP EA pPO-1 BS-1, CoM-1,ACS (0-5), cv (>10), PR-1 - -
SMP-1, CHW-1 RS-1, NACS(0-5) ,0CS (0-5)  SPCL(>10),
NW (>10) STAU (>10)
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CODE NAME G VILLAGE EDUCATION Medical DRINKING WATER POWER P&T COMMUN- BANKS / CULTURAL APPR. TO INCOME EXPENCES
SUPPLY ICATION SOCIETIES FACILITY VIILLAGES (Rs. Lc) (Rs. Lc.)
01089200 Nahal P-1,M-2 HC-1,RMP-1, CHW-1 HP EA PO-1 BS(0-5), COM(0-5),COP(>10), CV(>10), PR-1,MR-1 4915800 491580
RS (>10), SPCL(>10),
NW (>10) STAU (>10)
01089600 Muhiddinp P-1,M-1 PHS-1, RMP-1, SMP-2 TW, BP EA PH-7 BS(0-5), COM (0-5) ,COP (5-10), CV(0-5), PR-1 155000 155000
RS (>10), SPCL (5-10),
NW (>10) STAU (>10)
01089800 Masauta pP-1 SMP-1, CHW-1 HP ED,EAG, EO, PO (0-5), BS(0-5), COM (0-5) ,COP (5-10) , CV(5-10), PR-1 1064 1064
EA Ph(5-10) RS (5-10), SPCL (5-10),
NW (>10) STAU (5-10)
01089900 Sadat Nag P-2,M-1 RMP-1, CHW-1 HP EA PH-3 BS(0-5), COM (0-5) ,CoP (>10) , Cv(0-5), PR-1 1000 1000
RS (0-5), SPCL (5-10),
NW (0-5) STAU (5-10)
01090000 Raghunath P-1,M-1 MCW-1, CWC-1,PHS-1, HP EA PH-4 BS(5-10), COM(5-10),COP(>10), CV(5-10), PR-1 700 700
FWC-1,RMP-1, SMP-1, RS (5-10), SPCL (>10) ,
CHW-1 NW (>10) STAU (>10)
01090100 Dinanathp p-1 ALH (>10) ,MCW (0-5) , HP EA PO (0-5), BS (0-5), COM(>10) ,COP (5-10), CV(5-10), PR-1 1115 115
PHC (5-10) Ph (0-5) RS (5-10), SPCL(>10),
NW (0-5) STAU (>10)
01090200 Inayatpur P-1,M-1 SMP-1, CHW-1 HP ED,EAG, EO, PH-1 BS(5-10), COM(5-10),COP(>10), CV(5-10), PR-1 - -
EA RS (5-10), SPCL (5-10),
NW (>10) STAU (5-10)
01090300 Arifpur P (0-5),M(5-10), ALH(>10) ,MCW(5-10), HP ED,EAG, EO, PO(5-10), BS(5-10), cCOM(5-10),COP(>10), CV(5-10), MR-1 - -
C(5-10) PHC (5-10) EA Ph(5-10) RS (5-10), SPCL (>10),
NW (>10) STAU (>10)
TEHSIL : HAPUR
01091000 Parson P-2,M-1 ALH-1,MCW-1,PHS-1, T, HP EA PH-4 BS(>10), COM(5-10), cv (5-10), PR-1 - -
RMP-1, CHW-2 RS (0-5), COP (5-10), SPCL(>10),
NW (>10) STAU (>10)
01091100 Galand P-2,M-1 ALH-1,MCW-1,HC-1, T, HP EA PO-1, BsS-1, COM (5-10), Ccv(5-10), PR-1 - -
PHS-1, RMP-1, CHW-2 PH-15 RS (0-5), COP (5-10), SPCL(>10),
NW (>10) STAU (>10)
01091200 Lakhan P-1 ALH(0-5) ,MCW(5-10), T, HP EA PH-1 BS (>10), COM-1, CoP-1, Cv(5-10), PR-1 - -
PHC (>10) RS (0-5), ACS (0-5) ,NACS (>10), SPCL(>10),
NW (>10) OCSs (>10) STAU (>10)
01091300 Chhajarsi P-4 MCW-1, PHS-1, CHW-1 HP EA PH-5 BS (>10), COM-1,ACS (0-5), Cv(0-5), PR-1 1560 1560
RS (0-5), NACS(0-5) ,0CS (0-5) SPCL(>10),
NW (>10) STAU (>10)
01092800 Hindalpur p-1 ALD-1, RMP-1, CHW-1 HP EA PH-5 BS (0-5), COM (0-5) ,COP (5-10), CV(0-5), PR-1 49336 36300
RS (0-5), SPCL(>10),
NW (>10) STAU (>10)
01092900 Madapur M pP-2 CHW-1 TW, HP EA PO (0-5), BS(0-5), COM (5-10), Cv(5-10), PR-1,MR-1, - -
Ph (0-5) RS (5-10), COP(5-10), SPCL (5-10), FP-1
NW (0-5) STAU (5-10)
01093200 Haval P-1 CHW-1 TW, P EA PO(0-5), Bs-1, COM (0-5) ,COP (0-5), CV(0-5), PR-1,MR-1, - -
Ph(0-5) RS (0-5), SPCL(0-5) , FP-1
NW (0-5) STAU (0-5)
01093500 Piplehda P-2,M-1 RMP-2, CHW-1 HP EA PH-5 Bs-1, COM (0-5) ,COP (5-10), CV(0-5), PR-1 1890 1890
RS (0-5), SPCL(0-5),
NW (>10) STAU (0-5)
01093600 Shekhpur pP-1,0-1 MCW-1, CWC-1,RMP-1, HP EA PH-5 BS-1, COM (0-5) ,COP (5-10) , CV(5-10), PR-1 1500 1500
CHW-1 RS (0-5), SPCL(>10),
NW (>10) STAU (>10)
01093700 Ravali P (0-5),M(5-10), ALH (>10) ,MCW(5-10), NA NA PO (0-5), BS(>10), COM (0-5) ,COP (5-10) , CV(>10), - -
c(>10) PHC (5-10) Ph (0-5) RS (>10), SPCL(>10),
NW (>10) STAU (>10)
01093900 Bhovapur P-1 RMP-4, CHW-1 TW, BP EA PO (0-5), BS (0-5), COM (0-5) ,CcoP (0-5) , Ccv(5-10), PR-1,MR-1 1850 1850
Ph (5-10) RS (5-10), SPCL (5-10),
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CODE NAME G VILLAGE EDUCATION Medical DRINKING WATER POWER P&T COMMUN- BANKS / CULTURAL APPR. TO INCOME EXPENCES
SUPPLY ICATION SOCIETIES FACILITY VIILLAGES (Rs. Lc) (Rs. Lc.)
NW (>10) STAU (5-10)
01094100 Dehra P-3,M-1 MCW-1, CWC-1,HC-1, HP EA PO-1,PH-2 BS-1, COM-1,ACS-1 Cv(0-5), PR-1 2500 2500
PHS-1, FWC-1, RMP-4, RS (5-10), SPCL(>10) ,
CHW-1 NW (>10) STAU (>10)
01094200 Jadopur P-1 CHW-1 HP EA PO (0-5), BS(0-5), COM (0-5) ,CcoP (0-5) , cv(>10), PR-1,MR-1 1700 1700
Ph (5-10) RS (5-10), SPCL(>10),
NW (>10) STAU (>10)
01094400 Hasanpur P-2,M-1,ALC-1 AYH-1,MCW-1,CWC-1, W, HP EA PO-1,PH-1 BS(0-5), COM (0-5) ,CcoP (>10) , cv(5-10), PR-1,MR-1, 242 242
HC-1,CHW-2 RS (0-5), SPCL(>10), FP-1
NW (>10) STAU (0-5)
01094500 Naglaudai pP-1 CHW-1 HP ED,EAG, EO, PO(0-5), BS(0-5), COM (0-5) ,COP (5-10) , CV(5-10), PR-1 660 660
EA Ph (0-5) RS (5-10), SPCL(>10) ,
NW (>10) STAU (>10)
01094600 Daulatpur P-1 CHW-1 HP ED,EAG,EO, PH-20 BS-1, COM (0-5) ,COP (0-5), CV(0-5), PR-1 - -
EA RS (5-10), SPCL(>10),
NW (>10) STAU (0-5)
01094700 Nidhauli P-1,M-1 MCW-1, RMP-2 T,W,HP ED,EAG, EO, PO (0-5), BS(0-5), COM (0-5) ,coP (0-5) , Cv(0-5), PR-1 740 740
EA Ph (0-5) RS (>10), SPCL(>10),
NW (>10) STAU (>10)
01094800 Kakrana P-1 CHW-1 HP EA PH-1 BS-1, COM (0-5) ,CoP (0-5) , Cv(0-5), PR-1 1083 1083
RS (>10), SPCL(>10),
NW (>10) STAU (5-10)
DISTRICT : GAUTAM BUDHA NAGAR
TEHSIL : DADRI
01125200 Chautpur p-1 RMP-5, CHW-1 T,W,HP EA PO (0-5), BS (0-5), COM(5-10) ,COP (>10) , CV(5-10), MR-1,FP-1 - -
Ph(0-5) RS (>10), SPCL (5-10),
NW (>10) STAU (>10)
01125300 Chipyana pP-1 CHW-1 T, HP ED,EAG, EO, PO(0-5), BS(0-5), COM (0-5) ,CcoP (0-5) , Cv(0-5), PR-1,MR-1 - -
EA Ph (0-5) RS (0-5), SPCL (5-10),
NW (0-5) STAU (5-10)
01125400 Yusufpur P-1 CHW-1 T, TW, HP NA PO (0-5), BS(5-10), COM(0-5),COP(5-10), CV(>10), MR-1 - -
Ph (0-5) RS (5-10), SPCL (>10),
NW (>10) STAU (>10)
01125500 Bahlolpur P-2 MH-1,PHS-1,RMP-1, T, HP EA PO (0-5), BS (0-5), COM (0-5) ,CoP (>10), Ccv(5-10), PR-1 - -
CHW-1 Ph(5-10) RS (5-10), SPCL (5-10),
NW (>10) STAU (5-10)
01125600 Basi Bahu P (0-5),M(0-5), CHW-1 T, HP EA PO (0-5), BS(5-10), COM(5-10), Ccv(5-10), MR-1 - -
c(>10) Ph(5-10) RS (>10), COP (5-10), SPCL(>10),
NW (>10) STAU (>10)
01125700 Garhi Cha P-1,M-1,S8-1,S8s-1 HMD-1, RMP-1, CHW-1 T, HP EA PO (0-5), BS(5-10), COM(5-10), Cv(5-10), PR-1 59020 59020
Ph (5-10) RS (>10), COP (5-10), SPCL (5-10),
NW (>10) STAU (>10)
01125800 Parthala P-1 CHW-1 T, TK, TW, HP EA PO-1, BS (0-5), COM(>10) ,COP (>10), Ccv(5-10), PR-1 41261 41261
PH-20 RS (>10), SPCL (>10),
NW (>10) STAU (>10)
01125900 Sharfabad pP-2,M-1,s8-1,S8s-1 RMP-4, CHW-1 HP ED,EAG, EO, PO-1, BS(5-10), COM(5-10), Ccv(5-10), PR-1 100615 100615
EA PH-60 RS (>10), COP (5-10), SPCL(5-10),
NW (>10) STAU (5-10)
01126000 Sorkha Ja P-2 MCW-1, PHS-1, RMP-8, HP ED,EAG, EO, PH-6 BS(5-10), cCoOM(5-10),COP(>10), CV(5-10), MR-1 86274 86274
CHW-1 EA RS (>10), SPCL (5-10),
NW (>10) STAU (5-10)
01126100 Shah Beri P-1 CHW-1 T, HP EA PH-2 BS (0-5), COM (0-5) ,CcoP (0-5) , Ccv(5-10), PR-1 - -
RS (0-5), SPCL (5-10),
NW (>10) STAU (5-10)
01126200 Chipyana P-2,M-2 RMP-1, CHW-1 T, W, HP EA PO-1, Bs-1, COM (0-5) ,coP (0-5) , Ccv(5-10), PR-1 - -
PH-53 RS (5-10), SPCL (5-10),
NW (5-10) STAU (5-10)
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CODE NAME G VILLAGE EDUCATION Medical DRINKING WATER POWER P&T COMMUN- BANKS / CULTURAL APPR. TO INCOME EXPENCES
SUPPLY ICATION SOCIETIES FACILITY VIILLAGES (Rs. Lc) (Rs. Lc.)
01126300 Roza Yaku P-3,M-2,S-1,S8s-1 MCW-1,MH-1,PHS-1, T, W, HP EA PO-1,PH-1 BS-1, COM (5-10), Cv(5-10), PR-1 100600 100600
RMP-2, CHW-1 RS(5-10), COP(5-10), SPCL (5-10),
NW (>10) STAU (5-10)
01126400 Roza Jala P-4,M-1,ALC-1 HMD-1, RMP-2, CHW-2 W, HP EA PO (0-5), BS (0-5), COM(5-10) ,COP (0-5), CV(>10), PR-1 101394 101394
Ph(0-5) RS (0-5), SPCL(>10),
NW (>10) STAU (>10)
01126500 Milk Iach P-2 CHW-1 T, HP EA PH-10 BS (5-10), COM(0-5),COP(5-10), CV(5-10), PR-1 52477 52477
RS (0-5), SPCL(>10) ,
NW (5-10) STAU (>10)
01126600 Ithaira P-1,M-1 ALH(>10) ,MCW(5-10), T, HP EA PH-2 BS(5-10), COM(0-5),COP(5-10), CV(>10), PR-1 45012 45012
PHC (5-10) RS (5-10), SPCL (>10),
NW (>10) STAU (>10)
01126700 Haibatpur P-2 CHW-1 T, TW, HP EA PO(5-10), BS(5-10), cCoOM(5-10), Ccv(5-10), PR-1 54176 54176
Ph (5-10) RS(5-10), COP(5-10), SPCL (5-10),
NW (5-10) STAU (5-10)
01126800 Patwari p-1 RMP-3, CHW-1 T, TK, TW, HP EA PO (0-5), BS-1, COM(0-5) ,COP (5-10) , CV(>10), PR-1 95633 95633
Ph (0-5) RS (5-10), SPCL(>10),
NW (>10) STAU (>10)
01126900 Girdharpu P-1 RMP-1, CHW-1 HP EA PH-10 BS(5-10), COM(0-5),COP (0-5), Cv(5-10), PR-1 - -
RS (5-10), SPCL (5-10),
NW (>10) STAU (5-10)
01127000 Duriyai P-3,M-1 RMP-2, CHW-1 T, TW, HP ED,EAG,EO, PH-6 BS(>10), COM(0-5),COP(0-5), CV(>10), PR-1 — -
EA RS (5-10), SPCL(>10),
NW (>10) STAU (>10)
01127100 Chhapraul P-5,M-1 ALD-2, PHS-1,RMP-4, TW, HP EA PO-1, BS(5-10), COM-1,COP-1,ACS-1 Ccv(5-10), PR-1 - -
CHW-1 PH-30 RS (5-10), SPCL (5-10),
NW (>10) STAU (5-10)
01127200 Talabpur P-1 RMP-2, CHW-1 T, TW, HP ED,EAG, EO, PH-1 BS (5-10), cCoM(5-10), cv(>10), PR-1 - -
EA RS(5-10), COP(5-10), SPCL (>10),
NW (>10) STAU (>10)
01127300 Bisnoli P-1 CHW-1 T, TK, TW,HP, C EA PH-20 BS (0-5), COM (0-5) ,CcoP (0-5) , Ccv(5-10), PR-1 - -
RS (0-5), SPCL(>10),
NW (>10) STAU (>10)
01127400 Achheja pP-2 PHS-1, CHW-1 T,W,TW, HP EA PO(5-10), BS(0-5), COM (0-5) ,COP (5-10) , CV(5-10), PR-1 - -
Ph (0-5) RS (0-5), SPCL(>10),
NW (>10) STAU (>10)
01127500 Kachheda P-1 CHW-1 TW, P EA PO-1, BS(0-5), COM(5-10), cv(>10), PR-1,MR-1, - -
PH-15 RS (5-10), COP(5-10), SPCL(>10) , FP-1
NW (>10) STAU (>10)
01127600 Dujana P-2,M-1,8-1,SS-1 HC-1 T, HP EA PO-1,PH-1 BS(0-5), COM (5-10), Ccv(5-10), PR-1 - -
RS (0-5), COP (5-10), SPCL(>10),
NW (>10) STAU (>10)
01127700 Ibadullap pP-2,M-1,8-1,Ss-1, MCW-1, RMP-1, CHW-1 T, TW, HP ED,EAG, EO, PH-16 BS(5-10), COM(5-10), Ccv(5-10), PR-1 - -
c-1 EA RS (0-5), COP (5-10), SPCL(>10),
NW (>10) STAU (>10)
01127800 Sadipur C P-1 RMP-1, CHW-2 T,HP,C,L ED,EAG, EO, PO (0-5), BS(0-5), COM(5-10) ,COP (>10), CV(>10), PR-1 39000 39000
EA Ph (0-5) RS (>10), SPCL(>10) ,
NW (>10) STAU (>10)
01127900 Islamabad P-1 ALH(5-10), T, TW,HP, C EA PH-1 BS(5-10), COM(5-10), Cv(5-10), PR-1 8565 8565
MCW (5-10) , PHC (5-10) RS(5-10), COP(5-10), SPCL (5-10),
NW (>10) STAU (5-10)
01128000 Bambawad P-2,M-1,Ss-1 PHS-1, RMP-2, CHW-4 T, TK, TW,HP, C ED,EAG, EO, PO-1, BS(5-10), COM(5-10), Ccv(5-10), PR-1 23800 23800
EA PH-10 RS (5-10), COP(5-10), SPCL(>10),
NW (>10) STAU (>10)
01128100 Akalpur J P-1 CHW-1 T, TK, TW, HP ED,EAG, EO, PO (0-5), BS (5-10), COM(0-5),COP(5-10), CV(5-10), PR-1,FP-1 14216 14216
EA Ph (0-5) RS (5-10), SPCL(>10) ,
NW (>10) STAU (>10)
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CODE NAME G VILLAGE EDUCATION Medical DRINKING WATER POWER P&T COMMUN- BANKS / CULTURAL APPR. TO INCOME EXPENCES
SUPPLY ICATION SOCIETIES FACILITY VIILLAGES (Rs. Lc) (Rs. Lc.)
01128200 Mahamvad P-1,M-1 RMP-1, CHW-1 T, TK, TW,HP, C EA PH-1 BS (5-10), cCoM(5-10), Cv(5-10), PR-1 57113 57113
RS(5-10), COP(5-10), SPCL (5-10),
NW (>10) STAU (5-10)
01128300 Kudi Kher P-1,AI1C-1 MCW-1, PHS-1, CHW-1 HP ED,EAG, EO, PO (0-5), BS(5-10), COM(5-10), cv(5-10), PR-1 63090 60120
EA Ph (0-5) RS(5-10), COP(5-10), SPCL(>10),
NW (>10) STAU (>10)
01128400 Khairpur P-2 RMP-2, CHW-3 T, HP EA PH-10 BS(0-5), COM (0-5) ,COP (5-10) , CV(>10), PR-1 158107 158107
RS (0-5), SPCL(>10) ,
NW (>10) STAU (>10)
01128500 Bisrakh J P-2,M-1,S8-1 ALH-1, MCW-1,MH-1, T, TK, TW, HP, R EA PO-1, BS-1, COP-1,ACS-1,NACS-1, CV(5-10), PR-1,MR-1, 110396 110396
CWC-1,HC-1,PHC-1, PH-20 RS(>10), oOCS-1 SPCL (>10) , FP-1
PHS-1,FWC-1,NH-1, NW (>10) STAU (>10)
RMP-1, CHW-3
01128600 Emnabad P-1 RMP-2, CHW-1 T, TW, HP EA PH-7 BS (>10), COM (0-5) ,COP (>10), Cv(5-10), PR-1,MR-1, - -
RS (>10), SPCL(>10), FP-1
NW (>10) STAU (>10)
01128700 Jalpura p-1 SMP-1, CHW-1 T, TK, HP EA PH-1 BsS-1, COM(0-5) ,COP (5-10) , CV(5-10), PR-1,MR-1 24382 24382
RS (>10), SPCL (>10),
NW (>10) STAU (>10)
01128800 Khera Cho P-1 CHW-1 T, TW, HP EA PH-10 BS (0-5), COM (5-10) ,COP (>10) , CV(5-10), PR-1,MR-1, 43177 43177
RS (5-10), SPCL(>10), FP-1
NW (>10) STAU (>10)
01128900 Tusyama P-1 RMP-1, CHW-1 T, TK, TW, HP ED,EAG, EO, PO(5-10), BS(>10), COM (5-10) ,COP (>10), CV(>10), PR-1,FP-1 28552 28552
EA Ph (>10) RS (5-10), SPCL(>10),
NW (5-10) STAU (>10)
01129500 Sadullapu P-3,M-1,ALC-3 RMP-4, CHW-4 T,W,TK, TW, HP, C ED,EAG, EO, PH-35 BS (0-5), COM (0-5) ,COP (5-10) , CV(5-10), PR-1 113124 113124
EA RS (0-5), SPCL (>10),
NW (>10) STAU (>10)
01129600 Baidpura P-2,M-1,S8-1,Ss-1 ALH-1,AYH-1,MCW-1, T,W,TW, HP EA PO-1, BS (0-5), COM-1,ACS (0-5) , Cv(5-10), PR-1 141126 141126
PHS-1, RMP-1, CHW-1 TO-1, RS (0-5), NACS(>10),0CS (>10) SPCL(5-10),
PTO-1, NW (>10) STAU (5-10)
PH-15
01129700 Bhola Raw P-1 CHW-1 T, TK, HP,C EA PH-10 BS (5-10), COM(0-5),COP(5-10), CV(5-10), PR-1,MR-1, - -
RS (0-5), SPCL (5-10), FP-1
NW (>10) STAU (>10)
01129800 Saini P-2 RMP-1, CHW-1 TW, P EA PH-15 BS(5-10), COM(0-5),COP(5-10), CV(>10), PR-1 89571 89571
RS (0-5), SPCL (5-10),
NW (>10) STAU (5-10)
01129900 Sunpura S pP-2 CHW-1 T,HP,C EA PH-10 BS(5-10), COM(0-5),COP(5-10), CV(5-10), PR-1,MR-1, 71954 71954
RS (5-10), SPCL (5-10), FP-1
NW (>10) STAU (>10)
01130000 Khedi P-2,M-1,S8-1,Ss-1 PHS-1, RMP-1, CHW-2 T,W,TW, HP ED,EAG, EO, PO(5-10), BS(5-10), COM(5-10), Cv(5-10), PR-1 - -
EA Ph(5-10) RS (>10), COP (5-10), SPCL(5-10),
NW (>10) STAU (5-10)
01130100 Bhanauta P-1 CHW-1 HP ED,EAG, EO, PH-12 BS (5-10), COM(0-5),COP(5-10), CV(5-10), PR-1 40040 40040
EA RS (5-10), SPCL (>10),
NW (>10) STAU (>10)
01130200 Khodna Kh p-1 RMP-1, CHW-1 T,W,TK, TW, HP ED,EAG, EO, PO(5-10), BS(5-10), cCcoM(5-10), Ccv(5-10), PR-1 43456 43456
EA Ph (5-10) RS(5-10), COP(5-10), SPCL(>10),
NW (>10) STAU (>10)
01130300 Devla P (0-5),M(0-5), CHW-1 T, HP EA PH-10 BS-1, COM (0-5) , COP (0-5), Cv(5-10), PR-1,MR-1, - -
C(0-5) RS (0-5), SPCL (5-10), FP-1
NW (>10) STAU (>10)
01130400 Khodna Ka pP-1 CHW-2 T, HP ED,EAG, EO, PO(5-10), BS(5-10), cCoOM(5-10), Cv(5-10), PR-1 81208 81208
EA Ph (5-10) RS(5-10), COP(5-10), SPCL (5-10),
NW (>10) STAU (5-10)
01130500 Tilpata K P-2,M-1,8-1,Ss-1, MCW-1, HC-1,PHS-1, T, TW, HP ED,EAG, EO, PO-1, BS(5-10), COM(5-10), Ccv(5-10), PR-1 187037 187037
ALC-1 RMP-1, CHW-1 EA PH-20 RS (0-5), COP (5-10), SPCL (5-10),
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CODE NAME G VILLAGE EDUCATION Medical DRINKING WATER POWER P&T COMMUN- BANKS / CULTURAL APPR. TO INCOME EXPENCES
SUPPLY ICATION SOCIETIES FACILITY VIILLAGES (Rs. Lc) (Rs. Lc.)
NW (>10) STAU (5-10)
01130600 Pali P-1 RMP-1, CHW-1 T,W,TK, TW, HP ED,EAG, EO, PO (0-5), BS(>10), COM (0-5) ,CoP (0-5) , Cv(5-10), PR-1 96837 96837
EA Ph (0-5) RS (0-5), SPCL(>10) ,
NW (>10) STAU (>10)
01130900 Chauna P-1,M-1,AILC-1 CHW-1 T, TK, HP, C ED,EAG, EO, PO (0-5), BS(0-5), COM (0-5) ,COP (5-10), CV(>10), PR-1 25920 25920
EA Ph (>10) RS (>10), SPCL(>10),
NW (>10) STAU (>10)
01131000 Sidipur p-1 CHW-1 T, TK, HP,C ED,EAG, EO, PO (0-5), BS(0-5), COM(0-5) ,COP (5-10) , CV(5-10), PR-1 - -
EA Ph (0-5) RS (>10), SPCL(>10),
NW (>10) STAU (>10)
01131100 Tatarpur P-1 CHW-1 T, TK, TW, HP,C ED,EAG, EO, PH-1 BS-1, COM (0-5) ,COP (5-10) , CV(5-10), PR-1 66920 66920
EA RS (5-10), SPCL(>10) ,
NW (>10) STAU (>10)
01131200 Uncha Ami P-1 RMP-2, CHW-2 TK, BP ED,EAG, EO, PH-26 BS (0-5), COM (0-5) ,COP (5-10) , CV(5-10), PR-1,MR-1, 25950 25950
EA RS (>10), SPCL(0-5), FP-1
NW (>10) STAU (0-5)
01131300 Khangoda p-1 CHW-1 T, HP ED,EAG, EO, PO (0-5), BS(0-5), COM (0-5) ,coP (0-5) , Ccv(5-10), PR-1,MR-1 40552 40552
EA Ph(>10) RS (>10), SPCL (>10),
NW (>10) STAU (>10)
01131400 Iradatpur P-1,M-1,S-1,S88-1, ALH(5-10) ,MCW(0-5), T,TK TW,HP,C EA PO(0-5), BS(0-5), COM (0-5) ,COP (5-10) , CV(5-10), PR-1 6000 6000
o-1 PHC (5-10) Ph(5-10) RS (5-10), SPCL (5-10),
NW (>10) STAU (5-10)
01131500 Jaitwapur P-1 PHC-1, RMP-1, CHW-1 T,W,TK, TW, HP, C EA PO-1,PH-6 BS-1, COM (0-5) ,COP (5-10), CV(5-10), PR-1,FP-1 23015 23015
RS (5-10), SPCL (5-10),
NW (>10) STAU (>10)
01131600 Pyawali T P-1,M-1 ALH-1,MCW-1,HC-1, T, HP ED,EAG, EO, PO-1, BsS-1, COP-1,ACS (0-5), Ccv(5-10), PR-1 138366 138366
PHC-1, FWC-1, CHW-1 EA PH-25 RS (5-10), NACS(>10),0CS(>10) SPCL (5-10),
NW (>10) STAU (5-10)
01131700 Tamolipur P (5-10) ,M(5-10), ALH(5-10), T, TK, TW, HP NA PO(0-5), BS(0-5), COM (0-5) ,COP (5-10) , CV(5-10), MR-1,FP-1 - -
C(5-10) MCW (5-10) , PHC (5-10) Ph (0-5) RS (5-10), SPCL (5-10),
NW (>10) STAU (5-10)
01131800 Bisahda P-1,S8s-1,0-1 MCW-1,MH-1,PHS-1, T, TK, HP, C ED,EAG, EO, PO-1,PH-1 BS-1, COM-1, 0CS-1 Cv(5-10), PR-1 115462 115462
RMP-5, CHW-4 EA RS (5-10), SPCL (5-10),
NW (5-10) STAU (5-10)
01131900 Badhpura P-2,M-1 RMP-2, CHW-2 T, TW, HP EA PH-10 BS (0-5), COM (0-5) ,CcoP (0-5) , Cv(0-5), PR-1 48159 48159
RS (0-5), SPCL(>10),
NW (>10) STAU (>10)
01132100 Jon Saman p-1 CHW-1 HP EA PO (0-5), BS (0-5), COM (5-10), Ccv(5-10), PR-1 40500 40500
Ph(5-10) RS (0-5), COP (5-10), SPCL(>10),
NW (>10) STAU (>10)
01132200 Sadhopur pP-2 MCW-1, CHW-3 T, TK, HP, C ED,EAG, EO, PO (0-5), BS-1, COM (0-5) ,COP (5-10) , CV(5-10), PR-1,MR-1 51824 51824
EA Ph (5-10) RS (5-10), SPCL (5-10),
Nw-1 STAU (>10)
01132300 Dhoom Man P-1,1s-1,TS-1,0-1 PHC-1, RMP-8, CHW-6 T, HP EA PO-1 BS (0-5), COM (0-5) ,CcoP (0-5) , Cv(0-5), PR-1,FP-1 668250 658200
RS (5-10), SPCL(>10),
NW (>10) STAU (>10)
01132400 Amka pP-2 PHS-1, CHW-1 T,W,TK, TW, HP EA PO (0-5), BS (0-5), COM (0-5) ,coP (0-5) , Cv(0-5), PR-1 6465 6465
Ph (0-5) RS (5-10), SPCL(>10),
NW (>10) STAU (>10)
01132500 Kirachpur P-2 CHW-1 T, TK, HP, C EA PH-20 BS(0-5), COM (0-5) ,CcoP (0-5) , Cv(0-5), PR-1,MR-1, 48534 48534
RS (0-5), SPCL (>10), FP-1
NW (>10) STAU (>10)
01132600 Roopvas P-1 CHW-1 T,W,TK, TW, HP EA PO (0-5), BS (0-5), COM (0-5) ,CcoP (0-5) , Cv(0-5), PR-1 84479 84479
Ph (0-5) RS (0-5), SPCL(>10),
NW (>10) STAU (>10)
01132700 Ranoli La P-2,M-1 PHS-1, CHW-1 T, HP ED,EAG, EO, PH-3 BS(0-5), COM (0-5) ,coP (0-5) , Cv(0-5), PR-1,MR-1 49444 49444
EA RS (5-10), SPCL (0-5),
NW (0-5) STAU (>10)
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CODE NAME G VILLAGE EDUCATION Medical DRINKING WATER POWER P&T COMMUN- BANKS / CULTURAL APPR. TO INCOME EXPENCES
SUPPLY ICATION SOCIETIES FACILITY VIILLAGES (Rs. Lc) (Rs. Lc.)
01132800 Shahpur K P (0-5),M(0-5), CHW-1 T,HP ED,EAG, EO, PO(0-5), BS(0-5), COM (0-5) ,coP (0-5) , Cv(0-5), PR-1 6500 6500
C(0-5) EA Ph(0-5) RS (5-10), SPCL(5-10),
NW (>10) STAU (>10)
01133000 Chithara P-1,M-1 PHS-1, RMP-2, CHW-4 T,W,HP EA PH-35 BS(0-5), COM-1,ACS-1 Cv(0-5), PR-1 180522 180522
RS (0-5), SPCL(>10),
NW (>10) STAU (>10)
01133100 Palla P-3,M-1 CHW-1 T, TK, TW, HP EA PO (0-5), BS(0-5), COM (0-5) ,CoP (0-5) , Cv(0-5), PR-1 50334 50334
Ph (0-5) RS (0-5), SPCL(>10) ,
NW (>10) STAU (>10)
01133300 Kathhera pP-1 CHW-1 HP ED,EAG, EO, PO (0-5), BS(0-5), COM (0-5) ,CcoP (0-5) , Cv(0-5), PR-1 19489 19489
EA Ph (0-5) RS (0-5), SPCL (>10),
NW (>10) STAU (>10)
01133700 Rasoolpur P-1 CHW-1 T, TK, HP ED,EAG, EO, PO (0-5), BS(5-10), COM(0-5),COP(5-10), CV(5-10), PR-1 40508 40508
EA Ph (5-10) RS (5-10), SPCL (5-10),
NW (>10) STAU (5-10)
01133800 Patadi p-1 CHW-1 HP EA PO (0-5), BS (0-5), COM (5-10), Ccv(5-10), PR-1 55462 55462
Ph (0-5) RS (5-10), COP(5-10), SPCL (5-10),
NW (>10) STAU (>10)
01133900 Salarpur pP-2 CHW-2 T,HP,C EA PH-10 BS (5-10), cCoM(5-10), Cv(5-10), PR-1 - -
RS(5-10), COP(5-10), SPCL (5-10),
NW (>10) STAU (>10)
01134000 Dadupur K P-1,Ss-1 CHW-1 T, HP EA PO (0-5), BS(5-10), COM(0-5),COP(5-10), CV(5-10), PR-1 4500 4500
Ph(5-10) RS (5-10), SPCL (5-10),
NW (>10) STAU (>10)
01134100 Khatama D P-2,M-2,8-1 MCW-1, RMP-1, CHW-3 T, W, HP ED,EAG, EO, PO-1,PH-2 BS-1, COM (5-10), Ccv(5-10), PR-1 30000 30000
EA RS (5-10), COP(5-10), SPCL(>10),
NW (>10) STAU (>10)
01134200 Muthiyani P-1,M-1 CHW-1 T, HP ED,EAG, EO, PO (0-5), BS (5-10), cCoM(5-10), Cv(5-10), PR-1 - -
EA Ph (5-10) RS(5-10), COP(5-10), SPCL (5-10),
NW (>10) STAU (>10)
01134400 Chak Senp P-1,M-1 CHW-1 T, HP ED,EAG, EO, PO-1 BS-1, COM(0-5) ,COP (5-10) , CV(5-10), PR-1 - -
EA RS (5-10), SPCL (5-10),
NW (>10) STAU (5-10)
01135200 Bairangpu P-1,1s-1 CHW-1 T, HP EA PO-1 BS(5-10), COM(5-10), Ccv(5-10), PR-1,FP-1 119805 119205
RS (5-10), COP(5-10), SPCL (5-10),
NW (>10) STAU (5-10)
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1. EDUCATION :
P Primary school M Middle school S Secondary school SS Senior secondary school
c Collage Is Industrial school TS Training school ALC Adult literacy class/centre
o] Other educational facilities
2. MEDICAL
ALH Allopathic hospital AYH Ayurvedic hospital UNH Unani hospital HMH Homeopathic hospital
ALD Allopathic dispensary AYD Ayurvedic dispensary UND Unani dispensary HMD Homeopathic dispensary
MH Maternity home CWC Child welfare centre MCW Maternity and child welfare centre HC Health centre
PHC Primary health centre PHS Primary health sub centre FWC Family welfare centre TB T.B. centre
NH Nursing home CHW Comunity health workers RMP Registered private medical practitioners SMP Subsidised medical practitioner
o] Other medical facilities
3. DRINKING WATER
T Tap water w Well water TK Tank water W Tubewell water
HP Hand pump R River water C Canal L Lake
S Spring o] Other drinking water sources
4. POWER SUPPLY
ED Power for Domestic purpose EAG Power for Agriculture EO Power for Ind./Comm. purpose EA Power for all purposes
5. POST AND TELEGRAPH
PO Post Office TO Telegraph Office PTO Post & Tele. Office PH Telephone
6. COMMUNICATION
BS Bus Stop RS Railway Station Nw Navigable waterways
7. BANKS / CREDIT SOCIETIES
COM Commercial bank COP Cooperative bank NACS Non agricultural credit societies ACS Agricultural credit societies
OCS Other credit societies
8. APPROACH TO VILIAGE
PR Pucca road MR Mud road FP Footpath NR Navigable river
NC Navigable canal NwW Navigable waterways (other than river & canal)
Source : Village directory, Census of India, 2001
TOTAL AMENITIES AVAILABLE IN THE VILLAGES
1. EDUCATION :
Primary school : 179 Middle school : 53 Secondary school : 12 Senior secondary schools : 12
Graduate collage : 1 Adult Literacy Centre 12 Industrial School ¢ 3 Training school : 3
Other institutions HI
2. MEDICAL
Allopathic Hospital : 6 Ayurvedic hospital : 3 Allopathc dispensary : 5 Ayurvedic dispensary HE
Homiopathic dispensary 2 Metarnity and child welfare : 24 Maternity home : 5 Child welfare centre H >
Health centre : 8 Primary health centre : 5 Primary health sub-centre : 27 Family welfare centre : 5 =
Nursing home 2 Regd.Pvt. Medi. practiotioner: 114 Subsidised medical practitioners: 10 Comunity health workers : 143 >
3. DRINKING WATER : m
Tap Water H Y Well water : 20 Tank Water : 31 Tube Well Water : 49 ¢
Hand Punp : 122 River water 01 Canal water : 19 Lake water : 1 cC
4. POWER SUPPLY : H
Power for Domestic purpose : 44 Power for Agriculture : 55 Power for other purpose : 80 Power for all purposes : 161 m
5. POST AND TELEGRAPH : s
Post Office : 29 Telegraph Office : 3 Post & Tele. Office : 3 Telephone : 730 <
6. COMMUNICATION : —
Bus Stop 22 Railway Station HE Navigable waterways H (@)
7. BANKS/CREDIT SOCIETIES : (@)
Commercial bank : 10 Cooperative banks H Agricultural credit society : 4 Non agricultural credit society : 1 m.
Other credit societies : 2 o
8. APPROACH TO VILLAGE : .
Pucca road 114 Mud road : 34 Footpath 22

Wave Hi-Tech Township, Ghaziabad, Uttar Pradesh
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WAVE
INFRATECH

Foundation of trust

EXTRACT OF THE MINUTES OF THE MEETING OF THE BOARD OF
DIRECTORS OF THE COMPANY HELD ON THURSDAY, THE 24TH DAY
OF JANUUARY, 2011 AT THE REGISTERED OFFICE OF THE COMPANY
AT FIRST FLOOR, 33, COMMUNITY CENTRE, NEW FRIENDS COLONY,
NEW DELHI - 110065 AT 10:00 A.M.

The Chairman informed the Board that the requirement of No Objection
Certificate and other pollution control certificate in relation to the business and
attairs of the Company from the Environment Department. The Board
discussed the matter and following Resolution has been passed.

“RESOLVED THAT Mr. Rakesh Garg, Authorised Signatory of the company
be and is hereby authorised to take No Objection Certificate and other
pollution control certificate in relation to the business and affairs of the
Company from the Environment Department.

RESOLVED FURTHER THAT Mr. Rakesh Garg , be and is hereby authorised

to sign & file necessary forms, applications, reply or answer all queries and
other documents before the Environment Department and other statutory
Authority and to engage and appoint any pleader, advocate, counsel, attorney
or agents in relation to the business and affairs of the company.

RESOLVED FURTHER THAT a certified true copy of the above resolution
wherever required be furnished under the signature of any of the Directors of

the Company”.

“"CERTIFIED Iu E COP
UPPAL- CHADBA HI-TECH DEVELOPERS PRIV A PIMITED

|

|

PIRECTOR

Uppal Chadha Hi-Tech Developers Pvt. Ltd.

Corparate Office: Site Office: Registered Office:

A-25, Ground Floor, Mchan Co-operative Industrial Wave City NH 24, Plot No.-757, Village-Dasna, 33, Community Center, New Friends

Estate, Mathura Road, New Delhi-110 044 Kazipur Math, Ghaziabad, U.P, India Colony, New Delhi-110 025 AMave T e
T 011-47325555, 41216666, F: 011-47325599 ’ A WAVE INC. Enterprise
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Revised Memorandum of Understanding for the Development of
: Hi-Tech Township in Uttar Pradesh
Frhis Revised Memorandum of Understanding is made on this 18" day of February
Two Thousand Ten between Ghaziabad Development Authority constituted under
Bhe provisions of Uttar Pradesh Urban Planning and Development Act, 1973 through
Shri Narender Kumar Chaudhary its Vice Chairman (hereinafter referred to as the
EFirst Party, which expression shall unless the context does not so admit, include its
successor) of the One Part,

g
And

i/l!s Uppal Chadha Hi-Tech Developers Pvt. Ltd., a Company registered under the
Companies Act, 1956 having its Registered Office at 33, Community Centre, New
Friends Colony, New Delhi-110065 through its Director Shri Ginni Chadha, S/o Shri
é\larender Singh Chadha, R/o S-559, Greater Kallash-ll. New Delhi (hereinafter
eferred to as the “Second Party”, which expression shall unless the context does not
so admit, include its successor) of the Other Part. i '

WHEREAS to meet the requirement of ever growing demand of housing and civic
dnfrastructure and to promote private investment in the housing sector, - the
Government of Uttar Pradesh (hereinafter referred to as “GoUP”) has announced Hi-
ech Township Policy-2007 vide Government Order No.3189/Eight-1-07-
34Vividh/03, dated 16™ August, 2007 which was superseded by Government Order
go.SSTZIEight-1—07-34Vividh!03, dated 17" September, 2007 and again by
overnment Order No0.4916/Eight-1-07-34Vividh/03, dated ' 27" August, 2008,
397/8-3-34Vividh/03, dated 2™ December, 2008 and 6481/8-3-2008-34Vividh/2003

ated 3" January, 2009
b
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AND WHEREAS under the Hi-Tech Township Policy, 2003 a Memorandum of
Understanding for the development of Hi-Tech Township at Ghaziabad in the State
of Uttar Pradesh was executed between the parties above on 30.11.2005
(hereinafter referred to as “Principal MoU”) and an Amendment to MoU was signed

on 17.03.2009;

AND WIIEREAS the Second Party in accordance with the Principal MoU has now
applied to the First Party for extension of the Hi-Tech Township area from 1503
Acres to 4494.31 Acres at Ghaziabad under the Hi-Tech Township Policy-2007

(hereinafter referred to as “Hi-Tech Township”);

AND WHEREAS the proposal submitted by the Second Party was evaluated keeping
in view para-1(13) of above said Government Order dated 17" September, 2007
inter-alia and was approved by the High Level Committee (heremafter referred to as

“HLC”) constituted by the GoUP;

AND WHEREAS the Second party, i.e. M/s Uppal Chadha Hi-Tech Developers Pvt.
Ltd. is required to sign this Revised Memorandum of Understanding (hereinafter
referred to as “Revised MoU") with the First Party to initiatc further action for the

development of Hi-Tech Township.

NOW THIS DEED WITHNESSES AS FOLLOWS:

% That the second party shall submit the proposai for purchasefassembly of
additional land along with key plan, site plan, sizra plafdelineation of the
entire site identified for the proposed Hi-tech Township to the First party within

45 days after signing of this revised MoU.

2. That the Second Party shall purchase 75% of the total land through direct
negotiations with the land owners and the first party shall act as facilitator the
purchase/assembly of land not exceeding 25% of the total area of Hi-tech

Township.

& That to enable integrated development of the proposed Hi-tech township the

' land which presently vests with the Gram Sabha or belongs to the Scheduled
Castes, scheduled tribes/Backward Classes will be resumed/purchased/
acquired in accordance with Applicable Law. However an equal amount of
land belonging to the people from scheduled castes/Scheduled Tribes
purchasedby the second party situated within the hi-tech township area shall
be purchased by the second party in the surrounding nearby areas and
handed over to such Scheduled Castes/Scheduled Tribes people.

4. That the Second party may be authorized by GoUP to purchase land in
excess of 12.5 acres for the development of the Hi-tech Township as per
provisions of section-154 of the Uttar Pradesh Zamindari Abolition and Land
Reforms Act, 1950. it is made clear that GoUP shall give above permission to
second party on the condition that all the development works shall be
completed by the second party within the prescribed project period. For this
purpose, the second party shall furnish necessary information on the
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prescribed format to the concerned District Magistrate through the First party.
The GoUP shall grant required approval on the recommendation of district
Magistrate. This process shall be completed within 60 days from the date of

submission of proposal by the second party to first party.

The stamp duty chargeable on the instrument relating to Hi-tech Township
executed by the second party shall be borne by the second party or transferee
of second party,as the case may be.

the freehold conversion charges shall be payable by the second party to the
first party as per the prevailing policy of the GoUP.

That if the site selected by the second party falls within the development area
/scheme Area/ special development Area/ regulated Area or any other Area
notified by the GoUP under any law and needs conversion of land use for the
purposes of Hi-tech township; the same shall be permitted by the GoUP/
competent authority in accordance with law. Similarly,if the site selected by
the second party falls outside the limits of the development Area/scheme
area/special development area/Regulated Area or any other area notified by
the GoUP under any law, it shall be brought under the statutory limits of the
respective  development area/ scheme Areal/special development
Area/Regulated area or any other area notified by the GoUP under any law by
following the due process of law. Conversion of land use for the proposed site .
shall be completed according to law for which land use conversion chares as
prescribed by the GoUP vide G.O.No 3712/9-Aa-3-2000-L.U.C/91 dated
21.08.2001 shall be payable by the second party to the first party. However,
conversion of use of land reserved for infrastructure viz. roads, water-works,
S.T.P, electric sub-station, solid waste disposal site, other community
facilities, parks and open space/green belt, et-cetera proposed in the regional
plan/master plan/zonal development plan,shall not be permissible and these
would be developed and constructed in accordance with the proposals of the

above plans.

That the second party shall comply with the land use planning norms and
regulations in the preparation of conceptual plan and Detailed Project
report(DPR) of the proposed Hi-tech township as prescribed by the GoUP
vide G.O N05397/8-3-08-34vivdh/03 date 02.12.08 besides provisions shall
also be made for world-class infrastructural facilities, viz. roads, water supply
drainage, sewerage, electricity, traffic and transportation system, integrated
solid waste management modern communication system, et-cetera.

That the Government policies and the relevant codes of B.l.S./L.S. relating to
disaster management shall be strictly adhered to by the Second Party in the
land use planning, provision of important infrastructure facilites and
development and construction works of the proposed Hi-tech Township.

That the Second Party shall prepare and submit a revised Conceptual
Detailed Project Report (DPR) of the proposed Hi-tech Township including the
extended areato the First Party within 180 days from the date of signing of this
Revised MoU. The DPR shall comprise of broad layout plan, land use plan,
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infrastructure services development plan,. standards and specifications,
resource mobilization, property management, and operation and maintenance
details, et-cetera. Besides, the DPR shall contain phasing of development of
the proposed township indicating time-schedule for commencement and
completion of each phase. A committee constituted under the chairmanship
of Housing Commissioner/Vice Chairman of concerned Government Authority
shall examine the revised DPR and submit its recommendation to the Board
of concerned Government Agency for approval. The Board of the respective
Government Agency shall take decision regarding approval of the DPR within
30 days from the receipt of the recommendations of the above committee.

That the DPR shall be approved as a Conceptual Plan and the Second Party
shall neither be entitled to any legal right for the implementation of the Project
merely on the basis of approval of the conceptual DPR nor shall have the right
to allot, sale or lease plots/buildings/flats/other properties or accept advance
money. Launching, booking, et-cetera under the Project shall be permissible
to the Second Party only after availability of land and approval of the detailed

lay out plan. However, the Second Party shall be free to accept public:

deposits and utilize the same in accordance with the relevant regulations of
the reserve Bank of India. That in case the Second Party (who has been
selected under the provisions of Hi-tech Township Policy 2003) has received
pre-launch booking money, the same shall be returned with interest
equivalent to the State Bank of India prime lending rate if demanded by the
investors in writing within 30 days from the date of demand.

That the Second Party (who has not already submitted the detailed lay out
plan under the Hi-tech Tawnship Policy-2003) shall submit the detailed layout
plantd’the First Party for approval only after purchase/acquisitions of 60 per
cent land in every phase, subject to minimum of 300 acres in a compact form.
However, if the second party has purchased/assembled 300 acres of land in
the first phase for approval of detailed layout plan in the from of a compact
piece of land and the proposed land use of the same is as residential as per
the master plan or has been amended to residential the detailed layout plan
can also be approved along with the conceptual DPR. But, it will be
necessary to purchase/acquire more than 300 acres of land for approval of
detailed layout plan | n every subsequent phase so as to ensure completion of
all the development works of 1500 acres of township in maximum three
phases. In case township are exceeds 1500 acres, the procedure for
approval of detailed layout plan will be the same; however, development of
the township may be completed in four phases if the township area is more
than 1500 acres but up to 3000 acres, and maximum five phases if the
township areais more than 3000 acres. ' T

That the Second Party shall enter into a ‘Development Agreement’ with the
First Party at the time of approval of the detailed layout plan. The First Party
shall sanction the detailed lay out plans of subsequent phases only after the
required land for concerned phase has been purchased/assembled by the
Second Party and separate Development Agreement shall be executed for

each phase.
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That the Second Party shall complete the Project within a period of ten years
from the date of signing of the first ‘Development Agreement’. If there is a
delay in completing the project due to unavoidable reason extension in the
Project shall be permissible with the approval of the HLC on case to case -
basis. In case of development works of the township are not completed within
ten years or the extended project period and if the Second Party is held
responsible for this delay, then the Second Party shall have to pay specified
sum to the First Party for above said delay in accordance with the provisions

of the Development Agreement.

The Project Period shall be reckoned from date of signing of the first
‘Development Agreement’ under revised DPR, but it shall not exceed ten
years including the extended period.

That it will be compulsory for the Second Party to ensure registration of
transfer deeds of developed:.. " properties before handing over the possession
to the allottees, failing which the money equivalent to the stamp duty and
registration fees amount shall be recovered by the First Party through
invocation of the Bank Guarantee or sale of mortgaged land after giving notice
to the Second Party. Before handing over of properties to allottees, the
Second Party shall mortgage 25 percent of the total saltable land in favour of
the First Party in accordance with applicable rules/Acts. For this purpose a
mortgage deed shall be executed in accordance with the provisions of
prevailing rules/Acts and the mortgage deed shall be registered. Twenty
percent of such mortgagedland shall be released after the successful
completion of various services to- the functional stage, compliance of ail
conditions as per the provisions of the approved DPR especially with regard
to the ground water recharging system ensuring 120 percent water recharging
against total amount of ground water drawn and registration of transfer deeds
of developed properties in favour of allottees. If the Second Party leaves any
development works incomplete, the same shall be completed by the First
party through sale of the land so mortgaged. Remaining five percent of the
mortgaged land shall be kept retained as performance guarantee to ensure

the maintenance of services.

That the Second Party shall carry out the internal and external development
works as its own expense as per the standards and specifications laid down in
the approved DPR. However, connectivity to trunk services such as road
connection, drainage and sewage disposal, water supply, electricity supply,
solid waste management or any such other community facilities may be
extended to the Second Party by the respective Government Agency on
payment of actual cost plus 15 per cent supervision charges thereon. If any
major infrastructure such as embankment, ring road, flyover, metro, et-cetera,
is provided by the First Party during the project period consequent t& which
the proposed township would be directly benefited, the Second Party shall
pay proportionate cost of such infrastructure to the First Party, for which prior
approval of the High Level Committee would be necessary.
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That since infrastructure services of the main city will also be used by the
population of the proposed Hi-tech Township which would increase pressure
on the existing services, therefore, Second Party shall pay City Development
Charges for augmentation/strengthening of existing infrastructure at the rate
of RsZelwe per acre. 25% of City Development Charges shali be paid by
‘Second Party” at the time of approval of detailed lay-out plan of Hi-tech
Township and remaining amount of City Development Charges shall be
payable in six monthly installments together with interest at the rate of 12%
per annum. Delay in payment of instaliment will attract penal interest at the

rate of 18% per annum.

That the First Party shall have the right to supervise the implementation of the
project in accordance with and as per time-schedule prescribed in the
approved DPR and to inspect the quality of external and internal development
works of Hi-tech Township to ensure that they are as per the provisions of
approved DPR. The Second Party shall pay the prescribed inspection
charges to the First Party as per the prevailing policy/Government Order of

the GoUP.

That the Second Party shall provide land for community facilities such as
electric sub-station, police station, fire station, post-office, telephone
exchange, et-cetera and-construct these facilities as per the norms and make
them available to the respective Government departments free-of-cost

through the First Party.

That the Second Party shall construct 10 percent of the total houses/plots for the
Economically Weaker Section and another 10 percent houses/plots for the Lower
Income Group families as per the norms and cost ceiling prescribed by the First
Party. Allotment of houses/plots for these categories shall be made by a committee
constituted by the Housing and Urban Planning Department. GoUP under the
chairmanship of. the Housing Commissioner/Vice Chairman of the respective
Government Agency. The Second Party shall sell the houses/plots to the persons to
whom the houses/plots have been allotted by above said committee.

That the Second Party shall provide basic infrastructure such as roads, drainage,
water supply, sanitation and electricity, etcetera free-of-cost to the village abadies
falling within the proposed Hi-Tech Township area. The beneficiaries will pay user
charges to the service provider/Second Party. If the Second Party undertakes
distribution of electricity, it will have to secure licence from the Uttar Pradesh
Electricity Regulatory Commission for this purpose.

That the proposed township shall be environmentally sustainable i.e. the Second
Party shall make appropriate provisions for conservation of water and power,
pollution control and maintenance of green cover in the land use planning,
development/construction works and operation & maintenance of the proposed Hi-
tech Township. The Second Party shall obtain necessary environmental clearance
for the proposed Hi-tech Township project from the Ministry of Environment and

" Forest, Government of India.

~That the Second Party -shall obtain all legal, statutory and other no objection

certificates required under the rules for the proposed Hi-tech Township from the
respective Competent Authorities of GoUP and Government of India.
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That If required, the permission for generation of power for the proposed Hi-Tech
Township shall be permissible in accordance with the prevailing Energy Policy of the
GoUP read with Electricity Act, 2003 and Uttar Pradesh Electricity Regulatory

Commission Rules.

That the Second Party shall adhere to the concept and features of Hi-tech Township
as outlined in the original proposal submitted by it to Awas Bandhu Uttar Pradesh at

the time of selection.

That a “Joint Venture” agreement shall be executed between the parties for proper
and regular maintenance of the developed township/project. One time maintenance
charges and annual user charges collected from the allottee shall be deposited in an
‘Escrow Account’. The Second Party shall carry out the maintenance works whereas
Joint Venture shall supervise such works and ensure that the amount collected for
maintenance is being utilized for the same purpose.

That any issue which is not covered under this Revised MoU, shall be remedied as
per the provisions of the Hi-Tech Township Policy-2007 as amended from time to

time and the prevailing laws of the land.

That the First Party reserves the right to make such amendments, additions and
alterations or modifications in the terms and conditions of this Revised MoU as may
be considered just and expedient in the public interest.

Force Majeure

(a) If at any time during the continuance of this Revised MoU, the performance in
whole or in part by either Party of any obligation under this Revised MoU shali
be prevented or delayed by reason of any war, or riot or natural calamities,
the Second Party within 7 days of occurrence and cessation or each Force
Majeure conditions shall intimate the First Party by a registered letter the
beginning and end of the above causes of delay.

b) The Second Party shall not claim extension of time mentioned in the
preceding paragraphs beyond the period affected by the Force majeure.

That in the event of any dispute with regard to terms and conditions of the Revised

‘MoU, the same shall be referred to the decision of Sole arbitrator, to be appointed in

writing by the parties, or if they can not agree upon a Sole arbitrator to the decision of
three arbitrators, one to be appointed by each Party and they shall appoint the third
arbitrator who shall not as the presiding arbitrator under the provisions of the
Arbitration and Conciliation Act, 1996. Place of arbitration shall be Lucknow.

That any notice, letter or communication to be given by one Party to the other shall
be in writing in Hindi or English language through registered post with due
acknowledgement. In addition, such communication shall also be transmitted by fax.

That the terms and conditions of this Revised Mol shall prevail over the terms and
conditions of the Principal MoU.

For the purpose of clauses 10 and 20 of this Revised MoU the word “Government
Agency" means Uttar Pradesh Avas Evam Vikas Parishad or concerned
Development Authority, as the case may be.
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IN WITHNESS WHEREOF the parties hereto have set their hands on the day and in the
year herein first above written.

a%%sﬁ e —t@

UL AREE |
For and on behalf of First Party

In the presence of

(1) Witness..(3.2.Geusl.. .

Address dTP QM .....

' " :
In the presence of For and on behalf of & bon;:l Palk

(1) Wltness...k%feﬁ:qu..
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ANNEXL+ X

SOURCE :- SOl TOPOSHEET NO. 53-H-6 AND 53-H-10
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NS- Nursery School

PRS- Primary School

HS- High School

IC- Inter College:

DC-Degree College

HC- Health Center

CWC-Child and Woman Welfare Center
Hosp.- 100 Bedded Hospital

SPO- Sub-Post Office

TE- Telephone Exchange

POS- Police Station

POC- Police Chowki

FS- Fire Station

CRRC- Computerised Rail Reservation
Counter

ATM- Extension Counter with ATM
CC- Community Center/ Marriage Hall
LPG- LPG Storage/ Gas Storage

ES- Electric Substation

AGW -Angan Wadi

INF- Informal

GAR- Garbage Collection
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Project Name :

WAVE HI-TECH TOWNSHIP

Developer Company :

Uppal Chadha Hi-Tech Developers Pvt. Ltd.

Plot No -757, Village Dasna, Kazipura More,
NH-24 Ghaziabad

Town Planner & Architect :

Rudrabhishek Enterprises Pvt. Ltd.

820 Antariksh Bhawan, 22 K.G. Marg
Connaught Place New Delhi 110001

Notes:

1: Gompensatory F.A R. for Master Plan Green, Master Plan Roads, efc. shall be givenas per
able noms.

2: The location and distribution of layout green areas

SCALE

1:9000

tentative & might change at the time of preparation of detailed planfor the properties.

3: At the time of sanction of layout for Group Housing & Gommercial no additional green shall be-
provided.

DRAWING TITLE
ROAD MAP
OWNER'S SIGN archrecTsTown WITH LOCATION OF STP
PLANNER'S SIGN
NARESH PATEL




WATER QUALITY TEST RESULTS
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EXPANSION OF WAVE HI-TECH TOWNSHIP, GHAZIABAD OF UPPAL CHADHA HI-TECH DEV ELOPERS PVT. LTD.

SI. Parameters Hindon | Distributary Upper Mahruali | Nyphal Dasna [ Chhapraula Dhum Morta Dohai
No. river nearMasuri | Ganga canal (HP) (HP) (HP) (HP) Manikpur (HP) (HP) (HP)
Date of sampling 05-0506| 05-0506 05-0506 | 05-05-06 | 05-05-06 | 05-0506 | 05-05-06 05-0506 05-05-06 | 05-0506
1. | Colour (Hazen units) <5 <5 <5 <5 <5 <5 <5 <5 <5 <5
2. | Odour Unobjec-[ Unobjec- Unobjec- | Unobjec-| Unobjec- | Unobjec-| Unobjec- Unobjec- Unobjec- | Unobjec-
tionable tionable tionable tionable | tionable | tionable tionable tionable tionable | tionable
3. |Taste - - - Agreeable| Agreeable| Agreeable| Agreeable Agreeable |Agreeable|Agreeable
4. | Turbidity (NTU) <5 <5 <5 <5 <5 <5 <5 <5 <5 <5
5. |pH value 7.4 8.0 8.1 7.5 7.4 8.0 7.7 7.9 7.7 7.6
6. | Total Hardness as CaCO3; (mg/) 160 112 96 284 356 312 304 160 212 404
7. |lron asFe (mg/) 0.43 0.45 0.46 0.17 0.21 0.16 0.18 0.12 0.46 0.42
8. |[Chloiide as Cl (mg/) 24 20 16 20 72 35 16 20 36 88
9. [Residual free chlorine (mg/l) <0.2 <0.2 <0.2 <0.2 <0.2 <0.2 <0.2 <0.2 <0.2 <0.2
10. | Dissolved Solids (mg/) 258 115 120 417 645 480 370 440 442 860
11. | Calcdum as Ca (mg/) 384 224 208 49.6 784 59.2 752 352 416 76.8
12. | Copper as Cu (mg/l) <0.02 <0.02 <0.02 <0.02 <0.02 <0.02 <0.02 <0.02 <0.02 <0.02
13. | Manganese as Mn (mg/) <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05
14. | Sulphate as SO,(mg/l) 26.8 176 183 20.2 68.2 46.3 411 28.0 185 62.0
15. | Nitrate as NO3 (mg/) 6.2 6.4 6.2 8.4 9.2 9.8 8.7 8.1 9.5 106
16. | Fluoride as F (mg/) 0.49 0.60 0.46 0.66 0.58 0.50 0.69 0.81 0.58 0.90
17. |Mercury as Hg (mg/) <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001
18. | Cadmium as Cd (mg/l) <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01
19. | Selenium as Se (mg/) <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01
20. [ Arsenic as As (mg/) <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01
21. [Lead as Pb (mg/l) <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05
22. [ZincasZn (mg/l) 0.09 0.04 0.03 1.54 0.08 0.27 0.64 0.10 0.13 1.38
23. | Chromium as Cr™> (mg/) <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05
24. [ Magnesium as Mg (mg/l) 155 136 10.7 38.8 38.8 39.8 28.1 175 26.2 515
25. [ Alkalinity (mg/) 164 68 68 336 372 340 268 340 320 600
26. [ Aluminum as Al (mg/) <0.02 <0.02 <0.02 <0.02 <0.02 <0.02 <0.02 <0.02 <0.02 <0.02
27.|Boron as B (mg/) <0.1 <0.1 <0.1 <0.1 <0.1 <0.1 <0.1 <0.1 <0.1 <0.1
28. [ Nickel as Ni (mg/) <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05 <0.05
29. [ Sodium as Na (mg/) 225 2.3 3.6 48.1 67.7 64.5 197 114.9 86.5 182.1
30. [ Potassium as K (mg/) 145 2.0 2.1 5.7 48.3 5.9 4.8 4.0 5.5 8.0
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ENVIRONMENT MANAGEMENT PLAN
FOR WAVE HI-TECH TOWNSHIP, GHAZIABAD OF
M/S UPPAL CHADHA HI-TECH DEVELOPERS PVT. LTD.

GENERAL

The environment management plan has been developed with a view to
bring down the levels of adverse impacts within acceptable limits. In each of
the areas for which impact assessment was performed, measures have
been formulated to mitigate the adverse impacts and to enhance/augment
the beneficial impacts so that the overall adverse impacts are reduced to as
low a level as possible. In general, any release of pollutants into the
environment shall conform to the standards laid down by the statutory
agencies. All control and mitigative measures shall be incorporated at the
design stage and during the construction phase to protect the environment
from deterioration.

The formulation of EMP for the Wave Hi-Tech Township project is based on
the following considerations:

i) Proposed project details, as described in Detailed Project Report;
i) Air and water pollution control;
iii) Solid waste management;

iv) Management of excavated earth, comprising soil and boulders and
control of erosion;

V) Control of noise;

Vi) Tree Plantation and greening;

vii)  Augmentation of ground water through rain water harvesting
viii)  Energy efficiency, etc.

It will not be out of place to mention that the Hi-Tech Township project has a
comparatively low potential for causing deterioration of the air environment
and with proper care, water and land environment can also be protected.
The project is being located in villages Sadigpur / Qazipur, Naiphal, Duriyai,
Kachehra Warisabad, Dujana, Arifpur, Dasna, Mehrauli, Shahpur Bamheta,
Bayana, Sadatnagar Igla, Inayatpur, Talabpur & Girdharpur at Ghaziabad,
Uttar Pradesh. Adequate green spaces have been identified between the
plots to facilitate development of trees. Further, within the identified plots
also, the ground coverage will be limited as per the housing bye laws. This
space may be utilized for development of lawns, parks and gardens.
Adequate treated wastewater will be available for irrigation, which will
facilitate healthy growth of trees and greenery. The Hi-Tech Township will
be provided with well planned network of roads for smooth movement of
traffic. Amenities developed within the Hi-Tech Township will reduce
movement beyond premises to a great extent.
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CLIMATE AND METEOROLOGY

As no negative impact is anticipated on the climate, mitigation measures are
not required. Green house gases are of climatological concern. Since no
polluting industries are envisaged, there are no concentrated sources of air
pollution. The type of industries envisaged shall belong to the small and
medium scale non polluting type where negligible emissions shall be there.
The industrial units proposed will be knowledge based and shall generate
jobs based on the technological advancement in the field education,
medicine, communication, recreation, trade and commerce.

Traffic will be a main source of carbon dioxide emission due to burning of
fossil fuel. Hence, movement of traffic will be reduced by providing various
amenities within the Hi-Tech Township itself. Residents will be encouraged
to have their PUC certification done at periodic intervals. This will keep the
CO and HC levels within permissible levels. Power supply is envisaged from
State Electricity Board and CO. contributing DG sets will operate only
during power failure to illuminate public places and important areas. Hence,
it is the government’s prerogative to undertake uninterrupted supply of clean
energy to combat global warming so that the need to operate CO,
generating DG sets does not arise.

AIR ENVIRONMENT
Construction phases

1. Preventive maintenance of all trucks, earthmovers and construction
equipment shall be carried out at pre-determined intervals to ensure
that exhaust emissions are maintained at the minimum practicable
levels.

2. Areas under excavation and grading as well as the routes of vehicles
are prone to fugitive dust emission during construction stage. To avoid
fugitive emissions, spraying of water shall be done regularly to stabilize
these areas.

3. Loading and unloading operations also contribute significant fugitive
dust emissions. This will be controlled by water spraying.

4. Emissions from construction equipment and pay loaders shall be within
norms.

5. Transportation of loose building materials to the construction site will
be carried out in covered trucks to minimize fugitive dust.

Operation phase

Sources of air pollution during operation of the Hi-Tech Township have
been identified as vehicular traffic, DG sets, cooking and commercial
activities. For control of air pollution, the following schemes have been
incorporated in the project proposal:

Expansion of Wave Hi-Tech Township, Ghaziabad of M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd. 2



4.0

4.1

4.2

4.2.1

ANNEXURE : XIV Contd..

110

1. Conservation of present trees to the maximum possible extent and
development of green areas.

2. Creation of amenities like shopping center, community center,
education centers, sports centers, recreation centers etc. within the
complex would reduce outbound vehicular traffic for these purposes to
a great extent.

3. The use of solar energy for meeting part of the street lighting
requirement.

WATER ENVIRONMENT
Construction phase

Source of water pollution during construction phase has been identified as
domestic sewage generated from canteen, washrooms and toilets used by
construction work force. The waste water will be segregated and transferred
to the septic tank-soak pit system or mobile toilets connected to the laid out
sewage system for conveyance and treatment. Most construction water will
be absorbed durin construction or evaporated during curing. Therefore, no
major quantity of waste water is anticipated from construction activities.

Operation phase
Resource utilization and supply of clean potable water

The utilization of ground water for the operation of the Hi-Tech Township
will be very scientific and systematic. Sufficient quantity of potable
underground water is available inside the project area. Therefore, the fresh
water requirement of the township will be met by tapping the underground
water and the bulk requirement for flushing in group housings, commercial
area as well as chilling (commercial & industrial areas) and watering green
areas will be met from treated effluent from STPs.

Tube wells

The anticipated tube wells required to tap the ground water fulfilling the
water demand is considered having a yield of 1200 Ipm. On the basis of
assessed water demand, 92 numbers of tube wells are required to operate
with consideration of pumping hours as 16 hours per day. All tube wells will
be connected with each other through CI pipe and each tube well will
include separate pumping plants.

Water Treatment

The ground water quality in the site is found to be of potable type and can
be used for drinking purpose after giving primary treatment. It is proposed
that each pumping plant will have automated chlorinating plant setup. This
setup will add required quantity of chlorine in the flowing out water to have
primary treatment of water before supply. Therefore, total 92 numbers of
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primary treatment plants required for chlorination will be installed in the
proposed project.

Water Storage Capacities

It is proposed to provide a half day (12 hrs) storage capacity to meet the
daily water requirement of the township. For this purpose,

e 1/3 requirement will be stored in Over Head Tanks.
e The underground water storage will capture 1/6" requirement of water

e Hence the Over Head Tanks are designed for eight hours and the
underground tanks are designed for 4 hour for all zones.

e The recommended shapes of water supply storage is:
» Over head Tank will be of circular RCC type
» Under ground water reservoir will be of rectangular shape

Water Supply Distribution System

Economical size of rising mains for tube wells and OHT have been
designed as per guidelines of CPHEEO given in the manual of water
supply. Rising mains 200mm dia to 450mm dia is proposed in the estimate
and D.I (k-7) pipe is proposed for rising mains. Distribution system up to 200
mm diameter HDPE pipe has been proposed and more than 200 mm dia D.|
(k-7) pipe has been proposed for distribution system.

The township will be made more reliant in respect of Water Supply System.
The concept is framed in such a way that it ensures uninterrupted water
supply to the project. Therefore, the following objectives have been set to
achieve the said target:

e The entire project area has been divided into four zones.

e Each zone shall have its independent water works, battery of tube
wells, distribution network, clear water reservoir, Over Head Tank of
suitable capacity for storage of water.

e The water obtained from tube wells shall undergo disinfection, such
as chlorination by installing a chlorinating plant of suitable capacity
clubbed with pump house before conveying it to storage tank by
suitable size of Ring Main.

e The water from each zone shall be pumped firstly to underground
clear water reservoir, from where it will be pumped to over head tank
as storage reservoir of each zone for supply through distribution
network.

e Provision of appurtenances, such as Sluice valves, Air valves, Scour
valves and Fire Hydrants shall be made at required points.
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A terminal pressure of 17 m at remote end shall be ensured by the
height of Over Head Tank and by use of Booster pumps.

Public stand points will be provided along with internal arrangement of
water supply to cater the demand at Commercial places, Parks,
Hospital, Schools, College, IT Park, Bio-tech Park etc

A reserve for Fire Fighting has been kept as per recommendations of
Manual on Water Supply GOI and as per norms & specifications
adopted by U.P. Jal Nigam in the storage capacity of reservoirs of
each zone to meet out this demand.

The treated effluent will be used for Horticulture purpose.

The maintenance staff will be deployed in required number for the
purpose of effective operation & maintenance of water supply system.

Every household shall get piped water supply through a designed system
and no area shall have any individual system of water supply.

As per the approved DPR, the water consumption/demand has been

summarized in Table 1.

TABLE 1
TOTAL WATER DEMAND IN PROPOSED HI-TECH TOWNSHIP AS PER DPR

Sl. Land use Table Water Demand (MLD) Total
No. Demand
Zone 1 | Zone 2 | Zone 3 | Zone 4 MLD
1. | Residential 18.34 4.90 31.63 19.38 74.25
2. | Commercial 0.55 0.08 1.47 0.52 2.62
3. | Public/Semi Public 3.55 0.56 3.58 1.20 8.89
4. | Recreational 0.00 0.00 0.05 0.09 0.14
5. | Industrial 0.15 0.00 0.43 0.0 0.58
6. | Existing village abadi 0.75 0.00 2.05 1.96 4.77
Sub-Total 23.34 5.54 39.21 23.15 91.24
7. | Fire Demand 1.25 0.62 1.70 1.30 4.86
8. | Water demand for| 4.67 0.92 6.28 3.78 15.66
green areas
Total 29.26 7.08 47.19 | 28.23 | 111.76
9. | Unaccounted 3.50 0.83 5.88 3.47 13.69
Accountded Flow
Grand Total 32.76 7.91 53.07 31.70 | 125.45

Total water demand of the township including residential area, existing
village abadi, medical facilities, academic institutions, commercial area,
recreational and green areas, fire fighting water demand and losses based
upon the norms of the UP Jal Nigam in the approved DPR for the township
is calculated to be 125.45 MLD. About 15.66 MLD water out of total water
demand will be utilized for the irrigation of the green and landscape area
proposed inside the project premises. While calculating sewage generation,
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fire fighting, irrigation and unaccounted for water have not been considered.
So fresh water demand excluding fire fighting, green area watering and
unaccounted losses will be 91.24 MLD. The basis for calculation of the

water demand of the entire township is given in Table 2.

TABLE 2

PARAMETERS FOR WATER CONSUMPTION FOR DIFFERENT LAND

USES (AS PER DPR, UP GUIDELINES)

Sl. Usage Type Water Requirement (Lpcd)
No.

1 Residential 86

2 Commercial 45

3 Public /Semi Public 45

4 Industrial 45

5 Greenery (gardens, parks etc.) 10 litre/sq.m

As per the DPR, water requirement will be 125.45 MLD including greenery
while calculating on the basis of the MOEF/ SEAC norm, the total water
requirement during summer and winter works out to be 105.3 MLD, out of
which fresh water requirement is 57.45 MLD and during monsoon, the fresh
water demand reduces to 51.45 MLD making the total demand as 99.3

MLD.

This is because the norms of the Ministry of Environment and Forests are
stricter and the per capita water consumption is lower. The norms also
recommend the utilization of treated waste water for green belt watering,
road washing, chilling and flushing. The detailed calculation of water
requirement for the population of the township and irrigation purpose has

been given in Table 3 and 4 respectively.

TABLE 3

DEMAND ESTIMATE OF WATER CONSUMPTION IN DIFFERENT LAND

USES (AS PER MOEF/ SEAC, UP GUIDELINES)

Particulars Total Water Requirement /Person/Unit Total Water Requirement
Population (Fresh Water and Treated Water)
Fresh |Recycled| Total water Fresh | Recycled | Total water
water water | requirement | water water requirement
demand demand (MLD)
Group Housing 227135 65 21 86 14.76 4.76 19.52
Plotted 240990 65 21 86 15.66 5.06 20.72
EWS+LIG 82160 65 21 86 5.34 1.73 7.07
Abadi 35333 65 21 86 2.29 0.74 3.03
Commercial 58310 30 15 45 1.75 0.87 2.62
Industrial 12791 30 15 45 0.38 0.20 0.58
Public semi public 120567 30 15 45 3.62 1.80 5.42
Recreational Areas 2000 45 25 70 0.09 0.03 0.12
Total Population 779286 43.89 15.19 59.08
15% unaccounted for water (UFW) 8.86
Fire fighting demand [100(P)*°] in 2.79
KLD, (requirement
P- Population in Thousand on day 1 only)
Total 70.73

Expansion of Wave Hi-Tech Township, Ghaziabad of M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd.




ANNEXURE : XIV Contd..

The one time water requirement for fire fighting demand will be 2.79 MLD
based on the formula of UP Jal Nigam i.e. fire demand = 100 (population in
thousand) > in KLD. This requirement will be on day 1 only, but from day 2
onwards, the total demand would become 105.3 MLD.

Water supply for green area

The watering of green area has been proposed to be done by using the
recycled water obtained from STP. The water demand estimated for
maintenance of green covers in the township is on the basis of the MOEF/
SEAC norm, the water requirement works out to be 6.0 MLD. It is calculated
by assuming that 1 liters of water will be required for one sq m of green
area. The salient features for the water supply to the green area are:

e Garden hydrants will be provided along the supply line so as to access
this water to irrigate the nearby green covers;

e The spacing proposed for water hydrant will be in the range from 60m
to 100m as per the requirement;

e The pressure at outlet of hydrant will be maintained equivalent to 15 m
head.

Hence, the water supply in township will be maintained as per the said
requirement with proposed frame work.

TABLE 4
DEMAND ESTIMATE FOR IRRIGATION
(AS PER MOEF/ SEAC, UP GUIDELINES)

Land Use Areain | Areain Sq. % Green Rate of Total
Acres M. Green | areain | watering | Requirement
in land m? in green (MLD)
use area,
I/m?/day
Plotted 1075.584 | 4352780.89 15 652917.1 1 0.65
Group Housing 560.265 | 2267336.429 15 340100.5 1 0.34
EWS/LIG 71.539 | 289511.1791 15 43426.68 1 0.04
Green Area 572.035 | 2314968.442 | 100 2314968 1 2.31
(Master Plan)
Commercial 447.955 | 1812829.09 10 181282.9 1 0.18
Public, semi 359.559 | 1455099.317 45 654794.7 1 0.65
public
Recreation 142.984 | 578641.9496 70 405049.4 1 0.41
Roads 990.57 | 4008737.733 | 22.5 901966 1 0.90
Industries 273.823 | 1108134.299 45 498660.4 1 0.50
Total 18188039.33 5993166 5.99
(~33%) (~6.00)

The chilling plant water requirement has been calculated for commercial
and industrial areas only and given in Table 5 below.
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TABLE 5
DEMAND ESTIMATE FOR HVAC SYSTEM
Land use |Area, m?| FAR [Maximum|Maximum | Area under HVAC Water Hours of | Total water
built up | builtup |[HVAC (95%) Tonnage |requirement operation|requirement,
possible, | possible, required (1 | per tonne litres
sqg.m. sq.ft T/ 180 sq.
ft.)
Commercial [ 1812829 | 2.5 | 4532073 | 49104102 | 46648896 |259160.5359(10 litres/ hour 12 31099264
Industrial  |1108134| 1.2 | 1329761 | 13687311 |76040.61883|76040.61883|10 litres/ hour 12 9124874
Total 40224139
~40.22 MLD

The water balance diagram for summer and winter season has been given
in Fig 1 and for monsoon season in Fig 2.

FIG 1: WATER BALANCE DIAGRAM: SUMMER & WINTER

Fresh water 43.89 HI-Tech @ 90% STP
5745MLD |___MLD | Township » 53.17 MLD
(excluding fire consumption capacity
fighti
ighting) 5?.08 MLD @ %
Flushing Water
13.56 MLD 15.19 MLD Treated Waste '
Water Losses
47.85 MLLD &sludge
5.3 MLD
26.66 MLD
Chilling Water / HVAC G Belt £ ¢ by drai
reen Be xcess to nearby drain
40.22 MLD (approx.) 6 MLD 0 MLD
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FIG 2 : WATER BALANCE DIAGRAM: MONSOON
Fresh water 43.89 HI-Tech @ 90% STP
51.45 MLD MLD | Township 53.17 MLD
(excluding fire consumption capacity
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ighting) 5?.08 MLD @ y
Flushing Water
7.56 MLD 15.19 MLD Treated Waste '
Water Losses
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5.3 MLD
32.66 MLLD
Chilling Water / HVAC G ) Belt E . ) v drai
reen be XcCess 1o nearby drain
40.22 MLD (approx.) 0 MLD 0 MLD

4.2.2

Pollution control

Domestic wastewater comprising of wastewater generated from kitchens,
washrooms and toilets has been identified as the major source of water
pollution.

Since combined sewerage system invariably suffers from the main
disadvantage of sluggish flow during most period of the year leading to
deposition of sewage solids creating foul & offensive conditions, hence
sewerage and drainage systems have been proposed separately.

Salient features of sewage system proposed in the township are:

»  Efficient collection and its disposal will be on prime consideration;

» Design of sewerage system will be economically viable and feasible
on ground;

» It will offer easy cleaning, maintenance and operation;

» The treated effluent will be recycled efficiently to cater the water
demand for maintenance of greenery;

» It will promise clean and hygienic system;

» The proposed system will be designed for maximum expected
discharge;

» The Sewage Treatment Plants shall be constructed for Group
Housing and Plotted area separately.

Sewage generation in township

Due to various physical barriers, like Dasna drain, Main Kalda distributor,
proposed Eastern Peripheral Expressway and Oil Pipe line passing through
the site and for design, construction and efficient running and maintenance
of the sewerage system, zoning has been introduced with respect to the
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proposed sewerage system of the township. It has been assumed in the
DPR that about 80% of the supply water shall reach the sewer as sewage.
However, the SEAC expert committee advises to take this figure as 90%.
The details of sewage generation along with the capacity of treatment plant
for various zones as per DPR and that recommended on the basis of SEAC
norms are given below in Table 6.

TABLE 6
ZONEWISE DETAILS OF STP
Zone As per DPR As per SEAC, UP
Sewage STP STP Area Reduce capacity
contribution No. Capacity | required by ~20%
(MLD) ((MLD) (m?)

1 18.68 1 15 6200 14.94

2 4.43 2 29 11550 3.54

3 31.36 25.09

4 18.53 3 15 6200 14.82

Total 73.00 3 STPs 59 23950 58.39

However, as per the calculation done on the basis of MoEF/ SEAC norms,
the STP required will be of 59 MLD. Therefore, capacity proposed in the
DPR in Table 3 above will have to be reduced by approximately 10%. is
proposed that the sewage treatment plant will be constructed using
Sequential Bed Reactor (SBR) technology as this technology is efficient in
treatment and easy in installing. Two intermediate pumping stations (IPS)
are also provided to pump sewage.

The sewage generated from houses will be collected in the ‘House
connecting chamber’ from where it will be carried to near by sewers and
then to the Sewage Pumping Station from where it will be pumped
ultimately to the Sewage Treatment Plant for treatment. To reduce the fresh
water demand, treated effluent will be used for horticulture, flushing in group
housing, commercial areas, cooling towers/AC plants etc. Hence, most of
the sewage will be utilized and the remaining quantity left after meeting the
secondary requirement is proposed to be disposed off in the existing drain
of the project area after bringing down the characteristics of effluent within
the norms specified by Ministry of Environment & Forest, Govt. of India or
Central Pollution Control Board for safe disposal. The sewage treatment
plant shall be designed to bring down BOD to below 20 mg/l and suspended
solids to below 10 mg/I levels. The anticipated influent characteristic of the
sewage is given in Table 7 and the schematic diagram of the Sewage
Treatment Plant has been presented as Fig 3 & Fig 4.

TABLE 7
INFLUENT CHARACTERISTICS OF SEWAGE

Sl. No Parameter Concentration (mg/l)
1 Total solids 300-720
2 Suspended solids 100-220
3 Settleable solids 5-10
4 BOD (5 day) 110-220
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Sl. No. Parameter Concentration (mg/l)
5 COD 250-500
6 Total Nitrogen 20-40
7 Total Phosphorous 4-8
8 Alkalinity 50-100
9 Oil and Grease 50-100

Source : Wastewater engineering- treatment, disposal, reuse by Metcalf & Eddy, Inc.

Final effluent characteristics desired (As obtained from the Secondary

Clarifier) would be as follows:
Color
pH
Oil & Grease
B.O.D
C.0.D
Total suspended solids

Clear
6.5t07.5
<10 mg/I
<20 mg/I
<100 mg/l
<10 mg/I

FIG 3 : SCHEMATIC DIAGRAM OF FLOW OF WASTE WATER
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FIG 4 : SCHEMATIC DIAGRAM OF THE SEWAGE TREATMENT PLANT 11 @
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4.2.3 Water conservation and augmentation

Withdrawal of ground water will cause adverse impact on water resources
through depletion of the ground water table. However, following measures
are proposed for implementation to minimize this adverse impact:

1. Since underground water strata is continuously depleting, it has been
made obligatory by Govt. of India as well as UP State Govt. to make
necessary provisions by the Development Agencies of the state as
well as colonizers to recharge underground strata. Keeping this in
view, underground water recharge by providing perforated manholes
in storm sewers and Rain Water Harvesting in the buildings and
houses have been proposed.

2. Fresh water shall not be used for horticulture purpose. The water
demand for horticulture shall be met by recycling the treated effluent
from the STP. For this, a garden hydrant ring with pumping facilities is
proposed.

3.  Excess water after reuse shall be led to the nearby drain after bringing
down the characteristics of effluent within the norms specified by
Ministry of Environment & Forest, Govt. of India for safe disposal.

4. Downstream cultivators shall be encouraged to utilize treated effluent
for irrigation of crops.

5.  Every household shall get piped water supply through an
appropriately designed system and no area shall be having any
individual system of water supply (i.e. jet pumps, hand pumps, or
individual bore well).

6. It is outlined in Master Plan-2021 that lakes, ponds and small water
storage bodies should be conserved and protected from misuse as
well as efficient water harvesting system should be ensured in the Hi-
Tech Township.

7. It is made compulsory in newly formed parks and open spaces to
accomplish water storage and recharge through trenches.

8. Care shall be taken to retain the maximum amount of water in the
premises itself by creating recharge pits and check dams

9.  Sprinklers/drip irrigation will be promoted and encouraged.

10. The construction of solid slab pavements shall be discouraged and
instead porous or combination of solid and green areas will be used.

11. Taps and other water flushing devices including showers used shall
be designed to waste less water.
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12.  Awareness plays a major role in water conservation. Public messages
to be prominently displayed for water conservation.

13. Water leaks to be tracked and corrected regularly.

4.2.4 Rain Water Harvesting System

The total estimated runoff to be generated from various roof tops of the
building of the township is 92079 m%/hr considering the rainfall intensity as
25 mm/hour and runoff coefficient 0.95.

The Rain Water Harvesting System has been proposed based upon the
following concepit:

1.  As per the guidelines of U.P. Govt.,, the rainwater harvesting
technique will be adopted in the township to recharge the ground
water with the rooftop runoff.

2. Rain Water Harvesting will be ensured in each buildings covering
more than 100 sqg.m.

3. The drainage system in residential areas, institutional areas,
commercial areas etc. will be joined to nearest trunk line which will
be connected to Mains Recharge Reservoirs at tail end. The over
flow from it will be bye passed to existing natural drain for ultimate
disposal into Dasna Drain.

4.  Existing natural collectors of water, like ponds, lakes etc will be
conserved as it is.

5.  The open spaces have been utilized for constructing collective
recharge pit.

The proposed Rainwater Harvesting Scheme has been designed to harvest
the average annual rainfall considering 20% losses due to Evaporation,
spillage and first flush. For the purpose of rainwater harvesting, 194
recharge pits at required locations have been provided in the township. The
depth & diameter of recharge pits has been taken as 5.0 and 55 m
respectively. A typical rainwater harvesting structure has been shown in Fig
5.
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Fig 5 : Typical Drawing for Rain Water Harvesting Pit
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LAND DEGRADATION AND EROSION
Land use

The land use planned for the proposed Hi-Tech Township provides
adequate areas for open space, roads, amenities and services. Ground
coverage within the plots identified for construction will be restricted as per
the building byelaws. Thus, adequate control measures are incorporated at
the design stage. The proposed land use is given in Table 8.

TABLE 8

PROPOSED LAND USE OF HI-TECH TOWNSHIP
Description Area (Acres) %age
Plotted 1075.584 23.93
Group Housing 560.265 12.47

EWS/LIG 71.539 1.59
Sub Total (Residential) 1707.388 37.99

Commercial 447.955 9.97

Industrial 273.823 6.09

Public / Semi Public 359.559 8.00

Recreational 142.984 3.18
Green / Open spaces 572.035 12.73
Roads 990.570 22.04
Total 4494.314 100.00

After adding the green area available in the plots, public semi public plots,
industrial areas and along the road sides, the total green area rises to
approximately 33% of the project area is given in Table 4 earlier.

The land use evaluated for the residential purpose is 1707.388 acres, which
is 37.99% of the total site area and for supporting the major residential
population, commercial area incorporates about 9.97%, i.e. 447.955 acres
and the total public and semi public facilities cover about 359.559 acres,
which is about 8% of the total site area.

Topography and drainage

The area within 10 km radius of the proposed project constitutes buffer zone
or the study area. The proposed site is comprised of a flat plain having
variation of only 1.5 m in elevation. The site is high on eastern side and
slopes towards the western side. The ground elevation of the project area is
212 m. The main drain flowing through the project area is Dasna Drain.

It is proposed to maintain & utilize the existing course of natural drainage
system with only minor re-alignments for the disposal of main storm water
runoff from the master plan areas as per site conditions. The change in
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topography and drainage is unavoidable. However, management measures
given below will ensure that the impacts due to such changes are mitigated:

1) Drainage of Hi-Tech Township shall be through existing natural
drainage covers

2) The main storm sewer will terminate into existing natural drainage
course, which will coincide with its flood level to avoid any chances of
reverse flow. Thus, storm water of the area will be ultimately carried to
the existing nala.

3) Sewer line pipes will range from 200 mm to 1200 mm in size for all the
four zones as per requirement in sewerage system.

4) The appurtenance works such as manholes of convenient internals and
gully pits at suitable locations have also been proposed.

5) The storm sewers have been proposed only on one side on the roads
up to 9 m in width and there after on both sides have been proposed.

6) Therefore, the storm water will be disposed to recharge the ground
water and over flow will be carried to existing Drain/Nala.

Hence, adequate management measures to ensure drainage and to
minimize change in topography have been incorporated. Hence the impact
due to topographical change will get mitigated.

5.3 Control of land degradation and erosion
i)  Cut and fill technology shall be adopted to the extent possible as this

involves least disturbances to the natural ground. This can be seen by
the earth work proposed in the following table:

Sl. No. Description Quantity (Cum)
Cutting Filling
1. |Buildings 15382325 11536744
2. |Roads 3535253 353525
3. Underground Services 8891488 8002338
4. Landscaping 0 6179177
Total 27809066 26071784

i) It can be seen that the cutting envisaged is marginally higher than the
filling. Therefore, all efforts will be made to meet the requirements of fill
material by utilizing spoils generated from cuttings will avoid formation
of borrow pits.
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iif) Surplus excavated material shall not be dumped haphazardly, but will
be utilized for making roads and for filling in the built-up areas.

iv) Wherever possible, vegetative cover shall be immediately established
on cut/fill slopes. The activity of establishing vegetation on barren
slopes would be considered as part of construction/ maintenance
operation.

v) Cutting will be done, wherever possible, of higher contours to avoid pit
formation and if unavoidable then pits will be interconnected and
ultimately drained into the natural drainage channel.

ECOLOGY

Maintenance of Arboriculture, Horticulture, Floriculture, parks and
gardens

Maintenance of greens will involve:

Regular watering

Manure

Various feeds to soll

Regular mowing of lawns

Plantation of seasonal plants
Developing of nurseries

Lopping of tree branches

Trimming of shrubs and ground covers

vV V V V VYV V V VYV V

Maintenance of civil works of parks

The maintenance agency will hire services of expert agencies which are
available in the country to undertake such type of maintenance jobs against
payments.

As regards regular watering, the effluent of Sewerage Treatment Plant (with
acceptable BOD levels) shall be used for irrigation purposes for which the
Developer Company is laying a network within the colony. Furrow irrigation
technology shall be used for watering regular green areas, whereas
watering to remaining areas shall be done with the help of hydrants
provided at strategic points on these water lines.

Soil feeds depending upon the soil test report and recommendations of
horticulturists shall be given to soil to ensure proper nourishment to “flora
and fauna.”
Mechanically operated lawn movers shall be used for mowing of lawns on
regular basis and deweeders shall be used to check growth of wild grass
and plants.
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The maintenance agency will develop its own nurseries to have a self-
sufficiency of plant material to be used in the township.

The civil works of parks and the team of engineers of the maintenance
agency shall inspect gardens every month and the skilled manpower will be
deployed to attend the repairs. Adequate mechanical ladders shall be made
available and used for maintaining taller trees in the township. Above all
some precautions will be taken during construction period, which are as
follows:

i) At present, there is no major floral system on the project area except
discrete trees. Even then, clearing of green cover shall be avoided to
the extent possible and will be restricted only to the construction areas.

i)  Construction labour shall be discouraged from use of firewood in order
to reduce the loading on an already overexploited resource.

i)  Construction contract shall specify that the contractor shall provide fuel
to the construction labour so as to avoid use of firewood.

iv) During construction, all attempts will be made to maintain noise
generation at the minimum through regular and periodic maintenance
of equipments, paving of roads and construction of boundary walls.

6.2 Tree plantation

All identified open spaces will be brought under tree and grass plantation.
Trees will also be planted on the two sides of roads. Endemic species,
observed to prosper in the area, will be grown. The plantation program shall
be undertaken and completed during the construction stage. Flowering and
fruit bearing trees will be developed in the plots identified for construction of
dwelling units, schools, the community centre etc. after due consideration to
the final design of buildings. Augmentation and maintenance of the same
shall be continued during the operation stage.

There will be a lot of unaccounted green area within residential plots as well
as schools, health centers, commercial centers, industrial area, etc. The
green areas will mitigate the adverse impact of the pollution.

7.0 NOISE

71 Construction phase

The following control and mitigation measures are proposed to keep the
noise levels within the permissible limits.

1)  Construction contract specification for use of equipment emitting noise
shall spell out the permissible standards for noise with guaranteed
levels of maximum noise emission in various zones.
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2) Periodic maintenance and greasing of noise generating equipment and
vehicles.

3) Operators of high noise generating equipment will be provided with
earmuffs.

4) Imposition of speed limits on Heavy Earth Moving Machinery near
residential area.

5) Restricting the exposure time of individuals to higher noise levels.
Operation phase

During operation phase, impact on noise level will be limited and increase
mainly due to increased vehicular traffic. Plantation of trees on both sides of
all roads as well as the green belt shall be developed for noise attenuation.

SOCIO-ECONOMIC CONDITIONS

The proposed project site is located in villages Sadigpur / Qazipur, Naiphal,
Duriyai, Kachehra Warisabad, Dujana, Arifpur, Dasna, Mahrauli, Shahpur
Bamheta, Bayana, Sadatnagar Igla, Inayatpur, Talabpur & Girdharpur of
Ghaziabad, Uttar Pradesh. The socio-economic conditions of the people
falling within the project area will undergo a stark change since the
secondary and tertiary sectors other than primary agricultural sector will
also flourish, which are more lucrative in monetary returns. Gradually, with
the availability of good schools and medical facilities in the immediate area,
the quality of education and health of the villagers will improve. Several
secondary impacts due to improvement in return from land property,
ancillary and service provision opportunities through business or individually
etc. shall be there. It is alsp proposed to improve the infrastructure in the
existing abadi areas in terms of water supply, waste water evacuation and
solid waste management.

HEALTH & HYGIENE OF THE OCCUPANTS

To ensure an insect and pest free environment in the colony, the residents
and occupants of the colony will be given leaflets and education about the
do’s and don’ts in the colony to avoid water stagnation. Though Developer
Company has in their planning ensured no such situations arise but still
residents and occupants have to co-operate and ensure that they do not
create situations where water is allowed to stagnate thus resulting in
breeding of insects. However as an ample precaution, the maintenance
agency will be equipped with manpower and machines like:

» Smoke generators
»  Self propelled disinfectant sprays
» Man-pack spray guns to spray insecticides etc.

The role of immunization shall be given to health centers within the
township. To disinfect the township, regular disinfectant sprays and
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insecticide sprays shall be undertaken by the staff of maintenance agency,
particularly during the monsoons when insect and pest menace is at its
maximum.

10.0

SOLID WASTE MANAGEMENT

10.1 Composition and characteristics of solid waste in township

The composition of solid waste in township could be categorized into the
following broad categories.

Organic waste: kitchen waste, vegetables, flowers, leaves, fruits

Toxic waste: old medicines, paints, chemicals, bulbs, spray cans,
fertilizer and pesticide containers, batteries, shoe polish

Recyclable: paper, glass, metals, plastics

Soiled: hospital waste, such as cloth soiled with blood and other body

fluids

For Ghaziabad, it is found that the rate of generation of municipal solid
waste is 0.554 kg/ capita/ day as illustrated in the Master Plan 2021.
However, a hi-tech city is anticipated to have solid waste generation at par
with an advanced metropolitan,
kg/capita/day. Accordingly, the solid waste has been calculated and given in

like Delhi where the norm

is 0.67

Table 9.
TABLE 9
SOLID WASTE GENERATION
Sl. | Particulars Total Rate of Total Tonnes/
No. Population | generation waste, day
kg/day/capita | Kg/ day
1. | Group Housing 227135 0.67 152180.5 152.88
2. | Plotted 240990 0.67 161463.3 | 161.4633
3. | EWS + LIG 82160 0.67 55047.2 55.052
4. | Abadi 35333 0.67 23673.11 23.67
5. | Commercial 58310 0.2 11662 11.66
6. | Industrial 12791 0.2 2558.2 2.56
7. | Public semi public 120567 0.2 24113.4 24 .11
8. | Recreational 2000 0.5 1000 1
Total 779286 431.69,
say, 432

According to Ghaziabad Master Plan, about 55% of total waste can be
composted and 13% of waste is Recyclable. The ratio of compost to non-
compost solid waste is 21.56 and the calorific value is found to be 520
Kcal/kg with moisture content of 33-40% (Table 10).
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TABLE 10
SOLID WASTE CHARACTERISTICS

Sl. | Particulars Compostable | Recyclable | Landfilling | Tonnes/
No. (55%) (13%) (32%) day
1. | Group 84.08 19.87 48.92 152.88
Housing
2. | Plotted 88.80 20.99 51.67 161.4633
3. | EWS + LIG 30.28 7.16 17.62 55.052
4. | Abadi 13.02 3.08 7.57 23.67
5. | Commercial 6.41 1.52 3.73 11.66
6. | Industrial 1.41 0.33 0.82 2.56
7. | Public semi 13.26 3.13 7.72 24.11
public
8. | Recreational 0.55 0.13 0.32 1
Total 237.43 56.12 138.14 431.69

Solid waste generation in the proposed project

The total population of this Hi-tech Township is 779286. Therefore, the total
expected solid waste to be generated from township comes out to be 432
MT/day). The expected characteristics of the solid waste generated from the
proposed project are given in Table 11.

TABLE 11
EXPECTED CHARACTERISTICS OF SOLID WASTE
Characteristics Quantity

Total solid waste/day (in MT) 432
Approx. volume (in cum) @ 450 kg/cum 960
Compost materials (in cum) @ 55% of volume 528
Recyclable waste (in cum) @ 13% of volume 124.8
Non-compost material (in cum) 307.00

The estimated quantity of e-waste, based in the present generation trend in
India works out as 0.15 kg/capita/year. Hence, for a township of 550285
persons in residential area including commercial, public/ semi-public,
hospital and others, the e-waste works out to 82.54 tonnes per year.

Collection and transportation system

The ‘House to House’ collection system has been proposed to be
developed for this township. An arrangement to collect decomposable and
non-decomposable waste in separate bags from households will apply. The
residences shall be made responsible to keep waste in separate bags in
their houses and it shall be their responsibility to manage cartage of these
bags at their cost up to already constructed depots/bins for the purpose
from where the tippers or carriage vans will cart this waste up to disposal
point for treatment. The assistance of NGO’s has also been proposed to be
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sought for this purpose. However, the expenses on account of cartage from
depots to disposal site shall be borne by Maintenance Agency. Therefore,
system would be as follows:

e House to house collection system by segregating organic and
inorganic waste in separate bags will be implemented.

e Transportation up to depots located at suitable distances in the area.

e Transportation by tipper up to final disposal site shall be ensured day
to day

e Disposal of waste shall be ensured without adversely affecting the
environmental standards.

Storage system

Storage system of solid waste will start from house level to the township
level storage facilities. It will include the movable bins of various sizes
ranging from 5-200 liters and fixed bins which include 3.6 cum capacity
masonry bins and very large capacity bins of 75 cum size. These are
distributed at various places of township as per the requirement and assure
the proper connectivity facilitating the efficient transportation of solid waste.

Treatment of solid waste

The prevailing system in India as well as internationally recognized for ‘Solid
Waste Treatment’ are:

e Composting
e |ncineration
e Landfill

Out of these, incineration and Landfill processes involve removal of
moisture content to desired limits failing which these create adverse impact
on proper functioning and promoting unhygienic environment respectively.

The process of composting is by and large suitable for a residential colony
wastes, which are well planned with high culture and good civic sense with
which this Hi-tech city is enriched. Hence the process of composting has
been proposed with energy resource recovery.

Disposal of solid waste

The solid waste collected from the township after proper treatment will be
carried and handed over to the staff operating the composting unit. After
sorting and treatment, the waste suitable for landfill disposal taking proper
precautions will be disposed at landfill site. For the purpose, Developer
Company has committed to provide 45 acres of land for landfill near project
area as decided in the meeting held between Developer and CA at
Ghaziabad Development Authority on 19.06.2009.
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10.7 Biomedical waste management
Biomedical waste will get generated in the hospitals. The collection, storage
and disposal will be the responsibility of the generating agency as per the
Bio Medical Waste Management And Handling Rules. Spread of infection
may occur through contact/ injury among medical, non-medical personnel
and sweepers/ rag pickers especially from the sharps (needles, blades etc.).
Also it can be caused through unauthorized recycling of disposable items,
such as hypodermic needles, tubes, blades, bottles etc. Reaction due to
discarded medicines, toxic emissions from defective/ inefficient incinerators,
indiscriminate disposal of incinerator ash/ residues lead to unhygienic
condition of the area. For this reason, the establishments shall be made to
adopt any one of the available options for disposal of the waste generated
by them:
e Incinerators
e Autoclave treatment
e Hydroclave treatment
e  Microwave treatment
e  Chemical disinfection
The different categories of waste shall be treated, handled and disposed off
as given in Table 12.
TABLE 12
TREATMENT & DISPOSAL OF BIO-MEDICAL WASTE
Category Waste Treatment and | Executed Type of Colour
No. disposal option at/by container coding
1 Human Incineration Authorised | Plastic bags Yellow
Anatomical Waste agency
2 Animal Waste Incineration Authorised | Plastic bags Yellow
agency
3 Microbiology & Autoclaving Authorised Plastic bag/ Red
Biotechnology agency disinfected
Waste container
4 Waste sharps Autoclaving/ Authorised Plastic bag/ | Blue/White
Shredding agency | puncture proof/ | translucent
disinfected
container
5 Discarded Incineration/dest | Authorised Plastic bag Yellow/
Medicines and | ruction in| agency Black
Cytotoxic drugs | secured landfill.
6 Solid Waste Autoclaving Authorised Plastic Red
agency bag/disinfected
container
7 Liquid Waste Chemical In-house - -
treatment  and STP
discharge
8 Incineration Not Applicable - - -
9 Chemical waste |For liquids| In-house - -
treatment  and STP
discharge
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A regionally active reputed biomedical waste management organization
shall be identified which will be an authorized agency. The biomedical waste
management will be handed over to them. They will follow highly scientific
methods for management and disposal of biomedical waste.

10.8 Street cleaning and its waste
The street waste is generally generated by three sources:
I.  Natural waste

This includes dust blown from unpaved areas, sometimes within the city and
sometimes from a great distance, and decaying vegetation such as fallen
leaves, blossoms and seeds which originate from trees and plants in city.
Natural wastes cannot be avoided, but may be controlled by such means as
the useful selection of types of trees planted in the city.

Il. Road Traffic waste

Motor vehicles deposit oil, rubber and mud, in additions, there is sometimes
accidental spillage of vehicles’ load. Animals drawing vehicles deposit
excrement on road surface. At large construction sites mud is deposited on
roads, in wet weather this can cause danger to other traffic skidding. Traffic
wastes are largely unavoidable however efforts should be made to make
such waste generators responsible to clear these wastes.

lll. Behavioral waste

The main source of waste is litter thrown by pedestrians and house or shop-
waste or litter thrown out of private premises instead of being placed in the
suitable containers meant for the purpose. Human spittle and the excrement
of domestic pets also fall into this category and together provide health risk,
which arise from street waste due to inhalation of dust contaminated by
dried spittle and excrement. Behavioral wastes are largely avoidable and
will be avoided as far as possible by providing efficient refuse collection
service and litter bins for use of pedestrians. Also efforts to educate public
and create an awareness backed by stringent rules and rapid enforcement
procedures shall be provided by the maintenance agency.

IV. Cleansing of streets and public places

The proposed road network of the City as planned and proposed by
Developer Company contains surfaces for motor traffic and footways for
pedestrians traffic with kerb and channels segregating the two traffics. The
channels proposed will also serve as drainage channels for storm water,
guiding the same to inlets of drainage system. It is proposed to have
cleaning of streets done based on class of the street. The general cleaning
schedule being adopted is:
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Streets around CBDs = | Daily sweeping

Streets around market area = | Daily sweeping

Minor streets = | Daily sweeping

Shopping area streets = | Daily sweeping

Residential area streets = | Daily sweeping

Roads and streets having no| = | Twice a week

households on either side sweeping

Open spaces = | Once a week

It is rarely necessary to sweep the surface of main feeder roads because
motor traffic creates turbulence, which carries dust and litter away from the
road crowns and concentrates it in the channel at the sides. Thus, street
sweeping usually has two components: 1) Footways and 2) Channels
Cleaning.

Footway wastes are mainly light litter and little dust, in the channel the
proportion of dust and heavy dust is usually greater. Therefore, task is
different as such this sweeping will be carried out at least two times a day.

V. Sweeping procedure

Manpower will be deployed with brooms and shovels and containers for
transfer of sweepings into tricycles with bins. In addition to these
mechanical sweepers, which are suction machines with “Scarifying
Brushes” for dislodging adhering matter shall be used.

10.9 Construction and Demolition Waste

This waste contains generally inert and non-biodegradable material such as
concrete, plaster, metal, wood, plastics, etc. Controls shall be exercised to
ensure:

» Such waste is stored within the site generating it itself with a proper
screen so that it does not become an eye sore.

» Maintenance agency will make it compulsory for such waste generators
to dispose off the waste of their own.

> If this waste generating agency is not in a position to dispose of such
wastes they will be given option to inform the maintenance agency and
maintenance agency will do this on their behalf against advance
payments.

> Heavy penalties shall be imposed on all such defaulters who tend to
dump such wastes on the areas outside their premises, as the
Developer Company has proposed to take a security from all such
residents and occupiers who will stay in or use this City.

> Such penalties shall be adjusted against these securities and re-couped
from defaulters subsequently. But the maintenance agency will ensure
that no such waste remains unattended for more than 48 hours.
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POWER REQUIREMENT

The Electrical distribution network of the city shall be done through
underground cable. Compact package units shall be installed for distribution
of supply through feeder Pillars/ Sub Feeder Pillar/ Service Feeder Pillars.
The DG Sets shall be installed for Essential Load. DG sets will operate only
at the time of power failure. The summary of power load calculation is given
in Table 13.

TABLE 13
POWER LOAD CALCULATION
Description Load (MW)
Residential 376.31
Commercial 331.07
Industrial 65.75
PSP 41.40
Recreational 2.00
Green 1.40
Road 3.84
Total Load 822
Load in MVA 913.09
Required Transformer Capacity in 1141.36
MVA at 80% loading

33/11KV Sub-Station

The supply shall be taken from UPPCL on one 220 KV substation and 12
No. 33/11KV outdoor type Sub-Station shall be installed in centre location of
Load. Construction and installation of the 33/11KV Sub-Station shall be
made as per standard practice and norms of the U.P.P.C.L.

The industrial state shall be given additional 33/11 KV substations as per
actual requirement. The commercial sectors/plots shall also be given 33/11
KV substations as per actual requirement in addition to above mentioned 12
Nos. 33/11 KV substations. Group Housing shall be given supply on 33KV
feeders as per UPPCL norms. 33 KV Supply cable shall be laid
underground. 33 KV Incoming supply will come from 220 KV Grid-
Substation & for redundancy of supply two nearest 33 KV Sub-Station shall
be inter connected by cable with providing of interlocked VCBs with
incoming supply.

11/0.433 KV Package Sub-Station (Unitised Sub-Station)
11/0.433 KV Package Substation shall be installed in centre location of

load. The rating of Package sub-Station shall be 63/100/250/400 KVA
depending upon load requirement. 11 KV Supply cable shall be laid
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underground, 11 KV Incoming supply shall be connected from 33 KV Sub-
Station, For redundancy of supply, two nearest Package Sub-Station shall
be interconnected by cable with RMU (Ring Mains Unit) which is a part of
Package Unit.

ENERGY CONSERVATION
Construction phase
Site planning

The plotting and placing of residential plot area earmarked on the basis of
the assessment of natural shading, land contours, gradient, water logging,
solar radiation, etc. The same will be followed before any building
orientation and design is done. The planning will also ensure the minimum
earth excavations and take advantage of ground gradients to manage
surface and ground water.

Building orientation

The building within the site will be placed such that the longest side faces
the east direction so as to offer maximum wind circulation within the
building. Buildings shall be so oriented that it ensures maximum and
minimum solar gains to ensure optimum requirement of energy for cooling
and heating of building spaces respectively depending on climatic
conditions. This would also ensure that the natural daylight is used to
reduce the demand for lighting. The orientation thus plays an important role
in making energy efficient and climatically responsive buildings.

Building materials used

The building materials will consist of hollow blocks, trombe walls and other
such technologies, which can significantly reduce the energy requirements
of the building. However, the building material’s choice will be individual
construction agency’s choice.

Windows and doors

It is recommended that 15-20% of the room area is allocated to windows
and doors. This would ensure that there is adequate ventilation and also
ensure use of daylight, to reduce the demand for energy inside the
buildings. Use of blinds curtains, and shutters and air curtains should be
used appropriately for energy efficient operations. Use of double-glazing
with air gaps shall be used were possible, that will reduce energy by more
than 10%.

Walls and roofs

Buildings here would require major cooling, exteriors with finishes of high
reflectivity or wall shading devices shall be used that will reduce solar gains.
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Reflective roofing will also help reduce the cooling loads. Thermal bridging
or adding low cost insulation in buildings shall also help in reducing the
energy consumption. Use of hollow cored roof treatments (hollow, cinder or
mud sandwiched slabs) can help in reducing the energy consumption of the
buildings.

Landscaping features

Soon after the land is acquired, it is essential to plant trees on the
boundaries and also on common areas as soon as they are identified.
Normally, it takes more than one year to actually get the designs approved
and for the building construction to commence. During this period, the green
cover would improve and this has substantial advantages in terms of the
local ambience and also in terms of the oxygen levels in the atmosphere.
There are several instances where the green cover has been reported to
reduce the ambient temperatures by about 2-3 degrees.

Operation phase
Ventilation and lighting

Day lighting should be the preferred mode for lighting in the buildings to
take advantage of daylight available. Again, the choice should be for natural
ventilation through natural drafts to minimize energy requirements. Proper
use of atriums shall be made to make a significant difference to energy
consumption in the building.

Energy efficient appliances and devices
Lighting systems

Lighting loads shall be reduced significantly by the use of latest lighting
technologies that are available, and this shall reduce the demand by upto
80%. The compact fluorescent lamps in place of incandescent lamps will be
preferred. This will reduce the demand for air conditioning, since unlike the
incandescent lamps, which give out substantial heat, the fluorescent lamps
do not give out any heat. The use of energy efficient motors for water
pumping systems shall be used which will greatly reduce the demand for
energy in the buildings.

Controls systems

Automatic control systems shall be made available to manage the energy
demands inside the building. Central air conditioning which is more efficient
than window units shall be used where possible. And individual controls
would ensure that the ducts are open when people are there, and shut
when they are out. Similar is the case of lighting, where dimming control
systems shall be used to adjust for daylight available.
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Solar hot water systems shall be integrated into the building design, to
ensure that the piping systems are suitably located for hot water
requirements, for the bathrooms, and kitchens. This could result in
substantial savings, and more than payback for the cost of the solar water
heaters. Solar photovoltaic cells are proposed for meeting part of the

landscape lighting requirement.

12.2.5 U and R value norms

U & R values for Building materials is given in Table 14 to 17 will be
followed for the construction of the buildings.

TABLE 14
UNRATED VERTICAL FENESTRATION
Frame type |Glazing Clear glass Tinted glass
type
U-factor |SHGC |VLT| U-factor |SHGC VLT
(W/m?- 2C) (W/m?- 2C)
All frame type Single 7.1 0.82 |0.76 7.1 0.70 |0.58
glazing
Wood, vinyl, or | Double 3.3 0.59 |0.64 3.4 0.42 |0.39
fibre glass frame | glazing
Metal and other | Double 5.1 0.68 |0.66 5.1 0.50 |0.40
frame type glazing
TABLE 15

U-FACTORS OF ROOF CONSTRUCTION

Thickness R-value U-factor (W/m?- ¢K)
15 mm (0.5”) 0.70 1.420
20 mm (0.75”) 1.06 0.946
25 mm (1.0”) 1.41 0.710
40 mm (1.5”) 2.11 0.568
50 mm (2.0”) 2.82 0.406
65 mm (2.5”) 3.52 0.284
75 mm (3.0”) 3.70 0.270
TABLE 16

U-FACTORS OF WALL CONSTRUCTION

Thickness R-value U-factor (W/m?- %K)
15 mm (0.5”) 0.70 1.262
20 mm (0.75”) 1.06 0.874
25 mm (1.0”) 1.41 0.668
40 mm (1.57) 2.11 0.454
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Thickness R-value U-factor (W/m?- 2K)
50 mm (2.0”) 2.82 0.344
65 mm (2.5”) 3.52 0.277
75 mm (3.0”) 3.70 0.264
TABLE 17

BUILDING ENVELOP PERFORMANCE FACTOR COEFFICIENT -
HOT HUMID CLIMATE

Particulars Daytime occupancy | 24-hour occupancy
U-factor SHGC | U-factor | SHGC
Mass walls 6.42 - 9.60 -
Curtains walls, other 14.77 - 19.71 -
Roofs 9.86 - 14.11 -
North windows -1.58 34.95 -7.29 64.19
Non-north windows -1.00 43.09 -6.48 76.83
Skylights -96.11 305.45 | -295.45 893.55

13.0 TRAFFIC AND PARKING
13.1 Public transport system

To encourage the intra-city movement of people by bus, well-connected bus
corridors are identified in such a way that the walking time from the place of
origin /place of destination does not exceed 4/5 minutes. In order to have
maximum utilization of the public transport densification of these corridors
are proposed. These corridors are of 60m & 45m wide roads. To make
these corridors free for movement, it is made signal free and to control the
traffic rotaries, channelizers and grade separators are provided. Inter
township public transport (buses) will run on 60m road and intra township
public transport (buses) will run on 45m road to facilitate the whole residents
residing in the township. These bus routes will cater the whole population
residing in the various parts in the township. This facility will help the
residents and other visitors to move easily in & out of the township and will
enhance the movement by public transport. This in turn will reduce the
movement of personalized modes and thus will help in reducing congestion
in the township. At the sector level movement of people will be by rickshaw,
autos etc to keep the environment of the township clean, healthy and
congestion free.

To ensure hassle free smooth movement of traffic and to provide an
efficient, comfortable, modern and rapid transportation system for masses in
proposed township a separate BRT corridor has been proposed. Bus Rapid
Transit or BRT is a transit system that share existing roadways with other
traffic or use bus lanes that restrict other traffic from a portion of the
roadway. A dedicated bus lane allows the bus to operate separately, without
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interference from other modes of traffic but with the cost savings of a bus
system. The BRT corridor has been provided in the main route of 57 m wide
road.

13.2 Traffic generation

The proposed development would generate around 9,02,000 trips in a day.
Visitor trips to commercial, institutional and markets are spread over a day,
therefore a continuous flow is expected. The residential development would
generate traffic in the reverse direction during the two peak periods.
Containment of trips is assumed to be 10%.

Two scenarios have been worked out for calculating the traffic generation.

Scenario I:- For this scenario mode split of 30% by Personalized transport
is assumed. This accounts to pcu/ day (Passenger Car Unit per day).

Scenario ll:- For this scenario mode split of 30% by Public transport is
assumed. This accounts to pcu/ day. (Passenger Car Unit per day). The
details of anticipated traffic generation are shown in Table 18.

TABLE 18

PROJECTED TRAFFIC IN A DAY AND IN PEAK HOURS

Assumptions Made for Two Scenarios

Sl. Mode Scenario-1 Scenario-2

No. (Personalized | (Public Transport
mode centric) | centric scenario)

1. Buses 25 50

2. Train 5 17

3. |Cars 20 10

4. | Walk 5 5

5. | Cycle 10 5

6. |2-Wh 30 10

13.3 Parking facilities

The mode of parking development in the Township will be of multi level car
parking system at various institutions, commercial areas and all places of
common interest. Most preferred location for parking will be underground
having efficient movement pattern and sufficient space. In residential areas,
the parking system development will be done on ground floor in Hi rise
buildings and front setback area will be used in parking upto G+3 residential
buildings.

Parking along the main arterial and sub arterial will be discouraged to avoid
the congestion in movement. Maximum of Two floors will be used in
parking.
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14.0 BUDGETARY PROVISION FOR ENVIRONMENTAL MANAGEMENT

14.1 Capital cost estimated for EMP

Adequate budgetary provisions have been made by the company for
execution of Environment Management Plan. The tables below give overall
investment on the environmental safeguards and recurring expenditure for
successful monitoring and implementation of control measures (including

reclamation). Capital cost estimated for EMP is given in Table 19.

TABLE 19
CAPITAL COST ESTIMATED FOR EMP
Sl. No. Description Cost (Rs. lakhs)
1. |STP 2000.00
2. | Sewage and external & internal 2920.00
drainage system
3. Fire fighting 720.00
4, Green belt 4920.00
5. Solid waste system 1950.00
Total 12510.00

14.2 Recurring cost estimated for EMP

The anticipated expenditure of monitoring and implementation of control

measures for various activities per month is given in Table 20.

TABLE 20

RECURRING COST ESTIMATED FOR EMP

Sl. No. Description Cost (Rs. Lakhs)
Per Month

1 Operation and maintenance of 40.50
sewerage and drainage system
and treatment plant

2 Solid Waste Management 32.50

3 Conduction of scavenging in 4.35
township

4 Staff of Maintenance Agency 94.40

5 Parks & Garden Maintenance 41.00

6 Fire Detection And Fire Fighting 3.00
Total 215.75

The above two tables on the cost incurred towards implementation of
Environment Management Plan depicts that about Rupees 125 crores will
be initial capital investment and monthly the recurring cost will be
approximately Rupees 2 crores.
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APPENDIX I

(See paragraph - 6)

FORM 1

I Basic Information
S.No. Item Details
1. Name of the project/s Revision in Environmental Clearance for “Wave Hi-tech
Township”
2. S. No. in the schedule 8 (b)
3. Proposed capacity/ area/length/ | Existing Total plot area is 18188178.62 Sqm i.e. 4494.31
tonnage to be handled/ command | acres.
area/ lease area/ number of wells to | Revised Total plot area is 18188178.62 Sqm i.e. 4494.31
be drilled acres.
Existing Built-up area (Excluding Group Housing) —
2,25,66,815 sgm.
Revised Built-up Area (Including Group Housing) —
51578130.39 sqm.
4, New/ Expansion/ Modernization New (Revision in Environmental Clearance)
5. Existing Capacity/ Area etc. Existing Total plot area is 18188178.62 Sqm i.e. 4494.31
acres.
Existing Built-up area — 2,25,66,815 sqm.
6. Category of Project i.e. ‘A’ or ‘B’ ‘B’
7. Does it attract the general condition? | No, as it is a construction project
If yes, please specify.
8. Does it attract the specific condition? | No
If yes, please specify.
9. Location
Village Existing in Villages Mehrauli, Shahpur Bamheta, Duriyai,
Dasna, Sadigpur/Qazipur, Bayana, Naiphai and expansion
in villages Arifpur, Sadat Nagar Igia & Inayatpur, Talabpur,
Kachhehra Warisabad, Dujana & Girdharpur
Tehsil Ghaziabad
District Ghaziabad
State Uttar Pradesh
10. Nearest railway station/ airport along | Rasna Railway Station 1.5 km N

with distance in kms.
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11. Nearest Town, city, District | Ghaziabad city
Headquarters along with distance in
kms.
12. Village Panchayats, Zilla Parishad, | Municipal Corporation, Ghaziabad
Municipal Corporation, Local body
(complete postal addresses with
telephone nos. to be given)
13. Name of the applicant M/s Uppal Chaddha Hi-tech Developers Pvt. Ltd.
14. Registered Address 33, Community Centre, New Friends Colony, New
Delhi-110065.
15. Address for correspondence: C-1, Sector-3, Noida
Name Rakesh Garg
Designation (Owner/Partner/CEQ) Director
Address 33, Community Centre, New Friends Colony, New Delhi
Pin Code 110065
E-mail rakeshgarg240@gmail.com
Telephone No. 9711000694
Fax no. -
16. Details of Alternative Sites examined, | The land has been purchased for setting up a township
if any. Location of these sites should | seeing viability of the project.
be shown on a topo sheet.
17. Interlinked Projects No
18. Whether separate application of | No Applicable
interlinked project has been
submitted?
19. If yes, date of submission No Applicable
20. If no, reason Not applicable
21. Whether the proposal involves

approval/clearance under: if yes,
details of the same and their status to
be given.

(a) The Forest (Conservation) Act,
1980?

(a) The Wildlife (Protection) Act,
1972?
(c)The C.R.Z. Notification, 19917

Not Applicable

Not Applicable

Not Applicable
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22.

Whether there is any Government
Order/ Policy relevant/ relating to the
site?

o

Ghaziabad Master Plan applicable

23.

Forest land involved (hectares)

24,

Whether there is any litigation
pending against the project and/ or
land in which the project is propose
to be set up?

(a) Name of the Court

(b) Case No.

(c) Orders/ directions of the
Court, if any and its
relevance with the proposed
project.

No

Not applicable
Not applicable

Not applicable

()

Activity

Construction, operation or decommissioning of the Project involving actions, which will cause

physical changes in the locality (topography, land use, changes in water bodies, etc.)

S.No. Information/Checklist confirmation Yes/No | Details thereof (with approximate quantities
[rates, wherever possible) with source of
information data

1.1 Permanent or temporary change in land | Yes The land is earmarked for Township development

use, land cover or topography including and the Environmental Clearance has already

increase in intensity of land use (with granted vide letter no EC No.

respect to local land use plan) 2463/662/SEAC/2011/AA(S) dated 31-10-2011. The
land has been allotted to M/s Uppal Chadha Hi-Tech
Developers Pvt. Ltd by Ghaziabad Development
authority. There will be revision only in area details,
plot area remaining the same. There is no change in
the land topography. The construction is under
process.

1.2 Clearance of existing land, vegetation and No No clearance required. The construction is under

buildings? process.

1.3 Creation of new land uses? Yes Land will be developed into a township and the
construction is already under process.

1.4 Pre-construction investigations e.g. bore Yes Soil Investigation has already been done.

houses, soil testing?

1.5 Construction works? No Construction is being done as per the master plan of
Ghaziabad.

1.6 Demolition works? No None

1.7 Temporary sites used for construction No The workers during Construction phase are being

works or housing of construction workers?

hired from nearby areas and hence no need of
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housing. Only temporary shelters have been

provided.

1.8 Above ground buildings, structures or Yes Excavation has been done upto 2 no of basement
earthworks including linear structures, cut level and above ground buildings upto max. height
and fill or excavations of 112 m is under process.

1.9 Underground works including mining or No Not applicable
tunneling?

1.10 Reclamation works? No No reclamation work will be done

1.11 Dredging? No Not applicable

1.12 Offshore structures? No Not applicable

1.13 Production and manufacturing processes? No It is construction of a township; certain small scale

industries will be established in this project.

1.14 Facilities for storage of goods or Yes During Construction Phase: Separate raw material
materials? yard has been made. Cement is being separately

stored under cover in bales. Sand is being stacked
nearby under tarpaulin cover. Bricks and steel are
being laid in open. The raw material yard is located
within the project site.

During Operation Phase: As the township will have
industries, offices, shops, hospital, hotel, residential
Units & other recreational facilities also, the storage
of goods & material will be done in separate space
provided in their respective plots & units only.

1.15 Facilities for treatment or disposal of solid Yes During Construction phase:
waste or liquid effluents? Excavation soil has been carried out in order to

provide foundation and basement. This excavated
soil had been properly stacked within the project
site under tarpaulin cover and is being reused for
backfilling purpose, road construction etc. The top
soil has been preserved for landscaping purpose
only. The unused soil is being sent to landfill site
only.

Solid waste during construction phase is 75 kg/day
which is being disposed off at municipal solid waste
site.

The sewage waste is being discharged to septic tank
via soak pit.

During Operation Phase: Approx. 354172 Kg/day of
solid waste shall be generated from the township
during operational phase. Detail of Solid Waste
Management is given in Environmental
Management Plan.

The total waste water generated in the township
shall be 73249 KLD which will be treated in 60 no. of
STP’s of total capacity 880 MLD. Detail of STP is
given in Environment management Plan.

1.16 Facilities for long term housing of No During Construction phase: The workers during

operational workers?

construction phase are being hired from nearby
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areas and hence there is no need of long term
housing. Only temporary shelters have been
provided.

During Operation Phase: The township will have
industries, offices, shops, hospital, hotel, residential
Units, public/semi public facilities & other
recreational facilities. Staff will come from nearby
area, hence no long term housing shall be required
but for operational workers working in group
housing units, separate EWS units shall be provided

for residing.

1.17 New road, rail or sea traffic during No No new road, rail etc will be proposed however,
construction or operation? existing transportation facilities are being used

during construction or operation phase.

1.18 New road, rail, air waterborne or other No No new road, rail, air waterborne or other transport
transport infrastructure including new or infrastructure is required.
altered routes and stations, ports, airports
etc?

1.19 Closure or diversion of existing transport No No closure or diversion of existing transport routes
routes or infrastructure leading to or infrastructure leading to changes in traffic
changes in traffic movements? movements will be made.

movements will be made

1.20 New or diverted transmission lines or No No such closure or diversion of transmission lines is
pipelines? required.

1.21 Impoundment, damming, culverting, No No impoundment, damming, culverting,
realignment or other changes to the realignment or other changes to the hydrology of
hydrology of watercourses or aquifers? surface water courses is required.

1.22 Stream crossings? No No stream crossing.

1.23 Abstraction or transfers of water from No No abstraction or transfer of water from ground or
ground or surface waters? surface will be done.

During Construction phase: Water is being taken
from taker water supplier.

During Operation Phase: The ultimate source of
water will be through Municipal Supply to be
arranged by Ghaziabad Authority.

1.24 Changes in water bodies or the land No There will be no change in water bodies or the land
surface affecting drainage or run-off? surface effective drainage or run-off.

1.25 Transport of personnel or materials for Yes During Construction phase: Materials during
construction, operation or construction phase is being transported by truck,
decommissioning? trolley etc.

During Operation Phase: Car, two-wheeler, trucks
etc. will be used.

1.26 Long-term dismantling or No Not Applicable

decommissioning or restoration works?
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1.27 Ongoing activity during decommissioning No Not Applicable

which could have an impact on the

environment?

1.28 Influx of people to an area in either Yes During Construction phase: Temporarily influx of

temporarily or permanently? people in the form of labours during construction
phase has been envisaged. The construction is being
done at different parts. Approx 400-500 no of local
labors have been employed during construction
phase for each part.
During Operation Phase: As this is a township,
1071291 nos. of staff will be working for 8-12 hours
during operation phase. And 128285 no. of residents
& 5000 visitors are envisaged.

1.29 Introduction of alien species? No Not Applicable

1.30 Loss of native species or genetic diversity? No No tree exists at the site. However, by planting
native plants within the township, it will give
positive impacts.

1.31 Any other actions? No Not Applicable

2. Use of Natural resources for construction or operation of the Project (such as land, water, materials or
energy, especially any resources which are non-renewable or in short supply)

S.No. Information/checklist confirmation Yes/No | Details thereof (with approximate quantities
/rates, wherever possible) with source of
information data

2.1 Land especially undeveloped or Yes | Total plot area — 18188178.62 Sqm. The land has
agricultural land (ha) been allotted by Ghaziabad authority for
development of township. The construction is
under process.
2.2 Water (expected source & competing Yes | Source During Construction phase: Water is being
users) unit: KLD taken from taker water supplier.
Source & Quantity During Operation Phase: The
ultimate source of water will be through Municipal
Supply to be arranged by Ghaziabad Authority of
92144 KLD. Detailed water Management & water
Balance are given in Environment Management
Plan.
2.3 Minerals (MT) No | Notapplicable
2.4 Construction material — stone, aggregates, Yes The major materials required for construction of
sand / soil (expected source — MT) the project are steel, tiles, glass, cement, agate,
bricks, flooring tiles / stones, sanitary and hardware
items, electrical fittings, etc.
2.5 Forests and timber (source — MT) No | Plywood for doors & windows shall be used which
shall be procured from local market.
2.6 Energy including electricity and fuels Yes | Source of Electricity — Uttar Pradesh State

(source, competing users) Unit: fuel (MT),
energy (MW)

Electricity Board.
Total Electrical load — 822 MW.
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D.G. sets for power back up- 14 x 400 KVA, 2 x 750
KVA & 1 x 1500 KVA for operation of STP & OHT
only.

2.7

Any other natural resources (use

appropriate standard units)

No

Not applicable

3. Use, storage, transport, handling or production of substances or materials, which could be harmful to human

health or the environment or raise concerns about actual or perceived risks to human health.

S.No. | Information/Checklist confirmation Yes/No | Details thereof (with approximate
quantities/rates, wherever possible) with source
of information data

3.1 Use of substances or materials, which are Yes No storage of hazardous substances (as per MSIHC
hazardous (as per MSIHC rules) to human rules) will be done however, used oil from DG sets
health or the environment (flora, fauna, and and e-waste will be generated from the township.
water supplies) Proper management of Used oil & e-waste shall be

taken. Details are given in EMP.

3.2 Changes in occurrence of disease or affect No Suitable drainage and waste management measures
disease vectors (e.g. insect or water borne will be adopted in both the construction and
diseases) operational phase which will restrict stagnation of

water or accumulation of water. This will effectively
restrict the reproduction and growth of disease
vectors.

33 Affect the welfare of people e.g. by changing | Yes During Construction phase: Employment
living conditions? opportunities provided due to the project will lead

to better quality of life & will also set a standard for
future developments in the area. Approx 400-500
no of local labors have been employed during
construction phase for each part.

During Operation Phase: As it is a township there
shall be industries, offices, public & semi-public
facilites & shops in the township. Operational phase
will require several services which will provide
direct & indirect employment to about 1071291
people of nearby area.

3.4 Vulnerable groups of people who could be| No No vulnerable group of people will be affected by
affected by the project e.g. hospital patients, the project.
children, the elderly etc.

35 Any other causes No None

4. Production of solid wastes during construction or operation or decommissioning (MT/month)
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S.No. Information/Checklist confirmation Yes/No | Details thereof (with approximate quantities/rates,
wherever possible) with source of information data
41 Spoil, overburden or mine wastes No Not applicable
4.2 Municipal waste (domestic and or Yes During Construction phase: Solid waste during
commercial wastes) construction phase is 75 kg/day which is being
disposed off at municipal solid waste site. Excavated
soil is being used to the extent possible.
During Operation Phase: Approx. 354172 Kg/day of
olid waste shall be generated from the township
during operational phase. Detailed Solid Waste
Management is given in Environment Management
Plan.
4.3 Hazardous wastes (as per Hazardous Waste Yes During Construction phase: Used oil whenever
Management Rules) generated from the DG sets is being kept in an
isolated area and in leak proof container and is
being sent to approved recycler.
During Operation Phase: Used oil from diesel
generators will be carefully stored in HDPE drums in
isolated covered facility. The used oil will be sold to
vendors authorized by Central Pollution Control
Board for the treatment of the same.
Suitable care will be taken so that spills / leaks of
used oil from storage could be avoided.
E-waste shall be collected and given to approved
recycler of SPCB.
4.4 Other industrial process wastes No Not Applicable
4.5 Surplus product No Not applicable
4.6 Sewage sludge or other sludge from effluent Yes About 4578 Kg/day of dried sludge will be generated
treatment from STP within township during operation phase
and this sludge will be passed through filter press
where it will be dewatered/ dried to form a cake and
then will be used as manure in green areas. The
unused sludge shall be given to farmers or nursery.
4.7 Construction or demolition wastes Yes Construction waste is being used for flooring & Back
filling in roads etc.
4.8 Redundant machinery or equipment No Not applicable
4.9 Contaminated soils or other materials No Not applicable
4.10 Agricultural wastes No Not applicable
4.11 Other solid wastes No Not applicable
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Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr)

S.No.

Information/Checklist confirmation

Yes/No

Details thereof (with approximate quantities/rates,
wherever possible) with source of information data

51

Emissions from combustion of fossil fuels
from stationary or mobile sources

Yes

During Construction phase: DG sets of capacity 2 x
62.5 KVA has been installed acoustically enclosed
with adequate stack height.
During Operation Phase: The only source of
emission from combustion of fuel will be D.G. Set of
capacity 14 x 400 KVA, 2 x 750 KVA & 1 x 1500 KVA
only. Hence, to avoid the emissions stack height of
6m above roof level for each D.G. Sets shall be
provided to reduce the air emissions meeting all the
norms prescribed by CPCB.

5.2

Emissions from production processes

No

Not applicable

53

Emissions from materials handling including
storage or transport

Yes

Dust is being generated during construction from the
movement of transport vehicles. The effect will be
phase only. Water
sprinklers are being used for dust suppression.

restricted to construction

Material will be stored under Tarpaulin cover.

5.4

Emissions from construction activities

including plant and equipment

No

RMC is being used. Dust & emissions is likely to be
generated during construction activities which are
being reduced by sprinkling of water in a specific time
interval & timely maintenance scheduled for
machinery. Also the machines will be shut down

during idle period.

5.5

Dust or odours from handling of materials
including construction materials, sewage
and waste

Yes

During loading & unloading of construction material
dust is likely to be generated during construction
phase. Water is being sprinkled and tarpaulin cover is
being provided over stored raw material to reduce
dust emission.

Mobile Toilets during construction phase is being
provided & waste water is being disposed in septic
tank followed by soak pits.

5.6

Emissions from incineration of waste

No

Not applicable.

5.7

Emissions from burning of waste in open air
(e.g. slash materials, construction debris)

No

Open burning of biomass/ other material will be
prohibited.

5.8

Emissions from any other sources

No

None

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

S.No. Information/Checklist confirmation Yes/No Details thereof (with approximate quantities/rates,
wherever possible) with source of information data
with source of information data

6.1 From operation of equipment e.g. engines, No During Construction phase: DG sets has been

ventilation plant, crushers

installed acoustically enclosed. the equipment such as
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mixer machines, bulldozers, cranes, compactors &
excavators is being used which will be of highest
standard of reputed make and adhere to international
standards. Hence an insignificant impact due to
construction machinery is envisaged.

Apart from this, the construction activities are be
restricted to daytime only and timely maintenance of
machinery will be ensured.

During Operation Phase: Source of noise in the
operational phase will be D.G. Set of capacity 14 x 400
KVA, 2 x 750 KVA & 1 x 1500 KVA only. The D.G. Set
shall be bought acoustically enclosed and shll be kept
in room in basement and will be used during Power
failure only. They will generate noise level maximum
upto 75dB (A).

6.2 From industrial or similar processes No Not applicable

6.3 From construction or demolition Yes Due to the various activities there are short-term
noise impacts in the immediate vicinity of the project
site. These are restricted to day time only. It has been
estimated that during the construction period the
average noise level is 70 dB (A) during peak
construction hours. However embarkment has been
done.

6.4 From blasting or piling No No blasting or piling is being done.

6.5 From construction or operational traffic Yes Some amount of noise 70 dB (A) will be generated
from vehicular movement in the construction and
operational phase. Plantation around the Boundary
wall shall be done to reduce noise from traffic.

6.6 From lighting or cooling systems No Not applicable

6.7 From any other sources No None

7.Risks of contamination of land or water from releases of pollutants into the ground or into sewers, surface
waters, groundwater, coastal waters or the sea

S.No. Yes/No | Details thereof (with approximate quantities/rates,
wherever possible) with source of information data

Information/Checklist confirmation
7.1 From handling, storage, use or spillage of The hazardous waste generated will be Used oil only
hazardous materials \ and it will be stored in HDPE drums and kept in
o

covered rooms under lock and key and will be sold to
authorized vendors only. Special care will be taken to
prevent leakages and spills.
E-waste generated from the township shall be given to
approved recycler of SPCB.
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7.2 From discharge of sewage or other effluents to No During operational phase STP will be installed for
water or the land (expected mode and place treating the waste water & the treated water will be
of discharge) used in flushing, D.G. cooling, Misc. and gardening.

The excess treated water shall be disposed off in
sewer line by taking prior permission.

7.3 By deposition of pollutants emitted to air into No Not Applicable, as only D.G. sets are being proposed.
the land or into water

7.4 From any other sources No None

7.5 Is there a risk of long term build up of No None
pollutants in the environment from these
sources?

8.

Risk of accidents during construction or operation of the Project, which could affect human health or the

environment

S.No. Information/Checklist confirmation Yes/No | Details thereof (with approximate
quantities/rates, wherever possible) with source
of information data

8.1 From explosions, spillages, fires etc from All appropriate measures are being taken during

storage, handling, use or production of Yes construction phase. Proper fire fighting system will
hazardous substances be adopted operation phase.

8.2 From any other causes Yes During Construction all the labours are being
provided with suitable personal protective
equipment (PPE) as required under the health &
safety norms. Training and awareness about the
safety norms is being provided to all supervisors
and labours involved in construction activity.

8.3 Could the project be affected by natural No The area under study falls in Zone-1V, according to

disasters causing environmental damage (e.g.
floods, earthquakes, landslides, cloudburst
etc)?

the Indian Standard Seismic Zoning Map. Suitable

seismic coefficients in horizontal and vertical

directions respectively, will be adopted while

designing the structure. There are no chances of
flood and landslide.

9. Factors which should be considered (such as consequential development) which could lead to environmental
effects or the potential for cumulative impacts with other existing or planned activities in the locality.

S. No. Information/Checklist confirmation Yes/No | Details thereof (with approximate
quantities/rates, wherever possible) with source
of information data

9.1 Lead to development of supporting lities, Infrastructure like Roads, power network exist in

ancillary  development or development

stimulated by the project which could have

impact on the environment e.g.:

the area. STP will be installed for the treatment of
wastewater.
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e Supporting infrastructure (roads, power
supply, waste or waste water treatment, No Not Applicable
etc.)
¢ Housing development No Not Applicable
¢ Extractive industries No Not Applicable
e Supply industries No Not Applicable
e Other Yes Shops, Taxi services etc. can came in the vicinity.
9.2 Lead to after-use of the site, which could No Not Applicable
have an impact on the environment
9.3 Set a precedent for later developments Yes It will attract people to develop organized
township.
9.4 Have cumulative effects due to proximity to No No impact
other existing or planned projects with
similar effects
(1) Environmental Sensitivity
S.No. Areas Name/ Aerial distance (within 15 km.)
Identity Proposed project location
boundary
1 Areas protected under international conventions,
national or local legislation for their ecological, | None No such protected land or any other
landscape, cultural or other related value cultural heritage site is there within
the 10 km radius area.
2 Areas which are important or sensitive for| Water Bodies
ecological reasons - Wetlands, watercourses or Hindon River —10 Km W
other water bodies, coastal zone, biospheres, Upper Ganga Canal —200m E
mountains, forests _
Forest Khodna Khurd PF — 14 Km SW
Gulistanpur PF — 14.2 Km SW
Atrauli RF-9.0 km SW
3 Areas used by protected, important or sensitive Forest Khodna Khurd PF — 14 Km SW
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration Gulistanpur PF - 14.2 Km SW
Atrauli RF-9.0 km SW
4 Inland, coastal, marine or underground waters None None
5 State, National boundaries State There is no State boundaries within
Boundaries 15km .
6 Routes or facilities used by the public for access to None None
recreation or other tourist, pilgrim areas
7 Defence installations None None
8 Densely populated or built-up area City The project site is surrounded by
moderately populated built-up area.
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9 Areas occupied by sensitive man-made land uses Schools, temples, Mosque, etc.
(hospitals, schools, places of worship, community | Man Made Land
facilities) use

10 Areas containing important, high quality or scarce Khodna Khurd PF — 14 Km SW
resources Protected

(Ground water resources, surface resources, | Forest Gulistanpur PF— 14.2 Km SW
forestry, agriculture, fisheries, tourism, minerals)
Atrauli RF-9.0 km SW

11 Areas already subjected to pollution or| None None
environmental damage. (Those where existing
legal environmental standards  are exceeded)

12 Areas susceptible to natural hazard which could | Seismic The area under study falls in Zone
cause the project to present environmental IV according to the Indian
problems Standards Seismic Zone.There are
(Earthquakes, subsidence, landslides, erosion, . no possibilities of proposed project
flooding or extreme or adverse climatic Flooding site getting flooded as per record

conditions)

available.

Prepared by: M/s Perfact Enviro Solutions Pvt. Ltd.




Revision in Environmental Clearance for “Wave Hi-tech Township” (Expansion) at Ghaziabad, U.P.
By M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd.

156

“I hereby given undertaking that the data and information given in the application and
enclosures are true to the best of my knowledge and belief and 1 am aware that if any part
of the data and information submitted is found to be false or misleading at any stage, the
projec: will be rejected and clearance given, if any to the project will be revoked at our

risk and cost".

Place: &Adssdesh

PO
Signa!ture of the applicant

With Name and Full Address
(Project Proponent/ Authorised Signatory)
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APPENDIX II

(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)

CHECK LIST OF ENVIRONMENTAL IMPACTS
(Project proponents are required to provide full information and wherever necessary attach explanatory

notes with the Form and submit along with proposed environmental management plan & monitoring

programme)

1. LAND ENVIRONMENT

(Attach panoramic view of the project site and the vicinity)

1.1 | Will the existing landuse get significantly | The proposed project site is located at at Villages Mehrauli,
altered from the project that is not | Shahpur Bamheta, Duriyai, Dasna, Sadiqpur/Qazipur, Bayana,
consistent  with  the  surroundings? | Naiphai and expansion in villages Arifpur, Sadat Nagar lgia &
(Proposed landuse must conform to the | |nayatpur, Talabpur, Kachhehra Warisabad, Dujana & Girdharpur,
approved Master Plan / Development Plan | Ghaziabad, U.P. and the proposed site is earmarked for township
of the area. Change of landuse if any and | 55 per Master Plan of Ghaziabad. The construction is under process
the statutory approval from the competent | ;4 Hence, there no land use change is anticipated.
authority be submitted).

Attach Maps of

(i)Site location The site location shown on Google Map is enclosed as Annexure lIl.
(ii) Surrounding features of the proposed | 500 m radius map showing vicinity around the site is enclosed as
site (within 500 meters) Annexure lll.

(iii) The site (indicating levels & contours) | Layout plan is enclosed as Annexure-II

to appropriate scales. If not available

attach only conceptual plans.

1.2 | List out all the major project requirements
in terms of the
Land area Total plot area —18188178.62 Sqm (4494.31)

Built up area Revised Built-up area: 51578130.39 Sqgm.
Water consumption 92144 KLD
Power requirement 822 MW
Connectivity NH 24 which is adjacent in NW direction from the site.
Parking needs etc. Adequate parking shall be provided.
1.3 | What are the likely impacts of the | The entire project influenced area is being developed as per the

proposed activity on the existing facilities
adjacent to the proposed site?

(Such as open spaces, community facilities,
details and

of the existing landuse,

disturbance to the local ecology).

provision of Ghaziabad Master Plan, thus no induced development
is foreseen due to the proposed project. Also the proposed
development is being carried out as per the defined building

by-laws; hence no impact is envisaged due to proposed

development.
Further construction phase as well as operation stage of the

project, will generate direct and indirect employment

opportunities for a large section of society. The employment will
have positive impact thereby increasing the quality of life.
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1.4 | Will there be any significant land | Yes, there was disturbance due to excavation of basements.
disturbance resulting in erosion, | However, care was taken so that no erosion, subsidence &
subsidence & instability? instability take place.

(Details of soil type, slope analysis, | Soil Type: Silt Loam

vulnerability to subsidence, seismicity etc | Slope Analysis:

may be given). The project area possesses fairly plain terrain.
Erosion / Subsidence:
Proper greening & paving of area will not cause any soil erosion
problem and subsidence.
Seismicity:
The area under study falls in zone-1V, according to the Indian
Standard Seismic Map. Suitable seismic coefficients in horizontal
and vertical directions respectively, will be adopted while designing
the structure.

1.5 | Will the proposal involve alteration of | Topographical map showing location of nearest water body & site is
natural drainage systems? enclosed as Annexure-IV.

(Give details on a contour map showing the | The map clarifies that the proposed project will not cause any
natural drainage near the proposed project | alteration of natural drainage system.
site)

1.6 | What are the quantities of earthwork | During construction phase some excavation has been carried out in
involved in the construction activity | order to provide foundation and basement. This excavated soil is
cutting, filling, reclamation etc. being properly stacked within the site under tarpaulin cover and
(Give details of the quantities of earthwork | reused for backfilling purpose, road construction etc. The top soil is
involved, transport of fill materials from | being preserved separately and used for landscaping purpose only.
outside the site etc.) Hence, no immediate adverse impacts on the land environment are

envisaged.
The unused soil will be sent to landfill site.

1.7 | Give details regarding water supply, waste | Water Supply:
handling etc during the construction | During Construction phase, water through tanker supplier is being
period. used.

Waste Generation / Handling:

Soil excavated is being reused for backfilling and the fertile top soil
reused for horticultural purpose. Spillage of oil from the machinery
or cement residual from concrete mixer plants is being properly
collected and reused in construction site. For construction laborers,
proper sanitary facilities in the form of mobile toilets & wash areas
have been constructed and good hygienic conditions are being
maintained.

1.8 | Will the low lying areas & wetlands get | No low lying and wetlands area are present in and around the
altered? project site.

(Provide details of how low lying and
wetlands are getting modified from the
proposed activity)
1.9 | Whether construction debris & waste | The construction waste generated from the project is common in

during construction cause health hazard?
(Give quantities of various types of wastes

nature and will not cause any health hazard to associate and
nearby population. The construction waste is being used for land
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generated during construction including
the construction labour and the means of
disposal)

leveling/back filling. Waste concrete is being reused as aggregate in
construction process. Mobile toilets & drinking water for
construction labour is being provided. The sewage and waste water
generated is being disposed off to septic tank via soak pit.

2. WATER ENVIRONMENT

2.1 Give the total quantity of water | The total quantity of water requirement is shall be 92144 KLD.
requirement for the proposed project | Municipal Supply of Ghaziabad Authority will supply water to the
with the breakup of requirements for | township. Water balance & management is given in EMP.
various uses.

How will the water requirement met?
State the sources & quantities and
furnish a water balance statement.

2.2 What is the capacity (dependable flow | Ghaziabad Authority will supply water to the township and it is a
or vyield) of the proposed source of | dependable source of water.
water?

2.3 What is the quality of water required, in | In case Ghaziabad Authority supply is inadequate then the water
case, the supply is not from a municipal | shall be arranged through tankers. In that case the water quality
source? (Provide physical, chemical, | at the project site will be monitored.
biological characteristics with class of
water quality)

2.4 How much of the water requirement | The total waste water generation from the proposed township
can be met from the recycling of treated | will be about 73249 KLD which will be treated in 60 no. of STP’s
wastewater? of total capacity 880 MLD within the township. Whole of the
(Give the details of quantities, sources | treated water will be reused for flushing, D.G. cooling, misc.,
and usage) gardening purposes and the complex and the excess treated

water shall be discharge to sewer line by taking prior permission.

2.5 Will there be diversion of water from | Ghaziabad Authority will supply the water allocated to the
other users? township as per development plan.

(Please assess the impacts of the project
on other existing uses and quantities of
consumption)

2.6 What is the incremental pollution load | Whole of the treated water will be reused for flushing, D.G.
from wastewater generated from the | cooling, misc., gardening purposes and the complex and the
proposed activity? excess treated water shall be discharge to sewer line by taking
(Give details of the quantities and | prior permission.
composition of wastewater generated
from the proposed activity)

2.7 Give details of the water requirements | No rainwater will be used in the township. All the storm water

met from water harvesting? Furnish
details of the facilities created.

will be diverted to rain water harvesting network proposed in the
township. 4494 no. of rain water harvesting pits proposed in the
township during operation phsae.

(Detail of rain water harvesting is given in Environment

management plan)
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2.8 What would be the impact of the land | There will be no runoff at the site. 4494 no. of rain water
use changes occurring due to the | harvesting pits shall be provided to recharge the rainwater in the
proposed project on the runoff | ground during operation phase.
characteristics (quantitative as well as
qualitative) of the area in the post
construction phase on a long-term
basis?

Would it aggravate the problems of
flooding or water logging in any way? No, it will not aggravate the problem of flooding or water logging
in any way, rather will reduce the same.

2.9 What are the impacts of the proposal on | No ground water abstraction is proposed, However, ground water
the ground water? recharging through rainwater harvesting is proposed. It is
(Will there be tapping of ground water; | expected that there will be a positive impact on ground water
give the details of ground water table, | level due to the project.
recharging capacity, and approvals
obtained from competent authority, if
any)

2.10 What precautions/measures are taken | During the construction phase, runoff from the construction site
to prevent the run-off from construction | is not being allowed into the roadside. It will be collected in a
activities polluting land & aquifers? tank & after pre-treatment it will be reused for sprinkling etc.
(Give details of quantities and the
measures taken to avoid the adverse
impacts)

2.11 How is the storm water from within the | Storm water will be channelized to 4494 of rainwater harvesting

site managed? pits proposed within the township.
(State the provisions made to avoid
flooding of the area, details of the
drainage facilities provided along with a
site layout indication contour levels)

2.12 Will the deployment of construction | Mobile toilets will be proposed for labourers during construction
labourers particularly in the peak period | period. The waste is being disposed off to septic tank via soak pit.
lead to unsanitary conditions around the
project site (Justify with proper
explanation)

2.13 What on-site facilities are provided for | Sewage and Waste water Disposal:
the collection, treatment & safe disposal | 73249 KLD of waste water will be treated in 60 no. of proposed
of sewage? S.T.P. of total capacity 880 MLD capacity based MBBR technology.
(Give details of the quantities of
wastewater  generation,  treatment
capacities with technology & facilities
for recycling and disposal)

2.14 Give details of dual plumbing system if | Dual Plumbing line will be provided in the township for reuse of

treated waste used is used for flushing
of toilets or any other use.

treated water.

3. VEGETATION
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3.1 Is there any threat of the project to the | Core Zone:
biodiversity? The construction is under process and land is void of any
(Give a description of the local ecosystem | vegetation. Hence no threat to bio-diversity is envisaged.
with it’s unique features, if any)

3.2 Will the construction involve extensive | No clearing or modification of vegetation is required. The
clearing or modification of vegetation? construction is under process.

(Provide a detailed account of the trees &
vegetation affected by the project)

33 What are the measures proposed to be | There will not be any kind of impact of this project on site
taken to minimize the likely impacts on | features. The green belt for the proposed project has been
important site features planned to provide a clean, healthy and beautiful green
(Give details of proposal for tree | environment for the people to live in and work in. Within the
plantation, landscaping, creation of water | proposed project site green belt area has been designed to
bodies etc along with a layout plan to an | achieve a blend between modern building and various species
appropriate scale) of plants, shrubs to create a clean, healthy and aesthetic

environment that provide a visual retreat and relaxation to the
visitors of these buildings.

To minimize the impact, the provision of landscaping with
lawns, ornamental plants and trees will be made.

4. FAUNA

4.1 Is there likely to be any displacement of | Core Zone
fauna- both terrestrial and aquatic or | The construction is under process. There will not be any type of
creation of barriers for their movement? | displacement or any other effect on the local fauna due to
Provide the details. proposed project activities.
Buffer Zone
There are no wild life sanctuaries within 10 km radius of the
project site.
4.2 Any direct or indirect impacts on the | As there is no plantation at site, hence no avifauna exist at site
avifauna of the area? Provide details. hence within the proposed project site, proper landscaping has
been planned to provide a clean, healthy and beautiful green
environment for the population. Common native variety of
trees and ornamental flowering species will be planted in the
green space which will attract avifauna Landscaping will have
direct positive impact on the local avifauna, hence, this will
provide shelter to local birds.
4.3 Prescribe measures such as corridors, fish | Not applicable
ladders etc to mitigate adverse impacts
on fauna

5. AIR ENVIRONMENT

5.1

Will the project increase atmospheric
concentration of gases & result in heat
islands?

(Give details of background air quality
levels with predicted values based on

The traffic will
Increased traffic generation of vehicles due to project will not

increase due to operation of township.

cause increase in atmospheric concentration of gases and do
not result in heat island formation.
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dispersion models taking into account the
increased traffic generation as a result of
the proposed constructions)

D.G. Set of capacity 14 x 500 KVA, 1 x 1500 & 2 x 750 KVA shall
be installed to provide power backup for running of STP & OHT
only during power failures.

5.2

What are the impacts on generation of
dust, smoke, odorous fumes or other
hazardous gases? Give details in relation
to all the meteorological parameters.

No, dust, odour will be generated at site. Smoke will be
generated from operation of DG sets. Proper emission
standards will be maintained as per CPCB guidelines.

5.3

Will the proposal create shortage of
parking space for vehicles? Furnish details
of the present Ilevel of transport
infrastructure and measures proposed for
improvement  including the traffic
management at the entry & exit to the
project site.

The optimum parking provision is proposed in the basements
& surface. Hence there will be no shortage of parking space for
vehicles.

5.4

Provide details of the movement patterns
with internal roads, bicycle tracks,
pedestrian pathways, footpaths etc., with
areas under each category.

Maximum capacity of parking shall be provided on surface &
basement and a proper route shall be provided for the traffic
movement as well as pedestrian movement.

5.5

Will there be significant increase in traffic
noise & vibrations? Give details of the
sources and the measures proposed for
mitigation of the above.

Proper care has been taken during design that there will not be
any increase in traffic noise by providing two-way traffic
movement, hence no conjunction will cause, and hence, no
honking within the township will be maintained.

The foundation has been made very hard and paved with
rubber flooring to minimize the vibration, also all other
measures has been adopted during designing that there will
not be any causes of vibrations during the traffic density. No
honking within the township will be maintained.

5.6

What will be the impact of DG sets &
other equipment on noise levels &
vibration in & ambient air quality around
the project site? Provide details.

There would be slight impact of D.G. Sets on noise levels,
vibration and in ambient air quality around the project site.

1. All the D.G. Sets of the proposed project would be bought
acoustically enclosed in a room on surface.

2. Stack height as per C.P.C.B. norms to reduce the impacts on
air quality around the project site will be provided

3. The noise from D.G. Sets will meet the desired standard as
per C.PC.B guidelines. Low Sulphur fuel will be used to run
these D.G. Sets.

4. Vibration pads will be used in DG sets to minimize the

vibration effect.

6.

AESTHETICS

6.1

Will the proposed constructions in any
way result in the obstruction of a view,
scenic amenity or landscapes?

Are these considerations taken into
account by the proponents?

The open land does not have any scenic amenity or beauty.
Construction of the township will increase the beauty of the area
by having proper landscaping.

Yes all considerations have been taken by the proponents.
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6.2 Will there be any adverse impacts from | The development is being done as per the master plan of
new constructions on the existing | Ghaziabad. Hence no adverse impact is anticipated.
structures? What are the considerations
taken into account?

6.3 Whether there are any local | There are no typical urban form & urban design influencing the

considerations of urban form & urban
design influencing the design criteria?
They may be explicitly spelt out.

Are there any anthropological or
archaeological sites or artifacts nearby?
State if any other significant features in
the vicinity of the proposed site have
been considered.

design criteria.

No there is no anthropological or archaeological site or artifacts
near the site.
All significant features have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1 Will the proposal result in any changes | The operation of the township shall provide value addition to the
to the demographic structure of local | existing infrastructure. Also around 1071291 no. people will be
population? Provide the details. engaged as staff during the operational phase.

7.2 Give details of the existing social | Infrastructure Services in the Region:
infrastructure around the proposed | All the social infrastructure facilities in the form of education
project. health & work centres etc

7.3 Will the project cause adverse effects | The township is being constructed within the designated site as

on local communities, disturbance to
sacred sites or other cultural values?
What are the safeguards proposed?

per the defined building by-laws of government authority. There
is no sacred site or cultural heritage site within vicinity of
proposed project; hence no adverse impacts are envisaged.

8. BUILDING MATERIALS

8.1 May involve the wuse of building | The major materials required for construction of the project are
materials with high-embodied energy. steel, cement, Bricks, CLC blocks, fly-ash brick flooring
Are the construction materials | tiles/stones, sanitary and hardware items, electrical fittings,
produced with energy efficient | water, etc.
processes? Energy conservation measures are given in Environment
(Give details of energy conservation | management plan.
measures in the selection of building
materials and their energy efficiency

8.2 Transport and handling of materials | Yes, transportation and handling of material results in pollution,
during construction may result in | noise however it is being minimized by covering material by the
pollution, noise & public nuisance. tarpaulin and ensuring PUC certificate of vehicles and good
What measures are taken to minimize | condition silencers.
the impacts?

8.3 Are recycled materials used in roads | The excavated earth is being utilized to the extent possible. The

and structures?
State the extent of savings achieved?

debris of construction material also is being used in backfilling,
roads etc.
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8.4 Give details of the methods of | This solid waste will be disposed off as per municipal solid waste
collection, segregation & disposal of the | management and handling norms. Details given in EMP.
garbage generated during the operation
phases of the project.
9. ENERGY CONSERVATION

9.1 Give details of the power requirements, | Power Requirement — 822 MW

source of supply, backup source etc. Source of Power: Uttar Pradesh State Electricity Board.

What is the energy consumption assumed | Back-up Source:

per square foot of built-up area? D.G. Sets capacity: 14 x 500 KVA, 1 x 1500 & 2 x 750 KVA

How have you tried to minimize energy | D.G. sets shall be installed to provide power backup for running

consumption? of STP & OHT only during power failures.
During power failure D.G. Sets will start automatically. Fuel
consumption for DG Sets has been calculated to be 860 It/hr of
Low Sulphur Diesel. As per the latest C.P.C.B. norms, D.G. Sets
have to be installed in acoustic enclosure and silencer.
By using LED, T5 lamps, energy efficient motors and pumps shall
be used to conserve the electrical energy & to minimize the
consumption of non-renewable fuel.

9.2 What type of and capacity of power | DG Sets:
back-up to you plan to provide? 14 x 500 KVA, 1 x 1500 & 2 x 750 KVA

Fuel: Low sulphur diesel.
D.G. sets shall be installed to provide power backup for running
of STP & OHT only during power failures.

9.3 What are the characteristics of the glass | Plain glass will be used for residential & double reflective glass
you plan to use? will be used for commercial etc.

Provide specifications of its characteristics
related to both short wave and long wave
radiation?

9.4 What passive solar architectural features | Building design and envelope has been optimized through
are being used in the building? selection of appropriate wall and roof construction and through
Illustrate the applications made in the | adoption of solar measures.
proposed project.

9.5 Does the layout of streets & buildings | Yes, the layout of streets maximizes the potential for solar energy
maximize the potential for solar energy | devices.
devices? Yes, solar lights shall be used.

Have you considered the use of street
lighting, emergency lighting and solar hot
water systems for use in the building?
Substantiate with details.
9.6 Is shading effectively used to reduce | Solar Measures shall be adopted to provide shading devices for

cooling/heating loads? What principles
have been used to maximize the shading of

Walls on the East and the West and the

windows and roof which would effectively reduce heating up of
building envelope. Louvers and sunshades will be used around
windows in order to protect from direct sunlight.
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Roof? How much energy saving has been
effected?

Roofs will be painted with reflective paints with solar reflectance
ranging from 0.3-0.6. This will result in less absorption of sunlight
causing 40 % back reflection and less heating of building
structure during summer season. This will effectively reduce the
heat load of the building envelope.

9.7 Do the structures use energy-efficient | Suitable energy optimization will be adopted during the
space conditioning, lighting and mechanical | calculation of energy load of the proposed project. The space
systems? Provide technical details. heating load will be minimized using solar structure and suitable
buildings envelop material. Uses of incandescent lamp and
halogen lamps have been avoided and energy efficient LED shall
be used for all common area.

Provide details of the transformers and | The diesel generator sets shall be automatically controlled to

motor efficiencies, lighting intensity and | optimize their usage based on the actual load requirements at

air-conditioning load assumptions? any time. Space conditioning will be provided as per norms of
National Building Code — Part 8; Building Services Section
3—Mechanical Ventilation. Lighting intensity will be done as per
the National Building Code Guidelines

Are you using CFC and HCFC free chillers? | No chillers will be used.

Provide specifications

9.8 What are the likely effects of the building | No significant effect is envisaged on the surrounding
activity in altering the micro-climates? environment of project. Increased traffic generation and use of
Provide a self assessment on the likely | diesel generators. Sets in the project will not cause significant
impacts of the proposed construction on | increase in atmospheric concentration of gases and will not result
creation of heat island & inversion effects? | in heat island formation.

9.9 What are the thermal characteristics of the
building envelope? (a) roof; (b) external s. BUILDING MATERIAL | ‘R’ Values ‘U’ Values

. ian? No PROPOSED (in Sq m. Deg C/ (in Watts/ Sq
walls; and (c) fenestration? WITH U & R VALUES Watts ) m. Deg C)
Give details of the material used and the

. 1. Wall 2.28 0.44
U-values or the R values of the individual Brick & ACC Blocks wall (230
components mm thick), both side thick sand
' cement plaster (12-18mm) with
insulation.
2. Roof 2.04 0.49
200 mm RCC slab with mud
phuska & clay tiles with 75 mm
insulation.
3. Glass 0.30 3.3
(Double reflective glass)
9.10 | What precautions & safety measures are | The basic system of Fire Fighting shall be designed as per the

proposed against fire hazards? Furnish
details of emergency plans.

provisions of the National Building Code (SP7: 1993 Part IV
amendment No. 3 of January, 1977)

The fire classification for this township would be as per the NBC.
For the fire protection purposes provision of Fire water storage
tank of adequate capacity would be made. Water from these
reserve tanks will be drawn by electrically driven fire pump and
supplied into hydrant ring main and wet riser system. The system
will be kept pressurized at all times in order to ensure instant
availability of water at all points. An on-line jockey pump would
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make up minor line losses. A diesel engine driven fire pump will
also be provided as a stand by.

Sprinkler System:

Sprinkler system shall be provided for all floors of the building.
The building will confirm to the provisions of National Building
Code as well as the provisions of State Fire Safety by-laws and will
be provided with adequate arrangement to overcome fuel
hazards to the satisfaction of authority.

Fire Safety:

The building materials shall be of appropriate fire resistance
standards. Further, design shall include provisions for the
following:

The electrical systems shall be provided with automatic circuit
breakers activated by the rise of current as well as activated by
over current.

Fire detection system.

Fire alarm system at appropriate places.

Means of escape

Access for fireman

Adequate fire fighting requirement shall be taken into account
while designing the electrical distribution system.

Emergency Lighting:

The emergency lights operated on battery power should be
provided at appropriate locations such as corridors, common
area, staircase, exit and entrance doors, parking etc.

9.11

If you are using glass as wall material

provides details and specifications

including emissive and thermal

characteristics.

Plain glass will be used for residential & double reflective glass
will be used for commercial etc.

9.12

What is the rate of air infiltration into the
building?

Provide details of how you are mitigating
the effects of infiltration.

All the window and door will be airtight quality, hence we don’t
foresee any air infiltration

9.13

To what extent the non-conventional
energy technologies are utilized in the
overall energy consumption?

Provide details of the renewable energy
technologies used.

Solar energy will be used inside the township.

10.

ENVIRONMENT MANAGEMENT PLAN

10.1

entire

The Environment Management Plan would consist of all
mitigation measures for each item wise activity to be
undertaken during the construction, operation and the
life cycle to minimize adverse environmental
impacts as a result of the activities of the project. It
would also delineate the environmental monitoring plan
for compliance of various environmental regulations. It

The Environment management plan consists of
the set of mitigation measures, management
practices, monitoring etc that are to be taken
during implementation and operation phase to
eliminate adverse environmental impacts, to
offset them or to reduce them to acceptable
level.
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will state the steps to be taken in case of emergency such
as accidents at the site including fire.

Environment Management Plan is given as
Annexure V.

ANNEXURE -1
DESCRIPTION OF THE PROJECT

Prepared by: M/s Perfact Enviro Solutions Pvt. Ltd.




Revision in Environmental Clearance for “Wave Hi-tech Township” (Expansion) at Ghaziabad, U.P.
By M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd.

168

PROJECT DETAILS

The proposed project site is located at at Villages Mehrauli, Shahpur Bamheta, Duriyai, Dasna,
Sadigpur/Qazipur, Bayana, Naiphai and expansion in villages Arifpur, Sadat Nagar Igia & Inayatpur, Talabpur,
Kachhehra Warisabad, Dujana & Girdharpur, Ghaziabad, U.P. and the proposed site is earmarked for township
as per Master Plan of Ghaziabad. The land is earmarked for Township development and the Environmental
Clearance has already granted vide letter no EC No. 2463/662/SEAC/2011/AA(S) dated 31-10-2011. The land
has been allotted to M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd by Ghaziabad Development authority. There
will be revision only in area details, plot area remaining the same. The construction is under process. The
construction is being done at different parts. The total plot area considered is 18188178.62 sqm i.e. 4494.31
acres. The total estimated cost of the project is Rs. 13000 Crores.

Particulars of the project are given below:

PROPOSED DETAILS
PARTICULARS % AREA DETAILS IN SQM AREA DETAILS IN ACRES
Plot Area 18188178.62 4494.31
LAND ALLOCATION
Residential 37.42 6806016.44
Public/semi public 9.32 1695138.247
Commercial/office 9.46 1720601.697
Industrial 6 1091290.717
Recreational 3 545645.3586
Green/open spaces 16.72 3041063.465
Road & Transport 18.08 3288422.694
TOTAL 100
RESIDENTIAL 2236174 552.56
(plotted)
Builtup Area 10733635.2
RESIDENTIAL (GH) 4516257 1115.97
Builtup Area 24387787.8
RESIDENTIAL 54107.51 13.37
(EWS/LIG)
Builtup Area 292180.554
PUBLIC & SEMI 1694410.796 418.69
PUBLIC
Builtup Area 4913791.31
COMMERCIAL/ 1719704.134 424.94
OFFICE
Builtup Area 9286402.323
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INDUSTRIAL 1091296.222 269.66
Builtup Area 1309555.467

RECREATIONAL 545648.1112 134.83
Builtup Area 654777.7335

TOTAL BUILDUP AREA
OF TOWNSHIP

51578130.39 sqm

Total Green Area 35.94 % 6538419.831 sqm
Maximum No. of Stilt +25
Floors
Maximum Height of 112 m
building
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ANNEXURE -1I
MASTER/LAYOUT PLAN
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Recreational

Bus Depot

Golf Course

Green / Open Spaces

Green Belt

Master Plan Green Belt

Villages
Cremation

Pond / Tala

Master Plan green

Master Plan Road

b

30 M WIDE ROAD
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186447.14 Sqm.

60 M WIDE ROAD

4-INDUSTRIAL
72324.31 Sqm.

Public / Semi-Public Facilities Village Area Details
Sl. No. Social Facilities Threshold | Min. Area | Require | Required Area | Nos./Area
Population | required d No. in Sqm. Provided (in S.No. S__mmm Area Awn Bv Area Amoqmmv
per Unit sqm) 1 Mehrauli 240777.56 59.50
1|Educational . R
Anganwad 5000 550 P 36350 P 2 mmn.&_nucq Kazipura 249757.76 61.72
Nursery School 2,500 500 290 145,000 318 3 [Naiphal 125540.21 31.02
Primary School 5,000 1,000 145 145,000 156 4 Inayatpur & Arifpur 196124.01 48.46
Jr. High School/ High 5  |Sadat Nagarlgla 222106.59 54.88
School 7,500 2,000 96 192,000 115
nter Coliegs 16000 2000 — 355.000 = 6 Kachera Kharak (Part of Kachera Warsabad) 87484.28 21.62
Degree College/ PG College 100,000 5,000 35,000 7 ___|Kachera Warsabad 911620.97 225.26
7 7 8 Duriyai 513474.16 126.88
9 Dujana 2057975.78 508.52
2|Medical Facility .
Health Conter 15.000 ) 5 35400 =% 10 Kheda (Part odﬂ._uc_msmv 150762.85 37.25
Child & Maternity Hospital 45,000 2,000 16 32,000 16 11  |Talabpur Hathipur 74227.52 18.34
100 Beded Hospital 100,000 20,000 7 140,000 7
Total 4829851.68 1193.45
3 [Communication Facility
Sub Post Office 10,000 100 72 7,200 73 Master Plan Green Area Details
Telephone Exchange 100,000 4,000 7 28,000 71 | S.No. Description Length (m)|Width (m)|Area (sqm)|Area (acres)
Police Station with 1 Master Plan Green Belt front-1 1474.28 60 88456.80 21.86
residential facility 50,000 4,000 14 56,000 14 2 Master Plan Green Belt front-2 201.45 60 12087.00 2.99
Police Chowki with 3 Master Plan Green Belt Drain-1 880.89 20 17617.80 4.35
zwmm%sz.w_ facility 15,000 1,500 48 72,000 48 4 |Master Plan Green Belt Drain-2 889.79 20 17795.80 4.40
Fire Station 400,000 12,400 ! 12,400 ! 5 |Master Plan Green Belt Drain-3 536.12 20 10722.40 2.65
Computerised Railway - 6 |Master Plan Green Belt Drain-4 536.64 20 10732.80 2.65
Reservation Counter 5,000 50 145 7,250 7 Master Plan Green 205431 73.00
_ _ Total 88456.80] 111.90
4 |Electric Substations
11 KVA 15,000 500 48 24,000 48 Eastern Peripheral Expressway Area Details
33 KVA 15,000 4,047 48 194,256 48| S.No. Description Length (m)|Width (m)|Area (sqm)|Area (acres)
132/33 KVA - 1 |Eastern Peripheral Exp. Green-1 | 2762.920 100 | 276292.00| 68.27
220 KvA 500000] 40,470 ! 40,470 ! 2 |Eastern Peripheral Exp. 2684.904 | 100 | 268490.40| 66.34
5| Community Facilitics 3 Eastern Peripheral Exp. Green-2 | 2770.150 100 277015.00 68.45
Marriage Hall/ Community Total 821797.40| 203.06
Center 25,000 1,500 29 43,500 34 Green Area Umﬁm.__m
LPG/ Gas Godowns 50,000 1,000 14 14,000 14 S.No _Ummn—._ﬁzoz Area Am.o_‘mmv
P Other Facilitios Total project area 4494.31
Garbage Collection Center 500 15 1,452 21,780 1463 1 Master Plan Green 111.90
Booth/ Kiosks (Informal) 500 7.5 1,452 10,890 1463 2 Master Plan Roads 118.00
ATM cum Extension 15,000 81 3,888 o - :
Counter 48 3 Net Project Area 4264.41
4 Requirement of Green @ 15% as per Hi-Tech policy 639.66
7|Sports Facilities 5 |Total requirement of Green (including Master Plan Green) 751.56
Zonal Sports Center 100,000 80,000 7 560,000
Neighbourhood Sports H H
Center 15,000 [ 15,000.0 48 720,000 - Site Area >3m—_<m_w
Residential Sports Center 5,000 5,000 145 725,000 Total Site Area 5966.41
## :
8 [Recharging Ponds Um Q uctions
Recharging Ponds @ 5% of 4494.31 224.72 Acres a Abadi 1193.45
(909441.84
o) b Talab 5.98
C Nala 5.859
Note:- [** ATM cum extension counter and Computerised Railway Reservation Counter shall be
provided at demanded locations in Commercial areas. Q Zm._‘._m._‘. OH_. H@
## Sports Facilities and Recharging Ponds shall be provided in Green and Open Spaces provided e _<_m.Nm._‘. %n O—.Og mH_OD N mmm
f Eastern Peripheral Expressway with green belt 203.06
Total Deductions 1472.10
Net Planning Area 4494.31

Landuse Analysis

Description

Area (Sqm)

Area (Acres) %

Plotted

2236191.42

552.56

Group Housing Including EWS/LIG

4516327.02] 1115.9

7

Master Plan Green

EWS/LIG for plotted 54101.8108 13.37

Sub Total 6806620.26 1681.89 37.42
Public / Semi Public 1694449.22 418.69 9.32
Commercial/Office 1719736.27 424.94 9.46
Industrial 1091302.39 269.66 6.00
Receational 545657.01 134.83 3.00
Green / Open Space Including 3041555.13|  751.56 | 16.72

Transport 60225.9455 14.88
Road 3228926.35 797.86
Total Road 3289152.3 812.74 18.08
Total 4494.31 100.0
Population Calculation
Plot Size Areain Sgm. |Units  |No. of Plots |Population
7.5x15 112.5 2 1016 10160
9x18 162 2 1336 13360
9x19 171 2 13 130
10x20 200 2 4299 42990
12x20 240 3 525 7875
12x23 276 3 423 6345
12x24 288 3 332 4980
12x25 300 3 13 195
13x26 338 4 743 14860
14.5x28 406 4 432 8640
15x25 375 4 48 960
15x30 450 4 136 2720
16.5x40 660 5 8 200
20x40 800 6 110 3300
|
Sub Total 9434 116715
Group Housing 270
Area (Hec) 451.63  |Units/ha 121939 609695
Total 131373 726410
Total Planning Area (Hec) 1818.82
_ Um:,ﬂ_c\ (PPH) _ 399
Calculation For EWS /LIG
For Plotted area
Total Units 9434
No. of EWS units required 943
No. of LIG units required 943
For GH Plot No. 10
Total Area (Sqm) 152148.82
Total Unit @ 330 units/Hec 5021
No. of EWS units required 502
No. of LIG units required 502
Total no. of EWS units required 1445
Total no. of LIG units required 1445
Permissible Density for EWS (Units/Hec) 650
Permissible Density for LIG (Units/Hec) 500
Plot area required for EWS units (Acres) 5.49
Plot area required for LIG units (Acres) 7.14
Total plot arearequired for EWS & LIG (Acres) 12.63
Total plot area provided (Acres) 13.37
For Group Housing
Total Units in Group Housing 121939
Total no. of EWS units required 12194
Total no. of LIG units required 12194

Note:- [ EWS/LIG units required for total units in the Group Housing
shall be provided within Group Housing plots (except for plot
no. 10 for which provision for EWS & LIG has been made at
other location as mentioned above)

Population Calculation for EWS/LIG

Total EWS Units for Plotted 943
Total EWS Units for Group Housing 12194
Total LIG Units for Plotted 943
Total LIG Units for Group Housing 12194
Total no. of EWS & LIG units 26274
Total Population for EWS & LIG 131370

Project Name:
WAV E

Developer Company:

Uppal Chadha Hi-Tech Developers Pvt. Ltd.

Plot No -757, Village Dasna, Kazipura More,
NH-24 Ghaziabad

Notes:

1. Compensatory F.A.R. shall be given as per applicable norms.

2. The location and distribution of layout green areas shown in Group Housing & Commercial is
tentative & might change at the time of preparation of detailed plan for the properties.

3. The locations and sizes of EWS/LIG areas shown in Group Housings are tentative & might
change at the time of preparation of detailed plan for the properties as per norms.

4. The location and distribution of Recreational areas shown in Green areas is tentative &
might change at the time of preparation of detailed plan for the properties.

SCALE

DATE

1:8000

OWNER'S SIGN

ARCHITECT'S/
TOWN PLANNER'S SIGN

LANDUSE PLAN




Revision in Environmental Clearance for “Wave Hi-tech Township” (Expansion) at Ghaziabad, U.P.
By M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd.

172

ANNEXURE -1II
LOCATION MAP
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ANNEXURE -1V
TOPOGRAPHICAL MAP

Prepared by: M/s Perfact Enviro Solutions Pvt. Ltd.



Revision in Environmental Clearance for “Wave Hi-tech Township” (Expansion) at Ghaziabad, U.P. By M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd.


VSA LEGAL
Typewritten Text

VSA LEGAL
Typewritten Text

VSA LEGAL
Typewritten Text


Revision in Environmental Clearance for “Wave Hi-tech Township” (Expansion) at Ghaziabad, U.P.
By M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd.

176

ANNEXURE -V
ENVIRONMENT MANAGEMENT PLAN
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ENVIRONMENT MANAGEMENT PLAN

The Environment Management Plan (EMP) is a site specific plan developed to ensure that the project is
implemented in an environmentally sustainable manner where all stakeholders including the project
proponents, contractors and subcontractors, including consultants, understand the potential environmental
risks arising from the proposed project and take appropriate actions to properly manage that risk. Adequate
environmental management measures need to be incorporated during the entire planning, construction and
operating stages of the project to minimize any adverse environmental impact and assure sustainable
development of the area.

The EMP presented below should be followed and regular monitoring of relevant parameters as stated in post
project-monitoring schedule shall be carried out. The EMP is be proactive in nature and will be upgraded if new
facilities or modification of existing facilities, with environmental concerns, come up at a later stage.

EMP includes four elements:

e Commitment and Policy: Proposed project will strive to provide and implement the Environmental
Management Plan that incorporates all issues related to air, land and water.

e Planning: This includes identification of environmental impacts, legal requirements and setting
environmental objectives.

e Implementation: This comprises of resources available to the developers, accountability of
contractors, training of operational staff associated with environmental control facilities and
documentation of measures to be taken.

e Measurement and Evaluation: This includes monitoring, corrective actions, and record keeping.

ENVIRONMENT MANAGEMENT DURING CONSTRUCTION

AIR ENVIRONMENT

Air quality around the project will be adversely impacted during the construction stage. Various construction
activities especially related to loose material likely to cause generation of dust that impacted the air quality of
the surrounding area of the project site. To minimize such impact, following measures are being taken:

All the loose material either stacked or transported is provided with suitable covering such as
tarpaulin, etc and kept in and specific place.

Water sprinkling is being done at the location where dust generation is anticipated.

To minimize the occupational health hazard, proper mask is being provided to the workers who have
engaged in dust generation activity.

DG sets of capacity 2 x 62.5 KVA has been installed acoustically enclosed with stack height 1.6 m
above roof level of D.G. Sets.

The construction activity results emission in fugitive dusts. These fugitive dusts are been controlled by carrying
out construction by covering the boundary of the proposed project site and also by intermittent spraying of
water.

Water Environment

During the construction of the proposed project, the services required like water supply and sewage facilities
has been arranged on a temporary basis and the same is maintained without any adverse impact on the
environment. Mobile toilets for construction labours have been provided. The sewage and waste water
generated is being discharged into septic tank followed by soak pits. The water required for curing and other
construction purpose has been arranged on temporary basis through Tankers.

Prepared by: M/s Perfact Enviro Solutions Pvt. Ltd.



Revision in Environmental Clearance for “Wave Hi-tech Township” (Expansion) at Ghaziabad, U.P.
By M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd.

178

During the construction period, runoff from the construction site is not allowed to stand (water logging) or
enter into the roadside or nearby drain. Adequate measures are being taken to collect such run off and either
are reused or disposed off at the designated construction waste disposal location.

NOISE ENVIRONMENT

During the construction stage, expected noise levels is in the range of 80-100 dB(A), which has decrease with
increase in distance. Hence all the construction activities are been carried out during the daytime.

As stated earlier, due to the construction activity undertaken for the project there has some noise generation
due to the movement of vehicles carrying construction materials and as this has been only a temporary
phenomenon, it has been managed by properly regulating the movement of vehicular traffic so that the
ambient air quality with respect to noise is not adversely affected. All the machinery and equipments is being
regularly maintained to reduce the noise level

DG sets of capacity 2 no.x 62.5 KVA has been installed acoustically enclosed with stack height 1.6 m above roof
level of D.G. Sets. Noise barriers have been installed to reduce traffic noise & vibrations & Green belt is being
developed

To prevent any occupational hazard, ear muff / ear plug are been given to the workers working around or
operating the plant and machinery emitting high noise levels. Operation of such plant or machinery is strictly
prohibited during night hours. Careful planning of machinery operation and scheduling of operations is taken
to minimize such impact.

SOLID WASTE MANAGEMENT

During the construction, excavated waste is being stacked and disposed off at the designated disposal site
identified by the Municipal Corporation and care has been taken that temporary stacking and transportation do
not cause any disturbance to the surrounding environment.

Trucks to the site transport these materials. At site, it is being handled manually and by tractor trolley. As most
of the materials have been dry solids, there has been air pollution during their handling at different stages for
which all mitigation methods has been adopted. The top soil is being collected and use for landscaping
purposes within the complex.

Approx 75 Kg/day of Municipal Solid Waste generated from temporary labours is being disposed off at
municipal landfill site. Used oil whenever generated from the DG sets is being kept in an isolated area and in
leak proof container and is being sent to approved recycler.

ENVIRONMENT MANAGEMENT DURING OPERATION
AIR ENVIRONMENT
D.G Sets of capacity 1 x1500 KVA, 2 x750 KVA & 14 x 400 KVA capacity will be installed for emergency use
during power failure. Proper stack height of D.G Set will be maintained which will help in reducing the air
pollution.
1. Air Emissions
e 1x1500 KVA

e 2x750KVA
e 14 x400 KVA
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As per the specifications from D.G. Set manufacturer following emissions shall be maintained:

D. G. Set. Capacity No. PM NOx HC co
mg/NM? mg/NMm3 mg/NMm3 mg/NM?
1500 KVA 1 75 887.5 100 50
D. G. Set. No PM Nox HC co
Capacity gm/KW-hr gm/KW-hr gm/KW-hr gm/KW-hr
750 KVA 2 0.3 9.2 1.3 3.5
400 KVA 14 0.3 9.2 13 3.5

WATER REQUIREMENT

Total water requirement has been estimated as 92144 KLD as per detailed below and will be met by concern
authority. Water shall be used mainly for domestic, flushing, cooling , gardening & Miscellaneous purposes.
Total quantity of wastewater generation is 73249 KLD. The generated sewage will be treated in in-house 60 no.
of Sewage Treatment Plant of total capacity 880 MLD. The treated wastewater shall be used for flushing,
cooling , gardening & Misc. The total water requirement and waste water generation calculation is given below:

WATER REQUIREMENT & WASTE WATER GENERATION

S. No. Use Population LPCD Water Water discharge
requirement (KLD)
(KLD)
1 Domestic
Resident 428285 @86 36833
Staff 1071291 @45 48208
Visitors 5000 @15 75
Sub Total 3284 85116 KLD 73200 KLD
Domestic-59581 Domestic- 47665
Flushing-25535 Flushing-25535
Gardening 6538 KLD Nil
D.G. Cooling 390 KLD 39 KLD
Misc 100 10 KLD
Total 328 KLD 73249 KLD
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ER BALANCE
Total Water Requirement
92144 KLD
Treated Water
(59581 KLD) (32563 KLD)
< 7

Flushing Misc. Cooling Gardening
(25535KLD)  (100KLD) (390KLD) (6538KLD)

o4

Waste Water Waste Water Waste Water NIL
(25535KLD) (10 KLD) (39 KLD)

| J

Waste Water
(73249 KLD)

|

STP

(880 MLD) Treated Water (32563 KL.D)

b

Treated water
(69587KLD)

W
37024 KLD treated waterto sewer line
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ScHEME OF SEWAGE TREATMENT PLANT

In the complex, the generation of waste water will be about 73249 KLD or 733 MLD, which will be treated in 60
no. of sewage treatment plants of total capacity 880 MLD capacity based on MBBR technology.

The sewage treatment Plant (STP) can give treated water, which can be reused for flushing, cooling and
gardening & misc purposes.

STP is based on MBBR technology.
DESIGN CRITERIA
TREATMENT PROCESS:

The sewage treatment plant (MBBR) shall be installed to treat the raw sewage having the following
characteristics:

TECHNOLOGY OF MBBR PROCESS:

Bio film Carrier element.

Stay in suspension in the reactor.

Provide very large effective biofilm surface area, where the treatment takes place

Standard waste water treatment plant configuration is two or more reactors in series, followed by a
settling chambers and/ or tertiary treatment unit.

It is advanced High rate waste water treatment process.
High Treatment Efficiency
e Low capital, Operation, Maintenance and replacement cost.

l MBBR PROCESS WORKS

MBBR Process is a process that threats the sewage / wastewater in a smallest possible reactor with the help of
free floating media which occupies active biomass. The salient feature of MBBR Process offered by us includes:

Small foot print area

Shall easily upgrade the existing ETP, without any civil modification or additional civil work
Suits perfectly with any shape of reactor

High surface area media used in the process last for a long period

Low energy requirement due to the use of high efficiency advanced diffused aeration system

BENEFITS

Compact footprint

Expandable

Durable non-clogging media

Stable process

Lower sludge volume with DAF clarifer

Lower power consumption
° Ease of operation
Hydraulic Flow Diagram of STP based on MBBR Technology
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RAIN WATER HARVESTING

The main source of ground water recharging in the study area is rainwater, which infiltrates into the ground
through various lithological units present in the study area. 4494 number of rainwater harvesting pit shall be
installed to recharge the ground water. The runoff from the rooftop and storm water shall go to the recharge
pits.

o Scheme for Ground Water Recharging
The rainwater is diverted from the rooftop using rain water pipes to the surface / underground drainage
network. The entire campus is sub divided for recharging structures.
The rainwater is diverted into the desilting tank to remove inorganic impurities and the outflow of the desilting
tank is taken into the recharge well.

e Desilting Tank
The desilting tanks are used to remove silt and other floating impurities from rainwater. Desilting tank is like an
ordinary container having provision for the inflow, outflow and overflow. Apart from removing silt it holds the
excess amount of water till it is soaked up by the recharge structure. The bottom of tank will have unpaved
surface (layers of coarse sand) to allow standing water to percolate into the soil. The rainwater collected in
these desilting chambers shall be utilized for horticulture.

¢ Recharge well

The recharge well consists of percolation pits with 3.4 m dia boreholes in the middle of the pit. UPVC pipe of
160 mm dia perforated will be lowered in the middle of the boreholes and the pit will be filled with gravel and
pebbles in three layers of 400 mm each consisting of boulders, gravel and coarse sand. The mouth of the UPVC
pipe shall be protected to avoid silt getting into it. The depth of the bore will depend on the soil
condition/water strata. The schematic diagram is enclosed.

It should be therefore concluded that there is no significant impact on surface water quality & hydrology of the

area. The proposed rainwater-harvesting scheme will stabilize the groundwater table in the area.
RAIN WATER HARVESTING PLAN
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Note: All dimensions are in m

No. of rain water harvesting pits 14494
Soil Quality : Silt Loam
Annual Rainfall 1723 mm
Peak Hourly Rainfall : 60 mm
S.No. Description of Area Area Considered Harvesting Retention time Total Volume of
(Sq. M) Factor / for capacity of Water Available
Collection recharge tank (in for Rain Water
Efficiency minutes) (Peak Harvesting (Cubic
per area hourly: 60 Mtrs) (Peak)
mm/hr)
1 Water Available from 3284312.0247 0.85 15 41875
Terraces of buildings
and other roof-top
surfaces
2 Paved Surfaces, Roads 8365447.6 0.65 15 81563
& other Built-up Areas
3 Lawns, Gardens & all 6538419.831 0.20 15 19615
other Open Areas
GRAND TOTAL 18188178.62 sqm 143053

NOISE ENVIRONMENT
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The main sources of the noise pollution will be D.G sets. 1 x 1500 + 2 x 750 KVA& 14 x 400 KVA shall be bought
acoustically enclosed and kept a room on surface and meeting the norms prescribed by CPCB. Planting of the
trees at the boundary of the complex will definitely reduce the level of the noise within the complex.

PARKING MANAGEMENT

Adequate parking in basement and surface area will be for provided for residential and commercial area. Also
for plotted area there will be adequate parking provision in surface area.

SOLID WASTE MANAGEMENT

For 1504576 persons around 354172 kg/day of garbage (municipal solid waste) will be generated daily. The
solid waste categories and disposal method is shown is given below:

SOLID WASTE
Colour of . Total Waste
Type of Waste . Category Disposal Method

Bins (Kg/day)
Organic Green Bio The waste will be dumped to the 247920

Waste Degradable municipal site
Recyclable Blue Recyclable Approved Recycler 106252

ltems
Total 354172 Kg/day

HAZARDOUS WASTE MANAGEMENT

Hazardous waste is a waste with properties that make it dangerous or potentially harmful to human health or
the environment. The universe of hazardous wastes is large and diverse. Hazardous wastes can be liquids,
solids, contained gases, or sledges. They can be the by-products of manufacturing processes or simply
discarded commercial products, like cleaning fluids or pesticides. All hazardous wastes are required to be
treated and disposed off in the prescribed manner. The main objective is to promote safe management and use
of hazardous substances including hazardous chemicals and hazardous wastes, in order to avoid damage to
health and environment.

HAZARDOUS WASTE
Colours of .
Type of Waste Bi Category Disposal Method Total Waste
ins
Waste shall be collected in leak proof containers at
Used Oil Black With Hazardous isolated place and then it will be given to approved
sed Oi
Label Waste vendor of CPCB as per Hazardous Wastes 14 lit/day
(Management, Handling and  Transboundry
Movement) Rules, 2008 and Amended till date.
Black With Hazardous It will be disposed off through approved vendor of
Electronic Label Waste CPCB as per Electronic Wastes (Management & 100 kg/day
Handling) Rules, 2011.

Prepared by: M/s Perfact Enviro Solutions Pvt. Ltd.




Revision in Environmental Clearance for “Wave Hi-tech Township” (Expansion) at Ghaziabad, U.P.

CONSERVATIONS METHODS FOR ELECTRICAL SYSTEM

No vk wnR

PLANTATION

Solar lights shall be provided.

Solar water heater shall be provided.
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Max day light provision shall be made (use of sunlight in lieu of conventional power).
LED and T5 lamps shall be used in rooms of all the apartments, and club.
We shall use Low loss electronic ballast for all lights used in the basements and electrical rooms.

Energy efficient motors shall be used for water pumping and STP.
Transformer will be having efficiencies as per ECBC Norms.

Green belt planning will be done with ecological perspectives for the project taking into consideration and

availability of space and other aspects. This will help in increasing the aesthetic effect of the environment.

Since tree trunks are devoid of foliage, scrub should form there to give coverage to the trunks. The trees

maintain the regional ecological balance and conform to soil and hydrological conditions. Indigenous species

would be preferred.

Green belt/greenery shall be developed along most of the periphery of the project area as well as along roads.

The trees planted shall be of adequate height. Any trees that do not survive shall be replaced. The

plantation/greenery programme will be completed, simultaneously along with the project. Total Green area of
the complex is 6538419.83 sqm (35.9 % of plot area).

Detail Area in sqm % of Net Plot Area
Tree area (20%) 36376350.72 20%

Area under Landscape (15%) 2900784.11 15.9%

Total Plantation Area 6538419.83 sqm 35.9%

Species proposed

S.NO. NAME OF SPECIES (TREES)
Botanical Name Common Name

1 Bauhinia semla Semla
2 Albizia chinensis Siran
3 Albizia lebbeck The Siris tree
4 Cassia pumila Yellow Cassia
5 Anthocephalus chinensis Kadamba
6 Azadirachta indica Neem Tree
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7 Delbergia latifolio Black wood

8 Delonix regia Gulmohar

9 Ficus elastiaca Indian Rubber Tree
10 Grevillea robusta Silky Oak

11 Jacaranda mimosaeolia Nil - Gulmohar

S.NO NAME OF SPECIES (SHRUBS)
Botanical Name Common Name

1 Artocarppus heterophyllus Kathal

2 Balanites roxburghii Desert - Date
3 Bambusa arundinacia Thorny Bamboo
4 Bambusa vulgaris Golden Bamboo
5 Alstonia scholans Apocynaceae
6 Acacia catechu Khair

7 Bauhinia acuninata Kanchan

8 Callistemon citrinus Bottle brush

9 Citrus aurantium Nebu
10 Duranta repens Duranta

Prepared by: M/s Perfact Enviro Solutions Pvt. Ltd.



Revision in Environmental Clearance for “Wave Hi-tech Township” (Expansion) at Ghaziabad, U.P.
By M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd.

187

ANNEXURE- VI
DISCLOSURE OF ENVIRONMENT
CONSULTANT
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Disclosure
of

Environment Consultant

PERFACT ENVIRO SOLUTIONS PVT LTD.

501 - 507, 5" Floor,Front Wing, NN Mall
Sector- 3, Rohini, New Delhi - 110085
Phone: +91-11-47528467/47021086/65280483
Fax: +91-11-47528434
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National Accreditation B4:89
for Education and Training

Mrs. Rachna Bhargava Decermnber 08, 2010
CED

Perfact Enviro Solutlons Py, Ltd,

505, 5" floar, WK Wall

fangalam Place, Sector —3

Rahind, Celhi - 110085

[ear Mrs. Bhargava,

QC| — MABET Schame for Accreditation of EIA Consultant Qrganization

This iz with reference te your application for Q01 — NARET Accreditation as ERA Consultant Organization,

wie are pleased to inform you that based on Document & Office Assessment, the Arcreditation
Committee has recemmended the accreditation of Perfact Envira Solutions Pyt Ltd. as per the scope
given in Annexurs 1[4 & B,

Please confirm the correciness of spellings of the names of the experts mentioned In Annexure | B, The
detailed terms and conditicns are mentionad in Annexurs Il You are also advised to check the Q1
website for the Minutes of the Accreditation Commities feeting held on September 21, 2010, far
chservalions related to your application or any decisions with respect to Scheme/ assessment process
and take necessary action for compliance.

The accreditation of your arganization will be for three year period starting May 26, 2000, The annoal
renewal of the accreditation will be confimed after surveillance assessment ewery yvear, Surveillance
assesaments will be conducted to ensure compliance with NABET Scheme and the delails mentioned in
your Quality Manual.

izy we request you for an carly pavment of the annual fees and your confirmation of acceptance of the
terms and conditions attached. This will enable us to issue you the requisite accreditation letter &
certificate which will be valid for one year duration:

We thark you for your esteemed suppart in making this scheme successful and for your participatian in
this national ause.

Tharks and best regards,

Yours sincerely,
T

[ -é\:.\. 6
_'-.-iip nahni
Director

Pagelof b

Inslitution of Enginsers Building, 2nd Fluor, Bahadur Shak Zafar Marg, Mew Dalk - 110002, India
Tl o+81-11-2337 9321, 2337 @087 Fax  +01-11-2337 35621 email : mabeiibgeinorg. Website  weewgeir.ong
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F=Tel Scheme for Acereditation of EL4 Conswltant Oresn izt ons ! ;; £Y

Scope of Accreditation Annexure |
NAME OF THE CONSULTANT ORGANIZATION: Perfact Enviro Solutions Pet. Ltd.

505, 5™ Eloar, NN Mall, Mangalam Palace,
Sector = 3, Rohini, Mew Delhi - 110085

Sl Sector Mame of Sector SaaRary
Na. Nes, AlE
1 1 Mining of minerale including Opemcast) Underground mining L
3. I Mineral banaficiation incleding pelletisation A
- 8 15 Leather/ skin/ hide processing indusiry Y
4. 19 Textile- cotton and manmade fibers B
5. s Distillaries &
Industrial estates/ parks/ complexes! areas, export processing rones

[ £ (EPZs), special economic zomes (5EFs), bieech parks, leather B
complexes

7 a5 A rial o iy B
Building and large construction projects incleding shopping malls,

B. £ multiplexes, commercial complexes, housing estates.  hospitals, B
instituticons

8. 9 Tewmnships and Area developien! projects B

Total = 09 Sactors®
*Sectors alloceted to individual E1A Coordinators are mrentianed in Annexure I

M s Perfact Enulira Solutions Pyt Ltd. has scored more than 60% in Survelllance Assessment and is now
upgraded to Cat, A as a Consultant Organization.

'(Fi[;zn Sahni)
C.ED.
e et
Periact Emviro Soluthons Pet. Ltd., Delhi Page £ of 11
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National Accreditation Board
for Education and Training

ABE

NABET/EIA/SAD071212 Dacembar 10, 2012
The Director and CEO.

Perfact Enviro Solutions Put. Ltd.

505, 5™ Floar, NN Mall, Mangalam Palace,

Sector - 3, Rohini, New Delhi- 110085

(Kind Attention: Mirs. Rachna Bhargava)

Dizar Sar,
Sub: Surveillance Assessment

This has referance to the Survelilance Assessment (54 carried out in your organization on March 14-16,
012, Based on the SA& the Accreditation Committes has recommended continuation of conditional
accreditation of your organization under the GCI-NABET Accreditation Scheme for ElA Consultant
Qrganizations as per the follawing details;

1. Afnsre | = Scopi of accreditation

2. Annesurell - List of experts with approved sectors) functional areas

3. Annexure Hl - Non-Conformances/ Observations Alerts (NCs/ Obs./ Alerts)

&, AnnexurelV - Terms and conditions of accreditation

5. Annexure 'V = Result of azsessment

6. Annexure’l - Guidelines for addressing Mon-Confarmances/ Gbservations Alerts

Maon-Carformances! Obsarvations) Alerts [NCs/ Obs ) Alerts) applicable to your organization as per SA are
also posted on QO website vide minutes of the Accreditation Commitiee meeting held on May 18, luly 20
and September 03, 2012 You are requested to take necessary actions to close the NCs/ Obs. as per
gubdelines and timeframe mentioned in Annexure v of this letter,

Vol are required (o magze ail paymeniy (o RASET as applicable, within one menth of receiat of this letter.
Continuatien of acereditation of your organization s subject te the clearance of all dues by your
organization and satisfactory compliance ta Annexure |1l and |V,

With best regards,

'fu-_rslal_pr.e ely,

e e

~7Twi Yin Sahni)
CED

Ingtitution of Engineers Bullding, 2nd Fieor, Bahadur Sheh Zafar Marg, Mew Delki- 110002, India
Tel. : +81-11-2337 9321, 2337 8057 Fax | +21.11-2337 8678 e-mall - nanet@nosin org Wshsite © waw, oinorg
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LEASE DEED

s

,}: * This Deed of Lease is made on this &% day of O_C/P( 2011
szt
\1_»\(”{@’; .

Between

thazlabad Development Authority, Ghaziabad through its Vice Chairman, Sh
Narendra Kumar Chaudhary (hereinafler referred to as the “Lessor” which
exfression shall, unless repugnant to the context, mean and include its
adr;ninistrators, successors and assigns) of the First Part.

And

g
M/s Uppal Chadha Hi-Tech Developers Pvt. Ltd., a Company incorporated under
the%ompanies Act, 1956 having its Registered Office at 33, Community Centre,
New Friends Colony, New Delhi, through Shri Brijesh Eisht (hereinafter referred to
as the ‘Lessee” which expression shall, unless repugnant to the context, mean and
mcude its successors and assigns) of th Sec )

-
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WHEREAS the Government of Uttar Pradesh (hereinafter referred to as “The
Government')  vide 3336/8-3-10-122T0a10T0/2009  Lucknow dated 07.08.2010
zcquired / geiling—-resumed-Gram—Sabhaand admeasuring 110.9679 acres of
Viflage Shahpur Bamheta, Tehsil_Ghaziabad, District Ghaziabad the details which
are given in Schedufe-l hereto (hereinafter referred to as "the Land"} for the purpose
of Hi-Tech Township in Ghaziabad District, Uttar Pradesh.

AND WHEREAS the lessor, at the request of the iessee vide Government Order No.
3336/8-3-10-122¢&0T0/2009 Lucknow dated 07.08.2010 has agreed to demise the

Land to the Lessee for the aforesaid purpose for a total consideration of Rs.
48,39,89,100+ (Rupees Fourty nine crore thiny nine lac eighty nine thousand one
hundred Only} and the annual rent of Rs. 1000/- per hect. {Rupees One Thousand
Only) reserved hereinafter subject to the rights, resfrictions and several covenants
hereinafter expressed.

NOW THEREFORE THIS LEASE DEED WITNESSETH AS UNDER AND THE
PARTIES HERETO AGREE AS FOLLOWS:

1. The words and expression used but not defined herein shall have the
meaning assigned to them in the Memorandum of Understanding executed
between the Ghaziabad Development Authority and Uppal Chadha Hi-Tech
Developers Pvt. Ltd. dated 30.11.2005, an amended MoU dated 19.03.2009
and revised Mol dated 17.02.10 (hereinafter referred to as “Mal)™).

2. The Lessor is the lawful owner of iand admeasuring 110.9679 acres, situated

in Village Shahpur Bamheta (the ‘LAND") and has valid }iﬂg'ht: title and interest
therein and is competent to lease the same fo the Lessee. Detailed
description of the LAND and a plan thereof (delineated and marked in red)-as

shown in the Map is attached heretoc as SCHEDUILE-I.
3. tn consideration of the payment of the premium amount of LAND Rs.

49,39,88,100/- and the lease rent of Rs. 44,909/- hereunder reserved and of
the covenants and conditions on the part of the Lessee with a right to sub-
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iease hereinafter contained, the Lessor doth hereby demise unto to the
Lessee all that piece and parcel of the LAND, more particularly described in
the SCHEDULE-l hereto for the development of Hi-Tech Township and
associated facilities for as period of 90 years.

The Lessee shall have right to get the lease converted into freehold on
payment of conversion charges as per prevailing laws in the State after the
compietion of the development works as specified in the Development
Agreement.

During the term of the lease, the Lessee shall pay to the Lessor lease rent of
Rs. 1000/ per hectare per year in advance (the "Rent Amount”) commencing
from the month of .....................2011. The Lessee has paid to the Lessor
for 44.9081 Hectare of land falling in Shahpur Bamheta Village of Tehsil
Ghaziabad, Distt. Ghaziabad, (U.P.) as per SCHEDULE-} which includes
44 9081 Hectare of the LAND, a premium amount of Rs. 49,3989 100/-
towards resumption / acquisition cost of the LAND through Pay Order detailed
below, the receipt whereof the Lessor doth hereby acknowiedges.

SLNo. Pay Order No. Date - Amount (Rs.) Drawn on

e

Total

The Lessee shall have right to develop and use the LAND to develop,
construct, operate and maintain the Hi-Tech Township and associated
facilities in accordance with the provisions of the Mol and for no other

purpose whatsoever.

The Lessee shall have right to mortgage, pledge or hypothecate the LAND
and the assets created thereen to the financial ipstitutions and other lenders

for financial assistance.



8.

The Lessor covenants and warranis that

{a)

(b)

{c)

(d)

The Lessor has the full right and authority {o execute this Deed and to
grant the lease of LAND, and that the Lessee, upon payment of the
rent and performance of the covenants herein ceontained, shall
peaceably and quietly hold, possess and enjoy the LAND during the fuli
term of this lease without any interruption, disturbance. claims or
demands whatsoever by the Lessor or by any persons claiming for and

on behalf of the Lessor as per the covenants and provisions of this

Lease Deed. Ifitis found that the Lessee has used the LAND for the
purpose other than that for which the LAND has been provided to the
lessee, the lessor shall have right to terminate the lease and the land
shall vest absolutely in the lessor and the lessor would not be liable {o
pay any compensation to the jessee,

The Lessor shall grant, transfer, convey and assure, from time to time,
all its reversionary rights, lease rights and interests in respect of such
part of the LAND as may be required by the Lessee/ Sub-Lessees for
the development of Hi-Tech Township and associated works.

The Lessor hereby covenants that the Lessee shall enjoy quiet
possession of the LAND without disturbance by it or its successors in

interest or any person claiming title paramount thereto in any manner.

The Lessor warrants that the LAND is free from Encumbrances.
Encumbrances means any encumbrance such as mortgage, charge,
pledge, #ien, hypothecation, security interest, assignment, privilege or
priority of any kind having the effe
obligations. :

o
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12.
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The Lessee covenants and warrants that'
(a) The Lessee shail follow all laws and bye-taws, rules, regulations and

directions of Lessor and the focal municipal or other authority now
existing or hereinafter to exist.

(b)  The Lessee shall bear entire legal expenses of execution of this Lease
Deed including registrations charges.

{c}  The Lessee will permit the members, officers and subordinates of the
Lessor and workmen and other persons employed by the Lessor at all
reasonable time of the day with prior notice to enter into and upon the
LAND in order to inspect the LAND and carry on necessary works.

(d)  The Lessee shall pay to the Lessor any dues towards resumption cost
of the LAND remaining outstanding and payable as settled by Lessor
without in any way affecting Lessee’s legal rights of the LAND.

Notwithstanding anything contained in this lease deed or the Mol, the
Govermment shall have full rights and title over all the mines and minerals,
coal, gold washing, earth oils quarries in and under the LAND or any part
thereof which have vested in the Government under section-6 (a) (i) of Uttar
Pradesh Zamindari Aboltion and Land Reforms Azt, 1950 and such
Government shall have right to do all acts and things which may be
reasonably necessary or expedient for the purpose of searching, removing or
enjoying the same, without affecting the lessee's right in peaceful possession
of the Land.

That the Lessor in consultation with the Lessee may make such amendments,
additions and alterations or modifications in these terms and conditions as
may be mutually agreed between Lessor and the Lessee with the prior
approval of Housing and Urban Planning Department, Government of U.P.

If due to any FORCE MAJEURE or circumstances beyond Lessor's control,

the Lessor is unable to deliver clear poésession of LAND, entire money and
Lot De
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13.

14.

15.

16.

17.

other deposits made by the Lessee to the Lessor in regard to the subject land
shall be refunded by the Lessor to Lessee.

That the tessee shall keep the Lessor indemnified against any claims for

damages

which may be caused to any property belonging to the Lessor /

others in consequences of the execution of the works and also against claims

for damages arising from the actions of the Lessee or his workmen or
representative which;

i,

Injures or destroys any building or part thereof or other structure
contiguous or adjacent to the LAND.

Keeps the foundations, tunnels or other pits on the LAND open or
exposed to weather causing any injury to any person or to
contiguous or adjacent building; and

Digs any pit near the foundations of any building thereby causing
any injury or damages to such building or occupier thereof.

That the damages shall be assessed by the Lessor whose decision as to the

extent of i

njury or damages or the amount payable shail be final and binding

on the Lessee.

Any relaxation or indulgence granted by the Lessor to the Lessee under this

Lease Deed shall not in any way prejudice the legal rights of the Lessor.

In the event of any dispute with regard to terms and conditions of the tease

Deed, the
Mol

matter will be rescived amicably in ferms of the provisions of the

That the power exercisable by the Lessor under and in accordance with the

terms of Lease Deed may be exercised by such other officer as the Lessor

may authorize in this behalf. A copy of such authorization shall be handed

over by the Lessor to the Lessee immediately upon such autharization.

198
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7

The lease hold rights can be ferminated by the Lessor only within provisions
of law and Lessor can enter upen the LAND on ground of breach of any terms
and conditions of the Lease Deed only after giving appropriate prior notice to
the Lessee.

In the event of any conflict between terms and conditions stipulated in the
Mol and this Lease Deed, those stipulated in the Mol shall prevail.

The LAND shall be for the purpose specified in the Mol only and the Lessee
shall not be entitled to use the said land for any other purpose not intended
under the MoU nor shall it be used for any purpose contfrary to the purposes
contained in the Mol.

The Lessor and the Lessee hersby agree that all notices hereunder to any
Party hereto shall be delivered personally or sent by registered mail with
acknowledgement due or facsimile to such Party at the address set forth
below or such other address as any hereafter be designated in writing by such
Party to the other Party. Notices delivered personally shall be deemed to
have been received on the date of receipt; notices sent by registered mail
shall be deemed {0 have been received on the tenth day foliowing mailing;
and notices sent by facsimile shall be deemed to have been received cne (1)
Business Day after transmission provided (i) receipi is verbally confirmed and
(i) an original copy is mailed promplly within five (5) Business Days
thereafter:

(a}) Natices to the Lessor, to; The Vice Chairman,
Ghaziabad Development Authority,
Ghaziabad, (U.P.}

(B)  Notices to the Lessee, to; Shri Brijesh Bisht
Uppal Chadha Hi-Tech Davelopers Pwt
Ltd., 33, Community Centre,

New Friends Coiony, New Delhi.

199




200

All rotices, orders and other documents required under the terms of the
Lease or under (U.P. Act No 6 of 1976) or any rules or regulations made there
under shall be deemed to be duly served as provided under section 43 of the
U.P. Urban Planning and Development Act, 1973 as re-enacted and modified
by the U.P. President's Act {re-enactment with modification) Act, 74 (U.P. Act.
No.30 of 1974).

22.  This Lease Deed shall be subject to the jurisdiction of District Court at
Gautambudh Nagar or the High Court of Judicature at Allahabad.

23, All arrears payable to Lessor shail be recoverable as arrear of land revenue
without prejudice to its other rights under any cther law for the time being in
force, subject however to the terms of this Lease Deed.

24.  That the lessee shall not make or attempt o make any alterations
whatsoever, in the provisions of its Memorandum and Articies of Association
without the prior written consent of the lessor.

Tre expression “the tessor” and “the lessee” hereinafter used shafl in the case of
former includes his successors in office and in the case of the latter its SUCCessors
and assignees.

SCHEDULE
DETAILS OF THE LAND

Name of Village Gata No. Areas {In Acres) |
Village........ ... |
Pargana ............ Schedule-1

attached
Tehsil ..o
District .......... 'l Il

Au:rxor-.sed
Sigriatety
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IN WITNESS WHEREOF THE Lessor and the Lessee have entered these presents

fo be execuled on their respective behalf on the day, month and year first

hereinabove wri o0 i the manner hereinafter appearing.
oh S8,

A Ty

%
For and on bé

Lsor For arfF8R Gelpmoetglerspe
Gqirag

Witness: ENTD. b AL Witness: 172;:\\\3 Y&K\%ﬁ
2 R UPT SUPIP _
P o 75y sl Coe (*\‘t‘c\?@\g;
STE?; S s
{Name and Address) (Name and Address)
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Annexure R-38

Sl.No. |Unit Tower |Tower And Unit [RegistrationId [Sale Deed Number [Sale Deed Dated |Product

1 710 T3 710/T3 55129 6872 3-Sep-19 Dream Homes
2 7 T3 7/T3 55175 7027 9-Sep-19 Dream Homes
3 112 T3 112/T3 54250 7693 9-Oct-19 Dream Homes
4 414 T4 414/T4 53079 7737 10-Oct-19 Dream Homes
5 1408 T3 1408/T3 54265 7736 10-Oct-19 Dream Homes
6 406 T3 406/T3 55089 7735 10-Oct-19 Dream Homes
7 1205 T4 1205/T4 53002 7857 14-Oct-19 Dream Homes
8 306 T3 306/T3 54090 7851 14-Oct-19 Dream Homes
9 1411 T3 1411/t3 54255 7977 18-0ct-19 Dream Homes
10 401 T4 401/T4 52537 8053 21-Oct-19 Dream Homes
11 1203 T3 1203/T3 54092 8040 21-Oct-19 Dream Homes
12 512A T3 512A/T3 52430 8183 24-0ct-19 Dream Homes
13 402 T3 402/T3 52685 8284 1-Nov-19 Dream Homes
14 611 T4 611/T4 51566 8323 4-Nov-19 Dream Homes
15 412 T4 412/T4 52978 8324 4-Nov-19 Dream Homes
16 505 T3 505/T3 54118 8517 13-Nov-19 Dream Homes
17 1008 T3 1008/T3 52445 8712 20-Nov-19 Dream Homes
18 203 T3 203/T3 52291 8962 29-Nov-19 Dream Homes
19 1102 T3 1102/T3 53009 9206 9-Dec-19 Dream Homes
20 1101 T3 1101/T3 53010 9207 9-Dec-19 Dream Homes
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Annexure R-39

WAVE CITY

* STATUS REPORT
REGARDING COMPLIANCES

UPPAL CHADHA HI-TECH DEVELOPERS PVT. LTD
GHAZIABAD
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WAVE CITY
Introduction and description of the project

“Hi-Tech cities are more than just large cities. Their scale creates new
dynamics, new complexity and new simultaneity of events and processes -
physical, social and economic. They host intense and complex interactions
between different demographic, social, economic and ecological processes.
The unplanned urban sprawl can foster high pressure on natural resources,
high traffic volumes, high concentrations of industrial production, ecological
overload, unregulated and disparate land and property markets, insufficient
housing development and, in some cases, such extremes of poverty and wealth
living side by side that social unrest may follow.

Hi-Tech City contain a rich mix of coexisting people, with distinctive ethnic,
community, cultural roots, lifestyles and social milieu. Requirements of
different economic classes, quality of infrastructure and efforts required to
protect the environment has been recognized and taken into account in the
planning framework of the Hi-Tech Townships.

The Hi-Tech City, because of the self-sustainable planning structure and
commitment to provide eco-friendly environment is an ideal place for living,
working and recreation. For these reasons, Hi-Tech City has the potential to
contribute substantially to global justice and peace - and thereby prosperity.
Such scale and dynamism, coupled with the large requirement of world class
infrastructure in the NCR make Hi-Tech City the focal point of globalization
as well as the driving forces for development.

The Hi-tech City project report with proposals & recommendations
represents the combined outcome of the Hi-Tech City at Ghaziabad,
“Mother City” and it's “Extension”, to develop an “Environment Friendly”
and a ‘Self Sustainable" Habitat.

Need of Hi-Tech city
There are three main and basic problems rising in the development of NCT
which need to be solved with utmost availability of land, finance and
feasibility with compliance to environment friendly guidelines before
commencing new developments in the NCT and in its vicinity. They are:

1. The populafion is growing with a rate of 4.67% annually which is
double the national average (2.5%). Therefore, the immediate
need is to accommodate them with maintaining health, safety and
livability.

2. Pollution in all forms is growing with alarming rates which needs to
be checked by using hi- fechnology.
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3. The scarcity of resources like water, power etc. is growing with
alarming rates.

Therefore, there was need to think intelligently in the direction of saving
and recycling of resources, control on the pollution and provision of

betier livable environment to the residents with good prospects to ensure
socio-economic sustainability.

In this context, it was reqguired that the new developmenis should be
done with using new innovative technologies on the grounds of feasible
implementation towards a self-sustainable comers. Physical, social and
economic infrastructure shall be developed using the latest technology
for ensuring better recycling of resources, excellent movement pattern,
energy efficient dwelling units and large chunks of open spaces, parks

etc. with utmost provision of security and easy in operafion and
maintenance.

The Govt. redlizing the, urgent need of improved infrastructure and
housing in the state, ils constraints 1o develop infrastructure of such
standord and, large potential and dynamism of private developers,
embarked upon an ambifious program of establishing self-sustained hi-
tech setflements within the state for harnessing the rapid growth of ifs

economy for a balanced development of its hinterland, through private
investment.

Agencies Responsible for Promotion and Execution
With this aim the Government of Uttar Pradesh announced its policy for
developments of Hi-Tech Townships in various towns of U.P. vide
Government Order No.6087 / 9-A-2003-04 V / 03, dated 22/11/2003.

M/s. Uppal Chadha Hi-Tech Developers Pvi. Lid. applied in this scheme
captioned as "Development of Hi-Tech Townships in Uttar Pradesh”. M/s.
Uppal Chadha Hi-Tech Developers Pvl, Lid. selected the site along NH-24
in the villages Sadigpur/Qazipur, Naiphal, Duriyai, Khachera Warsabad,
Dujana, Arfpur, Dasna, Mehrauii, Shahapur Bamhdaita, Bayana, Sadat
Nagar lgla, Inayatpur, Talabpur/Hathipur and Girdharpur at Ghaziabad.
A location based schematic plan was prepared and submitted along
with the proposals.

U.P. Government appointed a panel of experts to examine the proposal
submitted by M/s. Uppal Chadha Hi-Tech Developers Pvi. Lid. and
selected this company as Developer Company (DC) giving top ranking
position for development of a Hi-Tech Township af Ghaziabad. The
proposal submitted by M/s. Uppal Chadha Hi-Tech Developers Pvi. Lid.
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was approved vide G.O. No. 2712-8-1-05 dated 215t May, 2005 of Awas
and Sahari Niyajan Anubhag-l, Govt. of U.P. Lucknow [Annex-1).

Ghaziabad Development Authority {GDA) is authorized as competent
authority {CA) for sanctioning and monitoring agency which has also
provided a single window clearance system to smoothen the Hi-Tech City
development works.

Location and Area
The land for site identified for Hi-tech Township lies in the following fourteen
villages which are part of Ghaziabad and Gautam Budha Nagar Distt..

] Dasha 8 Sadigpur Kazipur

2 Bayana 9 Naiphal

3 Duryai 10 Shahpur Bamhaita

4 Mehrguli 11 Kacheda Warsabad
5 Dujana 12 Sadat Nagar lgla

b Talabpur / Hathipur 13 Girdharpur

7 Inayatpur 14 Arfour

Regional Linkages (Prospect of connectivity with other NCR Noduai points)
The main Nodal Growth Points in NCR Region are Delhi NCT, Noida,
Greater Noida, Ghaziabad city itself, Faridabad and Gurgaon af present.
These are the main ceniers for development in real estate, IT industries,
Industrial hubs and large chunks of commercial agglomerations. The
proposed site is well connected through these growth points:

Table: Summary of Connectivity With Important Growth
Points In NCR
S. Important Distance | Mode of connectivity Status
No. location from siie
1. Delhi NCT 25 km Rail, and NH-24 Excellent
2. Noida 15 km NH-24 Excellent
3. Greater 3 km G.T. Road & NH -24 Excellent
Noida
4, Ghaziabad 25 km G. 1. Road Excellent
5. Faridabad 35 km NH-24 + NH 2 Excellent
6. Gurgaon 50km NH-24 + NH-8 Excellent

Scope of the project
The Hi-Tech Township Policy defines following as the scope of the project:

1. Eco-friendly and environmentally sustainable development.
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2. Development of the infrastructure which is self-contained and
sustainable in ferms of living, working and recreation, thus
preventing already saturated facilities of the Hi Tech Township from
getting overloaded.

3. Use of latest technologies for development and maintenance of
the infrastructure faciiities.

4. Provision of sufficient infrastructure facilities for the existing and

upcoming population for the overall development of the area.

Provision of residential units for EWS and LIG.

Barrier free and conducive planning for physically disabled.

o on

Land use- with reference to approved Master Plan
Looking into the need and opportunity, area of 449431 acre has been
earmarked by M/s UPPAL CHADHA HI-TECH DEVELOPERS PVT LTD for
developing a Hi-tech Township. The land use areas are mentioned in

below fable;

Landuse Detail

Area

Description Area (Sgm) (Acres) %
Ploited 2236210.32 552,56

Group Housing Includin

EWS/LpiG 9 9 4516330.59 111597

EWS/LIG for plofted 54108.39 13.37

Sub Totdal 6806649.30 1681.90 37.42
Public / Semi Public 1694438.43 418.69 9.32
Commercial/Office 171973218 42494 9.46
Industrial 1091314.02 269.66 6.00
Recregtiondl 545657.01 134.83 3.00
Green / Open Space Including 3041563.32 751.56 16.72
Master Plan Green

Transport 60225.95 14.88

Road 3228892.36 797.85
Total Road 3289118.31 812.73 18.08
Total 18188472.57 4494.31 100.0

Estimated Population as per Approved Master Plan
Population Calculation
Plot Size Area in Sgm. | Units No. of Plots Population
9x10 90.0 2 2 20
7.5X13.6 102.0 2 10 100

Uppal Chadha Hi-Tech Developers Pvt. Ltd.
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8X13 104.0 2 8 80
7.4X14.1 104.3 2 312 3120
7.5X15 112.5 2 1396 13960
7.5%16.2 121.5 2 67 670
7.5X15.1 143.3 2 6 60
8.1X20 162.0 4 g2 1840
9X17.69 159.2 4 57 1140
9x18 162.0 4 1453 29060
9x19 171.0 4 13 260
9X19.2 172.8 4 24 480
9.7X19.4 188.2 4 53 1060
10X20 200.0 4 4491 89820
11.34X17.64 200.0 4 42 840
10.5X20 210.0 4 54 1080
10X22 220.0 4 21 420
10X22.89 228.9 4 7 140
9.6X25 240.0 4 20 400
12X20 240.0 4 522 10440
10X24 240.0 4 70 1400
10X25 250.0 4 15 300
12X22 264.0 4 32 640
13.8X20 276.0 4 22 440
11.5X24 276.0 4 110 2200
12X23 276.0 4 264 5280
12X24 288.0 4 307 65140
12.53X23 288.2 4 22 440
12.5X27 337.5 4 22 440
13X26 338.0 4 739 14780
12.7X28 355.6 4 8 160
12X30 360.0 4 16 320
15X25 375.0 4 27 540
13.5X30 405.0 5 32 800
15.6X26 405.6 5 44 1100
14.5X28 406.0 5 393 9825
14X30 420.0 5 15 375
15X30 450.0 5 136 3400
17.75X37 656.8 7 14 490
16.5X40 £60.0 7 8 280
20X40 800.0 8 896 4320
Sub Total 11042 208660
Population Calculation

Group 246

Housing Area 381.39 Units/ha 93673 468365
(Hec)

Total 104715 677025
Total Planning Area (Hec) 1698.22

Uppal Chadha Hi-Tech Developers Pvt. Ltd.
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‘ Density (PPH) 399
Calculation For EWS / LIG

For Plotted area
Total Units 11042
No. of EWS units required 1104
No. of LIG units required 1104
Total Area GH Plot No. GH-7 16513.33
Unit GH-7 @ 330 units/Hec 544
Total Units 544
No. of EWS units required 54
No. of LIG units required 54
Total Area GH Plot No. GH-4 5874.31
Unit GH-4 @ 260 units/Hec 152
Total Units 1562
No. of EWS units required 15
No. of LIG units required 15
Total Area GH Plot No. GH-5 5726.83
Unit GH-5 @ 260 units/Hec 148
Total Units 148
No. of EWS units required 15
No. of LIG units required 15
Total no. of EWS units required 1188
Total no. of LIG units required 1188
Permissible Density for EWS (Units/Hec) 650
Permissible Density for LIG (Units/Hec) 500
Plot area required for EVWS units (Acres) 452
Plot area required for LIG units (Acres) 5.87
Total plot area required for EWS & LIG (Acres) 10.39
Total plot area provided (Acres) 11.47
EWS LIG Units for Group Housing
No. of EWS units required 0283
No. of LIG units required 9283
TOTAL 20775
POPULATION OF EWS-LIG 103873

Status of the Project

The MOU for the Project captioned “Development of Hi-Tech Township in
U.P." was signed between DC and CA on 30.11.2005 {Annex-2}. As per
Para 11 of MoU, DC submitted Detailed Project Report of Hi-Tech City,
comprising of Layout Plan of the proposed township, Land Use Pian etc.
The DPR for “Mother City" was approved by CA i.e. GDA on 05.08. 2006
(DA Lefter (Annex-3). The amendment to MOU was signed between DC
and CA on 19.03.2009 (Annex-4). The revised DPR “Mother City" was
approved on 23.05.2009 {Annex-5). Revised MoU for area 4494.31 Acres
was signed between C.A. and D.C. on 17.02.2010 (Annex-6} and the
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Conceptual DPR for 4494.31 Acres was approved on 21.10.2010. Revised
Conceptual DPR for 4494.31 Acres was approved on 22.07.2011. Further,
with some revision the DPR of 4494 31 acres is approved on 03.10.2013
(Annex-7} and DA layout released on 03.10.2013 (Annex-8).

Environmental Clearance

Environmental Clearance (EC}) was issued for the project by
SEIAA vide their letter No. 1576 dtd. 07.10.2009 for approval of
first DPR. EC was revised in 2011 as per the new Master Plan vide
letter No. 2463 dtd. 13.10.2011. In 2013, the DPR with Master Plan
was re-gpproved considering the changes proposed by the
Proponent. In line with this, EC was issued by SEIAA vide Lir. No.
918 dtd. 31.07.2014 which is currently prevailing having validity
till 30.07.2022 (Annex-9).

Annex | Parlicuiars Date

1 UP Government approved Uppdl Chadha for | 21.05.2005
development of Hi-Tech Township vide GO No.
2712-8-1-05 dated 21t May, 2005 of Awas and
Sahari Niyajan Anubhag-|, Govt. of U.P. Lucknow,
2 MQOU for development of the Township was signed | 30.11.2005
between DC and CA on 30.11.2005.

3 The DPR for the project was approved by GDA on | 05.08.2006

05.08.2006.

4 The amendment 1o MOU was signed between DC | 19.03.2009
and CA on19.03.2009.

5 The revised DPR for the project was approved on | 23.05.2009
23.05.2009.

6 Revised Mol for area 4494.31 Acres was signed | 17.02.2010
between C.A. and D.C. on 17.02.2010.
7 With some revision the DPR of 4494.31 acres was | 03.10.2013
approved on 03.10.20713.
8 DA layout relecased on 03.10.2013. 03.10.2013
? EC was issued by SEIAA vide Lir. No. 218 dtd. | 31.07.2014
31.07.2014 which is currently prevailing having
validity till 30.07.2022.
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Forest Cover

As per the assessment done during filing of the application to
take environmental clearance from SEIAA, it was clear before
start of the project that the project area is devoid of any major
vegetation. This area is free from any forest land. It was also
assessed that this area will have 33% of green ofter
development of this project. The same has been analyzed from
the Toposheet nos. H43X6 and H43X10 (Ghaziabad) of Survey of
India that no forest cover / area is depicted within the project
site. A copy of the combined image of Toposheets with marking
of project site area is enclosed with this Report as Annex-10.

However, certain frees were 10 be cut free to enable the
construction of road & infrastructure as per the approved
Master Plan. For the purpose, company had taken permission
for 70 trees from Forest Department vide letter no. 452/22-1 dtd.

12.08.2016 by paying a fee of Rs. 10,648/-. Copy of the
permission is also enclosed as Annex-11.

Sometimes, we had taken help of Administration on some
encroached land to meet timely/immediate requirement of the
development at site. At that fime, the permission for cutting tree
was not possible, hence we had paid penalty to Forest
Department for the same. Below table shows the penalties paid
to the Forest Depariment:

Sl No. | Permission dated. No. of Trees. Payment done.
! Letter No. 452/22-1 dated 70 10,648/~
12/08/2016
2 Penalty Paid 16 2,70,000/-
Total. 86 2,80,648/-

With the above, it is clear that the company had cut only 86
trees within project site area. Instead, company has planted
around 14,130 trees till date in Wave City and almost 2,55,500
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shrubs are grooming in the project areq, details of which are
shown in the below table:

PLANTS WAVE CITY 2021

S.N | LOCATION PLANTS(lune 21)
1 | SEC-1 1225
2 | SEC-2 1505
3 | Sec-3 2050
5 | SEC-S 4000
6 | SEC-6 1750
7 | sec7 1500
8 | IKLA CANAL{ Sec 5) 2100

14130

HEDGE WAVE CITY 2019-20-21

S.N | LOCATION NO
1 | SEC-1 4000
2 | 57 MTR ROAD 70000
3 | SEC-2 22000
4 | SEC-3 25000
5 | SEC-5 4000
6 | SEC-6 50000
7 | Sec? 5500
8 | CENTRAL PARK 25000
9 | ROAD SIDE 50000

255500

Construction Work Status

In Wave City, construction of buildings was started from 2016. During this period, there
were several buildings of different types constructed in last five years. The type of
buildings are G+1, G+2, Group Housing & Commercial buildings. The total built-up /
constructed area till date is 6,87,059 Sqgm. The building type wise built-up area is
mentioned as per table below:

Project Details:

No of BUA
S.No Project Type of Projects Towers | Units (Sqft)
A Dream Homes | Residential (G + 14)
T3 225 | 222,308.99
T4 195 | 190,316.05
5 217 | 211,195.34
T6 217 | 221,685.29

Uppal Chadha Hi-Tech Developers Pvi. Ltd. Page 9 of 21
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T7 370 | 353,357.56
T8 600 | 487,632.52
19 615 | 504,337.84
Executive
B Floor Residential (5+ §)
T1 240 | 250,355.50
T2 200 | 208,631.21
13 240 | 250,355.50
T4 140 | 146,041.84
15 240 | 300,276.14
C Swamanorath | Residential (G+14)
TA1 176 | 120,400.88
81 120 | 55,715.32
Commercial (Basement+ LGF+
D Wave galleria | UGF+3) 526 | 282,927.51
E EWS (S5) EWS Block 1 19,442.00
Block 2 144 | 19,442.00
Block 3 19,442.00
Block 4 144 | 19,442.00
Block 5 19,442.00
Block 6 144 | 19,442.00
Block 7 19,442.00
Block 8 144 | 19,442.00
F LIG ( S5) LIG
T1 250 | 121,066.00
T2 250 | 121,066.00
G EWSILIG(WEF) | EWS/ LIG
T1 468 | 192,843.52
T2 398 | 159,238.90

Uppal Chadha Hi-Tech Developers Pvt. Ltd.
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Floor Details:
BUA of

Sector | Sector | Sector | Sector | Sector | Sector | Total | 1 plot Total
Sector 2 3 4 5 6 7 Plots | {Sqfft) BUA
Wave
Floor {
G+2) No of Plots
112 Sgm 141 14 155 | 2 589.23 | 401,331
162 Sgm 128 11 178 6| 323359870 | 1,161,181
240 Sgm 70 78 18 166 | 5,211.23 | 865,064
171 Sgm 11 111 3,835.11 | 43,286
Prime
Floor
{G+1)
112 Sgm 61 24 85| 1,691.56 | 143,783
162 Sgm 60 2 62 | 2,266.04 | 140,494
Armonia
Villa (G}
162 Sgm 36 7 18 611 1,350.00 | 82,350

Total 2,837,489

Project-wise built-up details are also attached as Annex-12.

Uppal Chadha Hi-Tech Developers Pvt. Ltd.
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The Summary of BOQ's are also shown in the below table

1 | Plain cement concrete (1:4:8) Cum 15,976.75
2 Plain cement concrete (1.5:10) Cum 5.857.71
3 | M 20 grade of concrete Cum 1.903.85
4 | M 25 grade of concrete Cum 244.976.69
5 Brick work (1.8} in super structure Cum 48 419.56
6 Brick work (1:8) in foundation & Plinth Cum | 13.504.91
7 Brick work (1:4) in super structure Cum 934.74
5 Half Brickwork {1:4) in foundation & Super Sqm

structure 400,969.32
9 | Plaster 12mm thk (1:6) Sgm 931.322.83
10 | Plaster 6 mm thk (1:4) SAM | 161 862.51
11 | Plaster 6 mm thk (1:3) SaM | 10474853
12 | Plaster with floating coat (1:4) Sam 67.854.85
13 | Marble/Granite stone fiooring (1:4) Sgqm 65,516.84
14 | Kota stone flooring (1:4) Sgm 109.107.97
15 | Ceremic tiles (1:4) Sqm 205 .944.71
16 | Vitrified tiles (1:4) Sgm 449 391.50
17 | Vitrified tiles in skirting SAM | 48 905.03
18 | Brick Coba on roof Sgm 50,829.65
19 | Water proofing in sunken portion Sgm 67.037.16
20 | Water proofing cement based Sqm 110,115.00
21 | 40 mm thk IPS Flooring (1:2:4) Sgm 27.150.91
22 | Gola (75x75) RM | 5143208
23 | Khurra {(45x45) Nos 4,621.31

Uppal Chadha Hi-Tech Developers Pvt. Ltd. Page 12 of 21
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24 | Plaster 15 mm (1.4} sqm | 4, 5,054.80
25 | Plaster 15 mm (1:6) SAM | 139632.13
26 | M 30 grade of concrete Cum 3.746.24
27 | M 35 grade of concrete Cum 4,259.77
28 | M 40 grade of concrete Cum 5 448.51
29 | AAC Blocks (150/200 mm) Cum 15681.87
30 | AAC Blocks (100 mm) sgm 57.030.10
31 | Plaster 18 mm thk (1:5)/(1:6) in two coats Sqm 111,622.13
32 | Stone Cladding Sam | 5 012.37
33 | Kerb Stone Laying RM 146.28
34 | Concrete paver blocks SAM | 453535
Pending Works:

In all above building, all construction related works are completed and only some
painting & finishing works are going on in few buildings.

Estimated Water Consumption in Construction activities:

During Construction phase, Company had tie-up with tanker vendaors for supply of water
to site via tankers. The tanker supply was started in beginning of the year 2016. The
details of work orders enclosed as Annex-13:

The year wise Consumption of Water from 2016 is as below:

Consumption of Water in
S. No. Year Construction Activities (in Cum) Remarks

1 2011 - During this period,
2 2012 - land purchase and
3 2013 - Infrastructure
4 2014 - development was
5 2015 - Carried out
6 2016 10800/-
7 2017 14708/- _
g 2018 18615/- ‘Qﬁfl:a”sseefrc‘)’r"f
9 2019 24520/ Tanker Vendors
10 2020 18615/-
11 2021 3600/-

Tofal. 90,858/-

Uppal Chadha Hi-Tech Developers Pvt. Ltd.
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NOC from CGWA
The NOC from CGWA was granted to the company vide CGWA Letter No.

- CGWA/NOC/INF/ORIG/2019/5285 dtd. 08.05.19 (Annex-14). In this NOC, the
permission to extract water of 38772 m?/day was granted. To extract this much of water,
CGWA allowed to operate 45 humbers of bore wells in this city. At present, total 11 tube

wells are energized, out of which, 7 are in regular operation phase & 4 are kept in
standby mode.

As per this NOC, all compliances are made at site. Two piezometers are installed at site
as per this NOC. The photographs of the same are as follows:

All eleven energized tube welis are mounted by digital fiow meters & Logbook is
maintained to book the daily consumption details as per the guidelines of this NOC. The
photographs are as below:

Uppal Chadha Hi-Tech Developers Pvt. Lid. Page 14 of 21
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Water Consumption after receiving NOC from CGWA.:

252

Year 2020
Borewell | Location / Jan Feb Mar Apr May Jun Jul Aug Sept Oct Nov pec | Consum. | Consum.
No. Sector {in cum) {in Litres)
G-3,A-0One
e3 Side/SEC-2 : S R A B T ' Y D O R
NIL 1106.8 | 35323 | 4341 9532 | 7085 | 74412 | 66301 ] 7867.47 | 7246.74 | 5986.99 | 5967.79
G-10,Aseem : ) . : 1 :
c10 Side/SEC ' S N S N T
e/SEC-2 NIL NIL NIL ML | ML ] 60775 | 832853 | i1532.41 1471303 | 1373054 | 9993.61 | 10539.74 §
G-29 G-2956C3 | ML 520 | 25962 | 20069 | 12359 | 2606.6 | 23276 | 26765 | 30072 | 35406.06 | 361503 3929.72
.55 G-5, 1-Block - _ - . _ e N o
SEC-4 NiL NIL | 1545.81 | 2484.98 | 3549.1 | 4283.17 | 2743.94 | 175328 | 49891 | 4372.96 .| 5486.01 | 4603.49
Dream Dream Homes ) ) . - . ] . : oL
Homes /SEC-5 NIL NIL NL | N ML © | 161034 | 129274 | 163196 | 17405 | 2088.81 | 245629 [ 21702 -
G-45 G-45/ SEC-5 37124 | 344057 | 41355 | 4572.97 | 4967.15 | 5205.26 | 4258.97 | 4227.88 | 56064 | 3656.89 | 3617.87 | 12886.73
Wave )
Executive | WEF/ SEC-5 ] S ] . - S
00rs a6 | 136874 | 667.66 | 1154.14 | 1204.95 | 1761.08 | 1753.96 | 654.77 | 1797.5 | 2889.6 | 2443.96 | 2691.13
TOTAL WATER CONSUMPTION OF WAVE CITY

Uppal Chadha Hi-Tech Developers Pvt. Ltd.
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Year 2021

. Consumption | Consumption{in
Borewel| No. Location/Sactor | January | February | March April May June July August {in cum) Litres)

G-3 Side/SEC-2 . 4054.2 '9667.41 . 5018.4 §086.6. 1 5928.9. . 56099 1. 62298 .
G-6,A-One-
Side/SEC-2

G-B

G-10 G-10,Aseem | oo:0 35 | 1030611 | 1166262 | 1282255 | 12469.64 | 13668.6 - 1476264 |-
SidefSEC-2 : : ) B - Y T

G-29 Gao5Ec3 | 276103 | 322776 | 28415 | 361955 | 280575 | 378195 | 449715 |

G-55 G-5, 1-Block SEC-4 | 311347 | 361733 | 5151.7% | 5823.96 | 4662.53 | 47939 - 445055 | 2524,

G-16 G-16 Sec-4

Dream Homes Dream | 0000 | 270855 | 3519.04 | 377025 | 4724553 | 4628.05 | 503734 |
Homes/SEC-5 ) - NAE A E 10 B A

G-45(A) GAS(A)/SECS | 785834 | 3648.34 | 1133998 | 733434 | 742346 | 781258 | 915973 |

G-45(B) e e R R T 1 esreas |

Wave Executive | - Wave Executive | o000 p | o939 56 | d076.86 | 49212 | 4905.59. | 4081.56.] 6843.62 | 33713

TOTAL WATER CONSUMPTION OF WAVE CITY

Uppal Chadha Hi-Tech Developers Pvt. Ltd. Page 19 of 21
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Water Cunsumption flow chart
My Hi-Tuch Township

ﬁ-wu.i ‘Maley
HEENAL

Water Supply:

1.

2.

L

o

s

The potable water supply distribution network has been divided in six (6) zones which caters
to seven sectors.

24 x 7 Water Supply by gravity fiow from Over Head Water Tank through a well-designed
distribution network.

. Scheme has been designed considering following.

Abstraction of underground water through Tube-wells

Collection of water obtained from tube wells into Under Ground Water Tanks located at
Water Works.

Transfer of water from UGT to OHT for final distribution.

Distribution of Water from OHT to users through piped network (HDPE pipe).
Basic filtration is done at water works using Sand and Carbon filters.

Each zone has separate piped (HDPE pipe) collection network (Tube-wells) to feed UGT at
Water Worlks.

Sewerage:

1.

2.

The Waste water from each househoid (i.e. only from Plotted areas, PSPs & Convenient
shops area) is directed towards house connection chambers which is connected to laterals.
Laterals carries the sewage to mains which discharges the sewage into township level
Sewage Treatment Plant (STP).

Group housings, EWS/LIG and commercial units shall have separate STPs for the treatment
of wasie water generated from their premises,

Uppal Chadha Hi-Tech Developers Pvt. Ltd. Page 20 of 21
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4. Treated effluent generated from township level STP is used to irrigate parks, greenbelts and

other green spaces through a separate piped network laid for distribution of recycled water
and water tankers. '

CTO Status

At present, total of 995 KLD capacity STPs are installed at site to treat waste water. The
CTO for the same was taken vide Lir. No. 51505 dtd. 17/03/2020, which was again
taken vide Ltr. No. 120002 dtd. 05/08/2021 which is valid till 31/12/2025 (Annex-15).

There are 24 DG sets in Wave City which are installed at premise of different projects.

The CTO of the same was taken vide letter No. 51648 dtd. 17.03.2020 and renewal Ltr.
No. 117805 dtd. 05.08.2021 which is valid till 31/12/2025 (Annex-16).

POSSESSION STATUS:

Possession for 6038 units have been issued to the customers in Wave City till date. The
details of project-wise possession offered are shown in the below table:

o e - No of unitfor
PRODUCT | No_:\f"l;;'t:dso‘df wh_lch possessmn
S _ |ssued

Plots Phase-| 3,690 2 630
Plots Phase-ll 1,583 -
Mayfair Park 339 196
Veridia 2
Wave Floor 1,737
Prime Floor 323 1,764
Armonia Villa 45 22
Dream Homes 1,811 562
Wave Galleria 337 248
Swamanorath 258 -
Wave
Executive
Floor 769 497
Dream Bazaar 52
EWS 646 119
LIG 498

TOTAL 12,090 6,038

Uppal Chadha Hi-Tech Developers Pvt. Ltd. Page 21 of 21
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Sl. No. | Particulars | Annexure |

] UP Government approved Uppal Chadha for | Annex-1
development of Hi-Tech Township vide GO No.
2712-8-1-05 dated 21¢ May, 2005 of Awas and
Sahari  Niyagjan Anubhag-, Govt. of U.P.
Lucknow.

2 MOU for development of the Township was | Annex-2
sighed between DC and CA on 30.11.2005.

3 The DPR for the project was approved by GDA | Anhex-3
on 05.08.2006.

4 The amendment fo MOU was sighed between | Annex-4
DC and CA on19.03.20089.

5 The revised DPR for the project was approved on | Annex-5
23.05.2009.

) Revised Mol for area 4494.31 Acres was signed | Ahnex-é
between C.A. and D.C. on 17.02.2010.

7 With some revision the DPR of 4494.31 acres was | Annex-7
approved on 03.10.2013.

8 DA layout released on 03.10.2013. Annex-8

9 EC was issued by SEIAA vide Lir. No. 918 did. | Annex-9
31.07.2014 which is currently prevailing having
validity il 30.07.2022.

10 | A combined image of Toposheets showing no | Annex-10
forest areq is depicted within the project site.

11 Permission for 70 frees from Forest Department | Annex-11
vide lefter no. 452/22-1 dtd. 12.08.2016 was
faken and penalty was paid for 16 frees.

12 | Project-wise built up details of the Township. Annex-12

13 Details of work order regarding company’s tie-up with | Annex-13
tanker vendors for supply of water during construction.

14 NOC from CGWA to extract water of 38772 m’ per day | Annex-14
was granted.

15 CTO for Water was issued vide Ltr. No. 120002 dtd. | Annex-15
05.08.2021 valid upto 31.12.2025.

16 CTO for Air was issued vide Ltr. No. 117805 dtd. | Annex-16
05.08.2021 valid upto 31.12.2025.

17 Copies of Approval Master Plan along with Approval letter | Annex-17
dtd. 03.10.2013.
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* MEMORANDUM OF UNDERSTANDING FOR THE DEVELOPMENT OF

HIFTEGH TOWNSHIPS IN UTTAR PRADESH

This, Memorandum of Understanding is made on this 3¢% day of

November, Two Thousand and Five belween Ghaziabad Development
Authority -constituted under the provisions of Utar Pradesh Urban
Planning and Developient Act, 1973 through Sri D.S. Sharma its
Secretary (hereinafter called the first party which expression shall unless
the: context doas not 8¢ admit, include its successor and assigns) of the
One Part, - .

M/s Uppal Chaddha Hi-Tech Developer Pvt. 14d., a comipany
fegisterett under companies Act, 1956 haying Registered Office af S-30 A,
Panchsheel Park, New Delhi- 17, through #s Director Sri Ajal Mangal

S/o Shii. B.B. Mangal Rio A-22, Anand Vihar, Dalhi-82, {Hereinafter -

called the second party which expression shall uniess the canfext does

nat 5o admit; include its heirs, executors, administrators, representatives
and parmitted assigns) of the other part.

WHEREAS on-going popuiation growth &nd increasing ubanisation

- are creating major development problems relating to provision of urban

services and pianned housing In large cities of the stats.

AND WHEREAS resource consiraints of the public sedtor agencies
has made it impetrative to promote private investment in the provision of
wban housing and infrastructure, thetefore; keeping in view of the
mandates of the National and State Housing Policies, the State

- Bovernment has announced & policy vide Government Order No. 8087/9-

A-1-2003-34VI03, dated 22nd. November, 2?03: to promote and facilitate
“private sector participation In developing HitTéch Townships. with world-
glass infrastricture. T =

WHEREAS as a follow up of the above folicy proposals to develop
Hi-Tech Townships in and amund varous ciffes of Uttar Pradesh were
invited from the Developer Companies or Gonsortium of Deweloper
Gantiparies by Awas Bandhu on behalf of Housing and Urban Planning
Deparfment, Govermnment of Ular Pradesh to fulfilf the following
() to produce sompeitive hitech marke bﬁdeslaeswithan attractive

enviranment 5 high quality tiving, wo qen recreation,

() to encoursge high Technology and knpwledge-based Industrics,
¢ tourism and provide facilities for businesy organizations engaged in
mbdmteuhnqiogies.wvmmm s eck Pevelopiers Tyy, Tad

£\ Pirgerne

ofT

e e il St ey
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Ghaziabad.

4,  That the lend for the deveiopme

e e L

{iii) to facilitate and create an enab!mé environment for attrachng
maxingum  private  investmant in |housmg and infrastricture

development;

Stats economy,

-{iv) to support. and enable pnvate lnvestjnent ll'l other sectors of the

AND WHEREAS the High vae,fr Cbmmitiee constitsted by the

Govemment -of Uttar Pradesh has se!ected
Developer Pvi. Uid. for the deve]opma
Ghaziabad on latid mieasuring 1500 aeresf r

AND WHEREAS the second party i
Tech Developer Pvi. Ltd. is required
Understanding (hereinafter referred to a
inittate further action for the developmit

NOW THIS DED WITNESSES AS Fougcbws -

‘Hi-Te¢h Township in ;onsuttatlon
-earher

2. That the second parly shall subm‘it tHle

-

land along with key plan, site plan bg
the site identified for the proposed; &
45 days aftersigning of this MoU. .

4.  That after receiving the land acqlésiti

party; the first parly shall initiate:
and submit the acquisition prop
‘within: 30 days from the date of
fror the second party.

* e et |

by the- first pady under the provisic
or purchiased by fhe second parly -
compensation shall be determined;fl
party shall also be involved in the
cases where compensation could 1y

the provisions of land Acquisition A

£
% sign a Meémorandum of

he settied through negoﬁahon
the'same shall be determined by the ©

s Uppal Chaddha Hi-Tech
of Hi-Tech Townships at
rrlo_r_e.

M/s Mis Uppal Chaddha Hi-

OU") with the first party to
b of Hl-Tech Townships at

) ‘l That the second party shall idenirfy h;é- land for the development of

9

h¥he Tirst party, if not identified

proposal for acquisition of

g Sajra, plan with delmeauon of

} the township shall be acquired
f Land Acqu:snhon Act 1394

cess of negohahon, In such

. n iy
but U




L~ P,

Y

.of the properties sold after the devéls
.. conversion charges at the rate of 12; perce

i

That the total cost of land acqu:smo 1 shiall be borne by the second
parly, however, 10% land acquis lhn charges payable to the
collector of the District shall not be tharged as per Govemment
Order No 6087/9-Aa-1-2003-34Vi03 i3
and Urben Planning Department, Gg:
case of any dispute relaﬂng to lahe
compensaﬁun by any Oourt in future 3l 1ab|ht|es shall nest mth the

That the second party shall be exemp
purchase or transfer of land, which g
ninely years. Stamp duty chatges of

ed from stamp duty for initial
2 'be on a leasehold title for
g instrument regarding sale
ent of land and freehold
nt of the lease premium
cand party or the allotess to
e of subsequent sajeffrechold

of the land shall be payable by thé $e
the. Goverriment/First Parly at the ii
conversiot. .
I

That all ether {and which pr&senﬂy kbt with the Gram Sabha will
also be resumed by following the preséribed procedures. Whenever
ahy pretission’s. are required by ff ‘A; ond parly for purchase or
resumption of the land belonging t_g gheduled caste, scheduled
{ribe/ backward classes or Gram Sal I'Ia iall necessary penrissions
will be procured in acgordance with la viatithe sarliest.

Thitif the site selected by the seoo

falis outside the Imits of
Deve!opment Area, it shall -be:

ht under the statutory

- jurisdiction of the first party by foffoying. the due process cof faw.
- However if the land belonging to ¢

and patty (whether.owned by
second party itseff or acqmred by th% fust party and subseguently
transferred to second party), needs anversion of tand use for the
purpose. of Hi-Tech Township, the {same shall be completed
according ta law at the eafliest and ldnd Use conversion charges s

prescribed by the State Gaverrimentstall be payable by the second
party.

That the second party shall comply
planning norms and regulation in thel
the proposed Hi-Tech Tawnship:=

ith the following land use
e praparation’ of lay out pian of

(8). Development Area Average i

21 tfity- shall bé 150 10 200
Persans Per hectare

y Tad
ot et
& dnaﬁ:—x ech ¥

g-.‘nt uﬁé“’u




10.

14.

{b) Land use Structure:

[SiNe. [LandUseCalegory || | | Percentage of Developed Area
17 1. {Residental 1T 3540 —
"2, {Commercal and ofices | i%
3. [ Industrial (Polition free] vy
4. TPublic:and seml-publlc 8-10
B. 1 Green Cover, Parks, Open Spades,
Playground & Water Bodies ' 19-20
{776, {Transport and communicatiop - 2022
7 F&ec?eatlonal 3L
T Average T 100

{c) Zoning Regulations as

Hbp 1cable in the respective
Development Area shall be ed.

() Buiding Bye -Laws as |dplicable in the respective
. aévelopmentAreashall be filiowed.

{e) . Preva;llng density norms sha I

ot be applicable to housing for
the Economically Weaker !

Sep o' s and Low Income Groups.

Note: Under category 2 and 3; -pen )

sntage of dand use can be
interchianged to the éxdent of B0 percent {of fhe above 4-6%
mentionied at serial No.2 arud 3) d

g pend' g tipon the dominant
funictional character of the pri ' Hi-Tech Township.

That if the site selected by the sedapd party falls within the Master
Plan area and needs conversion® bt land use for the purposes of
Hi-Tech Yownship, the same sheli be completed by the State
Govemment through-aimendient of khe Master Plan In accordance
with Taw for which conveision cha -_«‘ as prescnbed by the State
Govemmen,t,{shall be payable by ij naigl

That the second patty 'shall prep__ d submit a jed
Report (DPR) of the propased fowhiship o the first party within 180
days from the date of signing of thigiMpU. The DPR shall comprise
layout plan of the proposed township, {land use plan, infrastructure
and services development plan, imporiant phases of development
and construction works, time-schegle for their commencement and
completion, standards and speci

property management, operation ah :
For Ut Chepih P17

yrectdr

‘pfiE
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12.

within 30days of ifs submission provigledlit is in accordance with the
prescibed norms and specifications.! The approval shall be
accorded by the Vice-Chaimnan |of} the first party on the
recommeridation of a commitiee {chnstituted by the State
Govemment. The second parly shallfdiso enter into a Development

That the first: party shall examifie ﬂaf.eDFR'ﬂﬂﬂ approve the same
n

: A4S0 £ 2lOpme
- Agreemient with the first party for i lzge,ntaﬁon' of the project at

13,

: . against liabiliies that may arise by &

14.

15.

16:

'couhguouS chunk has been assert

Aay out plan of subsequent phases bily

the time of approvat of the DPR.

Thiat the. Development Ag_‘ree,ment. st all -Lontain detailed terms and
conditions for implementation of the b in accordance with the
approved DPR. The second party Shall indemifly the first party

y acts or deeds of the second
party.

That the sécond party shall complete ﬂ':jEHi-T ech Tawnship. Project
within a period of five -years form Ht

date of signing of the

"Development Agresment’. Howevpf, | Development Agreement
i be si ) 500 acrés of land as &
bled antd transferred to the
second party, If there is delay in acquisition of land, extension in the
project pesiod up to one year shall be!permissible by the first party
and beyond that by the Gavemment.

Township developmerit shall be carikd] out in a phased manner
depending on availabllity of land andithe{first party shall release the
_ after assemblyftransfer of
balance Jand in favour, of second|pafty. if owing to inevitable
circumstances, there is any delay in gro dmg connef:hwty to off-site
infrastructure viz, road, water supgty, | 8, elect{isity etc.,
extension in the project period W
Governiment on case to case basis, |

Tnat the second party shall adhere (o £
Hi-Teth Township as outlined in the jo
the second party as per the Documen

e concept and features of
iginal proposal submitted by
orjSubmission of Propusals.

That fhie second party shall have thejaption to cany ouf the internal
and external development works |gs | per the stahdards and
speclﬁcationa laid in the appmver.i D R Without any extra charges

supply‘ aelectnclty solid waste manag
commanity faciity may be extended
congerned Governiment Agency on agtunl cost basis. If any major
infrastructure such as embankntient, rifg dad, fly over, metro efc., is
P i ' ) € | ;ect penod consequentto

e B

the second party by the



‘.

17.

18.

19.

20.

21.

. house fplots to the Lower Income ¥

-constifuted by the State Governmen
. District Coltector/Vice ~Chaiman ofi_tﬂe_

facilitate establistimerit of above fagilit

. schedule prescribed in the approved

which the proposed township would be directly benefited, the
second party shall pay propartionate tost of such infrastructure to
the first parly, for which prior approyel of the State Government
would be necessaty.

trugt and sell 10% of the total
eakes Section and another 10%
p families as per the nomms
- first parly. Allotment of
shall be through commitiee
.under the chaifmanship of the
Development Atthority.

That the’ second party shall con
houses/plots to the Economically

and cost ceiling prescribed- by| 1
houses/plots for the above categdrie

That the land for Government and Pubjic Sector cormmunity fadilites
such as police station, fite station, jpost office, telephone exchange,
stc. shall be provided free of cast by the second pary to the
t"party. The gevermment will

concemed department through the first part
$ in the proposed township.

However, the State Govemment shalll estatilish the Police' Station
fres of.cost on the land earmarked for the purpose. -

That fhe second parly shall prov:fde Lz‘sic_' infrastructure such as
road, drainage, water supply, san ticln and eleciricity etc. free of

- cost of the village abadis falling within|the Hi-Tech Township area,

The beneficiaries will pay user charges 1o the service provider.

- That the. Govemment policies and t’hé relevant codes of B.LSAS

relating fo disaster management shall be strictly adhered 1o by the

-second party in the fand use planhing, infrastructure development

and construction works of the proposed township.

That the first party shall haw

' e right to supervise the
implementation’ of project in accdrdahcs

ce with and as per time-
PR and to inspact the quality
of external :and infernal development works to ensure that they are
as per the provisions of dpproved DPR. The second party shall pay
the requisite inspection. charges lto tlge first party as per the

prevailing policy of the State Gove

That i enstre timely completion of fthe{praject as per the provisions
of the approved DPR, the first party shall retain the transferable
rights o 25 percent of totat saleable atid which Shall be released in
praportion to-the second party on sucdessful completion of various
semvices to the functional stage. If fhe second party leaves any
development work incomplete the samp shall be complefed by the
first party through sale of the land so retained: :
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23.

24.

21.

28.

28,

© maintenance expenditire from the

(b) The second party shafl not claitn

the third arhitrator who shalf act as thelp

That the pemnission i required fo g_neratton of power for the
proposed: Hi-Tech Township shall issible In accordance with
the prevailing Energy Policy ofths. Stéte £3 it

That the secorid party shall maintain Py variols serviges of the Hi-
Tech Township for which ¥ shall '

: alloftees as per provisions of
DPR. During this period the Local Bodies shall not coliect house tax,
water tax and sewerage tax, efc, from the residents or users of the
township. However, the services handed over to the local
bodies for maintenance at any point lof time with the consent of the
residerit bf the township. ' '

That the first party. reserves the ngig:: make such amendments,
additions and alternation of modiications in these terms and
conditions as may be considered itist and expedient with the
consentof the second parly. ‘

That ariy issué which is not covered under this MoU, shall be
remiedied as perthe bid terms and the prevailing laws of the jand..
Em’ﬂlajeur_e

{a) It af any time during the conti uance of this MoU, the
perfarmance in whole or inipart by either party of any
,obligation under-the Moll. sh: li- prevented of delayed by
reason of any War, or tiot or n turél calamities or the second

party within ¥ days of aceur e and cessafion of each Force.
Majeure conditions ‘shall intim st pa

above causes of delay.

tension of time mentioned
in the precetling paragraphs. beyand the period affected by
tive Force Majeure, :

That in the event of any dispute with egard fo terms and conditions
of the Mol), the same shall be e o thé decision of an
arbiftrator; to be appointedin writing by the parties, or it they can not
agiée upon a single arbitrator to the! decision of three persons as
arbitrators, one to be appointed by eath party and they shall appoint:
( ldmg arbitrator.

That any notice ieﬂer or communicatibn to be given. bv one party to
the ‘other shall be in writing in Hind or [English laniguage through
registered post with due acknowiedy; ment In addition. such
comriunication shalf a]sa be transmitie

Fe ygbal S
i afay

B iiicon For e wrrbEEs TOF

- .?%\Qi‘@@’ m"”
AY



S e e

Y
o

268

INWITNESS WHERE OF the pariies
day and in the yeat herein first §bove

Inthe presence of

o Witness... 2

Vol -kﬂW'&J‘-ﬁ-‘i
CATP 4-5& i _

Address

-8

1y Witness WA 0

Address.... ./ Cochn +

or

NO DA

R T,

heseto have set tieir hands on the
WIT;E en,

ntﬁmm—{%m ATEH
i

FOR AND CN BEHALF OF SECOND PARTY

‘ckﬁ_’.ﬁ d 11 r;;-;"- el |

~ FOR AND ON BEHALF OF FIBST Sl
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) Pmdcsh (he‘remaﬁer referred to as “GoUP") has annou $
Government Ch,’d;rNQ;SISQ}EIgf;,t—la.OIﬁMdeHOB. daied 16 _. ugust, 2007 whiich was revised by
Goverament Otder No. 3872/Bight-1-07-34Vividh/03, daidd 17} , 2007 and Govemsment
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1
Hatdd 30/1 (/2005 tor the Development of

-----------

day of g‘ﬂm"—ﬁ two thousand, ‘nine between Gha__lahjw Dwelopmem Acthorily constituted |

undet the‘provls:ons of Uttar Pradesh Utban Planning and D: !o;:mem Act, 1973 Ihmngh Sri RK.
.. Sachain its Secretary (hereinafter referred to a8 the “First P?i%l t which expression shall unless the
contéxtdaes not so admit, include its sucoessors) of the Gne Bt ¢
M/s. Uppal Chadha Hi-Tech Developets lf'{{rt, Ltd., a compary . registered the.
‘Comipanies Act, 1956 having its fegistered ‘office at 33 {fﬂ gﬁlﬁly Cenfer, New Friends
Colony, 'New Delhl-lIOOGS through Sh-Ginni (bl hE 4 ‘S/g. Sh. Narender Singh
Chadha R/n'8-559, Greater Kailash-H, New ] lh'i%j. 5

einafier seferred 1o as. the “Second
", ‘which n'pressmn shall uniess the confext does ot it, include its successor) of the
Olhcr Parl. :

fufe md to promote pivate investroent iii:

ho 5ing sector, the Govermnent of Uttar
-- 1-{‘3':5 Township Policy-2007 vide

Order No. 4916/8-1-07-34-vividh/03 dated 27" August, 2008, | |

AND WHEREAS the Second Party .. Mss. UPPR!_Cﬁ?ﬂTﬂ Bi—’l'ech Developem Pt
Litd. js required to sign-the Amendmﬁnt to the Principaf Mollf doted 3071172005 with the First
Ralty o zmhate furthiet action for the development of tie Hiil Teok Tqwnship. .

NOW THIS DEED w:mms‘es AS FOLLOWS:- - ]
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the folowing clauses shatl be inserted in Princippl M :U:[.-- ( 25 A
{0 ha

Second Party by asquiring laud under] fhe

. direct negotiation and land acquired under
* land acquired vnder the Land Acquisition et 1894 or the Ustar Pradesh Housing and

. Development Board Act, 1965 shall be

. That as far a5 possible, land for the dw]lap ! i:nq of the Hi-Tiech Township shall be:
acquimd ﬂ:rou'g’hmgoﬁ'aﬁon with the lagd olners. For this purpose. the entire land
prc)pmed for the H1~Tech Township shall &c& nbtified under seciot4 of the Land
Acquisition Act, 1894 or section-28 of ik _réd‘esh. l—i_ous_ixi_g and -Dcvgiqpﬁi‘en’t
Board Act, 1965. T Second Party maypurchast the l"and through direct negonanon
with the land owiers and the Rirst Party) s '

iprdvisions of “Karar leamaw_ah“
Acquiisition of land wnde; the Land Aaq_u%tx 1 A0t 1894 or the Uttar Pradesh
“Housing -and . Development Board -Act, - 1965 | shall’ be: carried ot i special
wircumstances only for such repmining pocke SSwhich are ne@sm for the integrated
developmerit of the Hi-Teoh Township hnd Fal within the land purchased through
“Karar Niyamawali®, Provided that the

Development Board Act, 1965 shall not excesd
Tech Towmship, The land acquired by t F’ Party under the provisions of “Karar
Nsyamawalt“ or the Land Acquisition At : 4 or the Uttar Pradesh Housmg and
sk o the Second Pasty an 90.years

Tedse. Excmption from. stamp dm‘y on _- ciim ISODacrcs of efline area of ihe

Thus, the excess charges deposited by hig Seid ;
direatly from the land owners, shall be adjustéd towards the land soguired under the
“Karar Niyamawali” or the Land Aoqui%’it%:ﬁ

and Development Board Act, 1965, as 1h "

relating 1o land acquisition or increase o
atises, 4l finanicial ha‘biﬁu&shhﬂ -rest Wi

Onpil Chadsa Ri-Teck Dediopers Fur. 1o

N tlr.
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ﬁnanmal liability aristog out of any. 'Bﬂer :sf Cotirt of adjudication relating to—t
development of Fi-Tech Towusmp*s_ gl arpo rest with th Second Party,

a%mﬂzrﬁwfa&‘mﬁaﬂ%ﬁ '"]’maam?mmmm“
iy AfrTET SRERA 1694, B S~ mmmmww
AT G S g, P @ o "-ﬁmmm#mqﬁmm

mﬂ,e Jand noqlﬁmdbythe F‘ustPam Of j thcr Govemment Agenmes orunder thc '
procsss o mequisition. or notified for acquisition by the First Party or other
_'Govcmmeu; Agcuc:cs inder secion-4 aof Lan?i Acqmsmon Act, 1894 or under E

section-28 of Uttar Pradwh Houmng ane Delvelopmmt Board Act, 1965 forth..lr own’

" schemes, shﬁllnotbcdenouﬁedﬂe&m favoﬁrof ﬂweSceondPartyfonhepmposcof

fechTownsip, .| ’ v .-
Thutlncascﬂw'amnd Panyhas ¢ ";‘pom-lmmchbookmg money, the same shall
- be retimad: with dnterest equivalesit 16, -_'_I ;Snm lending Fate ‘ifdefidnded by the
"m?esio:sm!wnﬁngmmml’.ﬂdays ﬂ:}edaleof dcmanc{ Moréover, if the
Saoond!?anyrsnnhtledtoameptpub' debmtmaccordanbemﬁllzw then the.
Second’ Part;.' ltselfshgn find out the. subsﬁtate to convert it-into aulhonmd public
dcposxt. L '

Q (V) That the. Socond Party has béen sleétad sinder ‘Hi-Tech Towpiship Policy-2003.

.4

P TR T A - mh ]

Hum,ptqpedmforassmbhqglarﬂ _ ‘uldbeguvemedbyﬂlémmmsofpara
—-25012111—5‘5&11!‘0%1@29]@-2907? mididssatedasunderz- - - e ol
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o w D T H-mrge @
c]ulh HieToch Derelovers | Py Lt

Rﬂrﬁmu.usa’:wma’tﬁ w-'sﬂ'm DAL

ﬁmvﬂvfammnﬂﬂ'""



) i = —— -

]

" first above written,

277

;. % myiled 2Y swhmnaR @ anmnfzavf WY 4SS 1s00-3000 (o a’H %

m«.mmawamamo

06s A I 513 o7 frwra wrf afrwaa s
ol ¥ gof Rl W ety |

Ths terms and conditions. of Principal MoUl whith ske

I& repughant ar contriry to the clause-]
of this AMoU shall be deemed to be deleted to 'th ‘extent of repugnancy or contradiction,

3. This AMoU shall cotiné into effect from 03-02-2009. |

4 Subject 1p gbove all other termis and conditiosislof lihe Principal Mol executed on dated

30/11/2005 between the pacties shall remain effektive,

IN WITNESS WHEREOF the parties bereto have set their hinds on the day and in the year herein

1 (s
. Forandoﬁbahﬁlﬂ__ ik
Adiress... .Q.MQ _ Oypel Chlithal EHicT

flof Sevond Party
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d Revised Me:_‘hqr_an-d um of Understanding for the Development of )
' - Hi-Téch Township in Uttar Pradesh

Urhis Revised Memorandum of Understanding is made on this 1?"‘ day of February
Two Thousand Ten between Ghaziabad Development Authority constituted ynder

provisions of Uttar Pradesh Urban Planning and Development Act, 1973 through
.Shii =T : dhapejis-A4 A _

H_xglfenge

U S

g
And

iﬂls Uppa! Chadha -Hi-Tech-Developers Pvt. Ltd., a Company registered under the

Companies Act, 1956 having its Registered Office at 33, Community. Centre, New

Friends Colony, New Delf-11008% throtgh its Director Shri Ginni Chadha, S/o Shri

Narender Singh Chadha, R/o ‘S-659, Greater Kallash-ll, New Delhi (hereinafter

ferred to-as the “Second Party”, which expression shall unless the context doesnot ,
!so admit, include its successor) of the Other Part. ) _ _

WHEREAS to meet the requirement of éver growing demand of housing and civic
fnfrastructure and fo promote private investment’ in the housing sector, - the
* Government of Uttar Pradesh (hereinafter ceferred to as “GoUP”) has announced Hi-
ech Township Policy-2007 vide Government Order No.31 89/Eight-1-07-
4Vividh/03, dated 16" August, 2007 which was superseded by Govemment Order
No.3872/Eight-1-07-34Vividh/03, dated 17™ September, 2007 and again by
sovernment Order No.4916/Eight-1-07-34Vividh/03, dated 27" August, 2008,
39:7/8-3-34Vividh/03, dated 2™ December, 2008 and 6481/8-3-2008-34Vividh/2003

ated 3" January, 2009,

g ﬂlg |
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1. That the second party shall submit the proposal for purchasefassemb!y of

282

R

AND WHEREAS under the Hi-Tech Township Policy, 2003 a Memorandum of
Understanding for the development of Hi-Tech Township at Ghaziabad in the State
of Ultar Pradesh was executed between the parties above on 30.11.2005
(hereinafter referred to as ‘Principal MoU”) and an Amendmerit to MoU was signed
on 17.03.20089;

AND WIIEREAS the. Second Party in accordance with the Priricipal Mol has now
applied to the First Party for extension of the Hi-Tech Township area from 1503
Acres to 4494.31 Acres at Ghaziabad under the- Hi-Tech Township Polrcy-2007
(hereinafter referred to as “Hi-Tech Township®);

AND WHEREAS the proposal submitted by the Seconrd Party was evaluated keeping
in view para-1(13) of above said Government Order dated 17" September, 2007
‘inter-alia and was approved by the High Level Commitiee (heremafter referred to as
*HLC™} constituted by the GoUF’

-AND WHEREAS the Second party, i.e. M/s Uppal Chadha:Hi<Tech.Developers Pvt.
- A4d. is required to sign this Revised Memorandum of Undcrstanding (hereinafter

referred to as “Revised -MoU”) with the First Party (o initiate further action for the
development of Hi-Tech Township.

- NOW THIS DEED WITHNESSES AS FOLLOWS:

Ui

enhre s:te ldentlﬁed for the proposed'Hl-tech Townshxp to ihe Flrst party within

negotqattons w1th lhe land owners. and the ﬂfst party shalt act as fac:!utator the
- purchase/assembly of {and not exceeding . 25% of the tota! area of Hi-tech
Townshlp

PRI .

3.  That to enable integraled development of the proposed Hi-tech township the Q,!f'

- land which presently vests with the Gram Sabha or belongs to the Scheduled J"
Castes, scheduled tribes/Backward Classes will be resumedipurchased/ = 4
L aequired in accordance willy Applicable Law. However an equal amount of &
fand belonging to -the people from scheduled casles/Scheduled Tribes A
purchasedby the second parly situated within the hi-lech township area shall 5
‘be purchased by the second party in the surrounding nearby area$ and f\,r
handed over to sUch Scheduled CastesfScheduIed DES . -

C e g

- 4. That the Second party may be authorized by GoUP io purchase land in
excess of 12.5 acres for the development of the: Hitech Township as per - -
provisions .of section-154 of the Uttar Pradesh Zamindari Abolition and Land
Reforms Act, 1950. it is made clear that GoUP shall give above permission to
second party on the condition that all the development works shail be
completed by the second party within the prescribed project period. For this
purpose, the second party shall fumish necessary information on the

thovao aa)‘”%%/ PHig 2tad
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prescribed format to the concerned District Magistraté through the First party.
The GoUP shall grant required approval on the recommendation of district .
Magistrate. This process shali be completed within 60 days from the date of
submission of proposal by the second party to first party.

The stamb duty chargeable on the instrument relating to Hi-tech Township
executed by the second party shall be borne by the second party or transferee
of second party,as the case may be.

the freehold conversion charges shall be payable by the second party to the
first party as per the prevailing policy of the GoUP.

That if the site selected by the second party falis within the development area
fscheme Areal special development Areal-regulated Area or any other Area
notified by the GoUP under any faw and-needs conversion of land use for the
purposes of Hi-tech township; the same ‘shall be permitted -by the GoUP/
competent authority in accordance with law. Similatly,if the site selected by
the second party falls outside the limits of :the development Arealscheme.
arealspecial development area/Regulated Area or any -other area notified by
the GoUP under any faw, it shall be brought-under the statutory mits of the
respective - development area/ scheme Arealspecial development
Area/Regulated area of any other area notified by the GoUP under any law by
following the due process of law. Conversion of land use for the proposed site
shall be completed according to law for which land use conversion chares as
prescribed by the GoUP vide G.O.No 3712/9-Aa-3-2000-L.U.C/91 dated
21.08.2001 shall be payable by the second party to the first party. However,
conversion of use of tand seserved for infrastructure viz. roads, water-works,

L A= Pl

“nlanfo

rtres pgrks- and space/green belt, ‘-et-'cetera.pmposgvd‘in al

S 1LE.

10.

-;;\;ould be deveto..and constructed in :-adbbr’xiancé _ the a of
. above plans. .

That the second party shali comply with the land use planning norms and

reguldtions in the preparation of conceptual plan .and Detailed Project

report{DPR) of the proposed Hi-tech township as prescribed by the GoUP
vide G.0 ‘No5397/8-3-08-34vivdh/03 date 02.12.08 besides provisions shafl
also be made for world-class infrastructural facililies, viz. roads, water supply
drainage, sewerage; electricity, traffic and transportation system, integrated
solid waste management modem commurication system, et-cetera.

“That the Government policies and the relevant codes of B.A.S./.S. relating to
disaster management shall bé strictly adhered to by the Second Parlyin the
land use planning, “provision of important infrastructure facilities and
developmeént and construction works of the proposed Hi<tech Township.

“That the Second Party shall prepare and s:ubmit a revised Conceplual

Detailed Project Report (DPR) of the proposed Hi-tech Township including the
extended aredo the First Party within 180 days from the date of signing of this

' Revised Mol. The DPRshall comprise of broad layout plan, land use plan,

{ulowso =ﬁaaﬁ%€ﬁ A Hafy
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infrastructure services development plan,. standards and specifications,
resource mobilization, praperty management, and operation and maintenance
details, et-cetera. Besides, the DPR shall contain phasing of development of
the proposed township indicating time-schedule for commencement and
completion of each phase.. A committee constituted under the chairmanship
of Housing Commissioner/Vice Chairman of concemed Government Authority
shall examine the revised DPR and submit its recommendation to the Board
of concerned Government Agency for approval. The Board of the respeclive
Govemment Agency shall take declsion regardlng approval of the DPR within
30 days from the receipt of the recommendations of the above committee.

“That the DPR shall be approved as a Con¢eptuat Plan and the Second Party

- shall ncither be entitied to eny legal right for the impiementation of the Project

“merely on the basis of approval of the:conceptual DPR nor shall have the right
to aliot, sale. or lease plots/buildingsfflatsiother properties or accept advance

" -money. Launching, booking, et-cetera under the Project-shall be permissible
" {o the"Second Party only after avaiiability of tand and:approval of the detailed

day oul plan. However, the Second Party shall be free=ta accept public -

deposits and utilize the same in accordance with the relevant regulations of
the reserve Bank of India. That in case the Second Parly {who has been

. selected under the provisions of Hi-tech Township Policy 2003) has received

pre-launch booking money, the same shall be returned with interest
equivatent to the State Bank of livlia prime lending rate if demanded by the

' investors in writing within 30 days from the date of demand.

- That the Second Party (who has not already submitted the detailed lay out
plan under the Hl-tech Townshtp Pollcy-szoos) shall ﬂubmat the- dPtaIlPd Iayout

A1,
e -
9

13,

s a0 alue) %,

' ‘the ﬁrst phase for approval of detalled Iayout pIan in the fmm of a compact
“plece of land and the proposed land use of the same is as tesidential as per

the master plan or has been amended {o residential the detaited layout ptan

can -also be approved along with the conceptual DPR. But, it will be

necessary to purchasefacquire more than 300 acres of land for approval of
detailed layout plan [ n every subsequent phase so as to ensure completion of

-all the development works of 1500 acres of. townShip b maximum three
sphases. .In case township are exceeds 1500 acres, the procedure for

approval of detailed -layout plan will be the same; however, development of

-the township may be completed in four phases. if the township area is more

than 1500 acres but up to 3000 acres, and max!mum ﬁve phases if the
township arezis more than 3000 acres. T

That the Second Party shall enter into a ‘Development Agreement’ with the

First Party at the time of approval of the detailed layout plan. The First Party

. shall sanction the detailed lay out plans of subsequent phases only after the
required land for concerned phase has been purchased/assembled by the
“Second Party and separate Development Agreement shall be executed for

each phase,

Ny
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e

That the Second Party shall complete the Project within & period %,{ ten years .
from the date of signing, of the first ‘Development Agreement If there is a

defay in compieting the project dueto unavoidzble refason extension in the
Project shall be péfmissible with the approval of the BLC on case to case
basis. In case of development works of the township arerfiot completed within
ten years or the extended project period and if the Second Party is held
responsible for this delay, then the Secortd Party shall have to pay specified
sum to the First Party for above said delay in accordance with the provisions
of the Development Agreement.

The Project Period shall be reckoned from .date of signing of the first

‘Developrient Agreement’ under révised DPR, but it shall not exceed ten

years including the exiended perlod T
._.,‘-_gﬂ.

"That it will be comptisory for the Second Pary to ensure registration of
transfer deeds of developed:.  praperties befare handing over the possession
to the allottees, failing which the money equivalent to the starip duty and

-registration fees amount shall be recovered by, the First Party through
invocation of the Bank Guarantee or sale of rhortgaged land after giving notice
to the Second Party. Before handing aver of properties 3 alloftees, the
Second Party shalt m@mmmmmmmmf of
the First Party in accordance with applccabie rules/Acts. For this purpose a
morigage deed shall be executed in accordance with the provus:ons of

. prevailing rules/Acts and the mortgage deed shall be registeréd. Twenfy

percent of such mortgagediand shall be released afier the successful

m services lo the functional stage, compliance of all
conditions..as. pe

. . SR WSS

e

16,

: .of developed propertses in favour of allottees If the Second Party !eaves any

-development works incomplete, the same shall be completed by the First
party through sale of the land so morigaged. Remaining five percent of the
mortgaged land shall be xept retained as perforrmance guarantee fo ensure
the maintenance of services.

That the Second Party shall carry out the internal and external development
works as its own-expense as per the standards and specifications laid down in
the approved DPR. However, connecfivity to trunk services such as road
connection, drainage and sewage disposal, water supply, electricity supply,
solid waste management or any such other community faciliies may be
extended to the Second Party by the respective- Government Agency on

payment of actual cost pius 15 per cent supervision charges thereon. If any
major intrastiucture such as embankment, ning road, fiyover, metro, et-cetera,
is provided by the First Party during the project period consequent td which
the proposed township would be direclly benefited, the Second Party shall

- pay proportionate cost of such infrastructure to the First Party, for which prior

approval of the High Level Committee would be necessary.

& 1&,
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That since infrastructure services of the main city will also be used by the
population of the proposed Hi-téech Township which would increase pressure
on the existing services, therefore, Second Parly shall pay City Development
Charges for augmentation/strengthening of axisting infrastructure at the rate
of Rs2alre-per acre. 25% of City Development Charges shall be paid by
“Second Party® at the time of approval of detailed lay-out plan of Hi-tech
Township and remaining .amount of City Development Charges shall be
payable in six monthly installments together with interest at the rate of 12%
per annum. Delay in payment of instaliment will atract penal interest at the
rate of 18% per annum.

That the Firs{ Party shail have the nght to supervise the implementation of the
project in accordance with and as per time-schedule prescribed in the
approved DPR and to inspect the quality of external and internal development
warks. of Hi-tech Township to ensure that they are as per the provisions of
approved DPR. . The Second Parly shall pay the prescribed inspection
-charges to the F:rst Party as per the prevamng policy/Government Order of
the GoUP. . )

That the Second Party shall provide land for community facilities such as
electric sub-station, police station, fire station, post-office, telephone
exchange, et-Cetera and-construct these facilities as per the norms and make
them avaitable to the respectwe Government departments free-of-cost
through theﬁrst Party.

That the Second Party shall eonstmcl 15 percent of the total houseslplots for the
Economically Weaker Section and another 10 percent houseslplots for the Lower
income e

Party. Allotment of houses/plots for these categones s shail be made by a commritee

constitited by the Housing and Urban Plenning Department, GolUP under the

21,

- 22,

oy iy,

chairmanship of. the Housing CommissionerVice Chairman of the respective
Government Agency. The ‘Second Party shall sell the hauses/plots to the persons to
whom the houses/plots have been allotted by above said commitiee.

That the Second Party shall provide basic infrastruclure such as roads, drainage,
water supply, sanitation and electricity, etcetera free-of-cost to the wllage abadies
falling within the proposed Hi-Tech Township area. The beneficiaries will pay user
charges {o the service provider/Second Pardy. if the Second Party undertakes
distribution of -electricity, ‘it will have to secure ficence from the UHar Pradesh
‘Electricity Regutatory Commission for this purpose.

That the proposed township shall be environmentally susfainable i.e. the Second
Party shall make appropriate provisions for conservaton of water and power,
pollution confrol and mainienance of green cover in the land use planning,
development/construction works and operation & maintenance of the proposed Hi-
tech Township. The Second Party shall oblain necessary environmental clearance
for the proposed Hi-tech Township project from the Ministry -of Environment and

- Forest, Government of india.

That the Second Party shall obtain all legal, statutory and other no objection

ceriificates required under the ruies for the proposed Hi-tech Township from the
respective Competent Authotities of GoUP and Government of India.
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That if required, the permission for generation of power for e proposed Hi-Tech
Township shalt be permissible in accordance with the prevailing Energy Palicy of the
GaUP read with Electricity Act., 2003 and Uttar Pradesh Eleclricity Regutatory
Commission Rules,

That the Second Parly shall adhere to the concept and features of Hi-tech Township
as outlined in the ofiginal proposal submitied by it to Awas Bandhu Utiar Pradesh at
the time of selection.

. That a “Joint Venture® agreement shail be executed between the parties for proper

and regular maintenance of the developed township/project. One time maintenance
charges and annual user charges collected from the aliotiee shall be deposited in an
‘Escrow Account’. The Second Party shalf carry out the maintenance works whereas
Joint Venture shal! supervise such works and ensure that the amount collected for
maintenance is being ulilized for the same purpose.

That any issue which is not covered under this Revised Mo, shall be remedied as
per the- provisions of tha Hi-Tech “Township Palicy-2007 as amended from time fo
time and the prevailing laws of the land. _

That the First Party reserves the right 1o make such amendrients. additions and
alterations or modifications in the terms and conditions of this Revised MoU as may
be considered just and expedient in the pubfic interest,

Force Majeure

{a)  If at any time during the continuance of this Revised Mob, the performance in
whole or. in part by either Party of any obligation under this Revised MoU shall
be prevented or delayed by reason of ‘any war, or riot or natural calamities,

the Second Party within 7 days of occumrence and-

_cessalion or each
" Majedre condiions shall inimate the First Party by a registered letter the
beginning and end of the above causes of delay. ,

3t.

32,

33.

{Noudo Maa)
wHocoRodo

.f'bJ The Second Party shall not claim extension of time n}éntioned in the

.. ‘preceding paragraphs beyond the period affected by the Force majeure.

That in the event of any dispute with regard to terms and conditions of the Revised
MoU, the same shall be referred to the decision of Sole arbitrator, to be appointed in
writing by the parties, or if they can not agree upon a Sole arbitrator to the declsion of
three arbitrators, one to he appointed by each Party and they.shall appaint the third
atbitrator who shalifho{)as the presiding arbitrator under the provisions of the
Arbitration and Conci dgn Act, 1996. Place of arbitration-shall be Lucknow.
Yy _

That any notica, leiter or communication to be given by one Party to the other shall
be in writing in Hindi or English language through registered post with due
acknowledgement. In addition, such comrunication shall also be transmitied by fax.

That the terms and conditions of this Revised MoU shall prevail aver the terms and
conditions of the Principal Mol. :

For the purpoée of clauses 10 and 20 of this Revised MoU the word “Govemment
Agency” means Ultar' Pradesh Avas Evam Vikas Parishad or concemed

‘Development Authority, as the case may be.
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IN WITHNESS WHEREOF the parties hereto have set th
year herein first above written.

eir hands on the day and in the
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' cidvs
Tor and on behall of Fiiut Py

In the prerance of

(1) Winess. (5.3 8eusl. .
Add:ess..f‘.‘.{rff QM

In the presence of

() Waness. \aucodd
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ANNEX-9 Registered

State Level Environment Impact Assessment Authority, Uttap &aglesh

Directorate of Environment, U.F.
Dr. Bhim Rao Ambedkar Paryavaran Parisar
Vineet Khand-1, Gomiti Nagar, Lucknow-226 010
Phone ; $1-522-2300 541, Fax 191-522-2300 543
E-mnail : doeuplko@yahoo.com
Website : www.seiaaup.com
Ref.: ] | @ /Parya/SEAC/2069/2013/iDCA(S) Date:—2 \July, 2014

To,
Sri Rakesh Garg {Director)
M/s Uppal Chaddha Hi-tech Developers Pvt. Lid.
33, Community Centre, New Friends Colony,
New Delhi-110065

Sub: Regarding Environment Clearance for the proposed revision in “Wave Hi Tech Township”,
(Expansion) at Vill-Mehrauli, Shahpur Bamheta, duriyai, Dasna, Sadigpur/Qazipur, Bayana,
aiphal & Expension in Vill-Arifpur, Sadat Nagar igia & fnayatpur, Talabpur,
Kachhehra,Warisabad, Dujana & Girdharpur, Ghaziabad, U.P.

Dear Sir,

Please refer to undated letter received in this office on 01/10/2013 addressed 1o the
Secretary SEAC, Directorate of Environment, Lucknow. The SEAC considered the matter in its
meeting held on 03/10/2013. The case was presented by the consultant M/s Perfect Enviro
Solution Pvt. Ltd. along with the project proponent. The proponent, through the documents
submitted and presentation made, informed the SEAC that:-

1. The revision in environment clearance is sought for Wave Hi Tech Township at village
Mehrauli, Shahpur Bamheta, Duriyai, Dasna, Sadigpur/Qazipur, Bayana, Naiphai and

Expansion in villages - Arifpur, Sadat Nagar lgia & Inayatpur, Talabpur, Kachhehra,
Warisabad, Dujana & Girdharpur Ghaziabad, Uttar Pradesh.

2. The built up area as 5157813039 sgmt, the total land area as 4494.31 Ha have been
proposed.

3. Provision for plots, EWS/UG plots, Group housing, Industrial area, Commercial complex,
Educational, Medicai, Community and other Recreational activities have been proposed. The
revised project details are as below:

4.  The Plot area of Residential plots will be 2236174 sgm & Built up area will be 10733635.2 sqm,

5.  The Plot area of EWS/LIG will be 54107.51 sg m and Built up area will be 292180.554 sgq m.

6. The Plot area of Residential group housing will be 4516257 sgm and Built up area will be
24387787.8sgm.

7. The Plot area of Public and Semi Public areas will be 1694410.796 sq m and Built up area will
he 4913791.31 sq m.

8. The Plot area of Commaercial and Office areas wili be 1719704.134 sg m and Built up area will
he 9286402.323 sq m.

9.  The Plot area of industrial area will be 1091296.222 sg m and Built up area will be
1309555.467 sg m

10. The Piot area of Recreational area will be 545648.1112 sg m and Built up area will be
654777.7335 sg m.

11. The total water requirement as 92144 KLD and fresh water requirement as 59581 KLD which
will be sourced from Ghaziabad Development Authority,

12.

73249 KLD waste water to be generated which will be treated in 60 number of STP capacity
of 88 MLD has been proposed.



2.
E.C. for the Rropased revision in “Wave Hi Tech Township”, (Expanslan) at, Ghaziabad, 1).p.

13. The 354 MTPD Municipal waste

14. The energy requirement 822 Mw Is estimated which wi| be met thraugh the UPPCL. The
backup power will be provided by 17 DG Sets {14 x 400 KVA, 2 x 750 KvA, 1 x 1500 Kva).
15. Parking narms as Ghaziabad Development Authority shall be followed.
16. 143053 Cum volume of water for RWH during peak hours and 4494 no of rain water
harvesting pits shall be proposed.
17. Project is covered under category 8(b) of F1a Notification 2006 as amended.
Based on the recommendation of the SEAC meeting dated 03/10/2013 the SEIAA in its
meeting dated 10/10/2013 has agreed to grant the Environment Clearance to the proposed

project subject to the effective implementation of the following general and Specific conditions.
2. General Conditions:

1. 1 shall be ensured that all stan

management except for securing the land is started on tf
the prigr environmental clearance.

4. The proposad land use shall ba in accordance o the

7. Surface hydrology and water regime of the project area within 10 km should be provided,
8 A sujtaple plan for providing shelter, light and fuel, water and waste disposal for
construction labour during the construction phase shall he provided along with the number

10.  Obtain Praper permission from tompetent authorities re
due to construction and operation of project.
11. Obtain hecessary clearances from the competent Authorit

12, Hazardous/inflammab!e/Expfosive materials likely to be store

13, Solid wastes shall be suitably segregated and disposed. A se

14, Suitable rainwater harvesting systems as per designs of groundwater department shall be

15. The emissions and effluents etc. from machines,
construction and operation phases should e accar
Necessary plans in this regard shalf be submitteqd.

16. Water sprinklers & other dust control measures should be undert

generated during the construction and operation phases. Necessar
be submitted.

17. Suitabie noise abatement measyres shall be adopted during the cons

Instruments and transport during
ding 10 the prescribed standards.

aken to take care of dust



8.
19.
20.
21
22.

23,

24,
25.
26,
27.
28,

29,

30.
31

32.
33,
34
35.

36.

37,

38.

39.

3.
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Separate stock piles shall be maintained for excavated to
utilized for preparation of green belt.

Sewage effluents shall be kept separate from rain wafer

P soil and the top soil should ba

consultation with expert Organizations,
No wetland should be infringed durin

agration and nutrition to the tree,

The Green building Concept suggested by {ndian Green Building Council, which is 5 part of
Cl-Godrej GBC, shall be studied and followed as for as possible.

Compliance with the safety procedures, norms and guidelines as outlined in National
Building Code 2005 shall be compulsorily ensured,

Ensure usage of dual flush systems for flush cisterns and explore options to use sensar based
fixtures, waterless urinais and other water saving technigues,

Expiore options for use of dual pipe plumbing for use
as municipal supply, recycled water, ground water ete.
Ensure use of measureg for reducing water demand for landsca

efficient irrigation equipments & controlled watering systems,
Make suitable provisions for using solar

of water with different qualities such

ping and using’ xeriscaping,

ders by putting up hoardings at different places to
Create environmental awareness.

Traffic congestion near the entry and exit points from the r
site must be avoided. Parking should be fully internatized an
Prepare and present disaster management plan.

The project Proponents shalt ensure
obtaining pre-environmental clearance,

A report on the energy conservation measures confirmin

0ads adjoining the Propased project
d no public space should be utilized.

that no construction activity is undertaken withoyt

building materials and technology, R & U Factors ete.
Fly ash should be used as building material in the construction as per the provision of fly ash
notification of Septemb_er, 1999 and amended as on August, 2003 {The above condition is
applicable only if the project lies within 100 km of Thermal Power Station).

The DG sets to be used during construction phase shauld use low sulphur diesel type and

should conform to E.P. rules prescribed for air and noise emission standards,
Alternate technologies te Chlorination

like Ultra Violet radiation, Czon
Justification for selected technoiogy, ,

The green belt design along the periphery of the plot shall achieve atten
to the day & night noise standards prescribed for residential lan
plot should be suitably landscaped & covered with vegetation o

vation factor conforming

d use. The open spaces inside the
findigenous variety,



40.
41,
42,
43,
44,

45,

47,

. 48
48,

50,

51.

52,
23

54,

S5,
56,
57
58,

59.
60.
61.
62,
63.
64,

65.

quality of waste water,
The treatag effluents shoylg normally not pe discharged in

disturbance js Caused tg nearby residents.

All necessary Statutory clearances should e obtained ang submitt,
CoNstryction activity and i this condition s violated

Dispensary for first aid shal be provided.
Safe disposal arrangement of used toiletries items jn

Tems could be given complementary t0 guests, ad'opting Suitable measyres.
Diesef E€nerating sat stacks should pe Monitored for co and HC.



6b.

67.

68,

69.

70,

71.

72,
73.
74,
75.

76.
77.

78.

79.

80.

21

- B2,

83.

84,

. The SEIAA, UP reserves the right to add additional s

.5
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sampling. The monitoring is to be done both in Pre and post monsoon, seasons,
The green belt shal) consist of 50% trees, 25% shrubs and 25% grass as per MotF norms.

A Separate electric meter shall be provided to monitor consumpticn of energy for the
operation of sewage/effluent treatment in tanks.
An energy audit should be annyal
to the authority.

Project proponents shall endeavor to abtain 150 14001 certification. All
conditions mentioned under this environmental clearance should be included in the
environmental manual to be Prepared for the certification purposes and compliance.

Environmental Corporate Responsibility (ECR) plan aleng  with budgetary provision
amounting to 2% of total project cost shall be submitted (within the month) on need base
assessment study in the study area. Income generating measures which can help in up-
liftment of weaker section of society consistent with the traditional skills of the people

identified. The Program me can include activities such as old age homes, rain water
harvesting provisions in nearby areas, development of fodder

ly carried out during the operationat phase ang submitted

general and specific

Revised ECR plan is to be submitted within 3 month. Failing which
Clearance shall be deemed to be cancelled,

Appropriate safety measures should be made for accidental fire.
Smoke meters should be installed as warning measures for accidental fires.
Plan for safe dispasal of R.0 reject is to be submitted.

Project falling with in 10 Km. area of Wild Life Sanctuar
National 8oard Wild Life {NBWL) even if the eco- sensitive 2
The environmental safeguards contained in 1A Report should be im

Y is to obtain a clearance from

labourers during construction phase.

Six monthly monitoring reports should be submitted to DoEn, U.P./UPSEB/ MoEF Regional
Office, Lucknow.

In the case of any change(s) in the scope of the project, the project would require a fresh gC.

afeguard measures subsequently, if
found necessary, and to take action including revoking of the environment clearance under

the provisions of the Environmenta) (Protection) Act, 1986, to ensure effective
implementation of the suggested safeguard measures in a time bound manner.

[ € approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department, Forest Conservation
Act, 1980 and Wildlife {Protection) Act, 1977 etc. shall be obtained, as applicable by project

?

Proponents from the respective competent authorities,
These stipufations would be enforced amang others under the provisions of Water
(Prevention and Control of Poliution) Act, 1974, the air {Prevention and control of Pollution)

act 1981, the Environment (Protection) Act, 19886, the Public Liability {Insurance) Act, 1991
and EIA Notification, 2006.

Any appeal against this Environmental Clearance shall lie with
Appeltate Authority, if preferred, within 3 period of 30 da
of the National Environment Appellate Act, 1997,

the National Environment
¥s as prescribed under Section 11
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E.C. for the proposed revision in "Wave Hi Tech Township”, {Expansion) at, Ghaziabad, U.p,

| 298
b. Specific Conditions:

Construction Phase
~Onstruction Phase

{i}

(i}
{iil)
(v
{v]
{vi}
{vif}
fviiiy
{ix)
{x}

{xi}

{xii)

| (iii)

{xiv}

Consent for Establishment shal
under Air and Water Act and
construction work at the site.

All required sanitary and hygienic measures should b
activities and to be maintained throughout the const
A First Aid Room will be or
the project.

Adeguate drinking water and sanitary
workers at the site. Provision should b
wiastewater and solid wastes generated
All the topseil excavated during con

I be obtained from Uttar Pradesh Pollution Control Board
3 copy shall be submitted to SEIAAUP before start of any

& in place before starting construction
ruction phase,
ovided in the project both during construction and operation of

facilities should he provided for construction
® made for mobile toitets. The safe disposal of
during the construction phase shoutd be ensured.

struction activities shouid be stored for use in
thin the project site.

safety and health aspects of peop!
authority,

The approach road to OSR shall be ensured.
Soit and ground water samples will ba test

ed to ascertain that there is no threat to ground
water quality by leaching of heavy metals

and other toxic conta minants.

secured so that they shouid not ieach int
Any hazardous waste generated during
applicable rules & norms with nacessar
Board.

The diesel generator sets to
diese! type and should confor
noise emission standards.

The diese! required for operating DG sets shall be stored in und
required, clearance from Chief Co

construction phase, should be disposed off as per
Y approvais of the Uttar Pradesh Pollution Control

be used during construction phase should be low sulphur
m ¢ Environment (Protection} Rules prescribed for air and

erground tanks and if
ntroiler of Explosives shall be taken.

Ready mixed concrete must be usedin building construction.
Storm water control and its re-use as per CGWB an

agents and other best practices referred.
Permission to draw Ercund water shal
construction/operation of the project.
Separation of grey and black water shou
separation of grey and black water.

| be obtained from the Lompetent Authority priar to

d be done by the use of dual plumbing line for



7.

E.C. for the proposed Commergial Comnplex, Studio Apartment & Hotel at Plat No-TCG/1-A/V/f2, vibhuti Khand, Gomti N gg 133

{xi)

{xxii}

{xxiii)

{xxiv)

{xxv)

{xvi)

Fixtures for showers, toilet flushing and drinking should be of low flow either by use of
aerators or pressure reducing devices or sensor based control,

Use of glass may be reduced by up to 20% to reduce the electricity consumption & foad on
air-conditioning, If necessary, use high quality double glass with special reflective coating
in windows.

Roof should meet prescriptive requirement as per Energy Conservation Building Code hy
using appropriate thermal Insulation material to fulfil requirement,

Opaque wall should meat prescriptive requirement as per Energy Conservation Building

The approvat of the competent authority shall be obtained for structural safety of the
buildings due to earthquake, adequacy of fire fighting equipments, etc. as per National
Building Code inctuding protection measures from lightening etc.

Regular supervision of the above and other measures for monitoring should be in place all
through the col nstruction phase, 50.as10-avoid disturbance to the surroundings.

{xxvii) Under the provisions of Environment {Protection) Act, 1986, legal action shall be initiated

against the project broponent if it was found that construction of the project has been
started without obtaining environmental clearance,

Operation Phase

i

Hi)

iv}

vil

vii)

viii)

ix)

should be done. Discharge of unused treategd affluent shall conform to the norms and
standards of the Utiar Pradesh Pollution Control Board. Necessary measures should be
made to mitigate the odour problem from sTp, :

The solid waste generated should be properly collected and segregated. Wet garbage should
be composted and dry / inert sotid waste should be disposed off to the approved sites for
fand filling after recovering recyclable material.

Diesel power generating sets proposed as source of back up power for elevators and

suspended matter, oil and graase. The borewell for rainwater recharging should be kept at
least 5 mts. above the highest ground water table.

The ground water level and its quality should be monitored regularly in consultation with
Central Ground Water Authority,

Traffic congestion near the ent



E.C, for the proposad Commercial Complex, Studia Apartenent & Hoted 2t Plot No-TCG/ 1-A/v/2, Vibhutj Khand, Gomiti Na3 mu.lﬁ R

X}

xi}

xil)

xiti)

one

be utilized,

finalise by Bureau of Energy Efficiency should be prepared incorporating details about
building materiais & technology, R & U Factors etc and submit to the Ministry in three
months fime,

Energy conservation measures like installation of CFLs/TFLs for the lighting the areas outside
the building should be integral part of the project design and should be in place before

plant and STP.
The building should have adequate distance between them to allow movement of fresh air
and passage of natura) light, air and ventilation.

You are also directed to ensure that the proposed site is not a part of any no-development
as required/prescribed/identified Hnder law._In case of . violation, this permission shall

automatically deem to be invalid and cancelled. Also, in the event of any dispute cn ownership of
the proposed site, this permission shall automatically deem to be invalid and cancelled,

(Prevention & Controf of Pollution) Act, 1974, the Air (Prevention & Control of Poliution) Act

The above conditions will be enforced inter-alia, under the provisions of the Water

Hon'ble Caurts of Law refating to the subject matter.

The project proponent wili have to submit approved plans and proposals incorporating the

conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.

The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions

!

stipulated are not implemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additional
environmentat conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provision of Gazette

"Notification No. 5.0. 1533(F} dated 14-09-2006, as amended and send regular compliance reports
to the authority as prescribed in the aforesaid notification.

oo

(3. S. Yadav)
Member Secretary, SEIAA
No. /Parva{SEAC/2069;’2013KJDCA[S} as ahove
Copy for information and igcessary artion to:
1. The Principal Secretary, Enviranment, U.p. Govt., Lucknow,
2. Dr. P.L Ahuja Rai, Advisor, 1A Division, Ministry of Environment & Forests, Govt. of India,
Paryavaran Bhavan, CGO Complex, Loghi Road, New Dethi.
3. Chief Conservator, Ministry of Environment & Forests, Regional Office {Central Region),
Kendriya Bhawan, 5th Floor, sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P, Pollution Control Board, Picup Bhawan, Gomti Nagar, Lucknow.
5. District Magistrate, Ghaziabad, U.P,
6. Assitt, Director, Directarate of Environment, U.P., Vineet Khand-1, Gomti Nagar, Lucknow.
7.

ENVISUCATERSEAC ALUSEAL L EC Letter\EC Wave Wi-tech Towenship Rivslon ¢ Exparsdn 8T doek

Copy for Web Master/Guard Fite /

{Dr. R.K. Sardana]
Director (l/C)/Secretary SEAC,
Directorate of Environment, U.p,
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1 |Plain cement concrete {1:4:8) Cum 4,297.09
2 M 25 grade of concrete Cum 72,996.30
3 i{M 30 grade of concrete Cum 3,746.24
4 |M 35 grade of concrete Cum 4,259.77
5 M 40 grade of concrete Cum 5,448.51
©  |Brick work (1:6) in super structure Ccum 1,215.19
7 |AAC Blocks {150/200 mm) Cum 15,681.87
8 |AAC Blocks (100 mm) sgm 57,030.10
9 {Plaster 12mm thk (1:6) Sam 268,494.56
10 |Plaster 6 mm thk (1:3) Sgm 101,748.53
11 {Plaster 18 mm thk (1:5)/(1:6) in two coats; Sgm 111,622.13
12 |Kota stone flooring (1:4) Sqm 1,618.76
13 |[Ceremic tiles (1:4) Sgm 39,317.09
14 [Vitrified tiles (1:4) Sam 114,085.11
15 |Brick Coba on roof Sgm 8,267.00
16 |Water proofing in sunken portion Sgm 15,591.59
17 |Water proofing cement based Sgm 6,097.65
18 [40 mm thk IPS Flooring (1:2:4) Sgm 3,290.76
19 |Stone Cladding sam 5,012.37




1 [Plain cement concrete (1:4:8) Cum 2,447.76
2 [M 25 grade of concrete Cum 49,986.28
3 |Brick work (1:4) in super structure Cum 114.73
4 |Half Brickwork (1:4) in foundation & Super structure Sgm 67,180.40
5 {Plaster 12mm thk {1:6) Sgm| 153,165.55
6 |Plaster with flcating coat (1:4) Sgm 33,165.01
7 |Marble/Granite stone flooring (1:4) Sgm 27,050.34
8 |Ceremic tiles (1:4) Sgm 60,012.87
9 |Vitrified tiles (1:4) Sgm 74,307.43
10 [Water proofing cement based Sgm 12,674.78
11 |[Gola (75x75) RM 6,641.10
12 |Khurra (45x45) Nos 404.95
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1 |Plain cement concrete (1:4:8) Cum 373.02
2 |M 25 grade of concrete Cum 7,617.63
3 |Brick work (1:4) in super structure Cum 17.48
4  jHalf Brickwork (1:4) in foundation & Supern Sgm| 10,237.92
5 |Plaster 12mm thk (1:6) Sgmi 23,341.58
6 |Plaster with floating coat (1:4) Sgm 5,054.16
7 |Marble/Granite stone flooring (1:4) Sgm 4,122.32
8 [Ceremic tiles (1:4) Sqm 9,145.63
9 |Vitrified tiles (1:4) Sam| 11,324.04
10 |Water proofing cement based Sgm 1,931.57
11 [Gola (75x75) ' RM 1,012.07
12 |Khurra (45x45) Nos 61.71




308

1 |Plain cement concrete (1:4:8) Cum 329.43
2 IM 25 grade of concrete Cum 6,727.47
3 |Brick work (1:4) in super structure Cum 15.44
4  Half Brickwork (1:4) in foundation & Super Sgm 9,041.56
5 |Plaster 12mm thk (1:6) Sgm| 20,613.98
6 |Plaster with floating coat (1:4) Sgm 4,463.55
7 |Marble/Granite stone flooring (1:4) Sam 3,640.60
8 |Ceremic tiles (1:4) Sgm 8,076.91
9 |Vitrified tiles (1:4) Sgm| 10,000.76
10 |Water proofing cement based Sgm 1,705.85
11 |[Gola (75x75) RM 893.80
12 |Khurra (45x45) Nos 54.50




1 [Plain cement concrete (1:4:8) Cum 512.85
2 |M 25 grade of concrete Cum| 10,473.04
3 |Brick work (1:4) in super structure Cum 24.04
4 |Half Brickwork (1:4) in foundation & Supen Sqm! 14,075.53
5 |Plaster 12mm thk (1:6) Sam| 32,090.99
& |Plaster with floating coat (1:4) Sgm 6,948.68
7 (Marble/Granite stone flooring (1:4) Sgm 5,667.54
8 |Ceremic tiles (1:4) Sagm| 12,573.80
9 |Vitrified tiles (1:4) Sgmj 15,568.77
10 jWater proofing cement based Sgm 2,655.60
11 |Gola (75x75) RM 1,391.43
12 |Khurra (45x45) Nos 84.84




Plain cement concrete (1:4:8)

1 Cum 745.73
2 M 25 grade of concrete Cum 15,228.78
3 Brick work (1.4) in super structure Cum 34.95
4 Half Brickwork {(1:4) in foundation & Super structure Sgm 20,467.12
5 Plaster 12mm thk (1:6) Sqm 46,663.28
6 Plaster with floating coat {1:4) Sqm 10,104.02
7 Marble/Granite stone flooring (1:4) Sgm 8,241.13
8 Ceremic tiles (1:4) Sgm 18,283.47
9 Vitrified tiles (1:4) Sgm 22,638.44
10  |Water proofing cement based Sgm 3,861.49
11  |Gola (75x75) RM 2,023.27
12 |[Khurra (45x45) Nos 123.37




1  [Plain cement concrete (1:4:8) Cum 1,082.34
2 |Plain cement concrete {1:5:10) Cum 624.77
3 [M 20 grade of concrete Cum 297.52
4 |M 25 grade of concrete Cum 10,573.88
5 [Brick work (1:6) in super structure Cum 7,658.88
6 [Brick work (1:6) in foundation & Plinth Cum 2,356.75
7  |Half Brickwork (1:4) in foundation & Supen Sgm 35,707.48
8 [Plaster 12mm thk (1:6) Sgm 31,947.38
9 |Plaster 6 mm thk (1:4) Sgm 36,677.20
10 |Marble/Granite stone flooring (1:4) Sam 1,190.69
11 |Kota stone flooring (1:4) Sgm 18,559.45
12 1Ceremic tiles (1:4) Sgm 14,479.93
13 |Vitrified tiles (1:4) Sgm 25,404.75
14 |Vitrified tiles in skirting Sgm 32,276.52
15 |Brick Coba on roof Sam 9,899.92
16 |Water proofing in sunken portion Sgm 7,098.87
17 |Water proofing cement based Sqm 11,464.06
18 [40 mm thk IPS Flooring (1:2:4) Sam 1,168.19
19 |Gola (75x75) RM 8,527.33
20 |Khurra (45x45) Nos 1,085.00




1 [Plain cement concrete (1:4:8) Cum 2,664.10
2 |Plain cement concrete (1:5:10) Cum 2,494.25
3 |M 20 grade of concrete Cum 765.65
4 |M 25 grade of concrete Cum 28,186.71
5 |Brick work (1:6) in super structure Cum 18,849.14
6 |Brick work (1:6) in foundation & Plinth Cum 5,313.71
7 |Half Brickwork {1:4) in foundation & Supen Sgm 108,585.44
8 |Plaster 12mm thk (1:6) Sgm 151,338.25
9 [|Plaster 6 mm thk (1:4) Sam 107,333.31
10 [Marble/Granite stone flooring (1:4) Sgm 4,281.11
11 |Kota stone flooring (1:4) Sqm 42,387.87
12 {Ceremic tiles (1:4) Sam 56,893.57
13 |Vitrified tiles (1:4) Sgm 75,248.00
14 |Vitrified tiles in skirting Sgm 7,925.89
15 {Brick Coba on roof Sam 15,568.50
16 |Water proofing in sunken portion Sgm 21,137.60
17 |Water proofing cement based Sgm 31,754.51
18 {40 mm thk IPS Flooring (1:2:4) Sam 10,815.99
19 iGola (75x75) RM 18,740.33
20 |Khurra (45x45) Nos 1,290.66
21 |Plaster 15 mm (1:4) sqm 150,169.10
22 |Plaster 15 mm (1:6) sqm 66,554.87




1 [Plain cement concrete (1:4.8) Cum 99.31
2 |Plain cement concrete (1:5:10) Cum 92.98
3 |M 20 grade of concrete Cum 28.54
4 M 25 grade of concrete Cum| 1,050.73
5 [Brick work (1:6) in super structure Cum 702.65
6 |Brick work (1:6) in foundation & Plinth Cum 198.08
7  |Half Brickwork (1:4) in foundation & Super Sgm| 4,047.80
8 [Plaster 12mm thk (1:6) Sgmj 5,641.52
9 |Plaster 6 mm thk (1:4) Sgm{ 4,001.12
10 |Marble/Granite stone flooring (1:4) Sam 159.59
11 |Kota stone flooring {1:4) Sqm} 1,580.12
12 |Ceremic tiles {1:4) Sgm{ 2,120.85
13 |Vitrified tiles (1:4) Sgm| 2,805.06
14 (Vitrified tiles in skirting Sgm 295.46
15 |Brick Coba on roof Sqm 580.36
16 |Water proofing in sunken portion Sgm 787.96
17 |Water proofing cement based Sgm| 1,183.73
18 140 mm thk IPS Fiooring (1:2:4) Sqm 403.19
19 [Gola (75x75) RM 698.59
20 |Khurra (45x45) Nos 48.11
21 |Plaster 15 mm (1:4) sqgm| 5,597.94
22 |Plaster 15 mm (1:6) sqgm| 2,481.00




1 [Plain cement concrete (1:4:8) Cum 1,984.71
2 |Plain cement concrete (1:5:10) Cum 1,858.18
3 |M 20 grade of concrete Cum 570.40
4 |M 25 grade of concrete: Cum 20,998.72
5 [Brick work (1:6) in super structure Cum 14,042.35
6 |Brick work (1:6) in foundation & Plinth Cum 3,958.64
7 |Half Brickwork (1:4) in foundation & Super Sqm 80,894.67
8 |Plaster 12mm thk {1:6) Sgm 112,744.93
9 |Plaster 6 mm thk (1:4) Sgm 79,961.85
10 |Marble/Granite stone flooring (1:4) Sam 3,189.37
11 |Kota stone flooring (1:4) Sgm 31,578.39
12 |Ceremic tiles (1:4) Sam 42,384.94
13 |Vitrified tiles (1:4) Sgm 56,058.74
14 |Vitrified tiles in skirting Sqm 5,904.68
15 |Brick Coba on roof Sgm 11,598.32
16 |[Water proofing in sunken portion Sgm 15,747.23
17 |Water proofing cement based Sgm 23,656.68
18 [40 mm thk IPS Flooring (1:2:4) Sgm 8,057.77
19 |Gola (75x75) RM 13,961.29
20 |Khurra (45x45) Nos 961.52
21 |Plaster 15 mm (1:4) sgm 111,873.93
22 {Plaster 15 mm (1:6) sqm 49,582.47




1 |Plain cement concrete (1:4:8) Cum 325.88
2 |Plain cement concrete (1:5:10) Cum 308.85
3 {M 20 grade of concrete Cum 94.81
4 |M 25 grade of concrete Cum 3,490.21
5 [Brick work (1:6) in super structure Cum 2,333.99
6 |Brick work (1:6) in foundation & Plinth Cum 657.97
7 |Half Brickwork {1:4) in foundation & Supen Sgm 13,445.57
8 [Plaster 12mm thk (1:6) Sgm 18,739.43
9 |Plaster 6 mm thk (1:4) Sam 13,290.53
10 [Marbie/Granite stone flooring (1:4) Sgm 530.11
11 |Kota stone flooring {1:4) Sam 5,248.67
12 |Ceremic tiles (1:4) Sgm 7,044.84
13 |jVitrified tiles (1:4) Sqm 9,317.57
14 {Vitrified tiles in skirting Sgm 981.42
15 [Brick Coba on roof Sgm 1,927.77
16 |{Water proofing in sunken portion Sgm 2,617.36
17 |Water proofing cement based Sgm 3,932.00
18 140 mm thk IPS Flooring (1:2:4) Sgm 1,339.29
19 |Gola (75x75) RM 2,320.52
20 |Khurra (45x45) Nos 159.82
21 [Plaster 15 mm (1:4) sgm 18,594.66
22 [Plaster 15 mm (1:6) sqm 8,241.14




1 lPlain cement concrete (1:4:8) Cum 322.34
2 |Plain cement concrete (1:5:10) Cum 301.79
3 |M 20 grade of concrete Cum 92.64
4 |M 25 grade of concrete Cum| 3,410.38
5  |Brick work (1:6) in super structure Cum| 2,280.60
6 IBrick work (1:6) in foundation & Plinth Cum 642.92
7 |Half Brickwork (1:4) in foundation & Super Sgqm| 13,138.01
8 |Plaster 12mm thk (1:6) Sgm| 18,310.77
9 |Plaster 6 mm thk (1:4) Sam| 12,986.51
10 [Marble/Granite stone flooring (1:4) Sgm 517.98
11 |Kota stone flooring (1:4) Sgm| 5,128.61
12 {Ceremic tiles (1:4) Sgm| 6,883.69
13 |Vitrified tiles (1:4) Sgmj 9,104.43
14 |Vitrified tiles in skirting Sgm 958.97
15 |Brick Coba on roof Sgm| 1,883.67
16 |Water proofing in sunken portion Sqm| 2,557.49
17 [Water proofing cement based Sgm| 3,842.05
18 140 mm thk IPS Flooring (1:2:4) Sgmji 1,308.65
19 |Gola (75x75) RM 2,267.44
20 IKhurra (45x45) Nos 156.16
21 |Plaster 15 mm (1:4) sqmn| 18,169.31
22 |Plaster 15 mm (1:6) sgm| 8,052.63




1 |Plain cement concrete (1:4:8) Cum 188.94
2 |Plain cement concrete (1:5:10) Cum 176.89
3 {M 20 grade of concrete Cum 54.30
4 |M 25 grade of concrete Cum 1,898.98
5 |Brick work (1:6) in super structure Cum 1,336.77
6  |Brick work (1:6) in foundation & Plinth Cum 376.84
7  {Half Brickwork (1:4) in foundation & Superl Sgm 7,700.79
8 [Plaster 12mm thk (1:6) Sgm 10,732.78
9 |Plaster 6 mm thk (1:4) Sgm 7,611.99
10 |Marble/Granite stone flooring (1:4) Sam 303.61
11 |{Kota stone flooring (1:4) Sgm 3,006.11
12 |Ceremic tiles (1:4) Sgm 4,034.85
13 |Vitrified tiles (1:4) Sgm 5,336.53
14 |Vitrified tiles in skirting Sgm 562.10
15 |Brick Coba on roof Sgm 1,104.11
16 [Water proofing in sunken portion Sgm 1,499.06
17 |Water proofing cement based Sgm 2,252.00
18 [40 mm thk IPS Flooring (1:2:4) Sam 767.06
19 [Gola (75x75) RM 1,329.05
20 |Khurra (45x45) Nos 91.53
21 |Plaster 15 mm (1:4) sgm 10,649.87
22 |Plaster 15 mm (1:6) sam 4,720.02




1 |Plain cement concrete (1:4:8) Cum 599.26
2 1M 25 grade of concrete Cum 12,237.59
3 [Brick work (1:4) in super structure Cum 28.09
4 |Half Brickwork (1:4) in foundation & Super Sam 16,447.03
5 [Plaster 12mm thk (1:6) Sgm 37,497.83
6 |Plaster with floating coat (1:4) Sgm 8,119.42
7 IMarble/Granite stone flooring (1:4) Sam 6,622.43
8 [Ceremic tiles (1:4) Sgm 14,692.29
9 |Vitrified tiles (1:4) Sgm 18,191.87
10 |Water proofing cement based Sgm 3,103.03
11 [Gola (75x75) RM 1,625.87
12 |Khurra (45x45) Nos 99.14
13 [Kerb Stone Laying RM 146.28
14 |Concrete paver blocks sqm 4,535.35
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Work Order No.
Davoed

Y-NU2A-GZB/WO/NO 307

M/s Naushad All,

Ward No.2, Vill.-Yaseen Gadbi,
Nagar Panchayat Dasna,
Ghaziabad (UP)-201001

Subject : horder
City, Ghaziabad,
Dear Sir,

This refers to your guotation and subsequent negotiation held with you on the subject
matter, we are pleased to place an order amounting to Rs.9,00,000/- (Rupees Nine Lac
Only) for the above work on the following terms and conditions:

1. SCOPE OF WORK: You will supply water minimum 03 trips per day or as per
requirement & as instructed by site incharge/engineer.

N:] Bescription OFf Work Unit | Rate | Quantity Amount iy,
Supply of water for construction uses
at different location of wave city as ’
1 instructed by Engineer in-charge, Irip | 1000 00.00 9:00,000.00
Water tanker capacity - 12000 Lir, _
Total Amount, Rs. 4,00,000.00

2. RATES & TAXES:
The rate is inclusive the cost of water tanker, water filling, Diesel, maintenance -
major or minor, cost of lubricants, driver salary, road tax and insurance charges ete.
camplete. However, Service tax shall be extra & paid by company but 'TDS shail be
deducted from your bill.

3. PAYMENT TERMS:
The payment shall be paid on trip basis, you will submit your bill along with copy of

logbook duly signed by the user and payment shall be made within 10 days from the
date of certification of hill.

4. COMPLETION TIME:
This order is valid for One year (12 months) from the date of order and may be
extended time to time on the same rate, terms and conditions if service is found
satisfactory, hiowever, we reserve our right to terminate the contract at any point of

time without assigning any reasons for which nothing any claim shall be
entertained.

Please acknowledge receipt of this order as a token of your acceptance,

Thanking you,

Yours truly,
For UPPAL CHADHAX'HI-TECH DEVELOPERS PVT. LTD,,

SIGNATORY
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Work Order No. : [UCTITDPL/PRE (Amendinent. 1

Dated : 30 jan-2017

M/s Naushaud Ali,

Ward No.2, Viil.-Yaseen Gadhi,
Nagar Panchayat Dasna,
Ghaziabad (UP)-201007

Subject : Ext

Ref. Work arder No, UCH'I‘DPL/PROI/WCI1‘Y-NI{24-GZ[i/WU/NOB(}’?

Dear Sir,

This is in reference to our previous work order mentioned above for Supply of water for
construction uses at aur project Wave City, Ghaziabad.

We are extending the contract period further one year with same rate, terms & conditions,
Please acknowledge receipt of this order as a token of your acceptance.

Thanking you,

Yours traly,

For UPPAL CHADHA HI-TECH DEVELOPERS PVT.LTD,,

AUTHORISED SJiNATORY
/
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lor Supply of water for construction work of Wave City, Ghaziabad.

Project Name : Wave City, NH24, Ghazlaliagd
SUB CONTRACT WORK ORDER
To, Detivery/Hlling Address:
M/s Naushad AN . INFRALS (P) Lid,
WO No.&DG INI3/WOMWCA7-18/001-, dated: 08.07.17
o Kazpura Mod. Plot Ne.757, NH-24 Ghaglabad {UP>)-
Addross.- Ward No.2, ?HI.-Vnseen‘badlu, Nagar Panchaya 2004071,
Dasna, Ghaziabad (UP}-201001
Moble:- 9311592524
PAN Na. AKKPAGIOOF PAN No. ARBCIBTGAR
G5 Mo, DIAKKPAGSODELZ | GSTIN OUAABCIBZBAR1ZL
Kind Atin, Mr, Naushad Ali,
Dear Sir,

With reference to your su hsequent discussion held with your kind s

I, we are pleased to place an arder on you

BILL OF QUANTITIES
5.No. Item Description Unht Quantity Rate {Rs} Amount{Rs)
] Supply of water for construction uses at diffarent location of
" |wave city as instructed by Engineer incharge.
For water tanker capacity - 12000 ttr. .
™ 1,095, 1 . . :
a (03 trip per day 365 days) er Trip 095,00 1,100.0 12,04,500.00
For water tanker capacity - 5000 Ltr. .
T 095, . 5,2 .
b (03 trip per day x 365 days) Per Trip 1,095.40¢ 480.0 5,45,600.00
Total Amount ===>» 17.30,100.00

General Tarm & Conditions

The above mentioned rale is inclusive of water tanker/truck charges, Diesel, maintenance — majer or minor, cost of

1 |lubricants, driver salary, rond tax and insurance charges etc. complete, However, GST shall be extra & paid by company but
TDS shall be deducted from your bill,

. ¥ou will supply watar trips as per requirement & as instructed by site incharge/engineer. The payment shall be paid on trip

" |basis as per signed lopg book/repister an montly basis.

3 [Boarding & lodging to driver shall be provided by you.

p You shall provide driver/operator of good conduct and behavior. 1 case the driver is found lacking of the said criteria, you
shall ensure immediate replacement.
Thiz order is valid for One year {12 months) from the date of order and may be extended time to time on the same rate,

5 |terins and conditions if service is found satisfactory, hawever, we reserve our right to terminate the contract at any point of]
time without assigning any reasons for which nothing any claim shall be entertained.

6 You shal ensure that the driver is maintaining iogbook/trip register with location and taking signature of the users. This
shall be submitted by you along with vour bill.

; You shall submit your bill along with copy of logbook duly signed by the user and payment shall be made within 15 days
from the date of certification of biil,

oy S
R0 A

Accepted By Contractor

Issued By
FORINFRA 13 PVT. LTD, {EN13PE)

|

f.“...

Authorized Signatory

Date:

Date:

Page 1o0f 1



INERA 13 PVY, LT 322
GSTIN - 09AABCIB764RI7I,
Project Name ; Wavn Cliy, NH2A, Ghaziabad
AMENDMENT OF SUB CONTRACT WORK ORDER

To,

M/s Naushad Ali Amendment-1 Datedd: 10-1un-2018
W No. & Dt: IN13,«'WU{WC/]?-38{GO].-I3, datedd: 08.07,17

Addroys:. Ward No.2, Vilk.-Yaseen Gadhi, Nagar Panchayat Basna, Ghariabad (UP)-201007

Mobie:- 9311592524

PAN Mo, AKKPAGIOOF

GST No. OSAKKPAGOOOFEZE

Kind Attn. Mr.Naushad Alj,

Dear Sir,
R With reference to the subsequent discussion held with your kind self, we are pfeased to ainend your work order for Supply of water
*.. Aor construction uses at Wave city, Ghaziabad, due to extension of time period.

BOQ as per Work order Awmendment-1 Cwmmulaiive
i.No. {tem Dascriptions

Unit | Quantity | Rote (Rs} | Amount {Rs) Quantity | Amount [Rs) Quantity [ Amount [Rs)

supply of water for construction uses at
1 {different location of wave city as instructed
by Engineer incharge,

For water tanker capacity - 12000 Ltr, Per
. X 04 , 2. 07,200, 1,647, 1,700,
a (03 trip per day x 365 days) Teip 1,095.00| 1,100.0 12,04,500.00 552.00] 6,07,200.00 Gaz7.00] 1%,11,700.00
For water tanker Caparity - 5000 Ltr. Per
. . . .25,600, 2 ,54,960. 1,647, 90,560,
b (03 trip per day x 365 days) Trip 1,095.00 4800 3,25,600.00 552,00  2,64,%60.00 647.00 7.90,560.00
Total Amount {Rs)===>> 17,30,100.00 8,72,160.00 26,02,260.00
Note:

* Arendment has issue to extend the period of service for six month.

* All nther general term and conditions remain same as per original work ordar no. IN13/WO/WC/17-18/1-8 dL.08.07.2017

Accepted By

[550¢d By
M/s Naushad A Q For INFRA 13 PVT, LTD. {iN13pPL)
. o ) A
(/\\ NG EAT L
Authorized Signatory Authorized Signatary

Page 1 of 1




e gy

GSTIN - 99AADCIB Y6AR1 2L
Project Name : Wave City, NH24, Ghaziatiad
SUB CONTRACT WORK ORDER

To, Delivery/Bliling Address:

/s Naushad Al INFRAL3 (P) Ltd,

WO No81: INI3/WO/WC/17-18/001-8, dated: 08.07.17
Kazlpura Mad. Plor No. 757, §il4-24 Ghazabad {UI*}-
Ward Ne.2, Vill.-Yaseen Gadbi, Nagar Panchayat 201001

Add -
ddress Basni, Shaziatad (UP)-201001
Moble: 9311502524
PANNO.  AKKPAGODOL PAN No. AABCIR764R
GST No. DOAKKPAGSODELZL GSTIN  OBAABGIB7GARIZL

Kind Atin, Mi. Naushad Al

Deae Sir,

With reference to your subsequent discussion held with your kind sell, we are pleased to place an order orm you
for Supply of water for construction work of Wave City, Ghaziabad.

BILL OF QUANTITIES

$.No. Item Description Unlt Quantity Rate (its) Amount{Rs)
1 Supply of watar for construction uses at differont ic-cgltion of
" |wave city as instructed by Engineer Incharge,
For water tanker capacity - 12000 Ltr. )
T 5. 1 . 50
? (03 trip per day x 365 days) Per Trip 1,095.00 1,100.0 12,04,500.00
For water tanke acity - 5000 Ltr.
b | o ater tanker capacity - 5000 Ltr PerTrip|  1,005.00 480.0 5,25,600,00

{U3 1rip per day x 365 days)

Total Amount z==>> 17,30,1¢0.00

General Term & Conditions

The above mentioned rate s incluslve of water tanker/truck charges, Diesel, maintenance — major or minos, cost of

¥ [liubricants, driver salary, road tax ang insurance charges etc, completa. However, GST shail be extra & paid by company but
TDS shail be deducted from your bill,

) You will supply water trips as per requirement & as instructed hy site incharge/engineer. The payment shall be paid on trip

" |basis as per signed log book/register on montly basis.

3 (Boarding & lodging to driver shall be provided by you,

4 You shall provide driver/operator of good conduct and behavior, (n case the driver is found lacking of the said criteria, you
shall ensure immediate replacement,
This order is valid for One year {12 months) from the date of order and may be extended time to time on the same rala,

& [terms and conditions if service is found satisfactory, however, we reserve our tight te terminate the contract at any paint off
time without assigning any reasons for which nothing any claim shall be entertained.

6 You shall ensure that the driver is maintaining logbook/tip register with focation and taking signature of the users, This
shall be submitted by you along with your bill,

; You shall submit your bill along with copy of logbook duly signed by the user and Payment shall be made within 15 days

from the date of certification of biil,

Issued By
&q— Fog INFRA 13 PVT, LTD, {IN13PL)

=
N\ ot i f ]
SRy

Accepted By Contractor Autherized Signatory

T

Date: | Date:

Page 1 of 1
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INERA A3 PVT TR
GSTIN - 09AABCIBTGARLZL
Project Name : Wave Clty, NIH24, Ghaziabad
AMENDMENT OF SUR CONTRACT WORK ORDER

To,

M/s Naushad ali Amendment-1 Dated: 1¢-Jun-2018
WO No.&DI: IN13/WC/WC/17-18/001-B, dated: 08.07.17

Address:- Ward No.2, Vill-Yaseen Gadhi, Nagar Panchayat Dasna, Ghaziabad (UP)-201001

Maobifo:- 9311592524

PAN Mo, AKKPABSOOr

G5T No, OBAKKPAGSOORLZE.

Kind Attn. Mr.Naushad Ali,

Dear Siy,
: With reference (o the subsequent discussion field with your kind self, we are pleased to amend your work order for Supply of water
for construction uses at Wave city, Ghaziahad, due to extension of time period.

BOQ as per Work order Amendment-| Cuommulaiive

S.No, Item Descriptions
Unit | Quantity ) Rate (Rs) [ Amount {Rs} Quantity | Amount {its) Quantity | Amount {Rs)

Supply of waler for canstruction uses at
1 |dilferent location of wave cty as instructed
by Engineer incharge.

Eor water tanker capacity - 12000 Lir, Per .

F; . . .100, 04, ‘ . 07,200, 1,647.00F 18,131,700,

] {03 trip per day x 365 daYS_J Teip 1,095.00] 1,1008.0 12,04,500.00 §52.00 G,07.200.00( 1,647.0 18,13,700.00
For water tanker capacity - 5000 Ltr. Per

b 1,095, ; ,25,600, 552, 2,64,960.00] 1,647, 90,550,
{03 trip per day x 365 days) Trip 1,095.00 480.0 5,25,600.00 552,00 2,62,960.001 1,647.00 7,90,560.00

Total Amount (Rs)z==x> 17,30,100.00 8,72,160.00 26,02,260.00
Note:

* Amendment has issue Lo extend the peried of service for six month,

* All nther general term and conditions remain same as per original work order no. IN13/WO/WC/17-18/1-B d.08.07.2017

Accepted By Issued By
M/s Naushad Alj - For INFRA 13 PVT, LTD. (IN13PL)
\ N Ql'\{\ '
) f::,/\\ A\ AQ L
Authorized Signatory Authorized Signatory

Pagelofl
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INERALI EVT.LID
GSTIN - 09AABCIB764R1ZL

PMroject Name : Wave City, NiH24, Ghaziabad
AMENDMENT OF SUB CONTRACT WORK ORDER

To,

afs Naushad Al Armoendment-1 frated: 05.01.2020
WO N, &DE INI3/WOWC/18-19/341, dated : 01.01.2042

Address:- ward No.2, Vill.-¥Yaseen Gadhi, Nagar Panchayat Oasna, Ghaziabad {UP)-201001

thoknle: 9311592524

PAN No, AKKPAGIDOK

GST Ny, 09AKKPAGIOOILZE

i Atin, Mr. Naushad Ali,

Doar Siv,

With reference Lo the subsequent discussion hetd with your kind self, we are pleased 10 amend your work arder for Supply of waler
for constyuction tses at Wave city, Ghaziabad, due to extension of time period.

BOC as per Work order Ameadment-1 Cummnative
.M. ltewmn Descriptlons
P Unlt | Quantity | Rate ifs)| Amount (Rs} | Quantity | Amount {Rs) | Quantity | Amaount {15}
supply of water for construction uses at
1 |different location of wave cily as instructed
by Engineer incharge.
Far water tanker ity - 12000 Ltr.
, |Fovwatertanker capacity - 12000 Lt Per | 1 460.00| 1.150.0] 16.79.000.00| 1,095.00] 12,59,250.00] 2,555.00} 29,38.250.00
{04 trip per day x 365 days) Trip
- [ H - .
o [|Forwatertanker capacity - S000 Lts Per |1 a6000| 5000| 73000000 1,095.00] 5.47.500.00] 2,555.00| 12,77.50000
{04 trip per day x 365 days) Trip
Extr ar ite & b} as the price of diesel
¢ e overitem {2 B b) as the price of diese 40.0 2,190.00]. 87,500.00] 2,190.00|  £7,600.00
increased
Total Amount {Rsj===>>| 24,99,000.00 18,94,350.00 43,03,350.00
M

* Amandment has issue to extend the period of service for one year

¢ all other general term and conditions remain same as per origine work order ne. IN13/WO/WC/18-19/341 d1.01.01.2019

Accepted By Issued By
M/s Naushad Al For INFRA 13 PVT. LTD. {IN13PL)

o A \

e
Authorized Signatory Authorized Signatary

Page 1 of1l \
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GSTIN - DOAARCIBYGARLZL
Projoct Name @ Wave Clty, M{24, Giwaasliad
SUB CONTRACT WORK ORDER
Detivery/Bilting Address:

M/ Nausihad All INFRALS (P) Ltd,

WO No. &DU IN1ISWOSWES18-19/34], dated : 01,01,2019
Kazipura Mod. Plot No.757, NI-24 Ghaziahact (LP)-
Ward No .2, Vill-Yaseesn Gadhi, Nagar Panchayat  [lag50n1

H

i Adedross:-

? Dasna, Ghazahad (UPM)-201001

Minbile:- 9311592524

PAN No. AKKPAGDOOF PAN No. AABCIBYE4R

GST No, OQAKKP;QG‘)DUFQEE GSTIN DIAARCISTRARLZI

‘ Kirel Adtn. Mr. Navshad Ali,

Dear Sir,

With reference to your subsequent discussion held with your kind self, we are pleased to place an ordes on you
{ For Supply of water for construction work of Wave City, Ghaziabad.

:

i BiLL OF QUANTITIES

! S 8.Mo. tem Description Unit Quantity Rate (As) Amount{Rs)

Supply of water for construclion uses at different location of
wave city as instructed by Engineer incharge.

For water tanker capacity - 12000 Lir.

H ¢l 2, i 4 . i . ,7 R B
i a (04 trip per day x 365 days) Per Trip 1,460.00 1,15G.0 16,79,000.00

Forwater bankar capacty - 5000 Lty

) . ) 460.00 LOU.L 7,380,080,
{02 tip par day x 365 days) Per (np 24600 v Qg

i Total Amount === 24,05,000.00

General Term & Conditions

The above mantioned cate is inclusive of water tanker /truck charges, Diesel, maintenance -~ major ar minor, cost of
i 1 [Wwhricants, driver satary, road tax and insurance charges etc. complete. However, G5T shall be extra & paid by company but
! T0% sholl ke deducted from your bill.

i You will supply water 1rips as per requirement & as instructed by site incharge/enginees. The payment shall be paid on trip
basis as per signed log book/register on montly basis.

) 3 [Boarding & fodging 1o driver shall be provided by vou.

You shall provide driver/operatar of pood conduct and behavior. In case the driver is found lacking af the said criteria, you
shall ensura immediate replacement.

This order is valid for One year (12 months) from the date of order and may be extended thme to fime on the same rale,
5 |terms and conditions if service is found satisfactory, however, we reserve aur right to terminate the contract at any point of|
time without assigning any reaspns for which nathing any claim shall be entertained,

You shall ensure that the driver is maintaining iogbook/trip register with location and teking signature of the users. This
shall be submitted by you along with your bill,

You shall submit yaur bill along with capy of logbook duly signed by the user and payment shail be made within 15 days
from the date of certification of bill.

e Issued By

\_}C“"\ s ~- For INFRA 13 PVT. LTD. {INL3PL}
N NCEAS
...a:—’-ﬂ-"J\\

Actepted By Contractor thurizdi: Signatory

Date: | Date: -_

]

Pagelofl



INERS LATNLLIR
GETIN - DRAMBCHBIEARTZL
Project Mame - Wove Cily, MG, Ghusdabiaed
SUB CONTRACTY WORK OROER
Delkvery/Billing Address:

i
i
!

M/s Nanshad At INFRALI {P) ka4,
WO M B N IANCAWCLE §9734 T, datent - 01032010 .
. ) Kaxipura Mod. Plol Ne 357, Ris- 24 Ghaziabad (L5)-

: Adehy o Wind No.2, Vill.-Yasaen Gadhi, Nagar Pasechayat 201001
; 3asan, Ghaziabad (117)-201001
: RopLiiles 9311592524
§
i PAN Mo, ARKPAGHNOF AN No. AARCIBTGAT
H 15T No, HOALKPAGDDNIRZT GSTiN  O9AABCIZVOAR1ZL
Kireh &M Mr. Maushad All,
Dear Sir,
- Whith 1efereocs W your subsequent disoussion held with your kind self, we are pteased 1o Mace an order on you
E for Supply of srater for constrastion wark of Wave City, Ghariaiad.
§ . BRLOF QUANTITIES
( S 5.Na. Ita:m Description Unit Quantity Ratwe {As) Amaunt{R5)
i Supply of water for construction uses at different location af

wave city as instructed by Engtrneer incharge.

Far water tanker capacity - 12000 1r.

, . , *ar ki AGO, 11503 3,449,010
{04 twip per day x 365 days) a1 krip 1 AG000 50 16,79, 000.00

[t w:al&r tankar eagacldy - S000 L.

v . . o | S i, g
{004 2rip por dav ¥ 365 days) Hor Inyg L IR HUHLU S U0LLLE

Total Amount ===5> 24,09,000.,00

General Term B Coneditions

| Tha above manlionesd rate is wiclusive of water Lankerfteuck chargas, Diessl, mainenancea - maicf or mmar, coxt of
U (uiwicanis dhiver salicy, roard Fax and insurance charges etc complele Hawever, GST shall be cutra & paid by company bul
T shall ke deducted from your BN

You will supply watar trips as per requirernant & as instructed by site incharge/enginger. The paymant shall ba pasd o trip
Trasis as pier signed log hook/ffogister on montly basis,

ba

1 [Roarding B ladging 1o driver shall be provided by vou.

You shali previde drivec/operator of good conduct and behavior, In case the driver is found facking of the said criteria, you
shail ensure immediate replacemeant.

This ardér is valid for One year (12 ntonths) from Lhe date of order and may be exlended Lime to time ¢on 1he same 1ata,
& 5 |leres aned condions il sorvice s found satisfactory, howeyer, we raseove our right to terminate tha contract 4t iy poinl of
Lirver vathenr agsegriing any reasons far which nothing any claim shall he entertalnad.

You shall ensuve that Lhe diiver is main ining ioghaak/iig iegisler with lseation and Lsang signature of the users. This
shail be subvmitied by you along with your Lill.

Yau shall submit your bill alorg with copy of laghook duly sigeed Iy Lhe aser and payment shall be made within 15 doys

?
fram the dite of cevtification of bill.
c"“:;—-h Issued By
AR }1\.@»-%\(:5{ \ For INFRA 13 PVT. LTD. {IN130L)
.---7‘-—"-'\-#—\\
Accepted By Contraciar thovlzed Sigaatary
Drate! ! Data: —_—
Pagetof & f
r ;‘
i
% "
(]



-

INERAASENTLED
GSTIN - DOAABCIATGARIZL
Project Marme © Wave City, NH24, Ghazisbag
AMENDMENT OF SUB CONTRACT WOHRK ORDER

M MNaushad Al Anendment-1 [Fatedd: %01, 2020
W Mo O N MWW A1B-1930, dided T OT.01.200

AdifrEga Ward Mn.Z, Vil -¥aseen Gadini, Nagar Panchayatl Dasna, Ghazishad (13- 201001

Mol 9211502524

AN Mo, ARKEFAGDOO-
{15 d N, (AKKPARSNNE AL

K1z Ain, Mr.Maushad Ali,

Daar i,
With reference 1o the subsequent diseussion hald with your kind seil, we are pleased Lo amend your wimk acder (o Sopply of walsr
for zansTrurtion uses st Wave city, Ghaziahai, due o extension of time perod.

Supipty of waler lor construction uses at

800 as per Work order Amenihmond=1 Casmmmlintive

ftem Descrptions R
Unlt | Guantity | Rate {Re) |  Amaunt [Rs) | Quantity | Amount {Rs) | Cuantity Amount {Gs)

1 leeEnt localion of wave city as instrucied
oy Erineer incharge:,
Far wirier tankar capacity - 12000 1tr. P
a |, ’ . _ P / s LA60.00| L1500} 167300000 | 108500 12,5%9250.000 ] 2555001 29,38,:5000
4 D por day « 365 days) Tilp
I alan tank apacity » 5000 Ly g
p |for water tanker capacity - 5 r Pes 145000 5006} 7.30000.00| Loonn0] 45,47.500.00] 2565001 12,47.50000
(034 telp pes day % 365 days) I'tip
o istra overitam {a & b a5 the price of diecat - .
[ S 40.0 LA900K 0 H/RGDO0 | 210000 2,600.00
inCreased
Total Amount (Reb===>>| 34,00,000,00 14,94,350.00 43,03,350.00
| AL

Y Arsendyent has issue to sxtend the penoed of sarvice for one year

*AlFGtaer general term and conditions remain sasne ag par origine, work arder no. INI3/WOMWC/1-18/341 dLDI0L.20h8

Accepted By o Issyed By
M/s Naushad Ali X For INFRA 13 PUT. LTD- (IN13PL}

= T A

e
Authorized Signatory Authorized Signatary

Papga 1 of 1 X

- T



NAUSHA

Waard No, 2, Villlj":"' i Yasinpadhi

N parPanehynt ;ﬁﬁgim
Thats
7)

The, & DI Glaad.20100)

329

AGH

1180250

ReliMo, oo, :
T Date: oo,
' M/s Uppal Chadda Hi-Tech Developers Pvt. Ltd. PAN No. = AKKPAGOOOF _
C-1 Sec.03, Noida, Uttar Pardesh {201301) Service Tax = AKKPAGOOCFSDO01
PAYMENT CERTIFICATE Certified Date ; 5-Mar-2016
Name of Project : Wave City, NH-24 RA 8ill No. RA-01
Name of work : Supply of water for construction Contract Value 9,00,000.00 .
Contractor: M/s Naushad Service Tax Extra :'
W.0./Ref No.: 307 Deviation Amount : NA
Date : 02.02.2016 Measurement taken 29-02-2016
upto :
S.NO, [Description Upto Previous Bill This Bill {Rs.) Cummulative (Up to
{Rs.} Date)
A Payment against work done
Gross Wo.rk done‘{inci. Dev./ExtrafSub. Items 20,438.00 20,438.00
L & alter Discount if any}
[ |
B |Gross Payment before Service Tax [A) - 2(,438.00 9,15,458.00
C TAXES on B
Service tax @ 5.6% 1,145.00 1,145.00
S.BLtax @ 0.2% 41.00 41.00
Add other taxes {specify}
D |Gross Payment of Service Tax € - 1,186.00 1,1386.00
E [Total Payables {B+D) - 21,624.00 21,624.00
J

Py
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- NAUSHAD

Winrd No. 2, Vil Yasingadhi
NagarPanchyat asna

o i ,4",:;<,\_:1-: PAGHII

The. & Distt. GI .__?zkad-znmm MobileiNG. 4915111507554
RCJ- NO. ............ .j ........... Dﬁle » .
: M/s Uppal Chadda Hi-Tech Deveiopers Pvt. Ltd. PAN No. = AKKPABI00F
C-1 Sec.03, Noida, Uttar Pardesh {201301) Service Tax = AKKPABROOFSDO01
PAYMENT CERTIFICATE Certified Date : 19-Mar-2016
Name of Project : Wave City, NH-24 RA Bill No. RA-02
Name of waork : Supply of water for construction Contract Value 9,00,000.00
Contractor: M/s Naushad Service Tax Extra
W.0./Ref No. : 307 Deviation Amount NA
Date : 02.02.2016 Measurement taken 17-03-2016
upto
S.NOQ, |Description Upto Pravious Bill This Bill (Rs.) Cummuiative {Up to
(Rs.} Date)
A Payment against work done
Gross Wolrk doneh fincl. Dev./Extra/Sub. ltems 20,438.00 1,04.018.00 1,24,456.00
. & after Discount if any)
B  |Gross Payment before Service Tax (A} 20,438.00 1,04,018.00 19,11,990.00
C TAXESon B
Service tax @ 5.6% 1,145.00 5,825.00 6,970.00
S.B.Ctax @ 0.2% 41.00 208.00 249.00
Add other taxes {specify)
D  |Gross Payment of Service Tax € 1,186.00 6,033.00 7,219.00
Total Payables (B+D) 21,624.00 1,10,051.00 1,31,675.00
<
s f-
— Q"{
=




NAUSHAD

WardNo. 2, Villge Yasingadhi
Nagar Panchyat Dagna :
The, & Distt, Ghnzlabad-201001

331

150331 1592524

Rl ™NO v

Mis Uppal Chadda Hi-Tech Developers Pvt. Ltd. PAN No. = AKKPAG90OF
C-1 Sec.03, Noida, Uttar Pardesh (201301} Service Tax = AKKPAGSI00FSD001
PAYMENT CERTIFICATE Certified Date : " 18-Jun-2016
Name of Project : Wave City, NH-24 RA Bill No. RA-03
Name of work : Supply of water for construction Contract Value 9,00,000.00
Contractor: M/s Naushad Service Tax Extra
W.0./Ref No, : 307 Deviation Amount NA
Date ; 02.02.2016 Measurement taken 30-04-2016
upto
S.NO, |Description Upto Previous Bill This Bill (Rs.) Cummulative (Up ta
(Rs.) Date}
A |Payment against work done
Gross Wo'rk dong (incl, Dev./Extra/Sub. ttems 1,24,456.00 1,32,988.00 2,57,444.00
. & after Discount i any)
B  [Gross Payment before Service Tax {A) 1,24,456.00 1,32,988.00 33,46,255.00
C TAXESon B
Service tax @ 5.6% 6,970.00 7,447.00 14,417.00
SB.Ctax @ 0.2% 249.00 266.00 515.00
KK.Ctax @ 0.2% 266.00 266.00
D {Gross Payment of Service Tax C 7,219.00 7,979.00 15,198.00
Total Payables (B+D} 1,31,675.00 1,40,967.00 2,72,642.00

- {
Maia A"

o




WardNo. 2, Villags
Nagai Panchyat
The. & Dist, Gl

Yasingadhi
.1; } .
azjibiid-201001

NAUSHA

332

Ref Mo,

------------------------

Mis Uppal Chadda Hi-Tech Developers Pvt. Ltd.
C-1 Se_c.03, Noida, Uttar Pardesh {201301)

PAN No. = AKKPAGS0OF -

]
IR NN PR

Service Tax = AKKPAGO0OFSDOO1

PAYMENT CERTIFICATE Certified Date : ~ 11-bul-2016
Name of Project : Wave City, NH-24 RA Bill No, RA-04
Name of work : Supply of water for construction Contract Value 9,00,000.00
Contractor: M/fs Naushad Service Tax Extra
W.0./Ref No. : 307 Deviation Amount NA
Date : 02.02.2016 Measurement taken 30-06-2016
upto
§5.NO. |Description Upto Previous Bill This Bill (Rs.) Cummulative {Up to
(Rs.) Date}
A |Payment against work done
Gross Wo‘rk dunel {incl. Dev./Extra/Sub. ltems 2,57,444.00 2,55,676.00 5,13,120.00
N & after Biscount if any)
B |Gross Payment before Service Tax {A) 2,57,444.00 2,55,676.00 30,88,811.00
C |[TAXESonB
Service tax @ 5.6% 14,417.00 14,318.00 28,735.00
5.8.Ciax @ 0.2% 515.00 511.00 1,026.00
KK.Ctax @ 0.2% 266.00 511.00 777.00
D |Gross Payment of Service Tax C 15,198.00 15,340.00 30,538.00
Total Payables (B+D) 2,72,642.00 2,71,016.00 5,43,658.00
ot 7 {wa




NAUSHAD

WardNo, 2, \’illu;,é Yasingadhi -
Nagar Panchyat Dasna
The, & Disit, Ghnz M 20100]

‘Mobile

333

PAGOOIF
919311492524

Red, NO. oveonnn, R

M/s Uppal Ciradda Hi-Tech Dévelopers Pvt. Ltd.
C-1 Sec.03, Noida, Uttar Pardesh (201301)

Date: ...,

PAN No., = AKKPAGS00F

Service Tax = AKKPAG900ESD001

PAYMENT CERTIFICATE Certified Date : - 23-Aug-2016
Name of Project : Wave City, NH-24 RA Bill No. ‘ RA-05
Rev. Contract Value
Name of work : Supply of water for construction ev. Lontract value 18,00,000,00
Contractor: M/fs Naushad Service Tax Extra
W.0./Ref No. : 307 Peviation Amount NA
Date : 02.02.2016 Measurement taken 23-08-2016
upto
-NO. ipti jous Bill i
5.NO. [Description Upto Previous Bi This Bill (Rs.) Cummulative (Up to
(Rs.} . Date)
A Payment against work done
Gross Wr{rk done. {incl. Dev./Exira/Sub. Hems 5,13,120.00 5,03,850.00 10,16,970.00
& after Discount if any)
B |Gross Payment before Service Tax (A) 5,13,220.00 5,03,850.00 25,75,691.00
C TAXES on B
Service tax @ 5.6% 28,735.00 28,216.00 56,951.00
S.B.Ctax @ 0.2% 1,026.00 1,008.00 2,034.00
WK.C tax @ 0.2% 777.00 1,008.00 1,785,00
D |Gross Payment of Service Tax C 30,538.00 30,232.00 60,770.00
Total Payables (B+D) 5,43,658.00 5,34,082.00 10,77,740.00

@
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RefiMo i vl

|

M/s Uppal Chadda Hi-Tech Developers Pvt. Ltd.
C-t Sec.03, Noida, Uttar Pardesh (201301)

PAN No. = AKKPABSOOF ©
Setvice Tax = AKKPAGS0DFSDO01

PAYMENT CERTIFICATE Certified Date : 31-Mar-2017

Name of Project : Wave City, NH-24 RA Bifl No. RA-06

Rev. Contract Value
Name of work : Supply of water for construction 18,00,000.00
Contractor: M/s Naushad Service Tax Extra
W.0./Ref No. : 307 Beviation Amount MA

Measur nt taken
Date : 02.02.2016 uptzsu ement 31032017

S.NO. |Description Upto Previous Bill This Bill (Rs.) Cummulative (Up to
(Rs.} Date)
A |Payment against work done
Gross Wctrk done. linch. Dev./Extra/Sub. ltems 10,16,970.00 5.41,751.00 15,58,721.00
! & after Discount if any)
B [Gross Payment before Service Tax {A) 10,16,970.00 5,41,751.00 24,74,179.00
C TAXES an B
Service tax @ 5.6% 56,951.00 30,338.00 87,285.00
$.BCtax @ 0.2% 2,034.00 1,084.00 3,118.00
K.X.Ctax @ 0.2% 1,785.00 1,084.00 2,869.00
D |Gross Payment of Service Tax € 60,7706.00 32,506.00 93,276.00
Tetal Payabies (B+D) 10,77,740.00 5,74,257.00 16,51,997.00

<.
QJ&J/’G’%K}
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NAUSHAD ALI

Ward No. 2, Village Yasingadhi

Nagor Panchaynr Dasna GSTIN. : B9AKKPAGIBHTFTE
Teh. & Disti. Ghaziabad-241 601 Mabile No. : 4919311597424
RefNoo Daie:

................................

[..(iN  : 09AKKPAGIOOF2ZE

Bill To invoice No. : NA/17-18/001
Name T INFRA 13 PVT, LTD, Invoice Date v 29-Aug-2017
Address  : KAZIPURA MOD. PLOY NO.757, NH-24 GHAZIABAD State + Uttar Pradesh
GSTIN v 09AABCIB764R1ZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply 1 Ghaziabad {UP),
Sr. No, Name of Service SAC Code Value
1 Supply of Water for Construction 996521 2,02,564
)
Total amount before Fax 2,02,564
Bank Details CGST @ 9% : 18,231
SGST @ 9% : 18,231
IG5T @18% : -
Tax Amount : GST : 36,462
Total Amount after Tax 2,39,026
Rupees Two Lakh(s) Thirty Nine Thousand Twenty Six Only —
=\
Authorised Sig.
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NAUSHAD ALI

Ward Nu, 2, Village Y ngingadhi

Negar Panchayar Dasng G ‘aIlN : 99?“&3‘%"1"':’?&96&&1‘2&}"‘--"
Teh. & Distl. Ghaziabad-20100) Mobile No. ;9703 I59252.4
RelUNo o Date: oo

[T

{ AN ¢ OIAKKPAEYOOF2ZE
|  TAXINVOICE - T
Bill To Invoice No. P NAS17-18/002
Name ¢ INFRA 13 PYT, LTD. Invoice Date ! 6-Dec-2017
Address  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN 1 OBAABCIBT64R1ZL State Code : 09
Ph.Na. : 0120-4180500 Taxability on RCM : No
State t Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP).
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 401,289
Tatal amount before Tax 4,01,28¢%
CGS5T @ 9% : 36,116
SGST @ 9% : 36,116
'G5T @18% : -
Tax Amount : GST : 72,232
Total Amount after Tax 4,73,521
Rupees Four Lakh(s) Seventy Three Thousand Five Hundred Twenty One Only
ﬂ'—'_:_' ———
\CHASAE
_\AE
Authorised Sig.




NAUSHAD ALI

Ward No. 2, Villuge Yasingadhi
Nagar Panchayat Dasna
Tely & 13istt. Ghaziabnd-20HH 00}
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GSTIN, | 09AKKPAGIOERIZR
Mobile No, : +91-9311592524

RelfiNoo o

Bl
.. 1N - 09AKKPAGIOOFIZE
. TAXINVOICE T,
Bill To Invoice No. : NA/17-18/001
Kame ¢ INFRA 13 PVT. LTD. Invoice Date : 29-Aug-2017
Addiess 1 KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN 1 O9AABCIB764R12L State Code ;09
Ph.No. : 0120-4180500 Taxability on RCM : No
State : Uttar Pradesh  State Code g Place of Supply : Ghaziabad (UP).
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 2,02,564
&
Total amount hefore Tax 2,02,564
Bank Details CGST @ 9% 18,231
SGST @ 9% 18,231
1GST @18% .
Tax Amount : GST 36,462
Total Amount after Tax 2,39,026

Rupees Twa Lakh(s} Thirty Nine Thousand Twenty Six Only

e

e

Authorised Sig.
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NAUSHAD ALI

Ward No. 2, Village Yasingadhi
Nagar Panehoyat Dasna
‘Feh, & Distt. Ghazighad-20160)

SN, | OATER T AG00N2F

Mobile No. 1 +01-93115

F)

92524

RelLMNo. Date!
U N : D9AKKPABIOOF2ZE
Bill Te Invoice No. : NA/17-18/002
Name i INFRA 13 PVYT. LTD. Invoice Date ! 6-Dec-2017
Address  : KAZIPURA MOD. PLOT NC.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : 09AABCI8764R1ZL State Code : 09
Ph.No, : 0120-4180500 Taxability on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP).
Sr. No, Name of Service SAC Code Value
1 Supply of Water for Construction 996521 4,01,289
I
Total amount before Tax 4,01,289
CG5T @ 9% 36,116
SGST @ 9% 36,116
IGST @18% -
Tax Amount : GST 72,232
Total Amount after Tax 4,73,521

Rupees Four Lakh(s) Seventy Three Thousand five Hundred Twenty One Only

gt

-

Authorised Sig.
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NAUSHAD ALI

Ward No. 2, Village Yusingadhi
Nogne Panchayat Dugna
Teh, & Disti. Ghaziabad-201001

CGRTIN,  9AKKPAGSOOFFR-
Mobile No. 1 491-03) 1592524

e b AT

Ref!No, oo, Daer o
T AN : O9AKKPAGDOOFIZE
~ TAXINVOICE SR
Bill To Invoice No. 1 NA/17-18/003
Name { INFRA 13 VT, LTD. invoice Date : 31-Mar-2018
Address  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State i Uttar Pradesh
GSTIN : OSAABCIS?64R1ZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM 1 No
State ¢ Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP).
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 591,119
L
Total amount before Tax 5,91,11%
CGST @ 9% 53,201
SGST @ 9% 53,201
IGST @18% -
Tax Amount ; GST 1,06,401
Total Amount after Tax 6,97,520
Rupees Six Lakh(s} Ninety Seven Thousand Five Hundred Twenty Only .

g e

Authorised Sig,

S ;
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- NAUSHAD ALI

Ward No. 2, Village Yasingadhi

Nagar Panchaynt Dugna
Teh, & Distt, Ghoziabad-201001

GSTIN, | OBAKKAPAGIODF
Mohile No. : 91.9311592524

Ref No.

...................... Date o e,
U N : 09AKKPAGODOF2ZE
TAX INVOICE _ B B
Bil} To Invoice No. ! NAS18-19/015
Name : INFRA 13 PYT. LTD. inveice Date : 14-Aug-2018
Address  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : D9AABCIB764R1ZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP).
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 6,18,502
Total amount before Tax 6,18,502
CGST @ 9% 55,665
SGST @ 9% 55,665
IGST @18% -
Tax Amount : GST 1,111,330
Total Amount after Tax 7,29,832

Rupees Seven Lakh(s) Twenty Nine Thousand Eight Hundred Thirty Two Only

g 3t

Autharised Sig.
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Ward No, 2, Villege Ynsingadhi

INagar Manehays! Dosna GSTIN. : 99AKKPAGYO0 14
Teh. & Distr, Ghaziabad-201001 Mobile No. : 491-931159%424

RellNoo L. Date:
L.fIN  : O9AKKPAGOOOF2ZE
TAX INVOICE ST
Bill To Invoice No. 1 NAJ1B-19/017
Name D INFRA 13 PVT, LTD. Invoice Date 1 8-5ep-2018
Address  : KAZIPURA MOD, PLOT N0O.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTiN : 09AABCI8764R1ZL State Code : 08
Ph.No, : 0120-4180500 Taxability on RCM . No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP).
5r. No.  |Mame of Service SAC Code Value
1 Supply of Water for Construction 996521 1,97,804
Total amount before Tax 1,97,804
CGST @ 9% : 17,802
SGST @ 9% . 17,802
1G5T @18% : -
Tax Amount ; GST : 35,605
Total Amount aftey Tax 2,33,409

Rupees Two Lakh(s) Thirty Three Thousand Four Hundred Nine Only

Q
:"\7),03 e & Q—f}

Authorised SiJg._
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NAUSHAD ALI

Ward Nu, 2, Village Yasingadhi

Nagar Panchayat Dagna GSTIN. : DOAKKPAGODR2E
Teh. & Disk, Ghaziabad-201001 Mobile No. : +91-93 11592524
RellNo, Date: ooy

G MIN  : O9AKKPAGOOOF2ZE

_TAX INVOICE e
Bitl To Invoice No. : NA/18-19/017
Name . INFRA 13 PVT. LTD. Invoice Date : 8-5ep-2018
Address : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State + Uttar Pradesh
GSTIN 1 OSAABCISTOAR1ZL State Code : {9
Ph.NoD. 1 0120-4180500 Taxability on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP).
$r.No.  |Name of Seyvice SAC Code Value
1 Supply of Water for Construction 996521 1,97,804
Total amount before Tax 1,097,804
CGST @ 9% H 17,802
SGST @ 9% : 17,802
IGST @18% : -
Tax Amount : GST : 35,605
Total Amount after Tax 2,33,409

Rupees Two Lakh(s} Thirty Three Thousand Four Hundred Nine Only

—
_47}531/01/3/[@"

Authorised Sig.
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NAUSHAD ALI

Ward No. 2, Villugs Yasingadhi

Nagar Panchoyat Dasna GSTIN, ; (RAKICR A G000 4
Teh., & Dist. Ghaziabad-201001 Mobile No. 1 91934 1462524
Rel, No, o Date: o
. fIN OOAKKPAGOOOFZZE
TAX INVOICE. e .
Bill To Invoice No, : NA/18-19/023
Mame 1 INFRA 13 PVT. LTD. Invoice Date : 13-Nov-2018
Address  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State ; Uttar Pradesh
GSTIN : 09AABCIS7R4R1ZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad [UP).
Sr. No, Name of Service SAC Code Value
1 Supply of Water for Construction 896521 1,02,645
e
Total amount before Tax 1,02,645
CGST @ 9% : 9,233
SGST @ 9% : 9,238
IGST @18% ! -
Tax Amount : GST : 18,476
Total Amount after Tax 1,21,121

Rupees One Lakh{s) Twenty One Thousand One Hundred Twenty One COnly

e

Authorised Sig,
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NAUSHAD ALI

Nagar Panchayat Dasna
Teh, & Distl, Ghaziabad-20100]

GSTIN. | O9AKKIALIOOR L1

Mobile Mo, : +91-6311 592554

RefiNo. o PHIEC e e e,
GolIN » D9AKKPAGSOOF2ZE
Bill To Invoice No. 1 NA/18-19/027
Name : INFRA 13 PVT. LTD, Invoice Date : 20-Dec-2018
Address  : KAZIPURA MOD, PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : DSAABCIS7H4R1ZL State Code ;09
Ph.No. : 0120-4180500 Taxability on RCM : No
State i Uttar Pradesh  State Code g Place of Supply : Ghaziabad (UP).
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 956521 2,16,464
,.{'._:
Total amount before Tax 2,16,464
CGST @ 9% : 19,482
SGST @ 9% : 19,482
IGST @18% : -
Tax Amount : GST : 38,964
Total Amount after Tax 2,55,428

Rupees Two Lakh(s] Fifty Five Thousand Four Hundred Twenty Eight Only

Q)
= l'a‘”%t“%

Authorised Sig,




345

NAUSHAD ALI

Ward Mo. 2, Village Yasingadbi
Nagnr Panchayat Dasna
Teh, & Distt. Ghaziabad-201001

GSTIM. 5 Q9AKKPAG900F 75
Mobile No, 1 491931150252

RellMNo. o, Do o
T AN : 09AKKPAGDOOFZZE
- TAXINVOICE RS
Bill To Invoice No. ' NAS17-18/003
Name ¢ INFRA 13 PVT, LTD. invoice Date 1 31-Mar-2018
Address  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : O9AABCIA7G4R12L. State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State . Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP).
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 8996521 591,119
Total amount before Tax 5,91,119
CGST @ 9% : 53,201
SG5T @ 9% ; 53,201
IGST @18% : -
Tax Amount : GST : 1,06,401
Total Amount after Tax 6,97,520
Rupees Six Lakh(s} Ninety Seven Thousand Five Hundred Twenty Only .

%
431\109\\\01 ’

Authorised Sig.
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NAUSHAD ALI

Witrd No, 2, Village Yasingadhi

Nagar Panchayat Dasna GSTIN. GMK_-IHWGQ(-)OF"]'%I*‘
Teh, & Distt, Ghaziahad-201001 Mohile No, 1 491-03115925%4
RefiNo o I e e,
L AN : 09AKKPAGSODFIZE
TAXINVOICE
Bill To tovoice No. : NA/18-19/015
Name : INFRA 13 PYT. LTD. Invoice Date ¢ 14-Aug-2018
Address @ KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State . Uttar Pradesh
GSTIN 1 0SAABCI8764R1ZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad {UP).
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 896521 6,18,502
Total amount before Tax 6,18,502
CGST @ 9% : 55,665
5G5T @ 9% : 55,665
IGST @18% : -
Tax Amount : GST ; 1,11,330
Total Amount after Tax 7,29,832
Rupees Seven Lakh(s) Twenty Nine Thousand Eight Hundred Thirty Two Only
Authorised Sig.
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NAUSHAD ALI

Ward No, 2, Village Yasingadhi
Nagai Monchaynt Dasna
Teh. & Dist. Ghazighad-20100)

GESTIN. : DOAKICPAGY00 14
Mobile Na. : 491931593529

Ref® No,

Date: e

.......

T

; 09AKKPAGI00F2ZZE

- TAX INVOICE o
Bill To Invoice No, : NAJ18-19/017
Name : INFRA 13 PVT. LTD. Invoice Date : 8-5ep-2018
Address : KAZIPURA MOD. PLOT NO,757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : 09AABCI8764R1ZL State Code : 09
Ph.No. : 0120-418B0500 Taxability on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP).
Sr. No. Name of Service SAC Code Value .
1 Supply of Water for Construction 996521 1,97,804
Total amount before Tax 1,97,804
CGST @ 5% 17,802
S5GST @ 9% 17,802
IGST @18% -
Tax Amount : GST 35,605
Total Amount after Tax 2,33,409

Rupees Two Lakh(s) Thirty Three Thousand Four Hundred Nine Only

C

Authorised Sig,




Ward No. 2, Viilage Ynsingadhi
Nagar Panchaym asnn

348

GSTIN. : OYAKKPAGIIOFI -

Teh, & Dist. Ghaziabad- 205 00) Mohile No, 1 4910311599524
RellNO e, PIle: e
[ _FIN : G9AKKPAGSOOF2ZE
TAX INVOICE |
Bill To Invoice No. 1 NA/18-19/020
Name ¢ INFRA 13 PVT. LTD. Invoice Date 1 13-0Oct-2018
Address @ KAZIPURA MOD. PLOT NG.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : O9AABCIS764R17L State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State . Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP),
Sr. No. |Name of Service SAC Code Value
1 Supply of Water for Construction 9946521 1,18,084
Total amount before Tax 1,18,084
CGST @ 9% 10,628
SGST @ 9% 10,628
IGST @18% -
Tax Amount ;: GST 21,255
Total Amount after Tax 1,39,339
Rupees One Lakh(s} Thirty Nine Thousand Three Hundred Thirty Nine Only .

'\.J

=i~

Autharised SiJg._
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NAUSHAD ALI

Ward No. 2, Village Yasingadhi
Negar Passchayat Dasna
Teh. & Distt. Ghaziabad-20100)

OSTIN. : GRAKKRAGOODIZIN
Mobile No, 1 +91.43] (592524

RellNo, e, Date: o
LN : 09AKKPAGOOOFZZE
TAX INVOICE o
Bill To nvoice No. : NA/18-19/023
Name : INFRA 13 PVT. LTD. Invoice Date : 13-Nov-2018
Address  : KAZIPURA MOD, PLOT NO.757, NH-24 GHAZIABAD State i Uttar Pradesh
GSTIN : 09AABCIBT64R1ZL State Code 1 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State . Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP),
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 9956521 1,02,645
I :
Tatal amount before Tax 1,02,645
CGST @ 9% 9,238
SG5T @ 9% 9,238
IGST @18% -
Tax Amount : GST 18,476
Total Amount after Tax 1,21,121
Rupees One Lakh(s) Twenty One Thousand One Hundred Twenty One Only _
— %‘/
i

Authorised Sig.
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NAUSHAD ALI

Ward No. 2, Village Yasingadhi

Nagaor Panchayat Dasnn GSTIN. 1 S9AKKEPAGOOOI] 2
Teh, & Distt, Ghaziabad-201001 Maobile No, ¢ 401.93] 1592594
Rel. No. .. Dale:

..............................

6. (N : DOAKKPAGIOOF2ZE

" TAXINVOICE =~ - I
BHl To Invaice No. : NAS18-19/027
Name ; INFRA 13 PVT, LTD. Invoice Date 1 20-Dec-2018
Addrass : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
G5TIN 1 09AABCI8764R1ZL State Code : 09
h.No. : 0120-4180500 Taxability on RCM : No
State : Uttar Pradesh  State Code - 9 Place of Supply : Ghaziabad (UP),
Sr. No.  |Name of Service SAC Code Value
1 Supply of Water far Constructian 996521 2,16,464
oo
Total amount before Tax 2,156,464
CGST @ 9% : 19,482
SGST @ 9% : 19,482
IGST @18% : -
Tax Amount : GST : 38,964
Tatal Amount after Tax 2,55,428

Rupees Two Lakh{s} Fifty Five Thousand Four Hundred Twenty Eight Only

ST Q-;F

Authorised Sig,




NAUSHAD ALI

Werd No. 2, Villuge Yasingndhi
i Nugur Paochayat Dosna

GSTIN : A GSODERZIE
Teh & Dist, Ghogigbad-201601 N K P

Maobile No, 1 461 D3118035%

Ry i,

Raf Moo, D! 1 evenvetsnnss
GSTIN : DOAKKPABI0DOF2ZE
" TAX INVOICE R
o ?ill To inveice No. : NA/1B-19/031
f
Name : INFRA 13 PVT. LTD. Invoice Date 1 11-Mar-2019
Address © KAZIPURA MOD, PLOT NQ.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : D9AABCIS7G4RTZL State Code : 09
. |Ph.No. : 0120-4180500 Taxability on RCM : No
1 State . Uttar Pradesh  State Code 9 Place of Su‘ppw : Ghaziabad (UP).
Sr. No. Name of Service SAC Code Value
| 1 Supply of Water for Construction 996521 4,87,477
l
i
Total amount before Tax 4,87,477
Bank Details COST @ 9% : 43,873
SGST @ 9% : 43,873
IGST @18% : -
Tax Amount : GST : 87,746
Tetal Amount after Yax ¢ 5,75,223
Rupees Five Lakh(s) Seventy Five Thousand Twa Hundred Twenty Three Only
Authorised Sig.
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NAUSHAD ALT

Ward No. 2, Village Yasingadhi
Nagar Panchnynt Dasnn

' ‘ GSTIN. : 09AKK PA GO0
Teh & Disit, Ghaziabad-201001 OO

Mobile No, : 819741502594
RefMNo, oo, Dafe: ...,
GSTIN : OOAKKKPABIDOF2ZE
" TAX INVOICE
,.--.—._.Qill To Invoice No. 1 NAS18-19/036
Name : INFRA 13 PVT. LTD, Invoice Date 1 31-Mar-2019 _
Address  : KAZIPURA NMOD. PLOT NQ.757, NH-24 GHAZIABAD State : Uttar Pradesh :
GSTIN - D9AABCIB764R1ZL State Code - 09 i
Ph.No.  : 0120-4180500 Faxability on RCM . No 3‘
State : Uttar Pradesh  State Code ¢ g Place of Supply : Ghaziabad {UP).
Sr, No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 2,51,613
Total amount before Tax; 2,51,613
CUST 6 9% : 22,645
5GST @ 9% : 22,645
GST @18% : -
it Amount ¢ GST : 45,290
yuinl Amount after Tax . 2,96,903
Rupees Two Lakh{s} Ninety Six Thousan.i :+i;::; Hundred Three Only
N cgélﬁa/%\@ﬂ
Authorised Sig.
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NAUSHAD ALTI

Ward No. 2, Village Yasingadhi

Nagar Panchaynt Daspao

Teh, & Dish. Gleziabad-201001

GSTIN, : 09 AKIK PA 6986
Maobile Mo, 1 =01 .93 11592424

el No,

...................

Pute! ..o,

GSTIN

: 09AKKPAGIDOF2ZE

TAX INVOICE

Name

( -?i!l To

Invoice No.

: NAJ1B-18/040

: INFRA 13 PVT. LTD. Invoice Date : 3-Jun-2019
Address * KAZIPURA MOD. PLOT NO.757, NI 1-24 GHAZIABAD State : Uttar Pradesh
GSTIN : D9AABCIB764R1ZL State Code : 09
Ph.No. : 0120-4180500 Tax.:Liily on RCM : No
Stale : Uttar Pradesh  State Code 9 Plac o of Supply : Ghaziabad {(UP}.
Sr. No. Name of Service | __SAC Code \ Value
1 Suppiy of Water for Construction 996521 70,408
Total anseiit beivre Tax) 70,408
9% 6,337
SG. S 9% 6,337
Gy, ¢ iE% -
foount  GST 12,673
e Adsount after Tax 83,081

Rupees Eighty i ree Thousand &7 iy One Only

IRAT-\E

Authorised Sig.

!
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NAUSHAD ALIX

Ward No. 2, Village Yasingadhi
Ny gar Panchayat Dasas
Teh, & Disn. Ghoziabad-201001

GSTIN. © O9AIKK. PAGOGHMERRE
Mobile No. @ 01 «0:31 1552424

AN ua by topt Atrict
RefiNoo o, Dater
GSTIN : DBAKKPAGINNF2ZE
TAX INVOICE - e
-Bill To mvoine No, : NAS18-19/041
L2
MName 1 INFRA 13 PVT. LTD. Invoice Date ¢ 24-Jul-2019
Address  : KAZIFURA MOD. PLOT NQ.757, NII-24 G AZEARAD Polate : Uttar Pradesh
GSTIN 1 D9AABCIS764R1ZL “rate Code : 08
Ph.Na. + 0120-4180500 awi iy on RCM : No
State . Uttar Pradesh  State Code G u ol Supply : Ghaziabad (UP),
Sr. No. NameofService SAC Code f Value
1 Supply o Water for Construction 996521 | 61,377
| ¢y i
Tolal @i . _____ 61,377
' : 5,524
s : 5,524
w3 Hi% : -
vunt : GST : 11,048
_ o _ ount after Tax  : 72,425
Rupees Seventy Two THERTT B twenty Five Only
NN (\fa\@
Authorised Sig.
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; %
Ward No. 2, Village Yasingadhi o '
Nagar Panchayal Dasna
T'eh., & Disit, Ghaziabad-201001 GSTIN, - UPAK K PAGOSEERL=
Mohile Mo, 191037 | 592624
ReflNow
1dade: o s
GSTIN . DOAKKPABODOF2ZE
¢ :'_'_','_%;u To tnvoice No. . NA/19-20/042
Name « [NFRA 13 PVT. LTD. Invoice Date : 1-Aug-2019
Address  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State . Uttar Pradesh
GSTIN . 0OAABCISTH4R1ZL State Code : 09
Ph.No., . 0120-4180500 Taxability on RCM . No
State . Uttar Pradesh  State Code 9 Place of Supply . Ghaziabad {UP).
5r. No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 31,268
Total amount before Tax 31,268
CGST @ 9% 2,814
SGST @ 9% 2,814
1GST @18% -
Tax Amount : GST 5,628
Total Amount after Tax 36,896

Rupees Thirty Six Thousand Eight Hundred Ninety Six Only

\ -~
o

A
NV

Authorised Sig.
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NAUSHAD ALI

Ward No. 2, Village Yasingadhi
Nagar Panchayai Dasng
Teh, & Disit Ghazinbad-201001

356

GSTIN.  OAK K PA GO
obile N, O 0731 502524

Ret N s

|2 T,

GSTIN

: Q9AKKPAGIOOF2ZE
([ BillTo Invoice No. + NA/19-20/044
Name : INFRA 13 PVT. LTD. tnvoice Date : 14-0Oct-2019
Address : KAZIPURA MCD. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : 09AABCIBT64R1ZL State Code 1 09
Ph.No. : 0120-4180500 Taxability on RCM ; No
State . Uttar Pradesh  State Code Place of Supply : Ghaziabad (UP).
Sr. No. Name of Service SAC Code Vajue
1 Supply of Water for Construction 996521 2,34,209
Total amount before Tax 2,34,209
CGST @ 9% 21,079
SGST @ 9% 21,079
1G5T @18% -
Tax Amount : GST 42,158
Total Amount after Tax 2,76,367
Rupees Two Lakh(s) Seventy Six Thousand Three Hundred Sixty Seven Only .
A
N
- '
PN\

Authorised Sig.
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NAUSHAD ALI

Ward No. 2, Village Yasingadhi
Nagar Panchayat Dason
Teh, & Dist, Ghazigbud-20100)

357

GSTIN, | 09AK K PAGOMGEZE

Mobile No. 1 191-9311592424

Red, No.

Date: o

GSTIN : 09AKKPAGIDOF2ZE
,"#iTo invoice No. : NA/19-20/046
Mame : INFRA 13 PVT. LTD. invoice Date 1 9-Jan-2020
Address  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State . Uttar Pradesh
GSTIN : 09AABCIB764R1ZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State . Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad {UP},
Sr. No. Name of Service SALC Code Value
1 Supply of water for Construction 996521 1,70,980
Tota! amount before Tax 1,70,980
CGST @ 9% 15,388
SGST-@ 9% 15,388
1GST @18% -
Tax Amount : GST 30,776
Total Amount after Tax 2,01,756
Rupees Two Lakh{s} One Thousand Seven Hundred Fifty Six Only o

=

o5t

\\@\ﬂ )

Authorised Sig.
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NAUSHAD ALI

Nagar Panchayat Dagna

' GRTIN. : OUAK K PAGSORELR—
Teh, & Disit. Ghaziabad-201001 ‘\ "

Mobile No, : 491 <93 11592524

RefNa. o,

e e
GSTIN : 09AKKPABIDOF2ZE
Rill To Invoice No. : NA/19-20/048
Name  : INFRA 13 PVT.LTD. Invoice Date . 17-Feb-2020
Address  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State ¢ Uttar Pradesh
GSTIN ; D9AABCIS7B4R1ZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State : Utfar Pradesh  State Code g Place of Supply . Ghaziabad (UP,
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 2,62,911
0
Total amount before Tax 2,62,911
CGST @ 9% : 23,662
SGST @ 9% : 23,662
IGST @18% : T
Tax Amount ; G5T : 47,324
Total Amount after Tax 3,106,235
Rupees Three Lakh(s) Ten Thousand Two Hundred Thirty Five Only Ja
.
o s
Authorised Sig.
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Ward No, 2, Village Yasingadhi

Nagar Panchayat Dagna

N : . GETIN. ; U9AK S PAGUOREZR-
F'eh. & Disit, Ghazinbad-2010073 501

Mobile No, 0 1919311502524

ReloNoo s, Dae o

GSTIN ; D9AKKPAGSO0OF2ZE
- Riil To Invoice No. : NAf19-20/050
Name  : INFRA 13 PVT. LTD. lnvoice Date . 31-Mar-2020
Address : KAZIPURA MOQOD, PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
lesTN : 09AABCIB7E4R1ZL State Code 1 09
Ph.No. : 0120-4180500 - Taxability on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP).
Sr. No,  |Name of Service SAC Code Value
1 Supply of Water for Construction 996521 2,50,31B
Total amount before Tax 2,50,318
CGST @ 9% : 22,529
SGST @ 9% : 22,529
IGST @18% : .
Tax Amount ; G57 : 45,057
Total Amount after Tax 2,95,375
Rupees Two Lakh(s) Ninety Five Thousand Three Hundred Seventy Five Only N
\\ 491\\\6\,(9\
z:-f\\
Authorised Sig.
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NAUSHAD ALl

Ward No. 2. Village Y osinpudbi
MNagar Panchayot Dasng
Teh. & Distt. Ghazinbad-201001

360

GSTIN. : 09AKKFAGORBIIZHF
Mobile No. ; 91-9311592524

Rel NG e,

Ddie: beraes

GSTIN : D9AKKPAGBDOF2ZE
_-8ill To Invoice No. © NAJS20-21/002
Name  : INFRA 13 PVT. LTD. invoice Date . 16-Jun-2020
Address : KAZIPURA MOD. PLOT NOQ.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : 09AABCIS764R1ZIL State Code . 09
h.No. : 0120-4180500 Taxahility on RCM i No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP).
St. No, Name of Service SAC Code Value
1 Supply of Water for Construction 996521 3,66,886
Total amount before Tax 3,66,886
CGST @ 9% 33,020
SGST @ 9% 33,020
IGST @18% -
Tax Amount : G5T 66,039
Total Amount after Tax 4,32,925
Rupees Four Lakh(s) Thirty Two Thousand Nine Hundred Twenty Five Only .
NG
__."’;‘"\
Authorised Sig.
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NAUSHAD ALI

Ward No. 2, Village Yasingadhi
Napar Panchayat Dusaa
Teh., & Distl. Ghaziabad-201001

GRTIN. D 00A KK P ADREREED
Mubile No. ;. 191-9731§592824

Ref. NO i

Date: oo s

“fesTin

: 09AKKPAGY900F2ZE
BiliTo Invoice No. 1 NA/20-21/008
{0
Name : INFRA 13 PVT.LTD, Invoice Date * 9-Aug-2020
Address 1 KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : 0SAABCIB7G64R1ZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply + Ghaziabad (UP),
5r. No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 2,51,519
Total amount before Tax 2,51,919
CGST @ 9% 22,673
SGST @ 9% : 22,673
IGST @18% : -
Tax Amount : GST 45,345
Total Amount after Tax 2,97,264
Rupees Two Lakh{s) Ninety Seven Thousand Two Hundred Sixty Four Only N
ﬁ{-
Al

Authorised Sig.




NAUSHAD ALI

Ward No. 2, Village Yasingadhi
Naogae Panchayal Dasny
Teh, & Distt, Ghazinbail-201001

362

GETIN. 1 O9A KK PAGRERITA:-
Molsite No. 491931592524

Rel. Noo oo, Date: o
GSTIN : DOAKKPAGIDOFZ2ZE
JBillTo invoice No. : NA/20-21/010
Namé  : INFRA 13 PVT. LD, invoice Date . 10-Sep-2020
Address  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
GS5TIN : D9AABCIB764R1ZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM ; No
State : Uttar Pradesh  State Code g Place of Supply . Ghaziabad (UP}.
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 596521 3,27,343
Total amount befare Tax 3,27,343
CGST @ 9% 29,461
SGST @ 9% 29,461
IGST @18% -
Tax Amount : G5T 58,922
Total Amount after Tax 3,86,265
Rupees Three Lakh(s) Eighty Six Thousand Two Hundred Sixty Five Only Q
Authorised Sig,
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NAUSHAD ALI

Ward No. 2, Villape Yasingadhi

Nngor Panchayot Dasnn GSTIN, : UPAdtRAGTORE
Teh, & Distt. Ghazinbad-201001 Mobile No, @ #0193 1 592524
Ref. Now o, Diade: oo,

GSTIN : D9AKKPAGSOOF2ZE
_Bill To invoice No. 1 NA/20-21/011
Natié  : INFRA 13 PVT. LTD. Invoice Date : 13-0ct-2020
Address  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : O3AABCIB764R1ZL State Code 1 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad {UP),
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 2,28,753
Total amount before Tax 2,28,753
CGST @ 9% : 20,588
SGST @ 9% : 20,588
IGST @18% : -
Tax Amount : G5T : 41,176
Total Amount after Tax 2,69,929
Rupees Two Lakh{s) Sixty Nine Thousand Nine Hundred Twenty Nine Only
Authorised Sig.
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NAUSHAD ALI

Ward Ne. 2, Villape Yasingadhi

Nagne Panchayat Dasno GSTIN, @ (9AKK PAGSDORME
Feh, & Distt, Ghaziabad-20100] Mobile Na, ¢ 9127311502524
Rel. Na. o, . Date: o o

GSTIN : 09AKKPAGO0DOF2ZE

U TAXINVOICE: e
8ill To Invoice No, : NA/20-21/014
Naé‘né! : INFRA 13 PVT, LTD. lnvoice Date : 4-Dec-2020
Address  : KAZIPURA MOD. PLOT NQ.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : 0SAABCI8764R1ZL State Code : 08
Ph.No. : 0120-4180500 : Taxahility gn RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad {(UP).
Sr. No. [Name of Service SAC Code Value
1 Supply of Water for Construction 996521 2,20,483

Total amount before Tax 2,20,483
CGST @ 9% : 19,843
SGST @ 9% : 19,843
IGST @18% : -
Tax Amount : GST : 39,687
Total Amount after Tax 2,60,170
Rupees Two Lakh{s) Sixty Thousand One Hundred Seventy Only ™

)f B
\9\\\0‘76 ©

Authorised Sig.




365

NAUSHAD ALI

Ward No. 2, Villapge Yasingadhi
Napar Panchayal Dasna
Teh, & Distt. Ghaziabad-20100]

GSTIN. : D9AKK A G9E0RER
Muobile No. 0 1910731 1502824

Rl NO oo,

Dates .

GSTIN : 09AKKPAGI00F2ZE
_BiliTo Invoice No. : NA/20-21/015
Naih'ié'; : INFRA 13 PVT. LTD. Invoice Date : 9-Jan-2021
Address  ; KAZIPURA MOIj. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : 09AABCIB764R1ZL State Code : 09
Ph.No. : 0120-4180500 Faxability on RCM : No
State : Uttar Pradesh  State Code 9 Piace of Supply : Ghaziabad {UP),
Sr. No. Name of Service SAC Code Value
i Supply of Water for Construction 996521 4,17,707
Total amount before Tax 4,17,707
CGST @ 9% 37,594
SGST @ 9% : 37,594
IGST @18% : -
Tax Amount : GST 75,187
Total Amount after Tax 4,92.,894

Rupees Four Lakh{s) Ninety Two Thousand

Eight Hundred Ninety Four Only

N

—c

] -~ (2_)\@
ENANFRR

Authorised Sig.
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NAUSHAD ALI

Wanrd No. 2, Village Yasingndh
Nusgar Panchayat Dasna

GETIN. ¢ & DR
Teh & Dist Ghogigbad-201003 o Mo s 2

i

| Mobilo No PG 01180240

b

Hef No. .

""""""""""" Date! e
GSTIN : OOAKKPAGODOF2ZE
; " TAX INVOICE T
" (8l To Invoice No. . NA/18-18/031
Name ¢ INFRA 13 VT, LTD. Invoice Date 1 11-Mar-2019
Address  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : 0DAABCISTHAR1ZL Stale Code 1 09
Ph.Ne. 1 0120-4180500 .Taxahiliw on RCM : No
State . Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP),
; Sr. No. Name of Service SAC Code Value
'_ 1 Supply of Water for Construction 996521 4,87 477
'[
| .
:
Total amount before Tax 4,887,477
Bank Details COST @ 9% : 43,873
5 SGST @ 9% : 43,873
GST @18% : -
Tax Amount : GST : 87,746
Total Amount after Tax ¢ 5,75,223
Rupees Five Lakh{s) Seventy Five Thousand Twa Hundred Twenty Three Only
Authorised Sig.
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NAUSHAD ALI

Ward No. 2, Village Yasingndhi
Nagar Panchaynt Dasnn
Teh & sy, Ghaziabad-201001

GSTIN, ;. 09AK K P A GDG g |
Mobile No. @ 4919341502594

Ref No,

Prater ool

GSTIN 1 O9AKKPAGIDOF2ZE

TAX INVOICE o
(.-.-_.QEII To Invoice No. : NA/18-19/036
A
Name : {NERA 13 PVT. LTD. Invoice Date : 31-Mar-2019
Address : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN : Q9AABCIB764R1ZL Sinte Code : 09
Ph.No. : 0120-4180500 iaxability on RCM : No
State : Uttar Pradesh  State Code : 9 Place of Supply : Ghaziabad {UP).
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 2,51,613
Total amwunt bejore Tax; 2,51,613
B AT 62 9% 22,645
SG3T @ 9% 22,645
1GST @18% -
iax Amount : GST 45,290
itin! Amount after Tax 2,96,503

Rupees Two Lakh{s) Ninety 5ix Thousan.i . ii:2 Hundred Three Only

A

A @%@

Authorised Sig,
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NAUSHAD ALI

Ward No. 2, Village Yagingadbi
Nogar Purchayat Dasna

Teh & Dist. Ghazigbod~201001 Mobllo Mo, 149195 1

Mobile No, 1 <0193 115924M

el No.

.......................

Date: oo

GSTIN + 0BAKKPABO0OF2ZE
 TAX INVOICE
r----**-_l?ill Yo Invoice No, : NA/18-19/040
Name  : INFRA 13 PVT. LTD. Invoice Date : 3-Jun-2019
Address ¢ KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN . DSAARCIS7TEAR1ZL Stare Code : 09
Ph.No. : $120-4180500 Tax. Liily on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP).
Sr. No. Name of Service _ SAC Code Value
1 Supply of Water for Construction 996521 70,408
Total ams it wLiore Taxj 70,408
Co 9% 6,337
SG 9% 6,337
lG.‘) | \_ 18% -
Tix mount ; GST 12,673
- srnount after Tax 83,081
Rupees Eighity i .ree Thousand 77 - 1 One Only
W\ o,
. o ) Authorised Sig.
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NAUSHAD ALI

Ward No. 2, Village Yasingadhi
Nu gar Panchayat Dasnn

, GSTIN, : 09AKK PAGYGRIRAT
Teh, & Dist, Ghmziabad-201001

Mobile No, ;91 -93) 1492894
Ref No. ... DARC o oiicanre e
GSTHN : DOAKKPAGSOOF2ZE
CAX INVOICE -
; -Bill To tvgice No. : NA/18-15/041
- 1
Narfie : INFRA 13 PVT, LTD. nvoice Date : 24-Jul-2019
Address  : KAZIPURA MOD. PLOT NQ.757, NH-24 Gz |ABAD ~late : Uttar Pradesh
GSTIN : D9AABCISTEAR1ZL Crate Codoe . 09
Ph.No.  : 0120-4180500 Laxat ity on RCM : No
State : Uttar Pradesh  State Code \y ace of Supply . Ghaziabad (UP).
Sr. No. Name of Service SAC Code t Value
i Supply ot Water for Construction g9ih 21 ! 61,377
N _
Towalan, - G’ o en 61,377
ity : 5,524
e % : 5,524
B TR : -
' vunt 3 GST 11,048
_ o ~..uunt after Tax 72,425
Rupees Seventy Two & utl i wenty Five Only
NN (\ﬂ?\@
d\%\ |
) - Authorised Sig.




e

NAUSHAD ALI

Ward No. 2, Villsge Yasinpgadhi
Nogar Panchayai Dusna
Teh. & Distt. Ghaialnd-201001

370

GETIN. D ORAK K PA WS-
Mohile Na. (919311502524

RefiNoo o,

Dale: oo e

GSTIN : DIAKKPAGIOOFIZE
{ o Invoice No. : NA/15-20/042
Name . {NFRA 13 PVT.LTD. Invoice Date : 1-Aup-2C19
Address & KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State . Uttat Pradesh
GSTIN . B9AABCIB764R1ZL State Code : 09
Ph.No. . 0120-4180500 Taxability on RCM : No
State . Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad {UP).
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 31,268
Total amount before Tax 31,268
CoST @ 9% 2,814
SGST @ 9% 2,814
1GST @18% -
Tax Amount : GST 5,628
Total Amount after Tax 36,896

Rupees Thirty Six Thousand Eight Hundred Ninety Six Only

%‘,
S

=\

Authorlsed Si_g._
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NAUSHAD ALI

Ward No. 2, Village Yosinpadhi
Nupgar Panchayad Dasna
Teh & Distl. Ghariabad-201001

GSTIN, : (WA KK PAGYts
Maobile No, 1 191 -931]1 592524

RetfiNo.

Dates o

GSTIN - Q9AKKPAGI00F2ZE
; Bl To Invoice No. ¢ NAS19-20/044
Nahe . INFRA 13 PVT. L7D. _ Invoice Date : 14-0ct-2019
Address  : KAZIPURA MOD. PLOT NQ.757, NH-24 GHAZIABAD State ¢ Utkar Pradesh
GSTIN + 09AABCIB764R1IZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State . Uttar Pradesh  Siate Code 9 Place of Supply : Ghaziabad (UP).
Sr. No. Name of Service SAC Code Value
1 supply of Water for Construction 996521 2,34,209
Total amount before Tax 2,34,209
CGST @ 9% 21,079
SGST @ 9% 21,079
IG5T @18% .
Tax Amount ; GST 42,158
, Total Amount after Tax 2,76,367
Rupees Two Lakh{s) Seventy Six Thousand Three Hundred Sixty Seven Only .
5
-
—
N
Authorised Sig.
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Ward No. 2 Village Yasingadhi

Magar Panchayat Dasm

Teh, & Pist, Ghazinbad-20100) Moo v et

Mabile No, ;491931159250

ReliNo e, Daty
1 |

GSTIN : BOAKKPAGS00F2ZE
CTAXINVOICE |
, nill To Iavoice No. : NAJS19-20/046
Name  : INFRA 13 PVT.LTD. Invoice Date : 9-Jan-2020
Address @ KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State ‘ : Uttar Pradesh
GSTIN 1 09AABCIB764R1ZL State Code : 09
Ph.No. . 0120-4180500 Taxability on RCM 1 Mo
State . Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP).
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 1,70,980
Tota! amount before Tax 1,70,980
CGST @ 9% 15,388
SGST @ 9% 15,388
1GST @18% -
Tax Amount : GST 30,776
Total Amount after Tax 2,01,756
Rupees Two Lakh(s) One Thousand Seven Hundred Fifty Six Only .
\\ X’
LA
\\@\C\
A
Authorised Sig.
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NAUSHAD ALI

Ward No. 2, Villape Yasingadhi
Napar Panchayat Dasng
Teh. & Distt. Ghazinbad-20100)

GSTIN. D UAK K PAGOORI—
Mobile No, 1 191631 | 592534

Relf,No. ... e

Authorised Sig.

e o
GSTIN : D9AKKPAGIDOF2ZE
Bill To Invoice No. : NA/19-20/048
Name  : INFRA 13 PVT. LTD. invoice Date : 17-Feb-2020
Addrass  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State . Uttar Pradesh
GSTIN 1 O9AABCIB764R1ZL State Code : 0%
Ph.No. : 0120-4180500 Taxability on RCM 1 No
State : Uttar Pradesh  State Code £ Place of Supply . Ghaziabad [UP).
Sr. No.  |Name of Service SAC Code Value
1 Supply of Water for Construction 996521 2,62,911
Yotal amount befare Tax 2,62,911
CGST @ 9% 23,662
SGST @ 9% 23,662
1GST @18% -
Tax Amount ;: G5T 47,324
Total Amount after Tax 3,10,235
Rupees Three Lakh{s) Ten Thousand Two Hundred Thirty Five Only —
N

VTR —
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Ward No. 2, Village Yasingadhi

Nagar Panchayat Dasna

. GSTIN, : U9OAR I PAGRDDIMRE-
Teh, & Disit, Ghaziabad-20100)

Mobile No, @ +41-97 115924524

Refi No. . Date: o,
GSTIN : 09AKKPAGI00E2ZE
ST TAXINVOL |
. ®ilt To Invoice Na. : NAS19-20/050
Name : INFRA 13 PVT. LTD. invoice Date : 31-Mar-2020
Address ; KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State : Uttar Pradesh
QSTIN : D9AABCIB764R1ZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State . Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP).
Sr. No. |Name of Service SAC Code Value
1 Supply of Water for Construction 996521 2,560,318

Total amount before Tax 2,50,318
CGST @ 9% : 22,529
SGST @ 9% : 22,529
IGST @18% : -
Tax Amount ; GST : 45,057
Total Amount after Tax 2,95,375
Rupees Two Lakh({s) Ninety Five Thousand Three Hundred Seventy Five Only o~

>V"
_2;\\\“9\\\@

Autharised Sig.
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NAUSHAD ALT

Wird No. 2, Village Yuasinpadhi
Nagar Panchayol Dasng
Teh. & Distt, Ghaziabad-20100)

GETIN, QAR K PALYRHEF
Mobile No, : 191-931) 592524

Ref o No.

e

...........

[GSTIN ¢ 09AKKPAGSOOFZZE
TAX INVOICE - E
-Bill To Invoice No. 1 NA/20-21/002
Name : INFRA 13 PVT, LTD. Invoice Date + 16-Jun-2020
Address  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State ; Uttar Pradesh
GSTIN : O9AABCIB7G4RIZL State Code : 09
Ph.No. : 0120-4180500 Taxabitity on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad {UP).
Sr, No.  |Name of Service SAC Code Value
1 Supply of Water for Construction 996521 3,66,886
Total amount hefore Tax 3,66,886
CGST @ 9% 33,020
SGST @ 9% 33,020
IGST @18% -
Tax Amount : GST 66,039
Total Amount after Tax 4,32,925
Rupees Four Lakh(s) Thirty Two Thousand Nine Hundred Twenty Five Oniy o
kY

Authorised Sig.
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- NAUSHAD ALI

Ward No, 2, Village Yasinpadhi

Napar Panchayet Dnsna GETIN A KK PAGROSTEEER
Teh, & Distt, Ghaziabad-201001 Maobile No, ;919311507534
Ref Now o Pate: ... e e
GSTIN ; 0BAKKPAGO0OF2ZE
Bill To : Invoice No. » NA/20-21/008
P
Narme : INFRA 13 PVT, LTD. Invoice Date : 8-Aug-2020
Address : KAZIPURA MOD. PLOT NQ.757, NH-24 GHAZIABAD State i Uttar Pradesh
GSTIN : 09AABCIB764R1ZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad (UP}.
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 2,51,919
Total amount before Tax 2,51,919
CGST @ 9% : 22,673
SGST @ 9% : 22,673
IGST @18% : -
Tax Amount ; G57 : 45,345
Total Amount after Tax 2,97,264
Rupees Two Lakh{s} Ninety Seven Thousand Two Hundred Sixty Four Only T
B
- &t
c‘:’l\
Authorised Sig,
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NAUSHAD ALI

Ward Ne. 2, Village Yosingadhi

Nagar Panchayal Dasna GSTIN. : 0DAK K PAGORERTER-
Teh. & Distt, Ghazinbad-201001 Mobile No, 1 +01-931) 59254
Rel. Mo, Pade: s
GSTIN : D9AKKPAGIOOF2ZE
XINVOICE = L
Bill To Invoice No. : NA/20-21/010
£
Name : INFRA 13 PVT. LTD. invoice Date : 10-Sep-2020
Address : KAZIPURA MOD. PLOT NO,757, NH-24 GRAZIABAD State : Uttar Pradesh
GS5TIN : D9AABCI8764R1ZL State Code ; 09
Ph.No. : 0120-4180500 Taxability on RCM . No
State . Uttar Pradesh  State Code g Place of Supply : Ghaziabad {UP).
Sr. Na. |Name of Service SAC Code Value
1 Supply of Water for Construction 996521 3,27,343
Total amount befare Tax 3,27,343
CGST @ 9% : 29,461
SGST @ 9% : 29,461
iGST @18% : -
Tax Amount : G5T : 58,922
Total Amount after Tax 3,86,265
Rupees Three Lakh{s) Eighty Six Thousand Two Hundred Sixty Five Only N\
S
Authorlsed Sig.
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NAUSHAD ALIX

Ward No. 2, Village Yasingadhi

Nngar Panchayil Dasni GSTIN, ; 10ASRP s o003
‘Tgh, & Diste, Ghaziabad-201001 Mobile No, o 1019311593524
Rell Now oo DN e

GSTIN 1 D9AKKPAG900F22ZE
O UFRXANVOICE o e e
_BiliTo nvoice No. 1 NA/20-21/011
Nahw  : INFRA 13 PVT. LTD. Invoice Date : 13-0¢t-2020
Address  ; KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State + Uttar Pradesh
GSTIN : D9AABCIB764R1ZL State Code : 09
Ph.NoG. 1 0120-4180500 Taxability on RCM : No
State  : Uttar Pradesh State Code 9 Place of Supply : Ghaziabad {(UP).
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 956521 2,28,753
Total amount before Tax 2,28,753
CGST @ 9% : 20,588
SGST @ 9% : 20,588
1GST @18% : -
Tax Amount : G5T : 41,176
Total Amount after Tax 2,69,929
Rupees Two Lakh({s) Sixty Nine Thousand Nine Hundred Twenty Nine Only
™ \&(ﬁ;\_&ﬁ
Authorised Sig.
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NAUSHAD ALI

Ward No. 2, Vitlage Yogingadiv

Nagor Panchayat 13asna QSTIN, : COAKK PAaYSRESE
Feh, & Distt. Ghazinbag-201001 Muobile Mo, @ +91-9731 1592524
Refi ™o, o _ Pate:

G5TIN + O9AKKPABI00F2ZE

CTAXINVOICE: 7 2y
Bi" To Invoice No, : NAS20-21/014
Naie  : INFRA13 PVT, LTD, tnvoice Date ¢ 4-Dec-2020
Address  : KAZIPURA MOD. PLOT NQ.757, NH-24 GHAZIABAD State : Uttar Pradesh
GSTIN . OSAABCI3764R1ZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM T No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad {UP).
Sr. No. |Name of Service SAC Code Value
1 Supply of Water for Construction 996521 2,20,483

Total amount before Tax 2,20,483
CGST @ 9% : 19,843
SGST @ 9% : 19,843
1GST @18% : -
Tax Amount : GST : 39,687
Total Amount after Tax 2,60,170
Rupees Two Lakh(s) Sixty Thousand One Hundred Seventy Only Cy
St

Authorised Sig.
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‘NAUSHAD ALI

Nagar Panchayat Dasna

GISTIN, : 09AK K DA OO0
Teh, & Distr. Ghaziabad-201001

Mahile Mo, (4191-07311502524

Raf, Now o

................................

GSTIN ; D9AKKPAGI00F2ZE
TAX INVOICE R
Bill To Invoice No. : NAJ20-21/015
Naz’n'i'é': 1 INFRA 13 PVT. LTD. invoice Date : 9-Jan-2021
Address  : KAZIPURA MOD. PLOT NO.757, NH-24 GHAZIABAD State + Uttar Pradesh
GSTIN 1 09AABCIB7E64R1ZL State Code : 09
Ph.No. : 0120-4180500 Taxability on RCM : No
State : Uttar Pradesh  State Code 9 Place of Supply : Ghaziabad {UP).
Sr. No. Name of Service SAC Code Value
1 Supply of Water for Construction 996521 4,17,707
Total amount befare Tax 4,117,707
CGST @ 9% 37,594
SGST @ 9% : 37,594
IGST @18% : -
Tax Amount : GST 75,187
Total Amount after Tax 4,92,394
Rupees Four Lakh({s} Ninety Two Thousand Eight Hundred Ninety Four Only Q\
e
s
Authorised Sig.
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Gevernment of Endin o

Central Ground Water Authority

Ministey of Water Resources,

River Development & Ganga Rejuvenation

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

. Projct Name Mis Uppal Chadha Hi Tech Developers Put. Ltd.
{ wave Hi-Tech Township}
Projec| Address:. NH-24
Village: Dasra Dehat Block: Rajapur
Dislricl: Ghaziabad State: Uttar Pradash
Pin Code:
Communication Address: G - 1, Sector - 3, Noida, District - Gautam Buddha Nagar, Uttar Pradesh + 201301
Address of COGWB Regional Office : Regionat Director, Central Ground Water Board, Northern Region, Bhujal Bhawan, Sector
— B, Sitapur Road Yojana, Ram Ram Chauraha, Lucknow, Uttar Pradesh - 226021
1. |NOC No.: CGWAINOC/INF/IORIG/2019/5285
2. |Application No.: 21-4/4196/UP/INF/2017 3. |Category: infrastructure
4. {Project Status: New Project 5. INOC Type: T [New
U6 {Valid from: 08/05/2019 7. [Valid up to: 07/05/2021
i 8. 'Groﬁna“v@';ter Abstracticn Permitted:
h Fresh Water Saline Waler Dewatering Total
- miday myear m?fday mlyear m¥day mPyear m?/day m¥year
38772 14151780 38772 14151780
9. |Details of ground water abstraction /Dewatering structures
Total Existing No.:31 Total Proposed No.:14
DW | DCB {BW |Tw | MP | Dw DCB | BW | TW MP
Abstraction Structure® 0 0 TR 0 0 . o 14 0

*"DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well, TW-Tube Weli; MP-Mine Pit

10. |Quantum of ground water recharga{m*/year). 2401778
1. INumber of Piezometers (Observation wells) to be No. of Monitoring Mechanism
consiructed/ monitored & Monitoring mechanism. Piezometers
Manuai DWLR* DWLR With Taelemetry
““DWLR - Digital Waler Leve! Recorder 2 ] 1 1 '
{Comﬁiance Conditions given ow;'leaf}
[THIS NOC IS VALID ONLY FOR DRINKING Digitally signed b
l/{DOMESTIC USES AND/OR GREEN BELT. anoandmmﬁ 0

Date: 2019.05.17 14:44:35 +05'30'

Member (CGWA)

18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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Validity of this NOC shall be subject to compliance of the following mandatory conditions:

1
2)

3

4)

5)

6)

7}

8)
9)
10)
1

12)

13

—

14

15

—

16

—_—

1

18)

1%

No additional ground water abstraction and/or de-watering structures shall be comnstructed for this purpose without

prior approval of the Central Ground Water Authority (CGWA),

The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater abstraction {more

than that permitted in NOC for specific period).

All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water How

meters by the firm at ils own cost immediately on completion of their construction or grani of NOC as the case may

be. in case of renewal of NOCs, all existing ground water abstraction structures shall continue to be fitted with digital

water flow meters. Intimation of installation of flow meters shall be sent by the proponent to the Regional Director of

CGWB within 6 months of grant of NOC. Daily ground water abstraction data shall be monitored / continie to be

monitored {in case of renewal) by the firm and recorded in a tog book. Details of month-wise ground water abstraction

shall be submitted 1o the Regional Director, CGWB, oncc every year,

In case the ground water abstraction is more than t& m*/d, monthly sater level monitoring data shall be maintained

and submitted annuatly to the Regional Office of CGWB. Wherever groundwater withdrawal is more than 500
m’/dthe firm shal! install telemetry system in one of the piezometers and share USER 1D and password of the

telemetry sysiem with the Regional Director, CGWB.

In case ground water abstraction is more than 10 m¥d; ground water quality shal} be monitored ance in a year (during

pre- monsoon period) and the report submitted to the Regional Office, CGWB, Wherever the extraction is less than (0
m’/day, ground water quality report shall be subm:lted by the proponent at the time of submission of self-compliance

report,

Ground water augmentation measures, as stipulated in thé NOC, shall be implemented (in new cases) / continue to be

maintained (in case of renewal) in consullation with the concerned Regional Director, CGWB.

Proof of recharge/water harvesting structures comstructed (photographs of structures) shall be submitted to the

concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also undertake

periodic maintenance of recharge structures at its own cost.

The project proponent shall take all necessary measures to prevent oontammanon of ground water in the premises

failing which the firm shall be responsible for any conscquences arising thereupen,

In case of industries that are likely to'contaminate the ground witer, no recharge measuses shail be taken up by the firm

inside the plant premises. The runoff generated from thc rooftop shall be stored and put to beneficial use by the firm.

The firm shall optimize water use through recyéling/ reuse of waste water after proper treatment.

Wherever the NOC is for abstraction of saline water and the-existing wells (s) is /are yielding fresh waler, the same

shall be sealed and new tubcwell(s) tapping sali &.shall be constructcd within 3 months of the issuance of

NOC. The firm shall also ensure safe disposs! of sair ,ifany. -

In case of mining projects, additional key wells: sha[l beestabhshed it consultation with the Regional Director, CGWB

for ground water level monitoring four (4) times a year (January, May, August and November) in core as well as buffer

zones of the mine.

Unexpected variations in inflow of ground water mio the mine pit, if any, shall be reported to the concerned Regional
Director, Central Ground Water Board. -

The firm shall report compliance of the NQC conditions online in the websxte {www.cgwa-noc.gov.in} within one year
from the date of issue of this NOC.

This NOC is subject to prevailing Central/State Government mles/lawsinorma or Court orders related to construction
of tube well/ground water abstraction structure / recharge or conservation structure/discharge of effluents or any such
malier as applicable.

This NOC dees not absolve the proponents of their obligation / requirement to obtain other statutory and administrative
clearances from appropriate authorities.

The issue of this NOC does not imply that other statutory / administrative ctearances shall be granted to the project by
the concerned authorities. Such authorities would consider the project on merits and take decisions independently of
the NOC,

This NOC is being issued without any prejudice o the directions of the Honble NGT/court orders in cases related 10
ground water or any other related matters.

Application for renewal can be subimitted ontine from 90 days before the expiry of NOC. Ground water withdrawal, if

any, after expiry of NOC shall be iilegal & liable for legal action as per provisions of Environment (Protection) Act,
1986.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action
against the proponent.)
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. UTTAR PRADESH POLLUTION CONTROL BOARD
%%M Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppeb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. -

120002/UPPCB/Ghaziabad(UPPCBRO)/CTO/wat
er/GHAZIABAD/2021

To,

Dated : 05/08/2021

Shri SACHIN SHARMA
M/s UPPAL CHADHA HI TECH DEVELQPERS PVT LTD
Village Mehrauli, Shahpur Bamhaita, Duryayi, Dasna, Sadigpur/Kazipur, Bayana, Naiphal and

expansion in villages Arifpur, Sadat Nagar Iqlalnayatpur, Talabpur, KacheraWarsabad, Dujana Girdharpur,
Ghaziabad, GHAZIABAD,201002

GHAZIABAD

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974

(as amended) for discharge of effluent to M/s. UPPAL CHADHA HI TECH
DEVELOPERS PVT LTD

Reference Application No :11183990 Dated :05/08/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act } M/s. UPPAL CHADHA HI TECH
DEVELOPERS PVT LTD is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through

septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

This consent is valid for the period from 01/01/2021 to 31/12/2025 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

CEO-1

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Ghaziabad.

CEO-1
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Annexure to Consent issued to M/s.UPPAL CHADHA HI TECH DEVELOPERS PVT LTD vide

Consent Order No. 1118399/ Water Dated : 05!08!20.21

4(a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Integrated Township (Total fand
Area 4494.31 Acre, total proposed builtup area 51578130.39 SQM (As per EC dated 31-07-2014) at
present total existing builtup area is 336025 SQM.

The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details

5.No Kind of Effulant Maximum daily Treatment facility and
discharge.KL/day discharge point
1 Domestic 995 KLD presently STP

(Total waste water
generation proposed
once fully occupied -

732438 KLD)

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of

effluent. 1t should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
5.No Parameter Standard
1 Total Suspended Salids As per EP Act, 1986
2 BOD As per EP Act, 1986
3 CQoD As per EP Act, 1986
4 Qil & Grease As per EP Act, 1986
5 Quantity of Discharge 995 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No l Parameter l Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial

effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for coliecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
{Protection) Act, 1986,

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.



Specific Conditions: 3 8 5

1. Unit shall comply with Uttar Pradesh Groundwater (Management and Regulation) Act 2019. If the
project fails to comply with this condition then this consent shall automatically stand revoked.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

3. The Unit shali dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016.

4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The
guidelines developed by the CPCB for the utilization of treated effluent for the irrigation purposes is
available at the URL http://cpeb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf

5. The Unit shall comply with the provisions of notification dt. 47-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation, GOL.

6. The Unit shall submit the point wise compliance report of the CTO issued by the Board for the
year 2020 and the audited balance sheet for the current year and the details of fees deposited during
last year within a month failing which consent would be deemed void.

7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016.

8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also
independent flow meters, logbook and electric meter should be installed for Sewage treatment plant.
9. The Unit should be operated in such a way so that there is no adverse impact on public and
environment.

10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines, For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shatl be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

11 TEhis consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

12. The Unit shali submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P, Act 1986

13. The Unit will ensure the installation and continuous uninterrupted data supply from the
OCEEMS to the CPCB server within a month failing which consent would be deemed void. The unit
shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.

14, If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

15. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Contrel Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time,

16. This CTO will be subject to the order of Hon'ble NGT in OA no. 549/2019 in the matter of
Mahakar Singh Vs State of UP.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Controtl Board .

CEO-1
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UTTAR PRADESH POLLUTION CONTROL BOARD

§|l

%,s.“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
o
. Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com
CONSENT ORDER
Ref No. -

Dated : 05/08/2021
117805/UPPCB/Ghaziabad(UPPCBRO)/CTO/air/GHAZIABAD/2021

To,
Shri Naresh Patel for Uppal Chaddha Hi tech Developers Pvt Ltd
M/s UPPAL CHADHA HI TECH DEVELOPERS PVT LTD
Kazipur More, Nh-24
GHAZIABAD
Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 {as amended)
to Mi/s. UPPAL CHADHA HI TECH DEVELOPERS PVT LTD
Reference Application No. 10869806 Dated : 05/08/2021
1. With reference to the application for consent for emission of air pollutants from the plant of M/s

UPPAL CHADHA Hl TECH DEVELOPERS PVT LTD. under Air Act 1981. It is being authorised
for said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 01/01/2021 to 31/12/2025 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

CEQO-1

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Ghaziabad.

CEO-1
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U.P. Pollution Control Board 387

Dated : 05/08/2021
CONDITIONS OF CONSENT .

This consent is valid only for the approved production capacity of Integrated Township (Total land
Area 4494.31 Acre, total proposed builtup area 51578130.39 SQM (As per EC dated 31-07-2014) at
present total existing builtup area is 336025 SQM.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Ajir Pollution Source Details.

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height

Source

1 2x500 KVA HSD Suiphur As per EP

DG Sets. Dioxide Act, 1986

2 1x400 KVA HSD Sulphur As per EP

Dioxide Act, 1986

3 2x380 KVA HSD Suiphur As per EP

Dioxide Act, 1986

4 1x320 KVA HSD Sulphur As per EP

DG Set Dioxide Act, 1986

5 1x250 KVA HSD Sulphur As per EP

DG Set Dioxide Act, 1986

6 1x200 KVA HSD Sulphur As per EP

DG Set Dioxide Act, 1986

7 7x125 KVA HSD Sulphur As per EP

DG Set Dioxide Act, 1986

8 1x180 KVA HSD Sulphur As per EP

Dioxide Act, 1986

9 1x140 KVA HSD Sulphur As per EP

DG Sets Dioxide Act, 1986

10 1x82.5 KVA HSD Sulphur As per EP

DG Sets Dioxide Act, 1986

11 2x40 KVA DG HSD Sulphur As per EP

Sets Dioxide Act, 1986

12 4x63 KVA DG HSD Sulphur As per EP

Set Dioxide Act, 1986

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter Standard
1 1..12 Sulphur Dioxide As per EP Act, 1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .



7. The operation of air pollution control system and maintenance be done in such 33'8 81t the

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
- & CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring repori within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

2. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016

3. The Unit shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for the year 2019 and the audited balance sheet for the current year and the
details of fees deposited tili date within a month failing which consent would be deemed void.

4. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.

5. This consent is only valid for the emission from the diesel based D.G sets of above mentioned
capacities only and the Unit should ensure that there is no adverse impact on public and
environment.

6. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

7. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

8. The Unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB
server.

9. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

10. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment from time to time.

10. This CTO will be subject to the order of Hon'ble NGT in OA no. 549/2019 in the matter of
Mahakar Singh Vs State of UP.

11. This CTO shali be valid for built up area 1,49,292 sqmt. Unit shall obtained revised CTO for the
rest part of integrated project for which Environmental Clearance dated 31.07.2014 was obtained.

Issued with the permission of competent authority .
For and on behalf of U.P. Pollution Control Board .

CEO-1
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[T 11—av2 3(ii)] AT T TSI ST

FIATT FRT 5T 717 I 1% SIT ToTH1T [FeariRa qqia<or Fq77, FET AT9TF THAT FIT, R3S
TETTTF & FTFHAT TIHEE § 0 13T #1 a7 Fatd # Ha< 77 g7 7% 9719397 JIE7 Ti9497 & 05
HIATTE THTACIT GTET ITTAT F1 ATHT F37 % [T 5T 979 a9 7, @77 72 #1 39a7 97 @97 A1a7 #1

TFHIIT IT 7577 F9, 7 71 987 &1, TF #1 gt 1"

(@) "(iii) TET I7-97 (i) T (ii) F TEf7 [@Feaqre & 7 spaad Bz (337 147 8" F159F, 9% ¢ =57

"(v) FTET TT-T3T (i), (iii) 3% (Iv) F 37ehiT [@eare & &7 spaw sfasiaa Jrerat & wree (#47 147 8

[T, #. 3mEU 3-22/10/2022-3r=w.111]
TR FHIY, FIT T,

feroqur: q=r sfeeEET 9d F OSE, @O, 9 |l g 3, 3T-9T (i), @I #Lem. 1533(3),

A 14 Fdaw, 2006 & THRTAT 6T T T AT SATAL=AT S=aT .3, 2859(31), AT 16 JATS,
2021 e sifaw s werrfara o = =m)

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th April, 2022

S.0. 1807(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment and Forests,
in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to
as the said notification), vide number S.0.1533 (E), dated the 14™ September, 2006 for mandating prior environmental
clearance for certain category of projects;

And whereas, based on the past experiences, it is noted that Nuclear Power Projects and Hydro Power
Projects have high gestation period due to various issues such as geological surprises, delay in Forest Clearance, land
acquisition, local issues, rehabilitation and resettlement, etc., which are often beyond the control of project proponent
and in this context, the Central Government deems it necessary to extend the validity of Environmental Clearance
(EC) for such projects;

And whereas, for other projects also, considering the time taken for addressing local concerns including
environmental issues related to the implementation of such projects, the Central Government deems it necessary to
extend the validity of such ECs;

And whereas, as per the provisions of Mines and Minerals (Development and Regulation) Act, 1957
(67 of 1957), on and from the date of commencement of the Mines and Minerals (Development and Regulation)
Amendment Act, 2015, all mining leases are being granted for a period of fifty years, and accordingly, the Central
Government deems it necessary to align the validity of mining ECs which is currently permissible up to a maximum
duration of thirty years, subject to review and appropriate environmental safeguards;

Now therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause
(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the
notification of the Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E),
dated the 14™ September, 2006, namely:-

In the said notification,-
(i) inparagraph9,-
(a) for sub paragraphs (i) and (ii), the following sub-paragraphs shall be substituted, namely:-

(i) The “Validity of Environmental Clearance” is meant the period from which a prior Environmental Clearance is
granted by the regulatory authority, or may be presumed by the applicant to have been granted under sub-paragraph
(iii) of paragraph 8, to the start of production operations by the project or activity, or completion of all construction
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operations in case of construction projects relating to item 8 of the Schedule, to which the application form
environmental clearance refers:

Provided that in the case of mining projects or activities, the validity shall be counted from the date of execution of the
mining lease.

(ii) The prior environmental clearance granted for an existing or new project or activity shall be valid for a period
af-

(a) thirteen years in the case of River Valley projects or activities [item 1(c) of the Schedule];

(b) fifteen years in the case of Nuclear power projects or activities and processing of nuclear fuel [item 1(e) of the
Schedule];

(c) ten years in the case of all other projects and activities other than the Mining projects and River Valley Projects
and Nuclear power projects referred to in clauses (a) and (b).

(iii) In the case of Area Development projects and Townships [item 8(b)], the validity period of ten years shall be
limited only to such activities as may be the responsibility of the applicant as a developer:

Provided that the period of validity of Environmental Clearance with respect to the Projects and Activities listed
in this sub- paragraph and sub-paragraphs (ii) may be extended in respect of valid Environmental Clearance, by
the regulatory authority concerned by a maximum period of two years in the case of River Valley projects, five
years in the case of Nuclear power projects and processing of nuclear fuel and one year in the case of all other
projects, if an application is made in the laid down proforma to the regulatory authority by the applicant within
the validity period of the existing Environment Clearance:

Provided further that the regulatory authority may also consult the concerned Expert Appraisal Committee before
grant of such extension.

(iv) The prior Environmental Clearance granted for mining projects shall be valid for the project life as laid down in
the mining plan approved and renewed by competent authority, from time to time, subject to a maximum of thirty
years, whichever is earlier:

Provided that the period of validity of Environmental Clearance with respect to projects or activities
included in this sub-paragraph may be extended by another twenty years, beyond thirty years, subject to the condition
that the adequacy of the existing environmental safeguards laid down in the existing Environmental Clearance shall
be examined by concerned Expert Appraisal Committee every five years beyond thirty years, on receipt of such
application in the laid down proforma from the Project Proponent within the maximum validity period of
Environmental Clearance of thirty years, and subsequently on receipt of such application in the laid down proforma
from the Project Proponent within the validity period of the extended Environment Clearance, every five years
for incorporating such additional environment safeguards in the Environmental Management Plan , as may be

”»,

deemed necessary, till the validity of the mining lease or end of life of mine or fifty years, whichever is earlier.”,;

(b) for the brackets, figures and words “(iii) Where the application for extension under sub-paragraphs (i) and (ii) has
been filed”, the following shall be substituted, namely:-

“(v) Where the application for extension under sub-paragraphs (ii), (iii) and (iv) has been filed in the laid down
proforma’”.

[F. No. IA3-22/10/2022-1A.1I1]

TANMAY KUMAR, Add. Secy.

Note:- The principal notification was published in the Gazette of India, Extraordinary, Part II, section 3,
sub-section (ii), vide, number S.0. 1533(E), dated the 14™ September, 2006 and was last amended, vide the
notification number S.0. 2859(E), dated the 16" July, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOKKUMAR o8 i osso
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; re R-
State Level Environment Impact Assessment Hutﬁorlty, ttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010

To, Phone : 91-522-2300 541, Fax:91-522-2300 543
Shri Rakesh Garg, E-mail : doeuplko@yahoo.com
M/s Uppal-Chadha Hi-Tech Developers Pvt. Ltd, Website : www.seiaaup.com
33, Community Centre, New Friends Colony,
New Delhi.
g%i'
Ref. No. Q f’ /Parya/SEIAA/2069/2021 Date , 2022

Sub: Extension of validity regarding- Environmental Clearance of Revision in “Wave Hi Tech
Township” (Expansion) at Vill:- Mehrauli, ShahpurBamheta, Duriyai, Dasna, Sadigpur/Qazipur,
Bayana, aiphal & Expansion in Vill--Arifpur, Sadat Nagar lgla&Inayatpur, Talabpur, Kachhehra,
Waiisabad, Dujana & Gitdharpui, Ghaziabad., M/s Uppal-Chadha Hi-Tech Developers Pvl. Lid.,
File No. 2069/Proposal No. SIA/UP/MIS/257454/2022

Dear Sir,

Please refer to your application dated 19-02-2022 addressed to the Chairman/Secretary,
State Level Environment Impact Assessment Authority (SEIAA) and Director, Directorate of
Environment Govt. of UP regarding Extension of validity of Environmental Clearance of Revision in
“Wave Hi Tech Township” (Expansion) at Vill-- Mehrauli, ShahpurBamheta, Duriyai, Dasna,
Sadigpur/Qazipur, Bayana, aiphal & Expansion in Vill--Arifpur, Sadat Nagar lgla&Inayatpur,
Talabpur, Kachhehra, Warisabad, Dujana & Girdharpur, Ghaziabad., M/s Uppal-Chadha Hi-Tech
Developers Pvt. Ltd.

The committee noted that the environmental clearance for the above proposal was issued
by SEIAA, U.P. vide letter no. 918/Parya/SEAC/2069/2013/1DCA(S) dated 31/07/2014 for plot area
4494.31 Ha and built-up area 51578130.39 m°. The validity of the Environment clearance letter
dated 31/07/2014 expired on 30/07/2021.

A presentation was made by the project proponent along with their consultant M/s
Ascenso Enviro Pvt. Ltd. During the presentation the project proponent informed that the validity
of Environmental Clearance is valid for period of Seven Years, but one year environment clearance
validity extension has also been provided by MoEF&CC, Govt. of India vide notification dated
18/01/2021 due Lo COVID oulbreak. As per EIA Nolification, 2006 (as amended) also read along
with Notification No. S.0. 221 (E) dated 18/01/2021 which mentions that:

.. "Notwithstanding anything contained in this notification, the period from the 1st April, 2020
to the 31st March, 2021 shall not be considered for the purpose of calculation of the period of
validity of Prior Fnvironmental Clearances granted under the provisions of this notification in
view of outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or partial)
declared for its control, however, all activities undertaken during this period in respect of the
Environmental Clearance granted shall be treated as valid.” -

The project proponent also informed that in view of above notification the validity of
existing Environment Clearance is valid up to 07 July, 2022 and we have applied for an extension
of the validity on 19/02/2022 within validity period. The project proponent requested to extend
the validity of EC letter for the period of 03 years as per provision made in MoEF&CC notification
no. $.0. 4254(E) dated 27" November 2020. 5%

¢
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Extension of validity regarding- Environmental Clearance of Revision in “Wave Hi Tech Township” (Expansion) at Vill-- Mehrauli
ShahpurBamheta, Duriyai, Dasna, Sadigpur/Qazipur, Bayana, aiphal & Expansion in Vill--Arifpur, Sadat Nagar Igla&Inayatpur, Talabpur
Kachhehra, Warisabad, Dujana & Girdharpur, Ghaziabad., M/s Uppal-Chadha Hi-Tech Developers Pvt. Ltd., File No. 2069

The committee discussed the matter and recommended to extend the vaﬁﬂﬁof the
Environmental Clearance letter no. 918/Parya/SEAC/2069/2013/JDCA(S) dated 31/07/2014 for
the period of 03 years i.e. 31/07/2022 to 30/07/2025.

SEIAA agreed with the recommendation of SEAC-2 to extend the validity of the
Environmental Clearance letter no. 918/Parya/SEAC/2069/2013/IDCA(S) dated 31/07/2014 for
the period of 03 years i.e. 31/07/2022 to 30/07/2025.

Rest All the contents mentioned in Environmental Clearance letter no.
918/Parya/SEAC/2069/2013/JDCA(S) dated 31/07/2014 shall remain the same.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

e

(Ajay Kumar Sharma)
Member Secretary, SEIAA
T /Parya/SEIAA/2069/2021 dated: As above
Copy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow —
226020 (email = rocz.lko-mef@nic.in)

4. District Magistrate, Ghaziabad, Uttar Pradesh.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email — ms@uppcb.com)

6. Copyto Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

o

(Ajay Kumar Sharma)
Member Secretary, SEIAA



o ~ Annexure R-42
RWH Pits in Ph-1, Wave City

5.no Sector| Pit no Location RWH Capacity (In Cu.M.) Capm
1 2) 12/G-6 89.0 89
2 4 19G-16 112.0 112
3 4 20(G-13 106.0 106
4 4 22|G-56 85.0 85
5 5 2/G-100 63.0 63
6 5 4G-37 48.0| 48
7 5, 5(G-39 48.0 48
8| 5 6iG-34 77.0 77|
9 5 7/G-32 66.0 66
10 6) 11G-54 46.0 46
11 6 3[G-57 36.0 36
12 6 4G-52 29.0 29
13 7| 5/G-58 38.0 38
14 7 6iG-67D 28.0 28
15 7A 11G-62 36.0 36
16 7Al 2/G-63 28.0 28
17 1 1G-1A 67.9 68
18 5 1 2|G-1A 76. 76|
19 2 13/G-7 84.4 84
20 2 17G-12 51.1 51
21 5 1jG-36 44.5 45
22 6 2|G-53 62.8 63
23 6 New pocket 3|G-49C 75.2 75
24 6 New pocket 4/G-49E 80.3 80
25 2 11G-3 50.3 50
26 2 15|G-5 118.8 119
27 2 16/G-11 68.7 69
28 2 18/G-10 118.8 119
29 3 6iG-24 24.7 25|
30 3 7IG-23 44,0 44
31 3 9/G-29 78.5 79
32 3 10|G-30 78.5 79
33 4 21/G-55 78.5 79
34 5 31G-45 78.5 79
35 3 1|\Wave Galleria 37.5 38

36 3 2|Wave Galleria 37.5 =
S ¥ 3 3Wave Galleria 37.5 38
38| 5 1Dream Home 15 15|
39 5 2|Dream Home 15 15|
40 o 3|Dream Home 15 15
41 5 4lDream Home 15 15
42| 5 1)\Wave executive Floors 12.215 12|
43 5 2|Wave executive Floors 12.215 12
4 S 3|Wave executive Floors 12.215 12|
45 5 4\Wave executive Floors 12.215 12
46| 5 5[Wave executive Floors 12.215 12
47 5 6|Wave executive Floors 12.215 12
48 5 7|Wave executive Floors 12:215 12
49 5 8\Wave executive Floors 12.215 12
50 5 9\Wave executive Floors 12215 12
51 5 10|Wave executive Floors 12.215 12
52 5 11{Wave executive Floors 12.215] 12!
53 0 12Wave executive Floors 12.215 12|
54 5 13\Wave executive Floors 12.215 12
55 5 14|Wave executive Floors 12.215 12
56 5 1EWS 20.24 20
57 5 2[EWS 20.24 20
58| 5 3EWS 20.24 20
59 5 1LIG 20.24 20
60 5 2|LIG 20,24 20
61 5 3ILIG 20.24 20
62 B6RWH-1 Sawamanorath 22.01 22
63 6RWH-2 ISawamanorath 22.01 22
Total 2726.0 2726.03
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An environmental compliance audit is a review of environmental legal compliance

criteria on a particular site. The audit takes into account what specific environmental
aspects are present on site and therefore what is required by legisiation in order to
meet these legal obligations.

Environmental compliance audit is an investigation of the compliance status of a
facility and/or the extent of environmental liability. This process is a systematic,

documented evaluation of a facility, focusing on current operating and administrative

procedures and processes.
Environmental Compliance Audit can be simplified into three steps:
1. Pre-Audit. The auditor will determine which environmental laws, policies, and

procedures are applicable to the operations of the business, as well as
determine the scope and objectives of the audit.

2. On-site Audit.

3. Documentation Audit and report preparation.

The Hi- Tech Townshtp of Mfs Uppal Chadha H| Tech Developer Pvt Ltd iocated at

Village- Mehruli, Shahpur, Bamhaita, Durrvai, Sadigpur/Kazipur, Bavana and
Nayphal, U.P. along between Gaziabad and Hapur.

As per the environment clearance, built up area of township is 51578130.39 sgm, the
fotal land area of township is proposed as 4494.31 ha. Provision for plots, EWS/LIG
plots, Group housing, industrial area, Commercial complex, Education, Medical,

nd vette . ) 1P )
Fidf? ema’iw g 71422 28

ucpaluurE:nL O STy

{IT Delhi, New Delhi - 110016
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Community, and other Recreation activities have been proposed in this township.
The plot area of residential plots will be 2236174 sam & Built up area will be
10733635.2 sgm. The plot area of EWS/LIG will be 54107.51 sgm. and built up area
will be 292180.554 sqm. The plot area of residential group housing will be 4516257
sgm and built up area will be 24387787.8 sqm. The plot area of public and
semipublic areas will be 1694410.796 sgm and builf up area will be 49137981.31
sqm. The plot area of commerciai and office areas will be 1719704.134 sqm. and
builtup area will be 9286402.323 sgm. The plot area of industrial area will be
10911296.222 sqm. and built up will .be 1308555.467 sqgm. The plot area of
recreational area will be 545648.112 sqm. and built up area will be 854777.7335
sgm. The total water requirement is anticipated as 92144 KLD and fresh water
requirement as 59581 KLD which will be sourced from Ghaziabad Development
Authority. 73249 KLD waste water to be generated which will be treated in 60
number of STP, capacity of 88 MLD has been proposed. The 354 TPD municipal
waste, 4 liter/ day used oil and 8 kg per day E waste is estimated to be generated.
The energy requirement 822 MW is estimated which will be met through the UPPCL.
The backup power will be provided by 17 DG sets (14 x 400 KVA, 2 x 750 KVA, 1 x
1500 KVA)}. Parking norms as per Ghaziabad Development Authority shall be
followed. 143053 cum volume of rain water will be harvested by providing RWH
during peak hours énd 4494 no of rain water harvesting pits shall be proposed.

At present possession for 8038 units have been issued out of total sold unit 12090. A

water supply distribution has been developed for 24 X 7 water supply, availabie from

checked and ve__t_ted

. 2|FPage
Prof A K. Nemanw>™  7/4/22
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T Delhi, New Deihi - 110016




411

overhead water tank. Abstraction of underground through tube well for water
requirement is proposed.

The waste water from each household is freated in STPs and treated effluent
generated from STP is used to watering in parks, greenbelts and other green area
through separate network.

Project is cover under category 8(b) of ElA notification 2006 as amended.

Project is still under development stage, hence few residents have occupied the
township and slowly the occupancy is increasing and other amenities are being
deveioped by the developer.

Project proponent has obtained Environmental clearance from MoEE &CC vide
ietter no 918/Parya/SEAC/2069/2013/JDCA(S) dated 31 July 2014.

Consent to establish has been abtained by Project proponent from UPPCB vide
letter no H12767/C-1/NOC-688/2017 dated 29.11.2017.

Consent to operate has been obtained by project proponent under Air and water Act
from UPPCB vide letter no 117805/UPPCB/Ghaziabad (UPPCBRO)/CTO

fairfGHAGIABAD/2021dated05/08/2021

120002/UPPCB/Ghaziabad  (UPPCBRO)/CTO/water/GHAGIABAD/2021 dated

05/08/2021.

Ground water NOC has also been obtained for ground water extraction for 11

number of tube wells.

JM EnviroNet Pvt. Ltd. has been issued Service order by the Project Proponent vide

their letter no WO/D&C/WC/GZBIIMES22/194 dated- 21 March 2022 this to carry out

checked and velted

3iPage
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Environmental Compliance Audit .Team of JM EnviroNet Pvt. Lid.has visited the site

on dated 12 March 2022 along with site officials and Senior Management officials to
see the ground level Environmental Compliances of EC, CTE, CTO and CGWA
NOC. sewage treatment system , Municipal solid waste Management system , Rain
water Hawest{ing system , water supply system , DG sets , Storm water system ,
construction waste , E waste and Hazardous waste system were also visited.
Construction work going on and horticulture work done by Project proponent was
also inspected by the JM EnvirgNet Pvt. Ltd. team.

In second stage of the Compliance Audit team visited the Site again on dated 15
March 2022 to verify the documentation related to site like log book , Energy meter
readings , Rain water harvesting pit related records etc. , particularly those records
were examined which were related to site.

JM EnviroNet Pvt. Ltd. team again visited the Head office of Project proponent on
dated 23 March 2022 to verify the documents related to statutory compliances like
EC, CTE, CTQ, CGWA NOC and other documents related to conditions prescribed
by Ministry of Environment and Forests Government of India.

Based on these three visits of our feam and discussions with officials of Project
proponent we have prepared point wise compliances of the conditions imposed by

various government Authorities on the project Proponent.

The Point wise compliances of EC, CTE, CTO and CGWA NOCs is given below in

these tables.

checked and vetted 4|Page
Prof AK. Nema _wabech 77402
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CIN No.:- U45201R]1993PTC007449

Annexure R-44 413

Dear Sir,

We would like to take this opportunity to briefly introduce ourselves as a well-known top of the line
Environment Management Services provider consultant in India, working in the field of environment
for past 28 years and have obtained various accreditation & certification from Nodal Government
Agencies like National Accreditation Board for Education and Training (NABET) Certificate No.-
NABET/EIA/2023/RA 0186, SEIAA, I1SO, MSME, NSIC, MoUD & MoWR etc. JMEPL brings to its valued
customers more than 200 experts of National and International repute from regulatory, academia,
industry, R & D and policy planning background in the field of environment, social & economics
supported by young, dynamic and highly qualified team.

We have our own NABL (National Accreditation Board for Testing & Calibration Laboratories) &
MOoEFCC approved Environmental Laboratory i.e. J.M. EnviroLab Pvt. Ltd.The laboratory is located at
Gurugram (NCR) and is one of the CPCB's approved Instrument Suppliers for Real-Time Emission and
Effluent Monitoring System in India.

EHS Management and Compliance have a critical role to play in ensuring that organizations fulfil their
commitments towards the environment, society and stakeholders. Effective management can help
identify regulatory non-compliances and areas of poor management and control, which otherwise may
result in environmental incidents and damage, operational disruption, costs, damage to reputation
and prosecution. This is gaining a lot of importance in today’s scenario because of the environmental
concerns shown by Governments, Courts, and various NGO's, general awareness amongst the public
and ESG requirements. Also evolving nature of environmental laws in accordance with global
commitments are making compliance conditions dynamic.

The details about our presence across the nation, Accreditations and Empanelments, and
comprehensive range of services and the list of experts are enclosed for your reference.

We would also like to highlight our major clients for compliances include Fortis Hospital Ltd., One Qube
Realtors Ltd. (Formerly known as Akshit Properties Ltd.), DLF India, Crest Condominium Association
Luxury Residential Group Housing, Grasim Industries Limited, Vedanta Limited, UTCL, Lafarge India
Private Limited etc.

Thanking you in anticipation and hoping for your positive response.

Yours Sincerely,

For J.M. ENVIRONET (P) LTD.
Himanshu Tilwankar

Regd. Office Corporate Office
Jaipur Centre, 403, 4" Floor, Emaar Digital Greens, Tower-B,

B2 Bye pass, Tonk Road, Jaipur-302018 (Rajasthan) India Unit No.1517, Golf Course Ext. Road,
E-mail: jmenviron@hotmail.com www.jmenvironet.org Sector-61, Gurugram-122011 (Haryana) India
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1. OUR OFFICES

>

Mumbai: Enva Plax Office, Cowrks, Wing B, 3rd floor, Birla Centurion, Worli, Mumbai,
Maharashtra 400030

Gurugram: Unit No.1517, Tower - B, Emaar Digital Greens, Golf Course Ext. Road, Sector-61,
Gurugram, Haryana, 122 011.

Gurugram: JM Enviro Lab., 424, Ground Floor, Udyod Vihar, Phase IV, Gurgaon(Haryana) -
122015

Jaipur: Registered Office 403, 4th Floor, Jaipur Centre, B2 Bye Pass, Tonk Road, Jaipur,
Rajasthan, 302 018

Hyderabad: REjIG GREENLOGIC PRIVATE LIMITED: SY-320/1&315/3, FLAT NO-301, 4th Floor,
Ashish Myspace, Chanda Nagar, Serilingampally, Rangareddi (Telangana) - 500 050

2. ACCREDITATIONS & EMPANELMENTS

4

>

National Accreditation Board for Education and Training (NABET)

Accredited with NABET in 20 sectors and in house experts for various functional areas
National Small Scale Industrial Corporation Limited

National Small Scale Industrial Corporation Limited (NSIC) Registration

National Accreditation Board for Testing and Calibration Laboratories (NABL)

Registered Environmental Laboratory under NABL.

Ministry of Environment, Forest & Climate Change (MoEFCC)

Empaneled with MoEFCC (Ministry of Environment, Forest & Climate Change) QCI-NABET
(GWC)

Ground Water Consultant Organisation under the QCI-NABET Scheme

3. A COMPREHENSIVE RANGE OF SERVICES

Environmental consultancy for Environmental Clearances, Consents, Authorizations;

EIA Study & Environment Management Plan

Technical environmental consultancy services for different projects;

Sustainability studies.

Water audits and Energy audits

Total waste management

Post project EC compliances & regulatory monitoring.

CEQMS for air & water; Stratification study, Calibration, Performance evaluation & Audit for
Continuous Effluent Quality Monitoring Systems (CEQMS);

Corporate EHS (Environment, Health & Safety) Compliance Audit (CECA);

Execution, monitoring and compliance filing of Remediation Plan, Community and Natural
resource augmentation plan;

Implementation & Execution of the terms mentioned in OM dated 30.09.2020, i.e. “Physical
terms of concerns raised during the public consultation as specific terms as a part of
Environment Management Plan”



J.M.EnviroNet Pvt. Ltd.

-Providing Solutions:
“Environment & Safety
Concerns”

Certified under ISO 9001:2015
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ABOUT US

A leading Environmental Services and Solution provider from past 29 years

MISSION:

To be a worldwide Environmental
solution provider. To create and deliver
most innovative services with its best
technical and economical performance

VISION:

To be premier organization operating
nationally as well as internationally to
provide a range of environmental
services to various industries under
one roof.

REGISTERED OFFICE:

Registered Office 403, 4th Floor, Jaipur Centre, B2
Bye Pass, Tonk Road, Jaipur, Rajasthan, 302 018.

CORPORATE OFFICE:

Unit No.1517, Tower - B, Emaar Digital Greens, Golf
Course Ext. Road, Sector-61, Gurugram, Haryana,
122 011.

REGIONAL OFFICE:

U Enva Plax Office, Cowrks, Wing B, 3rd floor,
Birla Centurion, Worli, Mumbai, Maharashtra
400030

U REjIG GREENLOGIC PRIVATE LIMITED,
Rangareddi (Telangana) - 500 050

For more info visit our website www.jmenvironet.org or email us at jmenviron@hotmail.com

Certified under ISO 9001:2015



http://www.jmenvironet.org/
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ACCREDITATIONS &
EMPANELMENTS

National Accreditation Board for
Education and Training (NABET)

Accredited with NABET in 20 sectors and in house
experts for various functional areas

National Small Scale Industrial
Corporation Limited

National Small Scale Industrial Corporation
Limited (NSIC) Registration

National Accreditation Board for Testing

and Calibration Laboratories (NABL)

Registered Environmental Laboratory under NABL.

Certified under ISO 9001:2015
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Ministry of Environment, Forest &
Climate Change (MoEFCC)

Empaneled with MoEFCC (Ministry of Environment,
Forest & Climate Change)

QCI-NABET (GWC)

Ground Water Consultant Organisation under the
QCI-NABET Scheme

8

NABL
150/ IEC 17025
Accredited
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National Accreditation Board
for Education and Training

JM EnviroNet Pvt. Ltd.

Unit No. 1517, Tower — B, Emmar Digital Greens, Golf Course Ext. Road, Sector — 61, Gurugram-122011

The orqonization is accredited as Category-A under the QCI-NABET Scheme for Accreditation of EIA
Consultant Organization, Version 3: for preparing EIA-EMP reports in the following Sectors —

Sector Description

Mining of minerals including opencast/ underground mining

Thermal power planty

Mineral beneficiation

Metallurgical industries (ferrous & nenferrous]- both primary & secandary

Cement Plants

Coke oven plants

Chior- Alkali Industry

Chernical fertilizers

Petrochemical complexes

Manmade fibers manufacturing

Petrochernical basad processing
Synthetic organic chemicals industry
Distilleries

Pulp & paper Industry excluding of paper from and

paper from ready oulp without | Mm

Sugar Industry.

Industrial estates/ parks/ fareas, export | Zones(EPZs),
Special Economic Zones(SEZs), Biotach Parks, Leather Complexes.

Building and construction projects.
Townshigs and Area development projects. = | 8(b)

" ¢ mer _._m»mcnlmmmmyu.mz

The Accreditation shall remain in force subject to lic it
QCI-NABET's letter of accreditation bearing fio. GCI/NABETMV/AMWB dated August.16, 2022 The
accreditation needs to be renewed before the expiry date by IM Epvi Put. Ltd, Gurug process

of ossessment.

Certificate @

Sr. Director, NABET Certificate No. Valid up to
Dated: August. 16, 2022 NABET/EIA/2023/5A 0172 Aug. 07,2023

oo » o = |slo|s|elel=lss]z5]00 s §

For the updated List of Accredited EIA Consuftant Organizations with approved Sectors please refer to QCI-NABET weby&:

Certified under ISO 9001:2015




NABL
Certificate

Certified under ISO 9001:2015

CERTIFICATE OF ACCREDITATION
J.M. ENVIRO LAB PRIVATE LIMITED

has been assessed and accredited in d with the dard

ISO/IEC 17025:2017
"General Requirements for the Competence of Testing &
Calibration Laboratories'

for its facilities at
424, GROUND FLOOR, UDYOG VIHAR, PHASE-IV, GURGAON, HARYANA, INDIA
in the field of

TESTING

Certificate Number: TC-6821
Issue Date: 24/05/2021 Valid Untl:

This certificate remains valid for the Scope of Accreditation as specifiedin the

to
satisfactory compliance to the above standard & the relevant requirements of NABL.
(To see the scope of accreditation of this boratory, vou nmy alvo visit NABL website wwworabl-india.org)

Name of Legal Identity :  L.M. ENVIRO LAB PRIVATE LIMITED
Signed for and on behalf of NABL

mw

N. Venkateswaran
Chief Executive Officer




GWCO
Certificate

Certified under ISO 9001:2015

Quality Council of India

National Accreditation Board for Education and Training
ITP! Building, 6th Floor, 4 - A, Ring Road, | P Estate, New Delhi - 110002

Under the QCI-NABET Scheme
for
Ground Water Consultant Organisation

N

J.M. EnviroNet Private Limited

Address: Unit No, 1517, Tower - B, EMAAR DIGITAL GREENS, Golf Course Extension Road, Sector-al.
rugram-122011 (Hary ana)

I Mining Projects

€ report on

Tmpact Reports with dies

Note: Names of approved Projoct Coontinutars snd Technical Arvs Feperts are mentioned in TA AC Minutes dated Sep 09,
2021 on QCI-NABET website,

The Accreditation stall remain in foree subfoct b amo 1o the termy and in NABET' fetter
af accreditation hearing mo. GCINABET/ENVAGRTUO/AC OJ’I'U dited Sep 23, 2024, The accrecditation sveds ta he remewed
befire e expivy diue by Sep 08, 2026 foliowing deie provess of assestme.

Sr. Director, NABET . Valid Upto

Tosue Date ; Sep 23, 2021 Sep 08, 2026




INTRODUCTION TO OUR 120
WORKING FORCE Employees

Technical Crew Field Officers

48 36
Employees Employees
Lab Experts Auxiliary Staff
24 15

Employees Employees

» We are approved in 18 sectors
» We have a total of 17 EIA Coordinators for NABET approved sector

» We have a total of 26 Functional Area Experts (FAE)

Certified under ISO 9001:2015



3100+

Environmental initiatives globally in diverse sectors

2700+ A

Category Large Scale Projects

120+

Post Compliance Technical Environmental Consultancy

50 + Corporate EHS

Compliance Audits for Chemical/Pharma, Smelters, Power Plants, Man-made fibre, Mining and Cement
Industries

Certified under ISO 9001:2015



A COMPREHENSIVE RANGE OF SERVICES

Environmental consultancy for Environmental Clearances, Consents,
Authorizations;

EIA Study & Environment Management Plan

Technical environmental consultancy services for different projects;
Total waste management;

Post project EC compliances & regular monitoring;

CEQMS for air & water; Stratification study, Calibration, Performance
evaluation & Audit for Continuous Effluent Quality Monitoring Systems
(CEQMS);

Corporate EHS (Environment, Health & Safety) Compliance Audit (CECA);

Execution, monitoring and compliance filing of Remediation Plan,
Community and Natural resource augmentation plan;

Implementation & Execution of the terms mentioned in OM dated
30.09.2020, i.e. “Physical terms of concerns raised during the public
consultation as specific terms as a part of Environment Management
Plan”

Certified under ISO 9001:2015



TECHNICAL STUDIES CARRIED OUT FOR
OTHER PROJECTS

S. No. Service Description
Environmental Clearance Consultancy Service for Integrated Plant per project
1.
Environmental Clearance Consultancy Service for Mine per project
2.
Environmental Clearance Consultancy Service for Grinding Unit per project
3.
Post Environmental Monitoring & Compliance Services of each Integrated
4,
Cement Unit (In Rs. Lacs)
Post Environmental Monitoring & Compliance Services of each Grinding
5.
Unit (In Rs. Lacs)
Consultancy services for conducting corporate Environment compliance audit (CECA) for integrated plant per EC
6.
Consultancy services for conducting corporate Environment compliance audit (CECA) for grinding unit per EC letter
7.
Consultancy services for conducting corporate Environment compliance audit (CECA) for mines per EC Letter
8.
Compliance report submission per EC letter for each Year (In Rs. Lacs per report submission, Required twice in a year)
9.
10. Obtaining certified compliance per EC letter for each Year

Certified under ISO 9001:2015




TECHNICAL STUDIES CARRIED OUT FOR
OTHER PROJECTS

S. No. Service Description
11. CGWA compliance report for each year
Calibration of Online Opacity meter per plant/year for- Particulate matter, Frequency- Half yearly, No. of Stacks - 13 (Quantity considered
12 Per line, may vary considering plant capacity & no. of stacks) (In Rs. Per sample)
Calibration of Online Opacity meter per plant/year for- SO2, NO2, Frequency- Half yearly, No. of Stack - 4 (Quantity considered Per line,
13 may vary considering plant capacity & no. of stacks) (In Rs. Per sample)
14. Preparation of land use/land cover maps by satellite imagery
15. Hydrogeological study & rain water harvesting plan
16. Social impact assessment
17. Biological study
18. Preparation of wildlife conservation plan
19. Preparation of Rehabilitation and resettlement plan
20. Name change in Environmental clearance (EC) letter
Providing consultancy services for NOC from CGWA/ CGWB per project
21.
Preparation of Environment Statement Report- Form-V per EC Letter
22.
Stratification Study (selecting a location for installation) of Online Continuous Emission Monitoring Systems (OCEMS) as per CPCB
23 Guidelines per OCEMS
24, Validity Extension in Environmental Clearance Letter for Cement Plant and Limestone Mine per project
25, Validity Extension in Environmental Clearance Letter for Grinding Unit per project

Certified under ISO 9001:2015




TECHNICAL STUDIES CARRIED OUT FOR
OTHER PROJECTS

S. No. Service Description 4—26
26 Validity Extension in Terms of Reference (ToR) Letter for Limestone Mine, Cement Plant and Grinding Unit per project(In Rs. Lacs)
Performance Audit of Online Continuous Emission Monitoring System
27. (OCEMYS) installed - Rate per instrument/ Stacks/ Ducts for PM
Performance Audit of Online Continuous Emission Monitoring System
28. (OCEMS) installed - Rate per instrument/ Stacks/ Ducts for SO2, NOX
Environmental Clearance Under Section 7 (ii) of EIA Notification, 2006 & subsequent amendments for Cement Plant and Limestone Mine
29. | per project
30 Environmental Clearance Under Section 7 (i) of EIA Notification, 2006 & subsequent amendments for Grinding Unit per project
31 Name Change in ToR Letter for Limestone Mine, Cement Plant and Grinding Unit
32 Mineralogical & Chemical Comp Study/ Trace Metal Analysis as per ToR Letter per Project
33 Ground Water Modelling Study per project as per CGWA Guidelines and Public Notice dated 24.09.2020
34 Impact Assessment Report per project as per CGWA Guidelines and Public Notice dated 24.09.2020
35. Road Traffic Study Report per project
36 Air Quality Modelling Considering Cumulative Impact of Nearby Area per project
37 Water Audit per project as per CGWA Guidelines and Public Notice dated 24.09.2020
38 Preparation of Mining Plan along with Progressive Mine Closure Plan per project
39 EC compliance Physical verification for once and preparation of the detail action plan with suggestions per EC letter
26 Validity Extension in Terms of Reference (ToR) Letter for Limestone Mine, Cement Plant and Grinding Unit per project

Certified under ISO 9001:2015




SERVICES FOR ENVIRONMENT

CLEARANCES

EIA Study & Environment Management Plan

>

>

>

NABET/QCI Accreditation in 16 Sectors
Software Modeling for impact prediction

Risk Assessment & Disaster Management Plan
Social Impact Assessment (SIA)

Land Use/ Land Cover by satellite Imagery
Traffic study

Biodiversity Study & Wildlife Conservation Plan
Rehabilitation and Resettlement Study

Certified und

Hydrological Study

10KV RADKS STUDY AREA
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THANKS!

You can contact us at jmenviron@hotmail.com

Certified under ISO 9001:2015
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List of experts in JM EnviroNet Pvt. Ltd.

S. Name of Expert Area of Expertise Years of Profile (Positions Held)
No. Experience
1 Dr. Somnath | Waste 41 Former Executive Director, AECOM India Pvt. Ltd.

Mukherjee management, EHS During the work career, worked for more than 500 projects related to EIA, SIA, Waste
Management, water resource projects, Thermal (Coal and gas) and Hydro projects, lively hood
restoration projects etc.

Member of Technology Evaluation Panel, Georgia Institute of Technology, USA, 1996-2000
Member of Bureau of Indian Standards, on river valley projects, (2000-2002)
Member of Bureau of Indian Standards for water quality (1993-1995)
Member of Technical Committee of National Accreditation Board for Education and Training
NABET, (Quality Council of India)

2 Dr. Manoranjan | Environmental 31 Ex-Director &Member Secretary Tamil Nadu Pollution Control Board.

Hota Health and Safety Ex-Member Secretary State Environmental Impact Assessment Authority, Tamil Nadu.

In regulatory & appraisal authority of Tamil Nadu Pollution Control Board from 1986 to 2016.
Environmental Specialist in Impact Assessment, Environmental Safe Guards & Environmental
Health & Safety.
Key Environmental Expert on water, wastewater treatment and disposal, modelling.

3 Dr. R.P. Sharma Environment 50 Former Chief (Environment and Occupational Health) for Tata Steel, Jamshedpur, Bihar and

Health, and Safety
(EHS), Climate
Change & Green
Building, Waste
Management
Expert

Member EAC (I-1), MoEFCC, New Delhi

Expert in Plastic Waste Management, Solid Waste Management, Hazardous Waste,
Management, Water conservation, Pollution control measures, E- waste.

Experience in Renewable energy, Corporate Social Responsibility and Environmental Due
Diligence. Environmental Policy, Environment Health, and Safety (EHS) National E&S legal
compliance. Sustainability and sustainable development.
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S. Name of Expert Area of Expertise Years of Profile (Positions Held)
No. Experience
4 Mr. Himanshu | Environmental 40 Ex Senior Official of MP Pollution Control Board and Chairman of Plastic Waste Management
Tilwankar Health & Safety Committee.
(EHS), Plastic Member of REIA (Recycling and Environment Industry Association of India). Worked with
waste management leading Environmental Consultants of India.
&  sustainability Public health engineering and ETP expert.
expert Diploma in Industrial Fire and Safety MIT Pune Maharashtra 2014
5 Dr. P.K. Bahera Environmental 34 Ex- Additional Director, Central Pollution Control
Monitoring and Board (Ministry of Environment Forests and CC). Currently serving as the Head of the
safety, Assessor & department, J]M ENVIROLAB.
Auditor Served as Regional Director (Central Region) for three states, (MP, Rajasthan & Chhattisgarh).
6. Dr. Jitendra Yadav Environmental 20 Experience in various sectors such as Mining of Mineral including Opencast/Underground
Health & safety Mining, Cement Plants, Man Made fibers, Distilleries, Meteorology, Air Quality Modeling &
(EHS), EIA Prediction, Air Pollution Monitoring, Prevention, and Control, Water Pollution Monitoring,
Prevention and Control, Soil Conservation and Environmental Due Diligence.
7. Ms. Nisha Sharma NAEBT Approved 14 Sr. Vice president in JM Environet Pvt. Ltd.
EIA  Coordinator Science (Environment Science) from University of experienced in the field of Environmental
for Metallurgy, Consultancy services. Well experienced to handle the projects related to Environmental Impact
mining and Pulp & Assessment & Management, post project compliance monitoring, corporate EHS Audits and
Paper; NAEBT allied services.
Approved FAE for Certified Internal Auditor for ISO: 9001 — 2015
SHW & NV, EHS, Software used for EIA:
Corporate Auditing (a) AERMOD 10.2.1 dispersion model
(b) inoise (64-bit) V2022
8. | Mr. Dinesh Yadav 14 Vice- President at JM Environet Private Limited

Environment Impact Assessment (EIA) and Environmental Due Diligence.
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S. Name of Expert Area of Expertise Years of Profile (Positions Held)
No. Experience
National Accreditation Board of Education & Training (NABET)/ Quality Council of India
(QCI) accredited Environment Impact Assessment (EIA) Coordinator & Functional Area
Expert (FAE)
Technical assistance to the proponent for implementation of the conditions stipulated in EC and
consent letters. Compliance Report preparation as per conditions stipulated in EC/CTE/CTO.
Handled successfully more than 30 Public Hearing of different type of industries i.e. Cement,
Mining, Power Plant, Distillery, Steel Plant, Coal Beneficiation, Oil & Gas, Pharmaceuticals
etc. in many states of India
9. Ms. Etka Arora Corporate EHS 14 Vice President, J.M. EnviroNet Pvt. Ltd.
Compliance Audit Environment Impact Assessment (EIA) and Corporate EHS Compliance Audit (CECA).
(CECA). National Accreditation Board of Education & Training (NABET)/ Quality Council of India
(QCI) accredited Environment Impact Assessment (EIA) Coordinator & Functional Area
Expert (FAE) for Air Quality Modelling & Prediction (AQ) for Category ‘A’ Projects .
Professional Trainings:
Training on "Remote Sensing" conducted by B.M. Birla Science and Technology Center, Jaipur
(Rajasthan), May-July 2007
Workshop on Water scenario, Efficient Use and Management in Rajasthan conducted by
Central Ground Water Board, Jaipur (Rajasthan), March 2009
Integrated Management System — Awareness & Internal Audit as per IS/ASO 9001:2015,
14001:2015 and IS 18001: 2007 conducted by NITS, BIS at Jaipur, July 2017
Environmental Management in Cement Industry conducted by Centre for Science and
Environment (CSE), New Delhi, Dec 2017
10. | Ms. Ishita Bhatt Quality 12 AVP, J.M. EnviroNet Pvt. Ltd.
Management Environment Impact Assessment (EIA) and Environmental Due Diligence.

System,  Business
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S. Name of Expert Area of Expertise Years of Profile (Positions Held)
No. Experience
Development, National Accreditation Board of Education & Training (NABET)/ Quality Council of India.
Environmental (QCI) accredited Environment Impact Assessment (EIA) Coordinator & Functional Area
Impact Assessment Expert (FAE).
Report Preparation. Waste management (MSW, SHW) expert, involved in Corporate Environmental Health &
Safety (EHS) Auditing, Environment Planning Services, Quality Management System,
Business Development, Environmental Impact Assessment Report Preparation, Post-Project
Compliance Monitoring.
11. | Ms. Sony Gangwar | Corporate 6 Environment & Sustainability Manager at J M EnviroNet Pvt. Ltd.
Sustainability, Environment Impact Assessment (EIA) for various Sectors (Area development, River valley,
Environment, Mining). National Accreditation Board of Education & Training (NABET)/ Quality Council of
health& safety India (QCI) accredited Functional Area Associate- water Pollution (FAA-WP)
Experience in Environment and Social Impact Assessment (ESIA) for Renewable Energy
(Wind and Solar) Projects in compliance with International Finance Corporation-Performance
Standards (IFC-PS), and Asian Developmental Bank (ADB) safeguard policies.
National E&S legal compliance World Bank Group’s EHS Guidelines. Verification and
validation of the Environment Health and Safety (EHS) & Occupational Health data in
compliance with GRI-G4 standards. Sustainability MIS and Data management for
Sustainability Report. Corporate sustainability assistance and compliance audit.
12. | Dr. Nisha Yadav R&D related to 7 Assistant Manager JM EnviroLab Pvt. Ltd.
Environmental 6 years of experience in research related to Environmental Management and Protection.
Management, Post-Project Compliance Monitoring - report préparations, online submissions.
Environmental Solid waste management expert.
Compliances. Business Development- Drafting project proposals and presentations.
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